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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 25, 1979/Vaisakha 3,
1801 (Saka)

The Lok Sabhg meg at Eleven of the
Clock,

[Mn. SPEAKER in the Chair.]

ORAL ANSWERS TO QUESTIONS

District Industries Centres Programin€
in Gujarat

*866. SHRI D D, DESAI: Will the
Minister of INDUSTRY be pleased to
state:

(2) whether Gujarat jg leading all
tse States in the establishment of Dis-
trict Industrie; Centres;

(k) if so, the detailg thereof; and

t¢y whether the Centre has plans to
expedite the DIC programme in the
State in view of its good performance?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Gujarat State is one of the few States
where all the District Industries Cen-
tres have been established,

2

(b) The physical achievement re-
port has been received from the
States/Union Territories in respect of
164 District Industries Centres. Tha
average physical achievement per Dis-
trict Industries Cenires, showing num-.
ber of entrepreneurg identifled, num-
ber of units established additional
employment generated ang various
other assistance provided in States/
Union Territories has been indicated
in Statement I laid on the Table of
the House, The progress made by the
Government of Gujarat in the imple-
mentation of the District Indusetries
Centres compares favourably with the
progress made by some other States.
Statement II showing the physical
achievement in respect of 10 District
Industries Centres approveq initially
in Gujarat is also laid on the Table
of the House,

(¢) Financia] agsistance to the tune
of Rs  155.02 lakhs was made available
to the State Government as per gene-
ral policy for the implementation of
the Distriet Industries Centres pro-
gramme during the year 1978-79, The
Centre will be glad to provide the
State Government any other assis-
tance in accordance with the guide-
lines issueq in this regard which may
enable the State Government to ex-
pedite its programme.
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SHRI D, D. DESAlL: Spending cer-
tain amount of money, appointing the
officials, providing certajn buildings
for operations have all these been
found to be effective in terms of
achieving self-sufficiency in produc-
tion in a village? Hag the hon, Minis-
ter identified various industries which
are intended to be set up in the rural
gector? Is there any arrangement for
the training of the personnel who
should impart the necessary skills
among the rural folk so that the move-
ment of the goods is limited and self-
reliance, which is the ultimate ob-
jective of the Government, is achiev=
ed? What are the programmes
which the hon. Minister hag in this
respect?

SHRI GEORGE FERNANDES: The
district centres are concerneq with
the training of entrepreneours, A\
number of schemes are in operation.
We¢ are conducting courses at the level
of the district, where entrepreneours
are identified and, in collaboration
with the Khadi and Village Industries
Commission, the Small Industries
Service Institute and other agencies
of the Government, such training pro-
grammes are regularly conducted. The
All India Handicrafts Board is also
engaged in training craftsmen and
artisans in a big way.

In so far as the first part of the
Question is concerned, the district
centres have a specifieq role. One is
the administrative role, where they
function as some kind of decentralised
Secretariats and where, under one
roof, we are trying to make available
to the local entrepreneour all the
support he needs in order to set up an
industry and also to enable him to
identify the industry into which he
might want to go. The second role
is making raw materials, finance,
marketing ang other facilities avail-
able to him. The third role is to
promote industries, This includes
training programmes and other activi.
ties, in which these centres have been
doing very good work,

Ten reporting districts in Gujarat
have generated employment tg the
tune of 8000 during the few months
they have been in operation, and the
plan of action they have workeq out
for the coming twelve months indi-
cate that they are creating at least
25000 additional jobs in these ten dis-
tricts. Therefore, I believe ithey are
doing a good job.

SHRI D. D, DESAI: The question
asked related to the competency of
the personnel who are expected to
man the centres. In other words, is
the competency of the people to be
judgegq from their academic qualifica=-
tions or their job skill and that sort
of thing? Of course, the Hon, Minis-
ter has said that they have becen train-
o and all that, But from the report
I see that there are high pay scales
for certain kind of personnel. In
other words, the objective is being
defecated by creating centres of afflu-
ence of centres with some sort of
highly paid porsonnel hardly knowing
the skills to whom the villager are
likely to be hesitant to talk. But I
will leave this point apart.

The secong question I would like to
ask the Hon. Minister is whether he
has got a district wise survey with
him so as know what are
actual details of the goods and services
the village requires—that is, the job
requirement and the work-load he
expectgs to be developed in each
village, sq¢ that it coulgd be allotted
among the various industries in that
particular village which woulg be set
up by these district development
centres.

SHRI GEORGE FERNANDES: The
economic survey of every distriet.
which has been made both by the
State Government and by other dis-
trict agencies—and most particularly
by the lead banks of the district—
contain al] these particulars, and the
district industrial centreg are relat-
ing their activities to that economie
survey, The action plan is also in-
variably based on the economic sur-
vey made of the district, where all the
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factors referred to by the Hon, Mem-
ber are taken intp account. .
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SHRI PRASANNBHAI MEHTA!:
The general performance of the in-
dustrial centres in Gujarat is found
to be good. The hon, Minister is
aware of the fact that there is a large
scope for improvement and that in-
ordinate delay takes place in finalis-
ing the scheme, The basic factor is
delay on the part of the financial
agencies and the survey of the sche-
mes. I would like to know from the
hon, Minister what measures the
Government has taken to avoid these
inordinate delays?

SHRI GEORGE FERNANDEFS: Sir,
as far ag the banks are concerned, we
have Manager (Finance) in eaca of
the District Industires Centres, At
the moment most of the Managers
(Finance) have been deputed on a
two-year assignment *y the banks
themselves. So, to that extent the
credit needs of the small entrepre.
neurs who come to the Distriet In-
qustrieg Centres for the new units the*
are being set up on the initiative ol
the L1.Cs as also for the financial
needg ol small units within the juris.

APRIL 25, 1079

Oral Answers 16

diction of the D.ICs are being more or
less adequately looked after. I say
‘more or less’ because there is cer-
tain tendency on the part of the banks
yet to look tg the larger portfolios
and not so much to the smal] units,
But the Government has taken a num-
ber of decisiong where this problem
has been taken care of. The Reserve
Bank of India and the banking insti-
tutions are today relating themselves
to the District Industries Centres’
programmes adequately and continu-
ous efforts on our part are on to see
that no difficulties crop up.

PROF, P, G. MAVALANKAR: The
hon. Minister hag acknowledged that
the industrial ° development prog-
ramme in Gujarat has been consider-
ably rapid and quite satisfactory and
he has also said that 10 District Cen-
tres have given favourable reports,
May I know in that connection, which
are the 9 district centres out of a total
of 19 districts which have been show-
ing less satistactory progress and
whether Government hag pgone into
this guestion as to why they aiso are
not satisfactorily progressing? Whe-
ther he will further ensure that these
district industries centres will alsg try
to see that indusiries particularly in
the small scale sector, which are 8l-
ready doing a good job but which are
harassed or handicapped by certain
bureaucratic and other constraints,
will be properly helped?

SHRI GEORGE FERNANDES: 1
did not say that 9 districts are not
doing well. 1 said that 10 districts
had given reports. We have receiv-
ed reports from 9 districtg also. Now,
the reason is that the DIC. prog-
ramme was launched in Gujarat but
the State Government decided to teke
up 10 districts in the first instance.
That was on the 1st of May last year
They took the remaining 9 districts
on the 2nd of October last year.
Therefore, there is not much to report
from the time they decided to zstab-
lish the centres and the posting of
the staff, etc. Now it fakeg two or
three monthg for the staff to ideuntify,
to get training, etc. However, we
have been receiving action plan etc.
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which these remaining 9 districts have
prepared as also the work that they
are doing. In so far ag the bureu-
cratic problemg which the smal] in-
dustrialists encounter in the course of
the activities, Sir, the D.I.Cs are, in
our opinion, making an attempt to see
that the bureaucratic obstructions are
minimised,

Jawans Killed in Kohima by uunder-
ground Nagas
I
%867, SHRI P. M. SAYEED:

SHRI JANARDHANA
POOJARY ;

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether it is a fact that 7
jawans were killed in Kohima by the

underground Nagas on the 27th March
1979,

(m if so0, the details of the inck
dent;

{¢) whether many security men
were also injured; and

(d; if so, whether any arrests ol
underground Nagas were made?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL BANDAL):
(a) to (d). A statement is laid on
the Table of the House,

Statement

At 06.40 hours on 27th March, 1979,
an administrative patrol party of the
Bth Assam Rifles consisting of 21 per-
sons (10 unarmed and 11 armed)
proceeding from Wangti in Mon Dis-
trict towards the “tri-junction” post
at Changlangshu in Tuesnsang District
to bring before defence stores, was
fired upon by some miscreants half
‘way between Wagti and the “iri-
junction™ posts of Assam Rifles, The
Assam Rifles party returned fire. The
engagement lasted for about 20 mi-
nutes adn when re-inforcements were

rushed from both the posts the mis-
creants withdraw, 7 persons were
killeqd and 4 injured, all of the Assam
Rifles patrp) party. The miscreants
are reported to have taken away one
LMG, there rifles and some ammuni-
tion from the dead personnel. A
strong contingent from the “tri-junc-
tion post and additional  strength
from Wangti moved into these aress
for search etc. No arrests have been
made so far,

SHRI P. M. SAYEED: From the
statement, it appears that out of 21
persons on our side, 7 were killed and
4 were jnjured, The miscreants are
reported to have taken away the arms
from the dead. There were 21 per-
song (10 unarmd and 11 armed), Now,
11 persons have been traced, that is,
7 killed and 4 injured. But what had
happened to the remaining 10 per-
sons? This position is not clear from
the stalement. This incident took
place on 27th March. So far no one
has been grrested in this connection.
The Government is callous in not
considering  thig incident seriously.
This has happened in such a sensitive
area. They did not say what hap-
pened to those remaining 10 persons.

SHRI DHANIK LAL MANDAL:
Of course, the Assam Rifle Pattol
Party was ambushed; ang there were
engagements between the miscreants
and the Assam Rifles Party for 20
minutes in which 7 persons, of course,
died and 4 were injured, And some
of the weapons were taken away by
the miscreants.

MR. SPEAKER: What happeneg to
the remaining?

(Interruptions)

SHRI DHANIK LAL MANDAL:
Whatever name you may give, you
can give, you may say: insurgent
underground Nagas,

MR. SPEAKER; Mr. Reddy, you
are not answering it. The only ques-

tion is what happened to the other
ten?
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SHRI DHANIK LAL MANDAL:
They are safe, After that incident,
searches were made and som:z arms
were recovered. Some persans were
also interrogated, but we have no de-
finite information. But we suspect that
these are underground Nagas who are
camping in Burma, the other side of
the international border.

SHRI p. M. SAYEED: He said that
some persons were interrogted. No
arrest hag been made so far, Am I
to understand that?

MR. SPEAKER: He has mentioned
that.

SHRI DHANIK LAL MANDAL:
T have said that.

MR. SPEAKER:
supplied; it is there,

In the statement

SHRI P. M. SYEED: It is not that
all Nagas were bad, Naga students
also say, when they come out from
Nagaland, that all Indiang were not
bad and that there were good Indians
also. It ig a question of handling
them. I come from the area where
bureaucrats are given full hend.

MR, SPEAKER: It is
which you are discussing,

a policy

SHRI P. M. SAYEED: I am asking
a question. Human rights are denied
to them, It is a fact, I know it from
my own experience of Lashadweep.

MR. SPEAKER: But that is not the
question here.

SHRI P. M. SAYEED: Bureaucrats
are handling them as if they are
slaves. I know it for certain. This
incident took place a month back.
so far nobody has been arrested. 1
would like to suggest to the hon.
Minister and also the Government to
appoint a commission to go into this
mishandling incident, to hold a judi-
cial enquiry into this incident.

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL):
May I inform my hon. friends who
have, no doubt, been in active war-

APRIL 25, 1979
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fare about it. My hon, f{friend says
that he has experience. I do not know
what experience he has uf Lakshad-
weep,

’ (Interruptions)

SHRI P. M. SAYEED: We have
experience of your bureaucracy.

SHRI H. M. PATEL: Please
listen to me. This particuar incident
took place on the border of Nagaland
and Burma. There are already certsin
insurgents. certain people of China
returned insurgents whose headguar-
ters gre in Burma, who come across
the Border and continue stil] to create
trouble. That is why, these Assam
Rifles have been posted therc. (In-
terruptions)

MR. SPEAKER: What is all this.
Mr, Kanwar Lal Gupta? You are all
standing like this. Is it appropriate?

SHRI H. M, PATEL:

The meaning of ambush is that peo-
ple take advantage of a ccriain geo-
graphical situation; and they were
able to take thiz party by surprise
Therefore, they were able to kill a
large number of pcople. You do not
stand still. You move around. When
vou say what happened to the remain-
ing 10, it is not a question of count-
ing; they must be in different posi-
tions. It is not possible to recreate
the scene, but certainly they were also
returing the fire, Therefore, all one
can say is that this was an incident
which took place there. (Interrup-
tions).
It is open to you to form any opinion
you like but this is not a matter
which calls for any kind of judicial
enquiry or any other enquiry. This iS
a straight forward matter which took
place where in an ambush a number
of our people got killed. It may be
a matter for the military code of en-
quiry. They see whether necessary
precaution was taken or not and s0O
on. This is already being done and
report will soon be forthcoming.

SHRI pP. M. SAYEED: Are you pre-
pared to accept the military code of
enquiry?
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SHRI H. M. PATEL: It is not @&
question of being prepared, But this
invariably takes place whenever any
such incident happens,

(Interruptions)

MR. SPEAKER: What is gll this?
In between you put a number of
junrtions,

SHRI P. M. SAYEED: Np, it is an
incomplete question.

MR. SPEAKER: What is incom-
plete?

(Tnlerruptions)

No. no. You have put il guestion.

SHR1 P. M. SAYEED He js deli-
berately suppressing the inform:tion.

MR. SPEAKER: Hg is not deli-
be-ately suppres-ing it,

SHRI JANARDHANA POOJARY:
It is a sensitive area.

MR. SPEAKER: 1 request the
Members to read the question paper
first ang then stand for questions.

SHRI JANARDHANA POOJARY:
If you kindly read the guestion:

“(a) whether it js a fact that 7
jawans were killed in Kohima by
the underground Nagas on the 27th
March, 1979

‘underground Nagas’ that is the ques-
tion, The answer does not disclose
that they were killed by the under-
ground Nagas. Were those people
killed by Chinese? Werp those people
killeq by Pakistanis. The incident
haq taken vlace on 27-3-1979,

MR. SPEAKER: pakistan is on

this side of Kohima.

SHRI JANARDHANA POOJARY:
That is. why I am submitting that
incident took place on 27-3-1878, To~
day is 25th April, My submission is
whether the answer is salisfactory?
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People ara not satisfied. Questions
were raisegq both in the Rajya
Sabha and the [ok Sabha
but answers were nol satis-
tactory, Here there is a border
dispute between Assam and Naga-
land, Now, is it not the duty of the
Central Government to probe into the
matter whether it is a consequence
of any dispute between  these two
States and whether il is bccausc of
the act of the underground Nagas?
Is it not the duty of the Central Gov-
ernment to look into this. Is the time
not sufficient? Are we not justifieq in
saying that it is irresponsible way of
answering?

MR. SPEAKER: What ig al] this—
repeating the same thing? Repeating,
repeating, repeating, does jt make a
question? ‘Is it' has come half a
dozen times. Already twenty minutes
are gone on onc question.

SHRI JANARDHANA POOQOJARY:
My question would be has hon. Minis=-
ter taken any steps to probe into the
matter and whether the Government
has come to know who has done this
atrocity or committed horrific inci-
dent on the people of this area?

SHRI H. M. PATEL: Hon Member
brought in the question of border
dispute between Assam and Nagaland.
He perhaps, has not carefully looked
at the map. He would have seen
that this incident did not take place
on the border between Assam and
Nagaland. It was on a border-bet-
ween Nagaland and Burma.
We do know that certain dis-satisfied
and discontented Nagas have moved
into Burma and having made their
headquarters there, they come to
Nagaland ang creat certain disturban-
ces. There hag been another incident,
al:o where they have caused certaimr
amout of damage—thieving. But in
this case they actually seem to have
been sucessful through ambush to kill
a number of people of Assam Rifles,

wt witw stwrw wly: wefl wERT ¥
garT & f arar swi wr€T o owow
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SHRI H. M. PATEL: The answer
is yes. We do ask Burma Govern-
ment to look into it. Unfortunately,
the Burma Government writ more or
less does not run in that agrea al-
though it is formally a territory of
Burma,

SHRI V. M. SUDHEERAN: 1t is
reported that the Naga insurgents are
supplied arms by China. May | know
from the hon. Minister whether it is
a fact? If so, what steps Govern-
-ment has taken in this regard?

SHRI H. M, PATEL: Our informa-
tion is that these dissatisfied Nagas
de go into certain areag and are
receiving training in China. May be
they may be given gome armaments.
Beyond that we do not have any in-
formation. In fact, it was mentioned
also in the recent visit of our Exter-
nal Affairs Minister that they should
not provide such facility. Beyond that,
be pleased to state:

F.ehabilitation of Bangla Desh Re-
fugeeg in Andaman and NicObar
Islands

*868. SHRI JOYTIRMOY ROSU:
‘“Will the Minister of HOME AFFAIRS
be pleased tg state:

(a) how many refugee families from
erstwhile East Bengal (now Bangla-
desh) have settled in Andaman and
Nicobar Islands to date;
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(b) details of facilitias including
cultivable land, homestead land,
financial assistance etc, given to those
families;

(¢) whether the settled refugee
familieg are faced with a number of
problems; and

(d) if so, what are the details theree
of? ]

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL):

(a) to (d). A gtatement is laid on
the Table of the House.

Statement

3,666 refugee families from erst-
while East Bengal (now Bangladesh)
have been settled in the Andaman
and Nicobar Islands of which 2.861
families were settled under the Colo-
nisation Scheme of the Home Minis-
try and 805 families were settled
under the Special Area Development
Programme of the Rehabilitation
Department. Earlier, aroung 1950,
some similar families were settled
through the agency of the Govern-
ment of West Bengal. The details
are not readily available and will be
placed on the Table of the House in
due course.

2. Details of facilities given to the
families under the above two schemes
are as follows: —

(A) Colonisation Scheme was im-
plemented in the Andaman group of
Islands and the pattern of assistance
was as follows:—

(i) 5 acres of paddy land 5 acres
of uncleareq hilly lang to each
family;

(i) Free passage to the family
from Calcutta to Port Blir for the
initial journey;

(iii) Cash dole for 12 months @
Rs. 156/ per adult and Rs. 10/ per
child subject to a maximum of
Rs. 70/- per family per month;

(iv) Loan upto Rs. 1,730/~ for the
following purposes:
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(a) Rs.  700{-" for one pair of
p.ough animals;
(b)Rs. 800/-for house construc-
tion;
(c) Rs. 130/- for utensils; and

(d) Rs. 100/. for seeds, ma-
nures etc,

(B) Special Area Development Pro-
gramme ‘was  implemented in
vetapur (Middle Andaman), Neil and
Little Andaman.

In Batapur and Neil the pattern of
assistnace was as follows:

(a) Agricullurist families

(i) 5 acres of paddy” land 1}3 acre
of homestead land per family.

(ii) Loang at the rate of Rs. 7225-

and gran at the rate of Rs. 450|-
per family.

w0} Small trade families

14) 2/3 acres
nomestead land;

of business-cum=

(ii) Rs. 7000|- as loan and Rs.
450/~ as grant per family.

In Little Andaman, the pattern of
assistance was as follows:—

(a) Agriculturist familieg

(i) 5 acres of agriculture iand and
1/3 acre homestead land per family.

(ii) Grantss Free passage from
mainland to Andaman and Nicobat
Islands, cash dole, granis fer subo-
sidised ration, maintenance assist-
ance clothing ‘grant, marriage grants
ete. are provided to each family at
prescribed rates according to the size
of the family, from the date of in-
duction till harvest of the first crop
in the land permanently allotted 10
them. This works out to Rs. 3,800
per family on an average.

(iil) Loans per family:

Rs.
(Y Hﬁu‘ehﬁlﬂiﬁg_ 3:ﬂ6;m
") Plr.ough Cattle . 1200° 00
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i, Agr. implements 800" 00
(d) Agri. inp‘uh 1500° 00
() Field bunding 1200' 00
(f) Subsidiary inccme Boo* o0
(g) Sinking wel} . . 200° 00
Torar m&o:-

(b) Small trade family

(i) 2 Acres of agriculture land wndl
800 square yards of homestead land.
is allotted to each family iu 1yral
arcas and 800 Sg. Yds. of homestearl
land to those in the urban areas.

(ii) Free passage from maialana tor
A&N Islands, cash doles and nain
tenance assistance efe. at prescrived
rates according to the size of thr
famiiy.

(iii) Loans:
(a) House building leans per family
Rs. 3000.00
() Business loan at the rate of
Rs. 3000/per familly for rural arcas
and Rs. 5000/per family for ucban
soettlement arcas per family.

3. The settled refugee families' aré
facing some problems. These are.—

(i) Under the Colonisation Scheme
each family was to get 5 acres of
cultivable land and 5 acres of hilly
land. 26 families settled under this
scheme could not be given their full
quota of cultivable land ag it was
not evailable adiacent to their hold«
ings. Efforts are bheing made 12
locate land nearby and to persuade
such settlers to accept it.

(ii) Of 'the )mly land sallotted to
settlers under the scheine, 838 settlers
could net utilise ‘thefr hmd as ‘com-
mercial timber has not béen extract-

" ed so far. Efrnrtn are afoot Ior tné
" same.
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(ii1) Some settlers under the Colo-
nisation Scheme have been com:
plaining that they are over-burdeued
w:.th loan, Government have already
issued instructions tc the Adminis-
tration to write off the loans whoily
or partly depending on the merit ol
the case, in the light of guidelines
issued. So far, loans amountinz {o
Rs. 4,89,683 have already been writ-
ten off in deserving cases.

(iv) Lack of adeguate inter-island
shipping facilities is another diff-
culty faced by them. There are 3
.Ainter-island vessels at present and 1t
is propcsed to purchase 3 more dur-
ing the VIth Plan period. There
have also heen complaints about iack
of irrigation {acilities, shortage of
drinking water and eectricity. Suit-
able schemes for irrigation, suppily
.of diinking water and electricity
have been drawn up in the VIth
Five Year Plan. Provisions bave
been made in the VIth Five Year
Plan to remove the above problems
of the settlers.

SHRI JYOTIRMOY BOSU: It
seems that they have decided to
show step-motherly attitude to people
coming from certain regions. There
is no doubt about it, I would like
‘to ask the hon. Minister ‘whether
it is or it is not g fact that there are
two types of migrant families; one
who are refugee migrants ang the
other one nomingeg o0f the Central
Government? Ig it or is it not g fact
that the nominees of the Central
Government, whether may be their
description, get a grant of Rs, 25,000/-
for the purpose of house building,
utensils and snimals and 11 acreg of
land, one acre Yor homestead gnd 10
acres for cultivation and plantation,
whilest the former refugee migrant
families get Rs, 4000/- as grant and
‘Rs, 8000]- as loan from the Govern-
ment for the same purpose and half-
an-ucre for homestead and five acres
for paddy cultivation, etc.? Is it a
fact? If so, what ig the justification
and why is thi; discrimination bet-
‘ween the two sets of people?
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SHRI H. M, PATEL: All are
refugees. Even the nominated ones
are refugees,

SHRI JYOTIRMOY BOSU: Flease
do not take us for a ride.

SHR] H. M. PATEL: There is no
question of taking anybody for a
ride much less you,

MR. SPEAKER:
easy to do so.

I think, it is not

SHRI H, M, PATEL: 1 cgn only
give you at this stage information of
schemes that are enforced. All these
schemeg came into force quite some
time ugo. We are now administer-
ing them,

SHRI JYOTIRMOY BOSU: Why
i; this discrimination between two
types of refugees? One are aprooted
people who have been thrown out
of their ancestors’ homes after the
partition of the country. They are
treated as inferior migrants while
the nomineeg of the Central Govern-
ment who gre having g second home
are given a much better treatment.
I am not grudging that. But 1 want
to know why thig discrimination and
why should the refugee migrants
not be given equal treatment as is
given to the other variety of persons?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): Those ex-servicemen who
have been settled in Nicobar, Car
Nicobar and other places, have been
sent from herg on certain ugree-
ments,

SHRI JYOTIRMOY BOSU: Who
made that agreement?

SHRI DHANIK LAL MANDAL:
We.

SHRI JYOTIRMOY BOSU: Why
is there discrimination?

SHRI DHANIK LAL MANDAL:
‘n:ere‘is no discrimination. l?eople
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have been sent here under certain
schemes, There are so many schemes,
not one sdheme, (Interruptions)
People have been sent under Colo-
nisation scheme, People have been
sent under Special Area Develop-
ment Programme, People have been
sent by the Home Ministry wunder
the Rehabilitation scheme. AIl these
schemeg are there and there are
different conditions.

SHRI JYOTIRMOY BOSU: Sir,
he has not answered the question.
¥ou may have man-made schemes
which are there. It is all man-made.
I am wanting to know why the un-
fortunate uprooted people who are
victims of partition under the British
imperialism are being given step.
motherly treatment and why the
others are being treated generously, 1
have nothing against the former
category. But I say you should give
them as much as you are giving to the
other varieties,. What is the justifica-
tion in not giving? Ask him to forget
about this Mandal scheme. We have
nothing to do with Mandal scheme.
We are worrieq about discrimination
that is in practice. Let Mr. Patel
answer. I would like to have a sensi-
ble reply.

SHRI H. M, PATEL: I am quite
ready to explain. Sp far as the ex-
servicemen are concerned, there is a
separate scheme of rehabilitation.
Now you may say that there is some
difference or discrimination. You can
use the worq ‘discrimination’.

SHRI JYOTRIMOY BOSU.
there,

It is

SHRI H. M. PATEL. No, it is not
there. After all, so far ag refugees
are concerned, they are considered to
be in large number who are being
settled there and therefore, we tried
to give them facilities, 1 imagine,
because it is a scheme not formulated.
I did not have a hang in it, But I can
imagine the reason must be the
number of persong who are to be
settled there, the amount of land to be
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made available to them and other
cash facilities to be provided to them,
ag far as other persons,

MR. SPEAKER: Mr. Dilip Chakra-
varty.

SHRI JYOTIRMOY BOSU; I have
a second Supplementary.

MR. SPEAKER: No, no. You have
asked your second Supplementary,
(Interruptions)

SHR! JYOTIRMOY BOSU. I have
not yet put the second Supplemen-
tary.

MR. SPEAKER. That is not allowed.

SHR1 JYOTIRMOY BOSU. Sir,
you coolly understand. I have not
received the reply to my first supple-
mentary.

MR. SPEAKER: That is up to you.
You cannot siy by instalment ‘I am
"'SHRI JYOTIRMOY BOSU, No, I
have not asked the second Supple-
tary.

MR, SPEAKER. No, no. Mr. Dilip
Chakravarty.

PROF. DILIP CHAKRAVARTY:
Sir, to put the record straight as
there is a Jot of confusion created by
the answer, I would like to draw
your kind attention to the fact that
there have been three phases of colo-
nisation. In the first phase—let the
Minister deny—the West Bengal
Government sent a few hundred
families in 1949. In the second phase
there wag the colonisation scheme
according to a Centra] Cabinet deci-
sion in 1952, In the third phas- there
were the families, sent throush the
Rehabilitation Ministry, of ex-service.
men and refugees. Now, there are iwo
types of discrimination. The first type
of discrimination is between refugees
and refugees. The first set of refugees
were given everything as outright
grant, Rs. 5,000/-. The expenditure

_on account of the second set of, re-
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fugees was only Rs. 4,050, but they
were given a loan of Rs. 1,730/-, In
the thirg phase, which Mr, Jyotirmoy
Bosu tried to make out, the total ex-
penditure per family of ex-servicemen
was to the tune of Rs. one lakh of
which Rs. 25,000]- was given as cut-
right grant both cash and kind. Why
these two types of discrimination are
allowed to continue in Andamans?

SHRI H. M. PATEL. Sir, I cannot
tell you precisely why the different
schemes were drawn up on a differant
basis, I can only tell you this that in
October 1967 the office of the Chief
Development-cum-Rehabilitation Com.
miassioner was set up at Port Blair.
The task of this new Department con-
sisted of opening up suitable forest
areas, locating suitable lands and so
on, al] to reesettle families of former
East Pakistan migrants, Ceylon re-
patriats and ex-servicemen in selected
islands and to promote their agricul-
tural occupations. In fulfilling this
task the Chief Development-cum-
Rehabilitation Commissioner has got
a certain amount of :taff. The initial
re-settlement work was taken up in
Middle Andaman and Neil islands.
This is an extremely difficult one. In
Little Andaman 386 families consist-
ing of 366 families of former East
Pakistan migrants and 20 families of
Ceylon repatriats have so far been re-
settled, Great Nicobar—287 families
of Ex-Servicemen, I can only tell you
how different schemes came to be
formulated at different points of time
But I am not in a position to tel] you
why they formulateq different sche-
mes. But they did formulate different
schemes. I have indicated to you
precisely what those schemes were.
At this stage, I can mention only the
historical fact. If the hon. members

want me to go into the reason why

different schemey were formulated, 1

am prepared to go into it and alsn

inform them.'

SHHI MANORANJAN BHAKIA.
!‘ram the repl;v given by the hon,
Hlmm carn very well undeﬂtnnd

the 'ma
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the Government of India, particularly,
the Home Ministry, is ignorant of the-
affairs of Andaman and WNicobar
Islands. It is a very far flung area
and the problems are always coming
up there. The Minister has starea
about the problems there in his state-
ment and in that he says that they are
writing off the colonisation ioans. In
Andaman and Nicobar Islands. colom-
sat on scheme was iaken up with the
aim of colonising the area and lor
achieving self-sufficiency in foodgrains
also and also to meet the local man-
power requirements, At the time when
the refugee families were settled therz,
the terms and conditions which were
laid down, could not be fulfilled. Taut
is clear from the statement. What
happened :s, the Government of Irdiu,

in 1976...

MR. SPEAKER: Come to the ques-
tion.

SHRI MANORANJAN BHAKTA:
This is the order of the Government
of India to write off the colenisaticn
joans and it was issued in 1976. Bul
tis) now. it has not been implemeni:zc.
Why is it that it has not been imple-

‘mented faithfully and honestly? Th»

Chief Commissioner of Andaman and
Nicobar Islands, who was the main
architect of Emergency Excesses therz.

MR SPEAKER: 1
not all»w.

SHR! MANORANJAN BHAKTA: He
has eriered that in  the coloajsatinm
areas, where the refugee families are
settled no development activ:ties wils
be faken up until and unless-the losn®
are recovered. My question is, whe-
ther the Government of India will look
into this and see that such orders are
jmmediately scrapped. Even ?he'
drinking water is not being provid-
ed.

MR. SPEAKER: You are making &
speech. I am not allowing. You have
put: a question,

SHRI MANORANJAN BHAKTA: MY
qoestion in  whether'

am sorry, 1 win
1 will stop it.

the Govern-
i:de ‘of the problern and hisw ment of India will look into the iesue
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whether there is any orders issued by
the Chief Commissioner to the effect
that no development activities should
be taken up until and unless the colo-
nisation loans are recovered,

SHRI H, M, PATEL: The hon. Mem-
ber’s question is whether the Govern-
ment of India is prepared to look into
the question,

MR. SPEAKER: Whether your orders
are being implemented.

SHRI H M. PATEL: Certainly,
that is what we are angious to do.
As pointed out, however, it iy true
that because of certain difficulties,
some part of our undertaking has
not been fulfilled. For instance ...

SHRI SAUGATA ROY: Writing off
the loans,

SHRI H. M. PATEL: Certainly, aven
there, The loan has been written off in
regard to a certain number of people,
whose cases have been examined, upto
Rs. 4 lakhs, The remaining loans o
the tune of Rs. 40 lakhs are wunder
examination, which is not complete.
My hon. friend seems to think that zll
these things can bLe finished in a shcrl
space of time. It cannct be. He has
always in his mind the Chief Com-
mission. It seems that every time he
speaks, he thinks that the Chief Cow-
missioner is gn autocract,

_ SHRI MANORANJAN BHAKTA: It
1s not that. My life is in danger. I
have written to the Speaker,

SHRI H. M. PATEL: The hon. Mem-
berg life js not so much in danger, He
is perfectly safe and sound here and I
can assure him that when he returns
to the Andaman and Nicobar Islands,
he will still be safe.

He said referred to drinking water.
He makes statements which are pot
foundeq on facts: he said drinking
Water is not there, Wherever we have
£lven promises, we have honoured them.

Passing on benefits of new Technolo-
gles by Nationa] Research Develop-
ment Corporatien

*869. SHRI A. R. BADRI
NARAYAN:
SHRI M, V. CHANDRA
SHEKARA MURTHY:

Will the Minister of SCIENCE
AND TECHNOLOGY he pleased to
state:

(a) whether the National Resgearch
Development Conporation is passing
on the benefits of new fechnologies
developed by various research insti-
tutes to the small sector;

(b) if so, what are the new techno-
logies developed;

(c) what are their details; and

{(d) in 'what small sector they are

being used?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENT
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH) (a) Yes, Sir.

(b to (d). The technologieg develop-
ed and rnade available to the smali
scale sector cover a wide range of in-
dustries such as Agro-based Industry,
Chemical and Allied Industry., Food,
Glass Ceramic and Refractories, Lea-
ther Chemical and Auxiliaries, Plastic
resin and chemical, Electronic ana
Electrical Devices and compcnenta
These Technologies can be used for
setting up such industries in the small
sector.

SHRI K. LAKKAPPA: The question

ig for Industries but the Defence
Minister is answering.
MR. SPEAKER: The question is

about sclence and technology.

SHRI X. LAKKAPPA: In the list
supplied to me the Industries Minister’s
name is there.
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SHRI A, R, BADRI NARAYAN:
The Council of Scientific and Indus-
trial Research has appointed a Study
Team to assess the realisation of the
sacio-economic objectives of  the
national plan. What are the salient
featureg of the report of thi; Com-
mittee? According to the assessment,
how far have the research and deve-
lopment efforty been useful?

PROF. SHER SINGH: The guestion
does not arise. This question is aveut
the NRDU.

SHRI A. R. BADRI NARAYAN. 1
have put a  straight question. The
Council of Scientific and Industrial Re-
search has appointed a Study Team to
find out the impact of the research ana
development efforts. What has been
the impact is what I  want to xnow.
What ig the result of the findings of
the Study Team appointed by the
pointed to find out the impact of the
progressed and what has been the
achievement,

PROF. SHER SINGH: 1 want nolice
for this.

MR, SPEAKER: He says he wants

notice.

SHRI A. R. BADRl NARAYAN:' ]
have put a specific question about the
assessment of the Study Team ap-
pointed to find out the impact of the
effort: of the Council.

MR. SPEAKER: It is not in the jues-
tion here.

SHRI A. R. BADRI NARAYAN: It
is in the question Sir. I want to know
the result of the ecfforts of the National
Research and Development Council

MR. SPEAKER: It requires detailed
information: you have not asked for it
in the question. Anyway he has not
got that information. '

SHRI A. R. BADRI NARAYAN. L
want to know the efforts made in re-
gard to the research and developmer!
field. 1 want ¥ know whaj are the
basic needs, hew far it has been ful-
filled, how far the  self-reHance ot
people has improved and how far the
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employment generation has succeeded.
I want to know the effect on all these
things.

MR. SPEAKER: Mr. Minister, huve
You got the material with you?

PROF. SHER SINGH: I can only say
this much that more than 70 per cent
of the process made available througn
N.R.D.C. are in use in the small sector
and many secter units have been set
up. I can tell you that about 400 u.its
have been established in thig country
during these 4 or 5 years and these 't
dustriz]l units have produced Rs. (4.0
crores worth of goods.

SHRI A. R. BADRI NARAYAN: He
is concerning himself only with the
indstries. He has ignored the ques-
tion relating to planning because it
want to know what is the impact of
this Research and Development Cor-
poration on the small units.

MR SPEAKER: About the gencra-
tion of wealth, he has mentioned,

Othewise what is there tp mention?
How to measure jt?

SHRI A. R. BADRI NARAYAN:
Atleast the percentage. According to
the report it does not touch the target
of even 40 per cent.

DR. SAROJINT MAHISHI: In the
Chemical and electronics research field,
may ] know from the hon. Minisier in
how many cases during the your
1977-78 the Government had allowed
collaboration? In spite of the foct
that our Research Institutiong are
trying to work hard, they have not
been able to find out a formula. May
1 know in how many cases collabora-
tion has been allowed?

MR. SPEAKER: I do not think that
he will be able to answer this.

PROF. SHER SINGH: Sir, I want
notice for this,

SHRT SAUGATA ROY: Now, this Is
a aquestion which relates to resuarch
and cevelopment and sclence an!
technology. New, the C.&LR. ic the
premier organisation for science and
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technology which has 27 national labo-
ratories under it. Sir, for the lasi six
months the C.S.LR. is without a per-
mancot incumbent, as Director (iene-
ral, a5 a result of which scientists wno
are cngaged in new research orojecls
cannol approach anybedy for guidunce
and nroper direction. Prof. M.G.K
Menon, who is a temporary Director
Gereral of C.S.LR. is now holding &
posic and he is now in America. So,
scientisle cannot go to him. M=v J
now frem the hon. Minister, to ‘oue up
ihe functioning of the C.S.LR., in how
short a time they will have & serma-
ment incumbent ag Directoy General
of .8 LR. instead of Prof. Menon who
is holding so many posts in the
country?

PROF. SHER SINGH: 1t will be tlone
very socn. Prof. Menen, the Direcing
General, is not to guide the working of
the laboratories in their day-to-day
work: overall supervision of Laboralo-
ries is io be cdone by him, and we are
.appuinting the Director General soon.

Setting up of Cement Plant in N.C.
Hills, Assam

*870. SHRI BIREN SINGH ENGTI:

Will the Minister of INDUSTRY
Le pleased to state:

i#) whether there is a huge deposit
«of lime and stone at Garampani area
of N. G. Hillsg District, Assam and
Government of India had made a sur-
vey to that effect;

(b) what is the result of that sur-
vey: and

(¢) whether there jg any proposal
o Jocate another cement factory in
N. C. District, Assam?

THF. MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b) A survey wag done by the
Geological Survey of India at Garam=
Panj area of N.C. Hills Districts, Assam

and a reserve of 43 million tonnes of

Cemenl gradc liméstone has heen prov-
ed.

(c) Cement Research Institute of
Inda has already prepared a detaiied
projzct report for setting ap 3 moui
cemet plant with a  capacity of 100
tonnes per day at Garampani oy M/ss.
Assom. Hills Small Industries Develop-
ment Corporation Lid, Cement Corpo-
ratien of India is also investigatinr ihe
same arca for the setting up of a miri
celaen! plan! with a capacity of 200
lonnes per cay.

S5R1 BIREN SINGH ENGCTI: Mr.
Speakcr, Sir, before I put my supple-
mentary I would like to bring {o your
kind not'ce that in the List of Questions
for today, against Q. No. 870 iy fni
nanmie has not been printed correctly.
Instead of ‘Biren Singh Engti’, it has
beor; wentioned as ‘Biren Engti’. 1 do
not know how this mistake aas creit
in here,

MR. SPEAKER: A correction lisi has
heen circulated. Probably  Memoers
are not aware of that.

(Interruptions)

SHFi1 K. LAKKAPPA: If this is sent
in  small slip, we cannct go through it.
(Interruption) This kind of things
should not happen. (Interruptions) 1t
is ynfortunate that this parliament is
functicning in a shady manner,

SiiR: BIREN SINGH ENGTI: Mr.
Speaker, Sir, the hon. Minister *s pleas-
ed to say in his reply that the ('ement
Research Institute of India has already
prepared a detailed project 1eport frr
selting up a mini cement plant with a
capacily of 100 tonnes per day at Ga-
rampani. May I know from the hos.
Minister what is the total ccst of the
project, Is there any fund allocaiion
in the current year for this project, if
so, how much, when this project wil
start working and when it is going to
be completed?

SHRI GEORGE FERNANDES: It is
for the Assam Hills Small Tndus  cs
Deve'opment Corporation to imolement
this preject. But I would like to make
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a point here that there are certain diffi-
culties that have been expressed. In
80 far as this particular site is can-
cerned, since this project report was
prepared, this difficulty has arisen,
because they are going in for two re-
servo'rs in this very area and the
North-East Power Corporation and the
North Eastern Council have expressed
some doubts and reservations abcout
this site. Since then the Cement Cor-
poration of India has been prospeciing
in that region for another site where
to locate this mini cement plant. The
cost of the plant would vary firstly on
the capacity and, secondly +he time
during which it will be put up.

SHRI BIREN SINGH ENGTI: The
Minister is kind enough to say in his
reply that the Cement Corporation of
India is also investigating the same
area for the setting up of a mini cement
plant with a capacity of 200 tonnes per
day. May I know from the hon.
Minister how much time will it iake to
complete this investigalion and how
much money has been spent se far by
the Geological Survey of India for the
survey work in that area?

SHRI GEORGE FERNANDES: The
Cement Corporallon team is currently
investigating in that region and I
would expect them to submit the re-
port very soon, It will be difficult for
me to fix up any time limit for the
submission of this report. I need no-
tice how much money has been spent
by the Geological Survey of India on
its activities in that region.

Difficulties faced by Khadj and Vil-
lage Industries Commission Rural

Areag

*#871. SHRI G. Y. KRISHNAN:

Will the Minister of INDUSTRY
be pleased to state:

{a) whether Government have
made any assessmeni with regard to
the difficulties being faced by the
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Khadi and Village Industries Com-
mission in the rural areas on account
of markeling by the organised sec-
tor;

(b) if so, the details thercof; and

(c) the steps Government have
taken to meet the markeling problems
in the rural areas?

THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
Yes, S,

(b) and (c) The Government con-
stituted a Working Group on Khadi and
Village Industries in October, 1977, ils
terms of reference inter aliag included
study and reccemmendations in respect
of marketing of Khadi and Village In-
dustries products. The Working Gioup
has s.nce submitted its Report anu re-
commendations made in the Report
will be implemented as soon as decl-
sions are taken thereon. A study has
also been entrusted to the Nat.onal
Productivity Council to  ascertain the
present practiceg in marketing of the
products of the rural/cottage indusiries
sector jointly with Handicraft and
Handloom Boards and the Khadi and
Village Industries Commission. Simi-
larly, Industrial Development Service
has veen asked to undertake a study
and to make recommendation: for
strengthening the marketing organi-
sations for the Khadi and Village
Industries products.

SHRI G. Y. KRISHNAN: From the
answer we can know that the Ministry
has evaded the main purpose of the
guestion. I has been mentioned that
the working group has submiltes its:
report. The question is based mainly
on the difficulty that is being faced in
respect of marketing in the rural area.
or any other area by the orgouised
sector. I would like to knew which
are the organised sectors  which are
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undertaking it. How long will the
Government take to study il and also
to implement the recommendations re-
garding marketing in the rural scetor?

I want a calegorical assurance from
him about th's.

SHRI GEORGE FERNANDES: I do
not thing there is any attempt
cn the part of the Government
to evade this question. It is a
very straighlt gquestjon and 1 think
the answer is very straight one,
The Khadi and Village Industries
Commission has problems of marketing
just as other de-centralised sectors also
have. The working group was s¢t uo
by the Government {o examine all as-
pects of Khadi and Village Indusiries,
the rural and cottage sector of indus-
tries. They have given their report
and we are acling on that report. At
ihe moment the N.P.C. and other speci-
alised agencies of the Governme:it are
also meking specific surveys, market
surveys  including problems which
smull scale and rural and collage sec-
1or have in regard to the markeling of
the products. But I would }ike the hon.
memier te take note of the fact that
the activities of the KVIC are saread
over {o about 100,000 villages in the
country and we have over 4,000 gram-
~ud-yog bhavans and bhandars through
which marketing of these products is
done. Last year our outpul in the vil-
lage ndustries was Rs. 289 crores and
the output in the Khadi sector was
Rs. 76 crores. We have no probiem in
selling these preducts. In  fact, just
now with the new developments, moce
Particulary in the match industry, our
problem is now to produce more ana
not 50 much of marketing.
We have problems with the organised
sector, not that{ the problems are not
there. The crganissed sectors have
better mechanism which it has develop-
ed over a period of years. Neverthe-
less, as on now, I personally do not
believe that marketing is our probiem.
I believe that Government itself .5 one
of the biggest buyers in this country
and we have currently a proposal which
1§ being examined by the Government
on ha-ng the Government, its agencies,
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1ts undertakings, going in for preferen-
tial buying of the products of the Khad!
and Viliage Industries Commission. As
these things happen my understanding
of the situation is that we shall not
nave adequate goods produced in the
Coitage and Village Industries sector.
Marketing will not be problem. So,
we are taking care.

SHRI G. Y. KRISHNAN: By evading,
I meant nc reference to the Minister
but to the Ministry. By going through
the answer, it could be wverv well
known that it has been evaded in res-
pect of marketing in the rural areas.
Now the answer given by the Minister
is convincing. But how long will it
take for implementation? Will the Gov-
ernment make it a point to see ithat the
Government servants take these villaga
and khadi industries products?

SHRI GEORGE FERNANDES: The
Minister always represents his Ministry
I do not knew how one can make this
kind of distinction.

I would be very happy if Govera-
ment employees could also be persu-
aded to go in for Khadi and Village
industries products I am aware that
there are reservations. For instance.
when one discusses about Khad; un;-
forms for Government employees, there
is a lot of reservalion. Ip fact there
is a lot of opposition also, From our
side we are trying to persuade overy-
body and I would like to repeat, at ti2
moment our preblem is not marketing,
our problem at the moment is ‘o in-
crease production in the Khadi arJd
Village Industries sector.

SHRI K. MALLANNA: In Khadi and
Village Industries both the infra stiuc-
ture and the marketing facilities are
inter-related. The Janata Government
made a mention of this Khadi and
Village Industries in their manifesto
and in the Budget speech also and there
is no proper and necessary infrastrue-
ture which has been developed in Khadi
and Village Industries. May I know
frem the hon, Minister, what are the
steps taken to imprve the infrastruc-
ture i.e. raw materials, commuuication,
power, water, etc.?
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SHRY GEORGE FERNANDES: For
Village and Khadi Industries we have
no infrastructural problems of rew
material, power, communication, etc.
We have in Khadi and Village Indus-
tries invariably to go in for industries
where you have not to use pewer and
by and large there is no power ine
volved. There is no communications
problem. Output is so negligible at the
moment that there is no transport pro-
blem or transport bottleneck. So tar
as raw materials are cencerned, the
khadi and village industries invarably
depend on the raw malerials availanle
on the spot. So, there is no problem
of raw materiais also. But [ would
like to assure the hon. Member that
80 far as the Junata Governmeni is
concerned, as against the outlay of
Rs. 83 crores in the last five vears of
your Government, in the first two years
of our administration we have already
spent on the khadi and village indus-
tries a4 total of Rs, 102 crores—as
against Rs. 83 crores for five years
previously. We have generated 3 lakh
new jobs in this sector during the lust
two years. So, I would like to assure
the hon. Member that we shall put in

all efforts and see that this sector
prospers,
WRITTEN ANSWERS TO
QUESTIONS

Cells set up by Ministries to look after
Interests of SC/ST Employees

*872. SHRI RAM CHARAN: Will the
Minister of HOME AFFAIRS be pieased
to state

(a) whether all the Ministries/De-
pariments of the Central (Government
have set up Cells for looking after the
interests of Scheduled (Caste and
Tribe employees;

(b) whether incentive like hono-
rarium etc. ig being given to the staff
attending to this work in addition to
their own duties, where Cells have not
been set up so that they could pay
more attention to this work; and

(c¢) if not, whether Government
Propose to consider this matter, till
the Cells are set up?
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THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): (a) Full
information in this respect is. being
collected from all the Ministries/De-
partments and will be laid on the Table
of the House,

(b) and (c) No incentive like honor-
arium etfe. is required to be given to
the statl attending to the duties assign-
ed to them. Locking after the interests
of Scheduled Castes and Scheduled
Tribes 'in the matter of reservation in
services is part of the normal responsi-
bilities of the Ministries/Departments
and is not additional dutlies for stai¥
warranting the grant of honorarium.

rarget of Rural Indusirial Service
Units in M.P,

*874. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased o stale:

(a) what is the target of Rural In-
dustrial Service units to be set up in
Madhya Pradesh during 1978-1979;

(b) how many schemes were grant-
el permission and how many of them
have already been commissioned; and

(¢) how many of the ahove have
been set up in the backward and
under developed districts of M.P.?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) A
target of setting up of 12,000 tiry,
village and small scale units had been
fixed fer Madhya Pradesh during the
year 1978-79.

(b) The small scale/tiny units do
not require any permission of State
Govérnment for setting up industrial
units. They have simply to get them-
selves registered with the State Gov-
ernment. As against the target of
12,000 tiny, village and small seale
units for the year 1878-79, 10,118 units
were set up till February, 1979.

(c) 7609 units have been set up till
February, 1979 in 36 backward and
under-developed districts of Madhya
Pradesh as per list attached.
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Statement
S. Name of the District  No. of Units
No.
1 Dhar 83
2 Dowas 83
g3 Thabua 46
4 Khargaon 364
5 Ratlam 138
6 Maudsaur 448
7 Shahjahanpur | 71
8 Sahore . . 255
‘o Vidisha 84
I'n Raisen . 77
11 Betul 49
12 Shivauri 8o
13 Guna . 134
14 Datia 94
15 Morena . 331
16 Sagar 135
17 Damoh 85
18 Narsinghpur . 177
19 Chhindweda . | 93
20 Balaghat 103
21 Rewa . 163
22 Sidhi . 51
23 Pauna . . 7o
24 Tikamgarh . 86
25 Raipur v e e 521
26 Bastar - . . 93
297 Hoshangabad -~ . ago
a8 Bilaspur - R . 648
29 Bhind . " 475
g0 Rajnardgaon ., , 167
8t  Sarguja . . . 608
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32 Rajgarh s = 564
33 Raigarh . . . 177
34 Mandla . . . 215
35 Seoni . . . 245
36 Clhatarpur . . 319
TorAL —F-';;D;
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Expapsion of capacity of a worsted
Yarn Unit at Nalagarh

*877. SHRI DURGA CHAND:

Wil] the Minister of INDUSTRY be
Pleased to state;

(a) whether it is a fact that Gov-
ernment have approved recently a
proposal sent by the Himachal Pra-
desh Government for expansion of
the capacity of a worsted yarn unit at
Nalagarh;

(b) if so, the details thereof; and

(c) by when the capacity is expect-
ed to be increased?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
NO. S!h‘. :

'{b) and (c) Do not arise.
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Adoption of Naga Dialects as Regioual
Language by Nagaland

*§78. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Nagaland has not adopt-
ed any of the Naga dialects as its
regional language and the scope for
such development is remote;

(b) whether the Nagas have not at-
tnined proficiency in Hindi or any
other recognized language of the
Eighth Schedule;

(c) whether English is the official
language of that State and its Assem-
bly has unanimously adopted a resolu-
tion demanding inclusion of English in
the Eighth schedule; and

(d) if so, reaction of Government to
this demand?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL: (&)
Nagaland Government has not adopt-
ed any of thg Naga dialects ag offi-
cia] language of the State. In view of
the numerous dialects, the scope of
any one of them being adopted as a
regional language is remote.

(b) Nagaland Government has in-
formed that Nagas have not yet at-
taineq sufficient proficiency in any
languages included in the Eighth
Schedule.

(c) Yes, Sir.

(d) The Government are of the
view that Eighth Schedule to the
Constitution should not be enlarged.

UNCTAD Report on Distribution of
Tobacco

*879. SHRI KUMARI ANANTHAN
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have stu-
died the recently released UNCTAD
enquiry report on the marketing and
distribution of tobacco revealing the
dominance of seven supranational cor-
porations;
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(b) whether these seven Tobacco
Queens have started investing in India
in industries like paper board, food-
processing, hotels etc., because of the
diminishing growth potential irom
tobacco; and

(e) if so, the details of the indus-
tries in which these multinationals
have entered and the step; taken by
Government to contain their strangle-
hold on Indian industries?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
to (c)* Government is aware of the
UNCTAD report of June, 1978 which
sets out the factual packgroung and
examineg the successive stages of the
worlq tobacco economy from leal
produetion and processing through
international marketing and shipping
to production and distribution of
tobacco products.

The following companies with
foreign shareholding are engaged in
Tobaceo Industry in the country;

t ITC Ltd. (Foreign share hold ng 39.9%)
2 Vazir Sultan (Foreign Share

Tobacco Co, holding’32- 3%)
3. Goiirey Pailips  (in the process of
Iniia Ltd dilution—4n9,)

4. [ntr-national [wholly owned §

#Tobicco Company subsidiary of (3))

Limitcd.

In the statement on Industrial
Policy laid before Parliament on
23-12-1977, Government has clarified
its policy regarding participation of
foreign companies in India’s Indus-
trial Development,  According to
this policy, the provisions of the
Foreign Exchange Regulation Act
would be strictly enforced so far as
existing foreign companies are con-
cerned. After the process of dilution
under this Act has been completed,
companies with direct non-resident
investment not exceeding 40 per cent.
will be treated on par with Indian
companies and their future expansion
will be quided by the same principles
as those applicable to Indian compan
ies.

Of the above companies engaged in
tobacco industry in this country, 1.T.C.
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Ltd,, are also engaged in the follow-
ing activities,

(i) Planning, construction, equip-
ment, operation and marketing of
Hotels,

(ii) Production and printing Jf
paper and cardboard package.

(iii) Trawling, processing and
export of marine foods.

Manufacture of new Watches by
HM.T,

*880. SHRI PIUS TIRKEY. Will the
Minister of INDUSTRY be pleased to
state;

(a) whether HM.T. has manufac-
tured some new watches in the coun-
try; and

(b) if so, what are the details there-
of?

THE MINISTER OF INDUSTRY
(SHR GEORGE FERNANDES):
(a) Yes, Sir.

(by The following new models of
HMT watches have been introduced in
the market in the last three years.

1976-77
1. Gents hand-wound
(i) AVINASH in seven varities
(ii) AJEETH in five varitieg
(iii) KOHINOOR in five varit-
ies
(iv) VIJAY in six varitieg
2, Ladies hand-wound
(i ASHA in six varities
(ii) SUPRIA in five varities
(iify Roopa in two varities
1977-78
1. Gents Automatic Day-Date
(i) SURAJ in four varieties
(iiy KAJAL in two varities
2. Ladies hand-wound

(iy DIPTI in two varities
(ii) SMITHA in three varities
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3. BRAILLE watches with printed
braille indices and spring loaded
push button for opening glass top
for the blinds.

1978-79

1. Ladies Automatic Day and Date
ARCHNA in three varities

Steps to Meet Paper Shortage

*883. SHRI NIHAR LASKAR. will
the Minister of INDUSTRY be pleased
to state. i

(a) whether Scientists, experts and
parer manufacturers have urged Gov-
ernment to take early and urgent steps
toward off paper famine in the coun-
try;

(b) if so, whether, according to
them, there will be acute shortage of
paper in the Eighties not only in the
country but also in the world;

(¢) if .so, whether they have also
suggested certain measures in this
regard;

(d) if so, the details thereof; and
(e) action likely to be taken?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
to (e) No particular body of scientists
experts and paper manufacturers has
reported to Government about urgent
steps required to be taken to ward off
a paper famine. Government are
eware of the need to augment pro-
duction of paper to meet the growing
demand and action in this regarg has
already been initiated.

Manufacture of Synthetic Detergent
by Small Scale Industries

*884. SHRI G. NARASIMHA RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that *Syn-
thetic Detergent’ can be manufactured
in small scale and cottage industries
without using machinery and power;

(b) if so, whether Government are
considering for reserving this item
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for small scale; if not, the
therefor;

reasons

(c) is it @ fact that Government
dave issued licences to multinationais
for producing this item in large scale
if so, whether this is against the
declared Industrial Policy or not; and

(d) what is the future Government
policy in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
Yes, Sir. Synthetic detergents based
on alkyl benzene are being manufac-
ured in small scale with simple equip-
ment and tools without the aid of
power.

(b) The question of reservation of
manufacture of detergents for the
Small Scale Sector is under considera_
tion.

(c) and (d) Synthetic Detergents
are includedq in Appendix-I io the In-
dustrial Policy Statement of 2-2-1073.
As such, multi-national Companies ure
eligible for the grant of licences for
the manufacture of this item. How-
ever, no fresh licences have been given
to any unit in the organised sector
during the last two years.

Indian Scientists attached to Diploma-
tic mission abroad
885. PROF. P. G. MAVALANKAR:
SHRI BAPUSAHER FPARU-
LEKAR:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Indian scientists are
attached to any of our Diplomatic
Missions abroad;

(b) if so, facts thereof;

(c) whether Government propose
to increase the number of such posts
of scientific advisers;

<d) if so, when and how; and
fe) if not, why not?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b) At
present, there are four posts of Sclen-



53 Written Answerg VAISAKHA 5, 1801 (.S_'AKA) Written Answers s4

tific Atfaches in the Indian Missions
at Washington, Moscow, London and
Tokyo.

(c) to {e). The creation of similar
posts in the other Missions is depen-
dent upon the importance and volume
of the activities in the field of science
and technology and collaborative pro-
grammes in those countries. Based cn
the needs at present, Government have
under consideration a proposal to
create 5 post of Scienlific Atitache to
be attached to the Indian Mission at
Bonn.

Report of Kar Commission io probe
Emergency Excesses in A & N Islands

“886. SHRI MANORANJAN BHAK.
TA: Will the Minister of 11OME AF-
FAIRS pe pleased to state:

ta) whether Government have re-
ceived the report of the ‘Kar Com-
mission’ constituted for the Enquiry
of the Emergency Excesses committed
in the Andaman and Nicobar Islands;

(b) if so, when and what are the
salient findings of the commission;
and

(¢) the action Government contem-
plate to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): (a)
to (c). The Emergency Excesses In-
quiry Authority, A&N Islands, headed
by Shri H, Kar, enquired into 21 com-
plaints, out of which only 7 (Category
IV) were those which had been refer-
red to it by the Shah Commission for
enquiry and report. In addition, the
Administration had also referred to the
Authority for enquiry two Category 111
complaints received from the Shah
Commission.

2. The Authority submitted its re-
Port on 7-12-78 and it was received in
the Shah Commission on 13-12-78. Out
o¢f 7 Category IV complaints, pavers
regarding one complaint could not be

traced, and the findings of the Autho=
rity in the remaining 6 complaints
have been accepted by the Shah Com-
mission. The report and other con-
nected papers were received in the
Ministry of Home Affairs on 1-1-79,

3. These complaints inter alia relat-
ed to:i—

(a) misuse and subversion of law-
ful processes in detaining 17 persons;

(b) misuse of authority in seizing
buildings, destroying properties of
banned organisations.

4. The salient featureg pf the f(ind-
ings of the Authority are as follows:—-

(i) That MISA detentions in res-
pect of persons stated to he associat-
ed with banned organisations were
issued in great hurry and haste and
were not in ccnformity with the in-
tent of the statute:

(ii) The Authority has made ob-
servations regarding inhuman and
hehly arbitrary attitude displayed
Ly the jai]l authorities towards MISA
defenues in jail;

(iiiy The Authority has recom-
mended that considering the risks in-
volved and the damage that could
be caused by an agdverse report by
the Intelligence Branch, both in
terms of reputation and also the
career prospects, the Government
should take necessary sieps to en-
sure that every such report on the
activities and material particulars of
an individua) is correct.

5. The report of the Authority is
under examination in fhe Ministry of
Home Affairs for appropriate follow-up
action with a view to providing relief
to the affected persons and taking suit-
able action against officials ndicted ©y
the Authority.
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Shri Gandhi Ashram Meerut

8401. SHR] SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
®eased to state:

(a) whelher he is aware that Shri
Gandhi Ashram, Meerut is involved in
some Ssales lax scandal in Delhi; and

(b) if so, what action has been taken
against the erring members of the
management commitices of Shri
Gandhi Ashram?

THE MINISTER OP STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The 'Gandhi Ashram, Meerut is not in~
volved in any tax scandal in Delhi.
However, the present Secretary of
Kshetriya Shri Gandhi Ashram, Meerut
in his earlier capacity as manager of
Gandhi Ashram, Chandni Chowk, Delhj
had indulged in some sales tax irre-
gularity,

(b) Shri Gandhi Ashram, Meerut is
not under the administrative control
of the Government. Hence Khadi and
Village Industries Commission Bom-
bay, which gives financial assistance to
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the Ashram has been requested to ad-
vise the Gandhi Ashram, Meerut to
take suitable action against the Mara-
ger concerned on the basis of the char-
ges established. The Khadi gnd Vii-
lage Industries Commission has also
been asked to desist from providing
financial assistance to the Instituticns
which do not conform to the acceptad
norms of financial propriety,

Setting up Industries in Hoshiarpur

8402. CHOWDHRY BALBIR SINGH:
Will the Minister of INDUSTRY bhe
pleased to slale:

(a) whether Government are very
serious about the uplift of the backward
districts by opening of new industries
in these districts;

(b) if so, whether Hoshiarpur Dis-
trict in Punjab has also since been
declared as backward by Government;
and

(¢) the industries Government pro-
pose to open in this district during
1579-80?

THE MINISTER OF STATE IN THE
MINISTRY OF iNDUSTRY (SIIRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) Industria! units set up in
Hoshiarpur district are eligible to loan
at concessiona)l rate as well as to Cen-
tra] Subsidy at the rate of 15 per cent
of the fixed capital investment subject
to a maximum of Rs. 15 lakns. The
District Industr.es Centre has also heen
set up which will provide all services
and facilities under one roof fo small
and village industries,

The location of Public Sector Under-
takings is determined by technn-ecouo-
mic considerations. At present Gov-
ernment have no proposal to set up
any such undertakings in this district.
However, 130 industrial units have
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been set up in this district since the
inception of Central Investment Sub--
gidy =.lieme ie. from 1-13-70,

Taking over of Sick Industrial Units of:
Bengal

8403. SHRI BALASHEB VIKHE.
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have
agreed to the West Benga) Govern--
ment taking over of sick industrial
units in the State under the Indus-
tries Development and Regulation.
Act, 1951;

(b) if so, names of the sick indus-
trial units that have so far been taken.
over by the West Bengal Government; .

(¢) whether the Central Govern-
ment will provide any financial assist-
ance to the State Government for
managing the sick industrial units; and-

(d) if so, the extent to which the
Centra] Government will afford such:
assistance?

THE MINISTER OF STATE IN TIIE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
(b). The Central Government have:
taken over the management of the fol-
lowing undertakings in West Benzal
under the Industries (Development and -
Regulation) Act, 195! and have enfrust-
2d the management of these unitg to
the Government of West Bengal or-
their employees:—

1 M/s. Easiern Distilleries Pvt. Ltd.
2. M/s. Gluconate Limited.

y. M/s. Britannia Engg. Co. Ltd..
Titagarh Unit.

4. M/s. Aloke Udyog Vanaspali &
Plywood Limited.

5. M/s. India Belting & Cotton Mils:
Ltd, {

6. M/s. Abrassives & Castingg Lid..
Bally Unit.

M/s. Krishna Silicate & Glass
Works Limited.
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8, M/s. Kinnison Jute Mills Companv
Ltd.

9. M/s. Engel India Machines &
Tools Ltd.

10. Dr. Paul Lohmann (India) Limited.
11. M/s. Lily Biscuitg Pvt. Ltd.

(cy and (d). Central Government do
nct provide any direct financial ag<ist-
ance to the State Governments {9y ma-
naging and reviving the sick industrial
undertakings whose management has
been taken over under the Industries
(Development and Regulation) Act.
The Government of West Bengal hLave
taken responsibility of financing such
industrial undertakings whose manage-
ment has been entrusted to the.n,
ether directly or through arrange-
ments with banks ang financial izsti-
"tutions,

AiaTe & § o9 gaww
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Enactment of Laws to declare assests
by persons Holding Public offices.

8405. SHRI S. S. LAL: Will the Min-
ister of HOME AFFAIRS be pleased to
stute:

(a) whether any efforts have been
made to enact laws requiring holders
of public office to declare their assets
immediately on assuming or quitting
office;

(b) if so, the nature of the sieps
taken in the direction; and

(cy if not, the reasons for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR; DHANIK LAL MANDAL): (a)
to (e). There is already a Code of Con-
duct for Ministers, which provides lor
disclosure to the Prime Minister of all
assets, liabilities and business intcrests
of the Ministers as well as their farmly
members, on assuming office and an-
nuslly thereafter. The Governmer.t
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bsve also decided to bring forward
suitable legislation requiring all Mem-
Lers of Parliament (including Min.e-
ters) to declare their assets. liabilities
end business interests. The modal:ties
in this regard having been worksd out
the Government propose to Jdiccuss
specific issues in regard tn the iropos-
ed legislation with the Leaders of Op-
pecsition Parties in Parliament. The
process of holding such comsultaticns
Las since been initiated. Declarafion
of assets etc. by public servants is re-
gulated by the relevant ccnduct rules,
There is no proposal urder the corsi-
ceration of the ‘Governraent to make a

similar law to cover other holders of
public offices.
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T .
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No Permission to HM.T, to manufac-
ture Electronic Watches.

8407. SHRIMATI MOHSINA KID-
WAL Will the Ministes of ELECTRO-
NICS be pleased to state:

(a) whether the Hindustan Machine
Tools is mot being allowed to produce
electronic watches because of indeci



‘63 Written Answers VAISAKHA 5, 1001 (SAKA) Written Answers 64

sion on the part of Government and its
inability to overcome bureaucratic red-

tape;
(b) if so, the reasons for the same;
and

(c) when a decision is likely to be
taken in this regard in views HMT’s
capacity to export the goods to many
a countries and earn valuable foreign
exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
DEPARTMENT OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) No, Sir.

(b) Dces not arise.

{c) Government do not believe that
electronic watches in any significant
number can be exported at this point
of time. The application of HAT.
wil] be decided together with other ap-
plications for manufacture of electro-
nie watches, soon after the industrial
and techmology policy on electronic
watches is announced during May, 1279,

Inclusion of Nepalli Language in .
Constitution

8408. SHR] C. K. CHANDRAPPAN:
Will the Minister of HOME AFFA!RS
be pleased to siate:

(a) whether Government have receiv-
ed a memorandum regarding the inclu.
sion of Nepali Language in the VIIIth
Schedule of the Constitution from the
Himachal Pradesh Nepali Bhasha
Samiti: and

(b) if so, what are the demands they
raised in the memorandum and what is
the decision thereon?

THE MINISTER OF STATE IN IHE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK T.AL MANDAL): (a)

Yes, Sir,

(b) The Samiti hag demanded the in-
clusion of Nepali language in the
Eighth Schedule to the Constitution.
The Government are of the view that
Eighth Bchedule to the Constitution
should not be enlarged. However, the
Governments endeavour iz to encour-
age development of the culturzgi and
literary heritage cf all languages irres-
pective of the fact whether it is inctud-
ed in the Eighth Schedule or not.

Invitation to Coca Cola by Pure
Drinks

8409. SHRI DALPAT SINGH PA-
RASTE: Will the Minister of INDUS-
TRY be pleased ta state:

(a) whether it is a fact that Pure
Drinks group of Industries invited
Coca Cola in India;

(b) whether they were the biggest
bottlers of Coca Cola in India; and

(¢) how much money went out of
India because of their operation vis-a-
vis repatriation by Coca Cola Export
Corporation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SIHIRI
JAGDAMBI PRASAD YADAV): (a) In
1058, the Coca Cola Company (USA)
was permitted to set up a branch com-
pany for making concenirates in India
so as to save foreign exchange on ime
ported concentrates.

(b) Yes, Sir.

(c) The informaiion regarding money
repatriated by the Coea Cola Export
Corporation, cause of the operation
of Pure Driik Group of Industries, is
not readily available with the ‘Govern-
ment.

o T i (e pow WheTE )
& WA T AT &7 A
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g et ag @ W g w9
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(%) = 77w @t afafa (are
T qETEY) ¥ weer, Hawd A
T Wt YT afafa & gaed) & quwaa
#F gfae §id ¥ IR S ATy
&1 &Y faar 91 917 afy g, Ay 9 51
THE T FILO ¥

(&) 3% afafq & =gt fea-few
AT & TR7 fEar 6 S8 FE-aE
§ "wa g oAifgueE fasr @ik
I fam wwe Y fofam e qifes
AW WEIA R,

(x) 35 & foaey it £ &ee
ferar srowT; AT Fw AW T A0 FT
&7 w&rgTre faar smoar; wiw

(7) e =bwi &Y &A@
faay sToaw # TEE AT arer 7

FAIT AT ® W Ay (W
wreA weTy O@w) ¢ (F) W ().
=AY q9F Ji9 4 fa F nene
T ®=q § IO sy Ay qur afafy
F o qIG] A AHE G F SEAF
TIT THEA UFAT FT AAAT FIA FI
#ftz § 17--18 #19,1979 ® S7-
Farv gt frarg F7 0 AT av agr
TAE A AT & AHE AN F FAY
oTH ATAT gWeaTH & fawm ® w=7 #Y
Cifl|

wE aF /v new fomE wfa-
fafrr: & afafr & woremr o€ 4;
*F AW W ST § —

#ad zrer Afawen firatga
EATC qToE AR, FAHATC |
- gV AT AN, TEAT |
TR Wi T, fag )

,® N

5. @Ry A dArdAator &
E=T |

.s. e | T, faweT |
7. fgeran aree o=, wd )
8. JATIE |Tee T4, WK |
9. W A FFT, WAL |

10. 5% wEifaar @ g9,
qrEaIfAr |

11. BT $HeR, ATAAIC |

12. ® TN @eE q¥E, 97F-
T Afaar Famge

13. fagwr awe aw, fawwr
ATHATLT |

& A B W faway ¥
sa fagm avs gond ¥ faw quier
qdeqr @ FIE] qUT WG AT IJUATH,
wea fFor & a9% #71 IeTaT F a9qr
FarEt &1 At @ & fqo &g
T TAT THAT AAF BIHE FT LTI
7T, fawmm od wfes semor & st
F O ANE IIHF T q IV F 89
9% 39 2 &1 T garw w4, wezeat
Uq PTG FT QUTT &A1, Fornal
FT LT ¥ G T A9 F AT TF
fror= smifaa g2 =1 fraaw oqfe &
qzZ %t wafy frata w1 d947 w0,
e v &y wfeer @ feft &=
I ATANAIA ANE KT SMTET 0F
AW FTT N

() s (w). afafe o fawad
aar fafew:r svan & faefr dwg guamat
g7 faere sur a7 fafas Tant o
faty & 37 wewTC B paAY Fagried
wWr



67  Written Answers VAISAKHA 5, 1901 (SAKA) Written Answers ' 68

Settlng up of Industries in Public
Sector in VIth Plan

8411, SHRI SURENDRA B/KRAM:
Will the Minitser of INDUSTRY be
pleased to state:

(a) which new public sector indust-
ries are likely to be established in
various States and VIth Five Year
Plan; and

(b) money-wise what are allotment
of funds for new industries to various
States?

THE MINISTER OF 3TATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDANMBI PRASAD YADAV): (a)
ang (b). The names of the Cenfral
Public Sector Projects, 2lomgwith thelr
locations and proposed oullays. dAuring
the VIth Five VYear Plan: are given in
the Draft Five Year Plan Document
(1978-83) at pages 200 to “05.

Setting up of a Jute Mill in Meghalaya

8412, SHRI P. A SANGMA: Will the
Minister of INDUSTRY be plcased to
siste;

(a) whether it is proposed to set up
a jute mill in Meghalaya with a view
to harness the loeal raw material and
provide employment;

(b) whether any survey had been
undertaken for this purpose: and

(¢) if so, the details thereof®

THE MINISTER OF STATE 1IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a) to
(cy. The Governmmnent of Maghalaya are
keenly interested in setting up a jute
mill in f¥e Garo 1Iill District based on
their own jute plantations. A lefter of
intent wadas issued 1n 1974. The request
of the State Government to revive that
letter of intent is receiving Govern-
ment’s attention.
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News Item "“Plot to Tear Tripura of
India Scotched”

6415. SHR1 KIRIT BIKRAM DER
BURMAN: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whelher Government's altention
has been drawn to a report captioned
‘Plot to tear Tripura off India scotched
in the Blitr weekly of February 19,
1979; ang

(b} if so, whether Government have
since made any ingquiries independent
of the State Government about the
reported plot; and if so, what are the
findings of such an inquiry?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL) (a): Yes, Sir.

gb) Central Government have no
evidence of foreign hand or foreign
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finance behind the agitation spon-

sored by Tripura Upajati Yuba

Samiti.

Less incurred by Centiral Government
Employees Cooperative Society
8416, SHRI  RAJE VISHVESH-

WAR RAO: Will the Minister of

HOME AFFAIRS be pleased to state:

(a) the losses incurred by Central
Governmen! Employees Consumer Co-
operative Society Ltd. during last three
years; year-wise and measures taken
to prevent losses;

(b) whether any appeal has heen
made to share owning retired Govern-
ment servents to work honorarilv for
supervising the working of the socte-
ties/stores to prevent mal-pralices:
and

(c) if so, the details thereoxy

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI §. D. PATIL): (a)
The losses incurred by the Central
Goverment Employees Consumer Co-
operative Society Limited during the
last three cooperative years, namely
1975-76, 1976-77 and I977-78 gre given
below:.-—

Cooperative year

Rs, 6,16.767.70

1975-76 .

1976-77 Rs. 4,17,508.87

1977-78 . . . Rs.8,72.039°86
{based on
provisional
accounts)

The National Consumers Coopera-
tive Federation are conducting a
detailed study of the working of the
Society with. a view to suggesting
measures to improve and streamline
its functioning. On receipt of their
recommendations, Government will
examine what steps should be taken
to improve the working of the So-
ciety with a view to preventing
losses.
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‘Number of Oetvurs, vesigng and Prints
on ‘Cloth

8417. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of INDUS-
TRY be pleased to state:

(a) total number of ¢slours, designs
and prints on cloth available in the
couniry;

(b) the policy of his Minisirv on
colours, designs and prints;

(¢) how many of them made by the
machines; and

(d) Slate-wise number of persons
engaged and employed for hand made
colours, designs and prints on cloth?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI JAGDAMBI T RASAD
YADAV): (a) to (c} There are in-
numberable colours, designs and
prints on ‘cloth available in the
country. It is difficult to have any
count of these. There is no proposal
to intervene in this.

(d) The All India Hardicrafts
Board have estimated that roughly
1,50000 people are engaged in the
hand-printing industry.

DecreaSe in Excesses on Harijans

8418. SHRI DHARMA VIR
VASISHT: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Chairm.an of the Scheduled Castes and
Scheduled Tribes Commisgion had in a
statement dated the 9th February, 1979
from New Delhi, indicated decrease in
incidence of excesses on Hamnjans
during sometime past; and

(b) if ru, the basis of his optim'sm
with 47ures and facts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-

FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (h) The Chairman
of the Scheduled Castes and Sche-
duled Tribes Commission did not issue
any statement on 9.2.79 from Delhl.
It iz understood that he gave an infor-
mal interview to a representative of a
Hindi weekly on 141278 which
covered general matters relating to
Scheduled Castes and Scheduled
Tribes. A revort on this interview
appeared in the issue of that Weekly
dated February 11. I7, 1979 and zlso in
a Hindi Daily published from New
Delhi dated 10.2.1979. During this
interview the Chairman is under-
stood to have expressed his views
aboul lessening of excesses on Sche-
duld Castes with reference to un-
touchability only in its broad his-
torical prospective covering  various
reform movements from early nine-
teenth Century and not with refe-
rence to any recent period.
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Adveslisement of Posts for Epgineers
by BHEL.,

5420, SHRI BHANU KUMAR
SHASTRI: Will the Minister of IN-
DUSTRY be pleased to state:

ta) whether it is true that Bharat
Heavy Electricals Ltd., New Deih_i had
advertised different posts for Engineers
in the month of September, 1078; and

(b) if so, facts thereof?

THE MINISTER OF STATE IN
THE ‘MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir.

(b) A copy of the nolice is.'fued
by the Bharat Heavy  Flectricals
Lid, is laid on the Table of the
House. (Placed in Library. See No.
L1-4363/79)

Productian and Marketing of the Khadi
and Village Industiries

8421, SHRI MUKUNDA MAN-
DAL: Will the Minister of INDUS-
TRY be pleased to state:

(a) wheiher. Government have evolv-
ed any policy for boosting the produc-
tion ard marketing of the Kbadi and
village industries; _
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(b) if 8o, the details thereot; and

(c) what are
rent States angd
respect
ries?

the prospects of difTe-
Unlon Territories in
of Khadi ang Village lndyst.

THE MINISTER OF STATE IN
THE MINISTRY OF  INDUSTRY
(SHRI JAGDAMBI PRASAD va-
DAV): (a) and (b). THE Govern-
ment  has accorded an imporiant
place to labour intensive industries
mainly represented by Khadi and
Village  Industries. A Working
Group on Khadi and Village Indus-
tries was constituted by the Go-
vernment to recommend future stra-
tegy. policy angd programmes  for
the development of these industries
reservation of items for future deve-
lopment of Khadi and Village indus-
tries. The working Group has sub-
mitted its recommendations  which
will be implemented as soon as the
decisions are taken thereon. In the
Sixth Plan the development activities
of the KVIC would cover artisans who
are not yet covered by any agency
S0 as to enable them to have continued

and fuller emaloyment by providing
required inputs,

(c) Most of the Village Indus-
tries being traditional ones their
progress is related to availability of

- raw materials likz Ghani O0i] vil-

lage leather, forest-based industries,
palm-gur, muslin Khadi . etc.

(1) Village Oil Industry can
develop in States like Bihar,
Karnataka, Maherashtra, Rajas~
than, Tamilnadu, Andhra Pradesh,

UP. where largest number of
GChanis exist.

(2) Village Leather Industry has
scope in UP, - Maharashira,
Haryana, Tamilnadu, Punjab
and Rajasthan. -



75  Writlen Answers VAISAKHA 5, 1901 (SAKA) Written Answers 76

(3) Palam Gur Industry can
develop in Tamilnadu, West
Bengal, Kerala and Andhra Fra-
desh,

(4) Forest based industries like
collection of forest plants and
fruits for medical purposes have
so far gathered momentum in
Andhra Pradesh, UP. and Mani~
pur. There is scope for develop-
ment of these industries.

Though spinning activily has all
India basis, development of muslin
khadi can be done particularly in
coastal areas of Kerala, West Ben-
gal, Tamil Nadu and Maharashtra.
Khadi and Village Industries Com-
mission has drawn up for U.P.
State a programme to provide work
opportunities to Ex-Toddy Tappers
rendered jobless due to prohibition
under Palm Gur activities and this
programme will be extended to
other States as well. Khadi and
Villages Industries Commission has
extended ‘support to “ANTODAYA”
programme, formulated by  State
Government in Rajasthan State 1o
reach the lowest of the low in the
community through Khadi and Vil-
lage Industries and has also for-
mulated special programme for
North Eastern States and patterns of
financial assistance have been libera-
lised.

Iron Pipe Rates

8422. SHRI HUKMDEO NARAIN
YADAV: Will the Minister of IN-
DUSTRY be pleased to state:

(2) the : er-foot rate of 4 inch diame-
ter iroa pipe in 1975 and at present:

(b) whether Government propose to
reduce the rate thereof with a view to
provide facilities to the small and mar.
ginal farmers ir this regard: and

(c) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY - OF [NDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Since there is no

statutory control on the price of
pipes and tubes, no record is kept
on the price of pipes. However
it has been ascertained from - the
Directorate General of Supplies &
Disposal that they had entered into
rate contract for G.I. Pipes of 4"
dia. in March, 1975 at the price of
Rs. 15.98 per foot for light duty
pipes and Rs. 18.77 per foot for

medium duty pipes. The corres-
ponding price as per rate contract
received by Directorate General
of Supplies & Disposals in  March.
1979. is Rs. 17.85 per foot and Rs.
21.58 per foot respectively. These
prices are based on wagon load
despatches.

(b) Since there is no control on
the price, the Government do not
propose to intervene in the matter.
However, with a view to bring down
the price of pipes in the demestic
market. Government have recently
stopped the u'e of indigenous. Hot
Rolled Coils/Skelp for export of
pives thereby increasing the availa-
bility of Hot Rolled Coils'Skelp in
the domestic market {rom about
25.000 tonnes per month till March,
1979 to about 35.000 tonnes per month
in April, 1979.

(c) Does not arise.
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Reservation of Textile Items for
Handloom Sector

8424. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY he plcased
tu state:

{a) whether Government have
considered the provision of reserving
the number of textile items for execlu-
sive production by the handloom
sector;

(b) whether Government havVe
received reports regarding large scale
violations of the reservation orders by
the powerloom sector; and

(c) if so, action being taken by the
Textile Commissioner, Government of
India in this regard and the details
regarding the guidelinegy that have
been issued to the State Government
to enforce these orders?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir. Provision

has been made appropriately reserv-
Ing certain itemg of cotton tex-
tiles for exclusive production by the
handlooni sector.

(b) From time to time reports
of violation of the Reservation
Orders have been received.
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,(¢) Powers for enforcement of
the Reservation Orders have been
delegated to the respective State
Governments to be exercised by
appropriate State Government
officials who take action from
time to time against powerloom
units violating the handloom re-
servation orders. Violation of
handloom reservation orders
would lead to imposition of fines
where the offences are proved. In
practice, however, powerloom units
in many States have obtained :in-
junction orders from appropriate
courts staying the implementation
of these orders and the matter 1s
under decision in the appropriate
Courts. Recently, however one
writ petition challenging the wvali-
dity of the reservation ~rders has
been dismissed at the admission
stage by the Supreme Court and a
copy of that judgement is awaited
for further action.
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Declatation of Assets by Senior Officers
of GGovernment of India

8426. SHRI HALIMUDDIN

AHMED: Will the Minister of
HOME AFFAIRS be pleased 1w
state:

(a) whether Government propose o
ask the oerscnal staff of all the Minis.
ters of Goverrment of India anr all
the oufficers sakove the rank of .Joint
Secrelaries to declare their assets and
ithe ascets ¢f their wives and children
to keep a watch;

th) if so. the details thereof: and

(c) if not, the reasons thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY
OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI S. D.
PATIL): (a) No, Sir.

(b) Does not arise

(¢) Under the Conduct Rules,
Group ‘A’ and Group ‘B’ offidials
are required to submit an annual re-
turn of immovable property. These
rules also empower the Govern-
ment or the prescribed authority to
require a Government servant of
any category to furnish, at any time,
a full statement of movable or im-
movable property acquired by him
or any member of his family.

Distribution of Controlled Cloth

8427. SHRI P. K. KODIYAN: Wil
the Minister of INDUSTRY be
pleased to state:
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(a) whether a quick survey conduct-
ed by the Planning Comumission’s Pro-
gramme Evaluation Organisation has
‘revenled that a serious gap exists in
the distribution system of coniroiled
<loth; and '

(by if so, *he details and
ment's reactionn thereto?

L;overn-

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
{SHRI JAGDAMB] PRASAD VYA-
DAV): (a) and (b) The conclu-

sions arrived at in the survey re-
port of the Planning Commission’s
Programme Evaluation Organisation
published in March, 1978 are:

(i) at a time, even in March, 1976,
almost half or more of the mar-
kets catering to the needs of the
weaker sections of the towns were
without stocks of controlled cloth,
and that the situation has deterio-
rated very significantly since then.
There is a substantial gap in the
distribution arrangements:

(ii) overall sales of all the wvarie-
ties observed are satisfactory to
good; this finding is contrary to the
popular impression created about
pooOr consumer response,

The study covers the period upto
April, 1977 and does not reflect the
present situation.

Imported Silk

8428. SHRI S. R. DAMANI: Will
the Minister of INDUSTRY he pleased
to state:

(a) whether it is a fact that the
imported silk was adversely affecting
the domestic production of silk;

(h) whether Government have
received representations in this regard
from silk producers; and

(c) it so, the action taken or propos-
ed to be taken on such representa-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) : (a) No, Sir.
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(b) and (c) Some representa-
tions were received on behalf of silk
producers requesting either com-
plete ban or at least modification of
the replenishment policy for the im-
port of raw silk. These represen=-
tations were duly considerd and a
decision wag taken in September
1978 to restrict the import of raw
silk to 10 per cent of the f.o.b. rea-
lisation on the-export of silk textiles.

Failure of Jute Mills to contribute to
Pool Fund for Natural Carpet Backing

8429. SHRI K. RAMAMURTHY:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Indian .I'ute Ml"ls
huve failed io make their contribution
to the pool fund for promotional cam-

paign for nalural carpet baakins

() whether the Jute Carpet Backing
Council, USA has brought the Jute
Matufaclurers Development Council to
take over the responsibility of mobilis-
ingz funds for this ‘purpose;

(¢) whether this has led to the fall
in the lucrative USA market for jute
carpet backing; and

(4) if so, the steps taken to improve
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI JAGDAMBI PRASAD YA-
DAV): (a). Yes, Sir.

(b) No, Sir. Actually under a
voluntary arrangement between IJMA
Group of Jute Mills of India and
J.C.B.C. (USA), the latter are requir-
membership as well as Promotional
ed to make contribution; for annual
Fund. Instead of discharging this
liability, IJMA has represented that
JMDC should pay such contribution
to the JCBC.

(c) and (d) There has been some
decline in the export of Carpet Backing
frem Indid to U.S.A. in recent months
due to troubles in Calcutta Port and
strike in Jute Industry. The decline
is not directly related to non-payment
of outstanding subseription to JTBC.
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Efforts are ‘peing made to persuade the
Indian J'.te Mills to clear their dues-to
the J.OB.C. in the long term interest
of exporl of carpet backing to U.S.A.
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Standardisation of Sporis QCoods

8431. SHRI AHMED HUSSAIN: W.il
the Minister of INDUSTRY be pleasoed

to state:

(a) whether it is a fact that sports
goods manufactured in our couniry
have a good export potential;

(b) it so, Government considered to
set up Centres to conduct research
and development, standardisation ete.
in the fleld of sports goods; and

(c) the likely date by which this
will be set up with location and
name of places in the country where
gports goods are being manufactured?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

JAGDAMBI PRASAD YADAV). (a)
Yes, Sir.

" (b) There is a proposal to set a Pro-
duct and Process Development Centre
in Sports Goods Industry during tne
curren{ Plan period for carrying out
research and developmental work for
production and export cf quality sports
goods.

(cy The Development Commissicner
(Small Scale Industries) is preparg
detailed feasibility repart for imple-
mentation during the current Plan
period. The Centre will he located at
Meerut, one of the main  Cenlres of
Sports Goods Industry. The Sperts
Goods industry is also concentrated af
Jullunder, Delhi and Calcutta besides
Allahabad, Moradabad and Bombay,

Supply of Explosives to Himachal
Pradesh

8432. SHRI GANGA SINGH: Will the
Minister of INDUSTRY be pleased 1o
slale:

(a) whether the supply of expio-
sives every year for construction
works to the State of Himachal Pra-
desh is much leis than its require-
ments over the past five years; and

(b) whether the Government of
Indig would be in a position to meet
the needs of State of Himachal Pra-
desh in the year 1979-807

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
There is no statutory control on the
distribution and supply of industrial
explosive and as such year tc year re-
quirements of the State of Himachal
Pradesh for industrial explosive are
not maintained.

(b) Shortage of explosives is conti-
nuing. Steps are being taken to io-
crease the availability of industrial
explosives and every effort will be made
to meet the requirements of the State
of Himachal Pradesh.

'
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Entry of Defence Civilian Emptoyoes
to Civil Ministries

8434. SHRI DAYA RAM SHAKYA:

Will the Minister of HOME AFFAIRS

be pieased to slate: )

(a) whether it is 3 fact that in the
past, Defence Civilian Employees werp
allowed to enter in all the Civil Mi-
nistries on the Identity Cards issued by
the Security Officer, Ministry of
Defence;

(b) whether now these employea#
are not allowed to enter in civil nu
nistries on their identity cards;

(c) the reasons in detail for with-

drawing this facility;

(d) whether Defence Civilian Em-
ployees are facing lot of difficulties
and harassment; and

(e) whether the Government pru-
vose to give them same facilities as
were prevailing in the past?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT DHANIK LAL MANDAL): (a).
Yes Sir. uple 1965.

(1) no Sir, they are not so aliowed.

(¢) with a view to streamlining the
security arrangements in the buildiags
where civil Ministries were located, 1t
was decided to allow entry therein to
those persons only who had official
business in the concerned Ministries.
In the case of employees having Inden-
tity Cards issued by the Ministry of
Defence, a system of validating these
Indentity ecards by the Chief Security
Officer, Ministry of Home Affairs was
introduced in 1965 and .is still in
vague.

(d) no report of any difficulty/haras»
sment has been received.

(e) There is no such proposal under
the consideration of Government.

Appointment of Director, CSIO,
Chandigarh
8435. SHRI GADAHAR SAHA: "wil'
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:
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(a) whether Dr. Harsh Vardhan,
Director, Central Scientific Instru-
.ments Organisation (CSIQ), Chandi-
.garh was appeinted on contract basis;

(b} when the contract of his ap-
pointment was entered into and what
were the term: and duration of con-
tract; and

{c) whether the gelection was made
-after advertising the post or through
-some other channel?

"THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
"ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) to (c¢).
"Dr. Vardhan's services were obtain-
ed on deputation after selection as a
‘result of advertisement w.e.f 2nd
"February, 1973 and he was perma-
nently absorbed in the service of the
“Council of Scientific and Industrial
"Research w.ef. 10th April, 1974.

‘Restrictions for the re-sale commer-
cial vehicles

8436 SHRI ANANT DAVE:
SHRI AMAR ROY
PRADHAN:
SHRI K. MALLANNA:.
Will the Minister of INDUSTRY bLe
pleased to state:

(a) whether restrictions have been
‘imposed for the re-sale of commercial
vehicles for two years;

(b) if so, whether the brand of the
commercial vehicles to which the or-
‘der is applicable and the decision of
Government has heen arrived at
"knowing fully the malpractice by the
manufacturers; and

(c) whether similar restrictions zre
‘being retsorted to in the re.sale of
‘Bajaj’ and ‘Priya’ two wheelcr scoot-
ers and also propose to revert back
‘to the old system of their release?

THE MINISTER OF STATE IN THE
"MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a).
Yes, Sir. '

(b) and (c). The Order has teen jm-
posed for securing and equitahle distri-
bution and availability at fair prices of
commercial vehicles and has heen axn-
plied ‘o the category of motor comme:-
cial vehicles as a whole. The same
censiderations will not  apply to the
products of an individual manufac-
ture in the category of 2-wheelers.

Harijans prevented from drawing
water from a well in Uthangral,
Tamil Nadu

8437. SHR! M. KALYANASUNDA-
RAM: Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether Government are aware
that in village Uthangrai (District
Dharmapuri, Tami] Nadu) Harijans
are prevenied from drawing water
trom a well constructed by Pancha-
yat;

(b) whether it is a fact that one
Harijan Sadayan was beaten by high
caste people when he went to the
weli, his but was destroved and
house-hold goods thrown away;

(c) if so, the details thereof:

(d) the action being taken to pro-
tect the Harijans; and

(e) whether his attention has bewg
drawn to a report in ‘Janyug’, Delhi
dated the 2nd April, 19797

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) f(a)
to (e). The requisite informaticn nas
been called for from the State Govern-
ment of Tamil Nadu and will ve laid
on the Table of the House when receiv-
ed.

Demand for rise in. price of jute

8438. SHRI K. PRADHANI: Will the
Minister of INDUSTRY be pleasad lo
state:

(a) whether there has been any
demand for rise in the price of jute
by. the jute growers in the country;
and ’
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(b) if so, the details regarding the
decision of Government taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
and (b). The statutory minirtum prices
for raw jule are fixed every year by
the Government on the basis of the
recommendations of the Agricultural
Prices Commission, which takes into
conside ration, inter-alia, the -epresen-
tations made by the jute growers.

Measure to tackle the problem of Tax
Evasion

8439 PROF. P. G. MAVALANKAR:
Will the Jinister of PLANNING bz
preaser lo slate:

{a) whether it is a fact that the
Pianning  Commission stressed the
need for Jowering the rate of direct
taxalion as a Mmeasure to tackle the
proble:n of tax evasion;

(b) .f so, main indication thereto;

(¢) .esponse of the Government,
particularly the Finance Ministry to
this; and

(d) whether any further action is
being tuken in this regard?

THE MINISTER OF STATE IN iHE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) No, Sir.

{b) te (d). Do not arise.

Amount spent on import of spare
parts of HMT watches

8440. SHRI RAJ KRISHNA DAWN:
W:ll the Minister of INDUSTRY be
plased to state:

(a) whether all the components and
spares used by Hindustan Machire
Tools (HM.T.) for the manufacture
of watches are indigenously made;

(b) if so, what percentage of the
components are imported by H.M.T.
for the production of watches;

(c) what is the mnet amount of
foreign exchanges spent for import-
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ing these spares and the amount earn-
ed op exporting the H.M.T. watches.-
and spares; and

(d) what effective steps are taken.
by Government to improve the ba-
lance of trade on HMT watches?

THE MINISTER OF STATE IN THE'
MINISTRY OF INDUSTRY (S{RI
JAGDAMBI PRASAD YADAV) ‘a):
No, Sir.

(b)* The percentage oi imported com-
ponents presently used in wrist watches
manufactured by HMT are as indicat--
ed below:

Percentage
of cost of
imported
components
to the total
cost of
manufacture -

Types of watches

Automatic Day & Date | . 13- 64
Hand-wound (gents) | . g3+52
Hand-wound Tadies) | . 4°41

(¢} The amount of foreign exchanue -
spent on import of components requir~
ed for wrist walches manufactured by
HMT was Rs. 95 iakhs during 1978-79.
Against this the watches experted
during 1978-79 were valued at Rs. 44
lakhs. HMT are also importing com-
ponents (CKD/SKD) for assembly of’
watches to meel the gap in demand
and supply. These will be phased out
with the production of components irom
the Tumkur project of HMT, under:
implementation.

(d) The progress of indigenisation:
has achieved a considerable saving of

foreign exchange which otherwi-e
would hzre gone for imporis o’
watches. The man objective of

HMT's watches production is to meet
the internal demand of watches, hence-
the export of HMT watches has been
kept at a mrinimal levei,
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. Fayment of pro-rata pen'sion to
Centra) Government employees on
deputation to public enterprises

8441. PROF., SAMAR GUHA: Wil
*he Minister ¢ HOME AFFAIRS b*
pleased to state:

(a) whether it is a fact that two
' different sets of rules for payment of
pro-rata pension, gratuity, etc. apply
to Central @Government employees
who join public enterprises on depu-
tatinon basis and selection on the basis
of All India Newspaper advertisement
+ an¢l competition;

(b) if so, whether Government
"would like to review the position in
the interest of uniformity and eauity;
~anil

{c) if not, which set of pension
rules will apply to non-deputationist
Government employees employed in a
public enterprise and entitled to pro-
rata pension, gratuity etc. as per rules
of the Central Government when he
is not entitled to arrears of pensicn
from the actual date of his leaving
“(lovernment gervice?

THE MINISTER OF STATE IN THE

" MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) {a)

to (¢). Permanent Central Government

employees who went to the public sec-

tor entervrises on deputation hasis in

public interest were allowed w.e.f. 8th
November, 1968 relirement benefits on

the'r permanent absorption in the said
public enterpries, whercas those who
had joined these undertakings on tine
basis of their ewn applications in res-
ponse to open advertisements were not
entitled to such a benefit. This distinc-
tion was, however, removed w.e.f. 2ist
April 1972 and the two categories of
"these permanent Government emplo-
“yees are entitled to the same retire-
ment benefits except that the Gov-
“ernment servants who joined the
public enterprises on their own viola-
tion are entitled to carry forward of
leave upto 120 days only. Later, it
was decided that the Government
-servants  who had initially gone to the

public enterprizes on their own voli~
tion and were absorbed therein dur-
ing the period from 8th November
1058 to 21st April, 1972 should also
be allowed the benefits but the finan-
cial effect of this concession was
given from 1st August, 1976.

THON § §W G4 w1 w@iqag
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Sale of Handicrafts by the Khadl
Commission

8443. SHR1 PHOOL CHAND VER-
MA: Will the Minister of INDUSTRY
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be pleased to state:

(a) whether the Khadi Commission
sells through all its selling centres 21l
‘the handicraft and cottuge industry
_goods manufactured by the units run
or financially assisted by the Commis=
sion;

(b) if not, the reasons therefor in
view of the fact that the Commission
should sell at least goods manufactur-
ed py all its cottage industries etc.;
.and

(c) the policy proposed to be for-
mulated in thig regard in future?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
Yes, Sir.

(b* Does not arise.

(¢) Tt is proposed to increase the
number of procurement-cum-sales oul-
lels of the Commission at Bleck, Dis-
triet and Metropoiitan levels to #ssist
producers in disposal of their goods.
The feasibility of stepping up sales of
Khad: and Village Industries pro luc-ts
in co-ordination with Handicralts, Silk
and Coir Boards is being censidered.
A comprehensive study  in respect of
marketing of Khadi and Village Indus-
tries products has been entrusted to &
Consultancy Organ:sation.

Report of Nanda Committee on
licensing

8444, SHRI SUBHASH AHUJA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that Nanda
‘Committee appointed by Government
has recommended that relaxation be
given in issuing licences to big indus-
tries; and

(b) if so, the action proposed to
be taken by Government on the re-
port of the Nanda Committee?

THE MINISTER OF STATE INTHE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
and (b). A copy of the Press Note
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issued by Gevernment on 9th March,
1979 containing the major recommen-
dation; made by the Committee of in-
dustrialists in their Report is laid on
the Table of the Mouse (Placed in
Library See. No. LT—4364/79) Action
will be taken on such of the recommen-
dations as are flnaliy  accepted by
Government.

Visa Applications of Japanese
Nationals

8445, SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

ra) what are the procedural ob-
strvations made by the Ministry on
visa applications of Japanese na-
tionalg (visiting India on assignment,
transfer from their Companies’ over-
seas offices Jocated in India) received
irom Indian Missions in Japan, before
authorisation is issued to Indian Mis-
si0ns for the grant of visas;

{h) what ig total number of such
applications received during the
peviod January, 1977 to December
1978 for processing; and

{¢) will the Hon'ble Minister con-
firm that in all identical visa applica~
tion cases full procedural pbservations
as per reply to (a) above were fully
made or, discretion was made in many
cascs—specific  discretionary  if eny,
may please be stated?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS ‘SHR}Y
DHANIK LAL MANDAL): (a) Re-
quests for visas from  foreigners in-
cluding Japanese nationals desiring to
work in fereign Companiés operating
in India, are considered on individual
merit having regard to the purpose of
the visit, the work to be performed
and other reasons for visiting india.
Visas for engaging in any work are
granted for specified periods on the
recommendations of the technical
Ministries concerned.
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(b) Total number of such applica-
tions during the period from January
1977 to December 1978 is 238.

(¢) Does not arise in view of @
above.

U.P. Khadi Boards Proposal for
Rehabilitation of Ex-toddy Tappers
8446. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

ta) the galient features of the spe-
cial scheme proposed by the T.P.

tute Khadi Board for the rehabiu-
tation of ex-toddy tappers and the
funds sanctioned and released by the
Kladi and Village Industries Commis-
sion for the same;

(b) whether the scheme was criti-
cally examined by the Commussion as
to the capacity of the U.P. Board, the
availability of trained technical pfr-
sonnel with the Board to carry out
the various programmes of the sche-
me;

(¢) if so, what were the recommen-
dations of the Industry Incharge;

(d) whether some of the persons
su.ected for training were not ex-
toddy tappers and the training was
given only in climbing the trees and
not in the art of near tapping in sume
centres;

{#) whether any evolution of the
progress of the scheme was made; and

(f) if so, the findings and the action
proposed to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR!
JAGDAMBI PRASAD YADAV:: (&) to
(f). Consequent on the ban on toddy
‘production and extension of prohibi-
tion to more districts of Uttar Pra-
dech State, the U.P. State Khadi and
Village Industries Board formulated
a comprehensive scheme for rehabili~
tation of about 15,000 ex-toddy tap-
pers affected by prohibition. The
scheme envisages training of the ex-
toddy tappers in the art of Neera
tapping and production of gur there-
from. Under the scheme, the ex-
toddy tappers will also be provided
necessary implements and work:ng

capital to enable them {o. underiuake
production activities. The Khadi snad
Village Industries Commiss:ion has
sanctioned an amount of Rs. 20.84 lakhs
as grant and Rs. 32.48 lakhs as loan
for impiementation cf this scheme. So
far funds to the extent of Rs. 7.67
lakhs as grant and Rs. 1.20 lakhs as
loan have been released by the (Com-
mission.

The Scheme had been critically ex-
amined by the Commiszion in all its
aspects and certain modification were
made in the originai scheme, Th2
progress of the scheme has since oeen
evaluated by the State Office of the
Commuission in  coordinaticn with tre
State Director of Industries. The
shortcomings noticed are being studied
in depth and necessary step: are being
taken o remove the shortcomings us
far as praclicable.

Capacity Utilisation of Cement
Industries

8447. SHRI SACIHINDRA LAL
SINGHA: Will the Minister of iN-
DUSTRY be pleased to state:

(n) the details of the capacity ol
2roguction for last three years, year-
wise,

(n) the detajls of the new Jicences
and letters of intents jszued for the
cement units in the States State-wise:

.c; the details of the requiremenr of
cement during the Sixth Plan pericd
vear wise; and

«d) the action taken up to date t0
increase cement produclion in  the
cuuntry?

THE MINISTER QF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGADAMBI PRASAD YADAV): (4)
The capacity for production of cement
for the last three years is as follows.--

Year Capacity
{in million tonnes)
1976-77 . . . . 21463
1977-78 . . . . 21+87

1 978 =79 . . . » 2300
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{(b) A statement is attached giving
details of new industrial licences and
letters of intent issued since 1st April
1977.

Estimated

(e¢) Year demnand

(in million tonnes)
1978-79 . . " . 24'0
1979-Bo . . , . 459
1g980-81 . . . " 28-0
1981-B2 . . . . 30°2
1982-83 . 32+6

(d) The steps taken by Government
to increase overall availability of ce-
ment in the country include the follow-
ing:—

(i) The expori of cement outside
the country has been banned
except to Nepal and Bhulan;

(ii) The pace of consideration of
new applications for grant of
industrial  licences has sub-
stantially increased. As
against only 7 letters of inlent
and 11 industrial licences for
a total capacity of 84.60 lakhs
tonnes issued from 1st Apri,
1974 upto 31st March, 1977, as
many as 35 letters of intent
and 7 industrial licences for a
total capacity of 150.50 lakh
tonnes were issued from 1st
n\pril' 1977 to 7th April, 197y.

(iii) The present regional imbpalan~
ces in regard o distribution of
cement in the country has
been due to localion of cement
plants near limestone deposite.
This imbalance is sought to be
minimised by encouraging
split location of cement oiants.

(iv) A Cabinet Sub-Commiitee is
currently considering the
various measures adopted for
conservation of Cement. Con-
servalion of cement is sought
to be achieved by using sub-
stitute materials such as hyd-
rated lime paddy husk cemeat,
sagal, lime mortar etc.

(v) A quantity of 15.47 lakh tonnes
of cement has been imported
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into the country during 1978<79
and the import of a further
quantity of about 20 laka
tonnes is planned for 1979-80.

(vi) A cash incentive of Rs. 30 per
tonne for every tonne of addi-
tiomal preduction over the best
production of each unit during
the last three financial years or
85 ©per cent of its licensed
capacity whichever is higher,
has been announced;

(vii) Existing rules relating to freight
reimbursement for road move-
ments have been liberalised;

(viil) Government have also granted
assistance to the Cement In-
dustry for use of captive power
for production of cement
during the periods of power
cuts;

(ix) Government have announced the
assistance 1o the Cement In.
dustry for ihe use of furnace
oil for production of cemeat
due to inadequate supplies of
coal;

(x) The preduction of the exislhing
units is also closely monitored
to see that the industry main-
taing an overall capacity ulili-
sation of 100 per cent.

(xi) The import of pre-calcinator
technology has been permitied
to enable the increase in pro-
duction.

(xii) The construction of on-going
projects is being expedited;

(xiii) Government have also decided
to encourage the settting up of
cement plants at the site of or
near steel plants to utilise the
slag;

(xiv) Government has also decided
to encourage the setting up of
large number of mini cemeat
plants;

(xv) A High Level Committee has
made a comprehensive study
of the cement industry and has
made a number of recommen-
dations which are being exa=
mined by Government,
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Statement
m’} :::;‘:; k:: .g:a::;-w”;c m olf' ;:uu:m projects as on 15-4-79 for which Industrial Lice nees|
Nsol: Name of the Party Location é:nu:ilty
(in l-.lg.tonncs)
1 2 3 | 4
Himachal Pradesh
"1 Associated Cement Companies . . . Gagal 5 60
Andhra Pradesh
1 Kesoram Cements (S.E.) . Pcddapalli 2' 00
2 Andhra Cement . e+ e a Vizag 250
g Orient Paper Mills . . . . Asifabad 9' 00
4 K.C.P. Limited (S.E.) . o Macherla o gt
5 Shri NK.P. Raju 2 . . . Vadapalli 3: 00
6 Coromondal Fertilizers . . . . Kalamalla 9 00
7 Kesoram Cements . . R . Ankireddipalli 4 00
8 Texmaco Ltd. . . . - Yerraguntla 4 00
Madhya Pradesh
1 Birla Jute Mfg. Co. Ltd. (S.E.) . . Satna 8 o0
2 Asmociated Cement Companics Lid. (8.E.) . . Jamu) 500
8 Raymond Woollen Mills . . & Patharia 400
4 A.C.C. Limited (S.E.) . . . . Kymore vy
(White)
5 Hindustan Lever Lad. . . . . Baloda Bazar 400
6 Hindustan Steel Ltd. . . . . . Chilhati 11'55
2 QCentury Cement ” - 5 . N Baikunth 2° 00
Uttar Pradesh
1 U.P. Asbestos Ltd. s = 2 E s Kalsi 3 6o
Orissa
1 Ind. Dev. Corpn. of Orissa Lid. . - Bargarh 1" 30
Rajasthan
1 Rajasthan State Ind. & Min. Dev. Corpn. Lid. , Katputli 0.33
] Do. Alerod Akhra 0°383
8 " Do. Bilara o 33
4 Deo. Jaitaran o' 88
5 Do. Nim-Ka-Thana o 5
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1 2 3 4
6 Mangalam Cement : . . . Morak 4 00
7 J.K. Synthetics (S.E.) . Nimbahera 4-20
Digvijay Cement Company Lid. Beawar 400
g Sh. K.K. Somani , i . . . Kivarli 500
10 Straw Producis Lid. Banas 418
1 Punalur Paper Mills . . . . . Neem-Ka-Thana 300
12  Hindustan Sugar Mills Limited . . . Udaipur 2' 00
13 J.K. Synthetic 2 . Nimahera 0 50
(White
cement)
Maharashira
1 Associated Gement Companies 1ad, | Chanda 160
2 New India Mining Corpn. Ltd. . Chandrapur 4 00
1 Century Spg. & Mfyg. Co. Lud. . . Rajura 10° 00
4 Larsen & Toubro Ltd. . . . . Do. 11° 09
Rihar
1 Kalyanpur Lime & Cement Works Lid. Banjari :-34
Karnataka
1 Mysore Cements Ltd. (S.E.) . Ammasandra 110
Tamil Nadu
1 Dalmia Cement (B) Lid. . . . Dalmiapuram o 70
Gujarat
1 Narmada Cements Litd. Jafirakad Magdalla 10° 00
Ratnagiri
{Maharashtra)
2  Smt. S.D. Patil . . . Dotad 0 45

(S.E.—Substantial Expansion)

Repert of the Committee or Problems
of People living below Poverty Lines

8448. SHRI K. T. KOSAIRAM:
SHRI K. PRADHANI:

Will the Minister of PLANNING be
Pleased to state:

(a) the terms of reference and the
- Composition of the Committee conati-

tuted by the Planning Commission 1o
go into the problems of people living
below the poverty line; and

(b) whether the Committee js ex-
pected to finalise its recommendations
before the finalisation of the Sixth
Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR:
FAZLUR RAHMAN): (a) The Planaing
Commission has not set up any Com-
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mittee to go into the roblems of people
living below the proverty line. flow-
ever, a Working Group and a Study
Group have been set up to examine the
measurement and the incidence of po-
verty and some connected isues. The
composition and terms of reference of
the Working Group and the Study
Group are given in Annexure 1 and
Annexure 2 respectively [Placed in
Library. See No. LT-—8448/79) While
the Werking Group has already sub-
mitted its findings, the Study Group :s
expected to do so by the end of 3ep-
tember, 1979.

(b) Does not arise.
Use of Aircraft for V.L.PS, and Guests

8449. DR. VASANT KUMAR PrAN-
DIT: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it js a fact that the
Ministry has issued instructions not
to use Ministry/Police/Government
aircrafts for carrying VIPs. and
guests; '

(b) whether jt ig true that many
instanceg have come to the notice of
Government when BSF aircrafts are
used otherwise than on purpose of
duty by noting those flights as ‘test
flights’;

(c) whether Government has in-
vestigated the two  instances when
Film actress Zeenat Aman was spe-
cially flown from Rajasthan to Delhi
for attending BSF fete and using the
same plane for carrying Film actor
Sanjay Khan from Delhi to Rajas-
than; and

(d) if so, the results of the investi-
gation and the action taken thereon?

THE MINISTER OF STATE 'N THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)-
Rules have been laid down regulaling
the use of the airerafts belonging to
the B.S'F.

(b) No instances about the BSF gair-
crafts being used otherwise than on
purpose of duty and noting them as

‘Test Flights’ hawe been  brought to
the notice of the Government.

(c) and d) Miss Zeenat Aman and
3 others and Shri Sanjay Khan and
two others were permitted to travel in
B.S.F. aircraft from Rajasthan to Delhi
and from Delhi to Rajasthan respce-
tively after attending B.S.F. Wellare
and Duty Meet as Judges for Raffie
draws and in Furtherance of the welfare
aclivities of the BSF. They were per-
mitted to travel in the vacant sesais in
the routine flights of the B.S.F. airerait
in exercise of the pewers delegated
under the rules.

Providing price support to jute grow-
ers by J.CIL

8450. SHRI AMAR ROY PRADIIAN:
Will the Minister of INDUSTRY L
pleased lo state:

(a) whether Jute Corporation of
India do not provide adequate price
support to jute growers;

(b) whether it is also a fact that
J.CI had procured jute this year
from the middlemen and not from
the growers; and

(c¢) if the answer to partg (a) and
(b) is in affirmative the reasons
therefor? ’

THE MINISTER OF STATE IN Tii%
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (c): The price of raw jute during
the current season 1978-79 has veei,
by and large, above statutory minimum
level mainly due to the presence of Jufe
Corporation of India in the market.
The Corporation is  progressiveiy in-
creasing its purchases directly [rom
the growers, and have covered about
214 village parts.

w6 Jouz k7 o ® FHIT A
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Allotment of Cement to Orissa

8453. SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased to
state:

(a) what is the quota of cement allot-
ted to the State of Orissa during the
year 1978;

(k) whether the full quota of cement
has been supplied to the State as per-
schedule;

(c) if not, what are the reasons
therefor; and

(dy 1tke quotz of cement proposed to
be allotied to that State during 1979?

THE MINISTER OF STATE IN THEHE
MINISTERY QF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a):
3.62 lakh tonnes.

(b): Yes, Sir.

(c): Does not arise.

(d): The allocation of cement o
State Governments/Union Territories
is made on quarterly basis taking into
account the cverall availabilily of ce-
ment in the country. During the first
two quariers of the year the Stale of
Orissa has been allotted 1.95 lakh ton-
nes of cement. The allocation duiiag the
3rd and 4th Quarters of 1979 will de-
pend upon anticipated availability
during thn relevant quarters.

Report of Lirover Commission of
Inquiry

8454, SHRI CHITTA BASU: Will
theMinister of HOME AFFAIRS be
pleased to state:

(a) whether Government have since
received fhe report of the Grover Com-
mission of Inquiry to enquire into alle-
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gations against Shri Dev Raj Urs, Chiet
M'nister of Karnataksa:

(b) if go, the essentia] features of
the report; snd

(c) action taken thercon;

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMFANY AFFAIRS
(SHRI S. D. PATIL): (a) 'The Com-
mission of Inquiry Headed by
Shri A, N. Grover retired
Judge of the Supreme Court, which
was appointed on 23rd May, 19717, to
inquire intg certain allegations against
Shri D. Devraj Urs, Chief Minis-
ter, and other Ministers of Karnataka,
submitted its fina] report to the
Government on the 15th March, 1979.

(b) and (c) The report will be laid
on the Table of Lok Sabha, as soon as
possible, along with a memorandum
of action taken thereon, in compliance
with the provisions of section 3(4) of
the Commissions of Inquiry Act, 1952.

Appreutices in Engineering Project of
India (Ltd.)

8455. SHRI R, KOLANTHAIVELU:
Will the Minister of INDUSTRY be

pleaseq to state:

(a) how many apprentices were ap-
pointed in EPIL in the year 1976-77,
1977-78 and 1978-79;

(b) out of above (a), how many ap-
prentices were absorbed in regular
serviceg and what gcales were given to
them;

{c) out of the above (b), how many
apprentices were confirmed in regular
services immediately after the expiry
of their apprenticeship tenure; were
there some cases where the confir=-
mation was not given, if so, the
reason for the delay;

{d) out of the above (a) how many
apprentices were not absorbed in regu-

lar service of EPI; if any, (etails till
date and reasons for that;

(e) whether there is any proposal
under consideration for not to regula-
rise presently working apprentices in
EPI; if so, the reasons therefor; and

(f) the number of apprentices resig-
ned and the reasong of their resig-
nation?

THE MINISTRY OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) The number of apprenti-
ces of different categories appointed
in the Engineering Projects (India)
Ltd. (EPI) during the years 1976-77.
1977-78 and 1978-79 is indicated in
the uitached statement-I

(b) The information relating to
fhe number of apprentices absorbed
m EP[ during the same period has
?Iecn given in the altached statement-

{c) The apprentices are considere:
for regular employment in the Com-
pany's service on suceessful comple-
tion of their training against the
available vacancies, As the process
of selection takes some time, {hecy
are nct appointed in the regular posts
immediately after the expiry of their
tenure as apprentices,

(d) One apprentice could not be
abscrbed in service on completion ©f
his t101ning on the 26th March, 1979
for want of vacancy in the concern-

ed category,

(e) No, Sir. The apprentices who
successfully complete their appren-
ticeship training are considereq for
regular employment through normal
selection process against availaple re-
gular vacancies in the concerned dis-
cipline,

() The required information is
Biven in the attached statement-IIT.
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Statement I .
Tearwise break-up of Apprentices taken by EPI under the Apprenticeship Act 1961

Sl. Number of Apprentices
No. Designated Trade

1976-77  1977-78  1978-79

1 Book-keeping .

. . . . . . .9 10 7
2 DesignatedClerk . . . . . . . 5 4 6
43 Stores & Purchase . . . . - | B | J 1 T

4 Drafisman . . * . . . ) 3 2 -

5 Graduate Engineers (Management Trainees) 21 2t 33

ToraL . 39 38 46

Statement II

Ycarwise breakup of Apprentices absorbed in  EPDPs  service

Starting Number of Ahsorbed Apprentice

Sl Designated Trade Posts in which Basic
No. absorbed (?;;I:;ry 1976-77 197778  1978-79
I 2 3 4 5 6 7
1 Clerk . . . . Typist 325 5 4 e
2 Book-keeping . . Accounts 325—375 6 8 -
Assistant
3  Stores & Purchase . Asstt. Store 325 I e
Keepers
4 Draftsman . . . Tracer gou 3 2 =
Graduate Engineer (Ma-  Technical 650 21 .. -
nagement Trainee) Assistant
Totar . . 36

14 .-
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Statement I

Number of Apprentices

left during training

Sl. Name Designated Trade Batch  Reason for
No. leaving
1 Shri 8. Khound . . . - Book-keeping & 1976-77 Personal
Accountancy
2 Shri Raj Kumar . . . Do. Do. Do.%
3 Shri R.S. Vidyarathi , . Do. © Deo.” Doj
4 Shri 8. K. Jain , " Do. 1977-78 Do.%
5 Shri Phool Singh . " N Do. Do. Do 3}
6 Shri R.A. Kamble . . Engincering Graduate Do. Do.”
» Shri R. Khurana . . R Do. 1978-79 Do
8 ShriR.P. Agarwal ., Do. Do. Do.
o Shri V. K. Agarwal . " Do. Da. Do.
10 Shri Rawat . . . . Do. Do. Adjustment
difficultics

Attack on Harijang Mohalla of Kali-
pahari village by C. R. P.

8456, SHRI A. K, ROY. Will the
Minister of HOME AFFAIRS be plea-
sed to state.

(a) whether he is aware of an atiack
by the C.R.P, on the Harijan Mohalla
of the Kalipahari village of Dhanbad
district (Chirkunda P.S.) on the 10th
March, 1979 seriously injuring many
persons and looting houses; and

(b) if s0, the facts in details and the
steps taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b). According to the
available information, on 10th March,
1979, there was a collision near Kali-
pahari village between a local boy,
aged 9 years and a CRPF Jawan, re-
turning to his camp, on hig bicycle.
After this incident, the local peo-
ple beat CRPF Jawan and confined
him in a nearby temple. He had to
be rescued by a CRPF party,

later on. Two counter cases were
registered with the local Police.
Further information about the in-
vestigation of these cases 1is being
obtained from the Government of
RBihar.

Shortages in Key Industries Areas.

8457, SHRI SAUGATA ROY. Will
the Minister of PLANNING be plea-
sed to state;

(a) whether Government's atten-
tion has been drawn to a news item
as appeared in some gewspapers rc-
cently “warnings have been given to
the Government that the economy
will face shortages in key industrial
areas as a result of the pick up in
demand since last year, by the econo-
mists and financial institutions’; and

(b) it so, the reactions of Govern-
ment thereto and the steps taken to
meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN). (a) The
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Government is aware of the develop-

ing shortages in certain key industrial
areas.

(b) The Government has taken a
number of steps to meet the situation.
These are both short term and
medium term. With a view to
increasing production ang availabi-
lity in 1978.79 a number of decisions
were taken which provided for mak-
ing specill efforts for achievement of
targets already set for critical in-
dustries (power, coal, steel Tfertili-
zers and non-ferrous metals); setting
up of highey production targets in
selected industries (paper, cement,
commercial vehicles, wagons ang tex-
tiles produced by the national
Textile Corporation Mills); advance
planning of imports and buffer stock-
ing of crucial inputs; and ennti-
nous moniloring and coordination.

To achieve a pbetter demand-sup-
ply balance in the medium term, the
Draft Five Year Plan 1978-83 pro-
vides for a member of measures. It
provides on better utilisation of ca-
pacities in those industries where
the adequate capacities have al-
ready been created. In some other
industries like cement, fertilizers,
paper, drugs and pharmacecuticals,
etc, It is proposed to create ad-
ditional capacities so as to meet the
anticipated requirements. The Plan
also envisagés imports in a num-
ber of cases like steel, non-ferrous
metals, fertilizers, drugs and phar-
maceuticals to fill the gap between
demand and domestic production.

A Special Cabinet Committee has
been set up to continuously
monitor the production in crucial sec-
tors and suggest timely measures to
meet likely shortages.

Purchase of Coiton from Gujarat by
C.C1L

8458, SHRI F. P, GAEKWAD. Will
the Minister of INDUSTRY be plea-
seq to state.

(a) the target fixed by Cotton Cor-
poration of India for purchase of cot-
ton bales from Gujarat out of the
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tota] production of cotton during this
year;

(b) how many cotton baleg so far
purchased and at what rate from
Gujarat out of the above target;

(c) whether Cotton Corporation of
India propose to take steps to speed
up cotton purchases; and

(d) if so, what are those steps?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSARY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (d): The Corporation
has a programme to purchase about 5
lakh Dbales of cotton from Gujarat
during the current cotton season,
Against this. the Corporation has
purchased 1.68 lakh bales upto
18th April, 1979 at ruling market
prices and further purchases are
in progress, The Corporation has
set up 31 purchase centres in Gujarat
this secason as against 17 cent-
res set up in the previous season,
is also purchasing Kapas and Fully
Pressed bales from Cooperative Socie-
ties in Gujarat.

Aid to Kerala for the Handloom In-
temsive Development Projects

8459. SHRI G. M. BANATWALLA:
Will the Minister of INDUSTRY be
pleased to state whether there

is any proposal under considera-
tion of Government to give fin-
ancial assistance - to the Gov-

ernment of Kerala for handloom in-
tensive development projects and if
so to what extent?””

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV). Two Intensive Handloom De-
velopment Projects with Head-
quarters at Cannanore and Tri-
vandrum bave been gsanctioned as
cenirally  sponscted schemes Both
these Projects commenced in 1877,
As per approveq pattern of Central
assistance, the Central Government
gives assistance up to 75 per cent of
the total outlay on the pro-
ject during the first three years and
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50 per cent during the remaining two
years, Till the end of 1978-79 g sum
of Rs. 106.88 lakhs have been sanction-
ed by Government for these
Projects. Central assistance equal
to 50 per cent of the total expen-
diture incurred by the State
Government on these projects during
the year 19878-80 and 1980-81 will be
due tc the State Government.

Setting up of Cement Factory at Adi-
labad

8460. SHRI P. RAJAGOPAL
NAIDU: Wil Ithe Minister of INDUS-
TRY be pleased to state:

(a) whether Cement Corporation of
India sent a proposal to Government
{o set up a cement factory at Adilabad;
and

(b) if so, whether the proposal has
been approved by Government?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA.

DAV). (a) Yes, Sir,

(b). Cement Corporation of India
have been granied a letter of intent
for setting a cement plant at Adi-
labag (Andhra Pradesh) for an an-
nual capacity of 4 lakh tonnes of
Cement per annum.

Utilisation of Production capacity by
Sewing Machines

8461. DR. MURLI MANOHAR
JOSHI, Will the Minister of INDUS-
TRY be pleased to state:

(a) whether sewing machines
manufacturing industry ig utilising
only 44 per cent of its production
capacity;

(b) if so, the names of major sew-
ing machines manufacturing compa-
nies anq the reasons for not going into
ful] production; and

(c) the steps taken by Government
to ensure the utilisation of full pro-
ducation capacity by this industry?

THE MINISTER OF STATE IN THE
MINISTRY OF < INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV). (a)
to (c). During the year 1978 the
capacity utilisation in the organised
sectop for sewing machines wag 44
per cent. One of the four units in the
organised sector for the manufacture
of domestic and industrial sewing
mchines, namely, M/s. Jay Engineer
ing Works Ltd, Calcutta was under
lock out since June, 1978 till March,
1979. This has resulted in decline in
the overall percentage of utilisation of
capacily for the Industry. Efforis
made by both the Central and State
Governmentg have since resulted in
the lock-out in the company being
lifted and, therefore, utilisalion of
capacity for the industry is expected
to improve. The names 0f the other
three sewing machine manufacturing
companics are:—(1) M/s. Sansar
Machines Ltd, Delhi (2) M/s. Ritla
Mechanical Workg Ltd., Ludhiana and
(3) M/s, British machinery Supplies
Company, Faridabad. In addition,
there is a large number of domestic
sewing machine manufacturers in the
small scale seclor, Sewing machines
(hand operated, conventional) are
reserved exclusively for development
in the small scale sector.

Manufacturing Atomic

reactors

Industries

8462, SHRI BALASAHEB VIKHE
PATIL. Will the Minister of Atomic
Energy be pleased to state:

(a) the names of the industries in
the ‘country manufacturing atomic
reactors;

(b) the normal period taken by the
industry to build atomic reactor; and

(c) whether Government are taking
any steps to reduce the period requ::u‘-
ed for building an atomic reactor with
a view to accelerate the production

thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE
AND IN THE DEPARTMENTS OF
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ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
No industry in the country is engaged
in the manufacture of atomic reactors
as such. The role of industries is
limited to the manufacture and sup-
ply of equipment and different com-
ponents like calandria, and shields,
steam pgenerators, etc. These are
manufactured by industries both in
the public and private sectors.

(by Doeg not arise in view of the
above answer.

(c) Yes, Sir,
National Integration Council

8464. SHR] C. K. JAFFER SHA-
RIEF: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) what are the details regaring
the National Integration Council with
its lenure; and

(by the criteria for selecting the
members of the Council?

THE MINISTER OF STATE IN THE
MINISTRY OF  HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The National Integration Council was
last reconstituted in 1968. The
Council dig not meet after June, 19G8.
No tenure was fixed for the last
Council.

(b) No specific criteria haves been
laid down in this regard.

Cases against Mrs. Gandhi and her
Family Members pending in Courts

8465. SHRI KANWARLAL GUPTA:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) on what stage the different
cases against Mrs. Indira Gandhi and
her family members sre pending in
the courts or outside;

APRIL 25, 1979
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(b) the names of the courts where
the cases are pending against them
along with the Section of CRPC &
IPC;

(¢) what specific steps Govern-
ment propose to take to expedite all
these cases;

(d) whether it iz a fact that the
cases for not taking oath before the
Shah Commission against her and
some of the aforesaid members of
Mrs. Gandhi’'s family have been
pending since long; and

(e) if so, the reasnns therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). A statement showing the
cases pending in different courts,
Sections of law and their present
stage is enclosed, .

Twp cases against Smt. Indira
Gandhi and three caseg against Shri
Sanjay Gandhi are under investigation
by the CBI.

(e¢) Government ig taking
priate steps in this regard.

appro-

(d) and (e). Two cases against Smt.
Indira Gandhi under Section 178 and
179 IPC for refusal to take oath and
testify before the shah Commission
were filed on 21-1-78 and 23-1-78 res-
pectively, Similarly, a case for the
aforesaid offence was filed against
Shri Sanyay Gandhi on 25-5-78.

On 7-11-78, Smt, Indira Gandhi
moveq the Delhi High Court under
Section 482 Cr.P.C. for quashing the
complaintg filed in the court of the
Chietf Metropolitan Magistrate the
hearing of the case is going in the
Delhi High Court.
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Profits and Dividends declareg by
' Companies

846%. SHRI GANANATH PRA.
DHAN. Will the Minister of INDUS-
TRY be pleased to refer to the reply

given in Lok Sabha Unstarred
Question No, 9884 on 10th May, 1978
regarding companies which have

declareg more than 20 per cent divi-
dends and state:

(a) the reasong for not
any specific study on the

making
profits
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earned/dividends declared by vari.
ous companies manufacturing con.
sumers goods and its perceniage in
relation to their investments;

(b) whether due to such lapse
will the companies not take the
opportunity to sell their products at
exorbitant rate with very high pro
fit margin;

(c) whether Government propose
to fix profit margin for companies
producing consumers goods so as 1o
make the goods available to consu.
mers at a cheaper rate; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV). (a)
to (d). The main reason for not
making any specific study on the pro-
fits earned/dividends declared by
companies manufacturing consumer
goods, is that the number of such
companies is too large and diverse.
Secondly, in particular cases where
the Government feel that exorhitant
prices are being charged, the Bureau
of Industrial Costs and Prices is re-
quested to undertake a specific study.
The Department of Company Affairs
have already introduced compulsory
cost accounting in respect of 27 in-
dustries which indicate cost of pro-
duction, selling prices and average
profitability of companies engaged in
the manufacture of those items.

There is no proposal under consi-
deration of the Government to fix
profit margin for companes producing
all types of consumer goods. A price
control extending over such a wide
specirum may be difficult to enforce.

Attack on Aurcbiniy Ashram,
Pondicherry

8468, DR, KARAN SINGH. Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether ths Sri Aurobindo
Ashram in Pondicherry wag attacked
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on 22nd and 26th February, 10%9;
and

(b) if so, the reasons thereof and
the steps bomng taken to ensure the
security of the Ashram?

THE MINISTER OF STATE IN THE
MINISTY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The Sri Aurobindo
Ashram, Pondicherry was attacked by
miscreants on 22nd and 26th January,
1979. The loca] administration has
reported that the reasons for the
attack might be:—

(i) the fceling amongst the local
people that the Ashram is an elitist
organisation having an insulated
existence, cut of from the local
people,

(ii) the large scale Commercial
activities carried out by the Ashram
are viewed by the publie ag not in
keeping with its spiritual objectives,

(iii) the owing of substantial
estates in the town particularly in
the white town area has been an
eye-sore to the people,

(iv) because of its multifarious
aclivities, the Ashram has develop-
ed into a large private employer, not
paying its employees fair wages,
The commercial establishments run
by it have g long history of unsatis-
factory labour relations; and

(v) the factionalism that has
developed between the Ashram
Trust and the Ashram Society has
seriously affected the image of the
Ashram as a spiritual seat.

(vi) The immediate cause was
that on the 22nd January when the
people including the Government
servants observed total har-
tal it was not observeg by the
Ashram establishments who kept
their schools open.

Both on the 22nd and 26th of Jan-
uary, 1979 arrangement of special
police patrol was made near the Sri
Aurobindo Ashram complex as well
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. a8 other areas considered valnerable.

The situation, however, could not be
fully controlled because of the inten-
gity of trouble,

Local administration will take ap-
propriate steps to give protection to
the Ashram, as and when need arises,

FaaeRan Afaa) ®Y Guw 3 & a |
woEE wafa Wt W W
TR §1 A

8469. =} THATS TEY : T ¥
#edY 9 FqW &7 FAT HLA F

(%) =7 fauir argar & wAqfw
FT T T F (0 cadteaar Jarfagt
Fiwr fau o d9d & fao 9 wATE
ETA TYA G Fv4 A G Q7T T7g &
s G A qfy s Fa & Fred
searg 97 fa=re fear ST @ &
TR

(=) afe &, @ sToaw sl
FTAT F €214 * IT § 4T HSATE
g o asady a=a 7 § 7

g WA § weq wA (= afaw
atF Rgw) : (F) Sr g, AT )

(&) we7 7 I5aT |

Shifting of Office of Cement Corpora-
tion of India

8470. SHRI M. A. HANNAN ALHAJ:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the office of the Cement
Corporation of India has been shifted
from Bahadurshah Zafar Marg to
Nehru Place, New Delhi;

(b) if so, the rent of the new pre-
, mises vis-a-vis the old one;

(c) how much total expenditure the
Corporation is likely to incur on shift-
ing dismantling, partitioning of the
office rooms furniture, ete; and
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(d) what are the compelling reasons
for shifting to the new premises when
the Corporation had already booked
accommodation by paying about Rs. 30
lakhs as advance for the new office
complex being constructed by SCOPE.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMRBI PRASAD YADAV). (a)
Cement Corporation of India proposes
" to shift their office from Bahadur Shah
Zafar Marg to Nehru Place, New
Delhi,

(b) The rent of the new premises
at Nehru Place is Rs. 1,55,000/- per
month for an area of about 52,000
square feet as compared 1o Rs. 78,000/-
per month for existing area of 21,322
square feet at Bahadur Shah Zafar
Marg.

(c) Only the essential dismantling,
wiring; partitioning and electrical
fittings are being carried out in the
new premises and the expenditure
on this account will be kepi at the
barest minimum, Details are being
worked out,

(d) The Office of the Corporation
is presently housed in three different
buildings in and around Bahadur
Shah Zafar Marg. As the Corporaticn’y
need for accommodation has increas-
ed on account of its growing activi-
ties, the Corporation has felt the need
to have all the Departments of the
Corporation at one place for efficient
functioning.

Curb on the Activities of big
Companies

8471. SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose {o
curb the activities of some companies
with shareholding by multinationals
producing low-technology consumer
goods;

(b) whether many of them have ex-
ceeded their licensed capacity;
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(c) what are the names of the com.
p_anjes founq to have exceeded their
licenseq capacity stating their actual

pr:)iduction and the licensed capacity;
an

(d) whether the provisions under
IDR Act are sought to be revised to
enable action?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Government have clarified itg policy
regarding participation of foreign in-
vestment and foreign compa-
nies in India’s Industrial in opara-
graphs 24 25 and 26 of the Statement
on Industrial Policy laid before Parlia-
ment on 23rd December, 1977.

(b) to (d). Cases of industrial un-
dertakings producing far in excess of
the licenseq capacity are examined by
Government in the light of the pro-
visions contained in the Industrics
(Development and Regulation) Act.
Action is taken in respect of cases
where violationg of the provisions of
the IDR Act have taken place in .he
light of the provisions contained in
the said Act.

Serious road accidents due to drinking

8472. DR. SUSHILA NAYAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of serious road
accidentg State-wise in the last three
years;

(by how many of these were due
to the effect of alcoholic drinks on the
part of the driver; and

(c) what action has been taken fo
counter this menace?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). The requisite information is
being collected and on receipt a state-
ment will be laid on the Table of the
House,
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Report of the Workinz Group’

8473. SHRIMAT] MRINAL GORE:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have con-
slituted a Working Group at the meet-
ing of the Central Trade Union Orga-
n:sations in New Delhi on 3rd March,
1978.

(b) whether the Working Group has
submitted a report;

(¢y whether Government have re-
ceived the report;

(dy if so, the details of the recom-
mendations made by the Working
Group: pnd

te) whether GGovernment purpese to
luy on the Table a copy of the Renori?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (¢). Yes, Sir.

(d) A statement is cnclosed.

(¢) Copies were made available in
January, 1979 to the Lok Sabha Se-
cretariat and the Rajyva Sabha Secre-
tariat for circulation to each Member
of Parliament,

Statement

1. The service conditions, rerquisi-
tes and rates of remun~-ration of senior
officers in the Public Sector ang Pri-
vate Sector ghould be at par and,
therefore ,these should be scaled
dowp, in the Private Sector.

2. The respective jurisdiclions, pow-'

ers and responsibilities of the WMinis-
try and its agencles like Bureau of
Fublic Enterprises and individual un-
dertakings should be carefully re-
viewed and clearly demarcated,

3. A proper probe into the visikle
and pnvisible links between the officers
aad entrepreneureg of anecillary units
and thier financial transactions is

necessary. The public sector man-
agements must see that proper wages
and gervice conditiong of workers in
anciallary units are guaranteed.

4. The duties and responsiblities of
ezch and every officer in the public
sector undertakings shoulq be specifi-
ed and action taken in cases of fail-
Lyes.

5. A proper machinery should be
created in each public  scctor under-
taking to lake cognisante of com-
plaints  re'ating 1o  victimisation,
caucus rule, political pat-cnage, fa-
vouritism and discrimination and the
machinery should speedily enquire
into and resolve.

6. The direction of the eccnomy must
be oriented towards full vtilisation of
all the surplus generated by the ecc-
ncmice activity for social geod and this
will create a feeling of involvement
among workers.

7. The police verification into work-
ers’ gntecedents while giving jobs
should be discontinued as also discri-
mination on  political groundg in

regard to emplovment. Anti-social
elements and hardened criminals
should not be recruited in public

sector undertakings. The praclice of
maintaining conlfidential files/reports
should be scrapoed. There ghould be
no victimisation for trade union acti-
vities, I ig necessary to redraft the
standing orders to make them conform
to demorcratic normg and delete anti-
demoractic provisions. The union with
the largest genuine membership
should be recognised. -

8. The workers should have {full
freedom to join unions of their choice
without interference from manage-
ment and multiplicity of unions should
be treated as an internal problems
of trade union movement.

9. The working and living condi-
tions of workers and especially the
housing problem should receive spe= -
cial attention. .
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10. There should be introduced a
scheme of workers’ participation 1n
every public sector undertaking on the
following lines:—

The  workers’ representatives
should have -equa] rights and equal
represeniation in the joint commit-
tee which should be set up at all
levels. They should have access
to every requisite factual informa-
tion gnd the right to freely express
iheir opinion on all matters. The
worker representatives should be
elected through secret ballct.
There should be categorical provi-
sion that the workers’ representativ-
es would not pe victim'sed for their
stand in the joint commitiee. No
unilateral steps should be taken by
the management affecting ths in-
terest of the undertaking. the work-
ers and the sociely. 'The areas of
participation should cover 2!l mat-
ters like production, planning and
expansion, finance and investment,
marketing and purchas2, man-
puwer planning ang recrintment etc.
and may be expanded on the basis
of experience. The sphere of col-
lective bargaining should not bLe
encroached upon by the participa-
tive machinery,

‘Wherever the unions and the msna-
gement consider it feasible, an ex-
periment in workers’ participation
in management in the form of an
annual meeting of workers' repre-
sentatives of the undertaking with
senior executive preseal may be
held to expose each side to the
views of the gther on the activities,
problems and financial position of
the undertaking. The workers' re-
presentatives may consist of mem-
bers’ of all committees in the under-
taking as also members of *he éxe-
cutive committee of all the register-
‘ed unions.

When a worker ig indu-ted into
the undertaking, he should be glven
a brochure containing basic infor-.
mation about the undertaking to
enable him to become conversant
with the activities of undertaking.
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House joumais should be published
as the broadbasey worker oriented
medium of communication,

Trade Uniong should evolve edu-
calional programmes to train their
memberg in matters pertaining to
effective participation. The man-
agement shouid extend leave and
other facilities.

11. A new grievance procedure
should be evolved providing fc- quick
settlement of grievances and the right
of the worker to directly approach the
final authority for redressal.

12. Whenever a compuny is takcn
over, all other concerns “elonging to
the same group or family should be
taken over and the amount diveited
or misappropriated by the Manuge-
ment recovered from their other com-
panies or from the personal assets of
the members of the Board of Direc-
tors.

13. There should be some cheack  on
the working of the bianks and finon-
cial institutions, to bring theiy poli-
cies in. tune with the general ap-
proach of tackling sickness of indus-
tries so that all aspects of {he func-
tioning’ of the company are taken
into account before loans are advanc-
ed.

14. A Standing Committee on In-
dustrial Sickness to monitor the
working of the industry should be
set up. Whenever any sign of sick-
ness ‘is brought to the mnotice of the
Standing Committee corrective mea-
sures should be taken expeditiously
to prevent it from falling sick. The
emphasis should be on prevention
rather than cure of sickness:

(a) The Standing Committee
should consist of representatives
of ‘Government, filnancial institu-
tions, the Industry and Trade
Unions. It should suggest ways
and means to remove the basic
causes of industrial sickness as al-
80 steps to restore health to sick™
units.
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(b) The Committee should have
power to recommend to the Gov-
ernment to take over sick units
and also evolve modalities of tak-
ing over with a view to minimise
if not eliminate pr_ocedural delays.

(c) The Committee should be
provided with adequate staff and
expert advice.

15, The Industries (Development
and Regulation) Act, 195] and the
Companies Act, 1956 should be suit-
ably amended to provide for:

(i) Deterrent penaliies to par-
ties responsible for sickness of the
uni{ and foy recovering alk dues
including compensation from their
other corporate/personal assets.

(ii) Expeditious tak: over of the
units likely to become sick or al-
ready sick.

(iii) Simulianeous financial and
management restrucluring of
the unit and safeguarding the
workers’ interesis in vespect
of all dues.

(iv) Preparation and mplemen-
tation of a revival pian for
the unit with oarowv.sion far
requisite funds.

(v) Barring reversion of the unit
to the erstwhile manage-
ment.

16. The proposals made in respect
of workers’ participation in manage-
ment have special relevance in  the
running of sick units taken over.

17. Tt should be part and parcel of
the objectives of an industry or pro-
ject in a rural grea to hecome involv-
ed in its development which shauld
be defined in terms of a few villages
©or an area with the industry or the

project as the heart of it all, the
whole thing being consideredq as an.
integrated areg development scheme.
Land acquisition should be on the
basis of discussion with representa-
tive of affected peasantry, the rotes.
of acquisition being fair. Till ccmpen-
sation is paid, lang should not be
taken possession of Displaced peas--
sntry should be resettled with alter-
r.ative livelihood, preference alsp be--
ing given to the employment. Both
koys and girls of the area should be
tizined for employment through tem-
porary polyfechnics set up on site and
ahsorbed.

18. Rates of wages of workers in.
ancillary indusiries andq to gomestic.
casual contract and mizrant cen iruc-
tion workers should be fixed and en-
forced. There should be & mechanism
to look after the reseiltlenieqt and
welfare of displaced persons and also:
living and service conduions of the
ahove workers. -

19. The weaker sections amung the
rural people must be cousidered the
target groups to receive hencfits from-
industry or project which should allo-
cate, by an amendment of the statute-
if necessary an appropriale amount in
its project estimate and in ils revenue
account every year as an Area Deve-
lopment Fund. The mansgement and
workers' organisatiohg ghould assess
the needs and possibilities of the area
with the active cooperaticn of the
people.

20. After such an assessment, the
management should provide the ex-
pertisz and personnel through a sepa-
rate machinery to carry out the work.
Village Panchayats, Zilla Parishads;
Rlock Development Boards etc. mav be-
associated with such work. One or
more items of the following program-
mes may be taken up depending on the:
money available and the needs:

(a) Establishment and mainten--
ance of educational 1mstitutions-
including adult education and:
vocational training schcols..
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.{b) Pstablishment and nainten-
ance of the health services in-
cluding mobile hospitals and
family welfare centcres.

(c) Arrangements for supply of in-
putg and know-hoy particul-
arly to poor peassnts and arti-
sans,

{d) Initialing and carvying out cf
infrastructural works in the
rural areas.

Police Stations and Police Posts In
Delhi

8474. SHR1 MOHAN LAL PIPIL:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total number of Police
‘Stations and D’olice Posts function-
ing in the Uaion Territory of Delhi
was on the Ist January, 1979,

(b) the number of police person-
el manning these Police Stations
:and Police Posts; ang

J—

‘3.No,

1 Kotwali

2 Lahori Gawe

3 Sadar Bazar

3 Kahimse Gate
fa) Nigam Bordh

5 Roshan Ara

f Bara Hindu Ran

7 Subzi Mandi
fa} Gulabhi Bagh .
fh) Andha Mughal
(¢) Tis Hazari

B Civil Lipes

fa) I.S.B.T.
{h) Tima~ Pur

T9 Adarsh Nagar .
(a) Jrhangir Puri . "
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(e) what is the approximate area
as wel] as the approximate popula-
tion under ihe jurisdiction of each
of Police Station and Folice Posis?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S, D, PATIL):
(x) to {(c), There are 60 Police Sta-
tions and 61 Police Postg n the
Capital.

2. The detailg of the police person-
nel manning the above Police Sta-
twns/Police Posts are as bzlow:—

HOS  Constz’ ‘es
BR7

SIS ASIS
4H5

lnxry'ct(lf

65 621 Hlry2

3. The approximate area and the
population under the jurisdietion of
each of the Police Stations is in the
stached list. Information in this
regard pertaining to Police Posts in
not readily available,

Aria Population
in Sq KM, in lae

SR 115
2000 1105

1500 P

150 o fio

1 500 1020

. . 1* 250 o' gn

3° 000 115

R . %000 ufio

. " . . 16- 000 1° 00
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S ——— S — e = B e e e it

1 2 3 4
ey _ U
10 Kingiway Camp . . ) . . . 3 . 7* {00 100
it Alipur | . . . . . . . . . G0 000 o o
12 Narela | . : : . . . . . . 45° 500 o 6o
fa) Pawana o
14 Sarai Rohilla : : ’ . . . . . ~eto e
1y Ashok Vihar . . . . . . . . . 2'een 0 g0
fa® Skanti Nagar S
15, Lawrences Roarl . . . . . . . . 20 Cen) o o
(entral Pistrict
16 Daryva Ganj . B . . . . . , 2° o (o
fa) L. Fstgte
(b Trwin Hovpital
17 Jama Masjid . . . ; : . . 2o 15y
fa) Jama Masjid ST e
Iyt Turkman Gate
i Haure Quazi | . F . P B " . o750 ) 125
1 Kamla Narket . . . . . . . 1r2no 095
20 Karol Bagh | - . : . . . " : 1°280 Lo
fa! T'ank Road B
21 Patel Nagar | . . . ) . . . . 3 Loo 1" o0
“at Anand Parbat
22 Pahar Ganj . . i : p " . . . 2000 1'fes
“a) Nabi Kavim
23 Oritinal Road . , . . . 3 & . 1een L
‘@) Government Quarter Dev Nagar )
(b} Shidi Pura
24 Rajinder Nagar : . . ‘ . . : . 6 500 o 6o
fa) Pusa
West District .
25 Tilak Nagar . . . . . . . . . 3' 8o o 2w
26 Moti Nagar | ) .. . . . : . 4630 o G
27 Puniahi Bagh . . ) : . . . . . 1930 o Qo

{a) Shakur Basti
(b) J.J. Colony Madi Pur
(¢} Anandwas




{b) Sector IV R.K. Puram
(¢) S=ctor VII[ R.K. Puram
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28 Rajouri Garden 2 509 2400
29 Nangloi - 40° 144 2'Co

(a) Paschimpuri
(b) Mangol Puri
30 Najafgarh . 51301 o Bo
(a) Goela Milk Dairy
(b) Bijwasan
--31  Janak Puri 11-580 1-40
South District
-32 Defence Colony . . 4750 e
(a) Kntla Mubarak Pur
(b) Andrews Ganj
(¢) Gulmolar Park
33 Lodhi Colony . . ) 3250 050
34 Kalkaji - - 16- 000 1:05
(a) Dakshin Puri
(b) Okhla Industrial Complex
(c¢) Chitranjan Park
(d) Madangir
(¢) Greater Kailash
- 95 Bardar Pur 20" 000 -0
- 36 Lajpat Nagar . . 1* 500 100
(a) Amar Colony
97 Hazrat Nizamuddin % 7000 o060
(a) Jang Pura
138 Shri Niwas Puri = 3" 500 o'8o
(a) Okhla
{b) Sunlight Colony
-39 Vinay Nagar . 2-750 0 go
40 Mchrauli . . 58-000 075
4t Delhi Cantt, 39" 500 0+70
42 Narain a . . . 13* 500 030
43 Haus Khas . ) . 4" 000 o- 6o
(a) Malviya Nagar. .
44 R. K. Puram . 1° 500" o-60
(a) Moti Bagh,
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T 2 3 4
45 Vasant Vihar , . . . . . . 3* 500 o' 8o
New Delhi District
46 Parliament Street . . 2° 000 o' 38
(a) North Avenue
47 Mandir Marg . . . . 15° 000 075
48 Tuglak Road . . . - 5° 000 0" 50
49 Chankiya Puri . . B . . . . 11°520 o+ 6o
(a) South Avenue
50 Tilak Marg . N 8- 000 0-33
51 Conpnaught Place . . . 3" 200 0" 35
East District
52 Shahdara . , . . i 3860 1'10
{a} Nand Nagri
(b) Shahadra Court
w3 Sima Puri . B . . . . " . . 5404 1°10
54 Gandhi Nagar = . . 11580 2+05
{a)} Krishna Nagar
(a) Shakar Pur
%5 Sillam Pur . N . - 7+ 720 1'10
(a) Khajuri Khas .
(b) Dayal Pur
56 Frash Bazar . . ) . . . . - 5' 404 1"o0
(a) Vivek Vihar
57 Kalayan Puri , . . . . . . . . 2-316 1-00
(Patpar Ganj)
58 Palam Airport . N . . . . . a - o' 78
59 Delhi Railway Station Main . . @ . s
Floating
ulation
p?pla.h'h
(a) RPP Shahdra
(b) RPP Sarai Rohilla . . . . . . .
6o New Delhi Railway Station « & » @ - .
. Floating
(a) RPP Subzi Mandi population
(b) Kishan Ganj . . . . . . 0-g6 lakh
Torar @ . B . = p . B 5%73°210 54,171,000

Nore 1 “ane, Le” ializat:

w13 Pilice Posts of respestive police stations,
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wraiv wfaw dar § wigefwt wr
afufaa feg: o

g475. sit wiw fag watfear
T MG WAT AZ AT FT FIA HT
fw:

(%) 71 fazd 15 af & v
e wifaE T § waw st a5,
™ YAt § #ifgg faaat &1 gaA
v, gfeafas femr = &

(@) afz =&, a1 1968 & a1g
@ g & (WA fya 137 & =fnfaa
fer wr =sfsagt &1, ardaar, s
;g ;AR
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(W) st yaafAE afRdl F o
gEIAN &1 FGwI<al & AATT o7
sfias aw@ 937 FY AIWEAT § 7

g warea aar fafy, @ w.x
wFOHY w18 WATG § 1w wAE (s
g¥o o wifzw ) :

(%) rasy, =fivw

(@) fa=rw 737 & afvaT g7 At
& warar, g A miay ar & fafox
a3t ® fager =mimal ¥ oy Aam
faavar o fex w7 21

() www & 7 33T R, AMIE
wivda mfes Far 7 79 FaiEa
QAT IF AT &1 AT FEA ATA
fraat & graoat & w1 FowAr
g

faaoo
(F) /9 @ Far grgm @i W owqt fqmooam

%0 JeuT I =fsag & aiw
e 2To HTTo NFo HATHT
2. 7T 11 €To (=wdT) =fo Fo

FNFT
3.4 JII . =Y uFo uHAo AT
4. FEIII . Y qroUFe wy 7
5. 72 II1 . 3To vHoUHe Fta
6. T III . = #w7e famt
7. 7 [I1 . vy eqw Saw
8 AT III . =T ugo &Yo w1g7
9. T III . =t @odflo gaTAWT

frafaa fafa nsgfrazi

7=3—-1978
3—10-~1978

12-11-1976 wagfaawfa ¥ |
26-11-1976 wafaas sfe %2
1-2-1977 _
13-10-1978 wqafcawfa® i
30-9-1978
28-10-1978
12—-3-1976 TA%T §Y 1% JaT
"G F1IT 1973
¥ fagifow 7 7
97 | wEEET are
T ey #T
tfe @ wygw
g g &
Frao fagfaa 30

gt ot
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145
1 ‘2 3 4 5
10. ¥ IV HY Yo &ro sifrara 22-11-1976
11. ganfy oY FoFo FeAT gyiafc
12. aanfr . gardYy oy T raisfy
13. gqafr oY o &g T 23-11-1976
14. goraf  FATd oRe TravEETHY 22-11-1976
15. agife ST Feae qIT g9iafT
16. ografe sfY #Yo qIEAT ot
17. gamfe w1 oHo fasy garafr
18. gyrefy #t FYo U0 famgr garafr
19. aqrafs st w1t favgarga 15~11-1977
20. gaiifc  gardr fadrar sfrareas agiafy
21. gaafe o gasie fag g
22, gayafc L AT Frer et g
23. gqaft =Y Tt wvg fag 28-11-1977
24. aqmfr ST Fo Fo AT 15-11-1977
25. gqrifr ot fag fag garafT
26. ganafc o7 afaer § .07 aqafT
27. ganife A Oqo FLHT SE LY
28. gqrift ST Ao THo FEATAT aayafs
29. aqrafr oY Tqo TN gygfaa srfe & &

(w) famdva seiteare (walq 3 @r faF o0 & fafaw 990 § ofaw
%T fagr a1 § w17 £S5 99 At FFr gmw & aqwizT ¥ 9w wei ¥ faaea
F¢ femr mar &

¥ a% gty T AT frgfe fafe wvafeaai
gaar

1.3 IV . Y Oo o wegmar 5~2-1976

2.9V . s AW wE 2-11-1976

3.3 IV =Y Qo Fo wwad 2-11-1876

4. 3¢y . st owe wo fagt 2-11-1976
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feelt § fgft TroTaim wie
eAwm st b

8476, &Y wgw  foardt : =
‘g Wt ;| AN W FO wG
v

(%) 7 fgr foregor atomr &
s fgt  ewawfen sk &@+r-
arhr o w2~ qeERTS
e, A% foelt W oww @ &

(@) afe g, @ oerg, 1978
T 1 wad, 1979 A qdemwy
¥ qo0 & faw go fear gfweron-
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frai ¥ & wT ¥ WX IR &
fray  wfweondf olwmf ¥ &3
aur STOs qowmet ¥ feax gfo-
gufea) &1 St wifya fear mar
0T

() T @ W 9T FA
frm = w7 Y & 7

TE WA | T Ay (s afe
w®  ®eEw) : (%) St g,

o |
(ar) =Yz g=r faer w*

a7 e ¥ g sraga  olem ¥ 57 ar wlnm § 919 g
gox a7y Ay wfo-  odenfady € g cdenfont D gw
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Steps taken for better Project
Planning angd pmplementation

8477, SHRI K, LAKKAPPA: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) did the Finance Minister in
his Budget spe2cn of 1978-79 mention
“we should aim at greater cost effec-
tiveness through better pruject plan.
ning and implementation”; ang

(b) what steps have been taken on
this and the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
and (b). Yes, Sir. Some of the
important steps aiming at cost effec-.
tiveness through better project
planning and implementation which
have been taken, are—

(i) Rigorous scrutiny of pro-
Jects before approval by Public
Investmeni Board;

(ii) Establishment
monitoring cells with
skills at various levels;

of full-time
specialised

(iii) Holding of review meetings
by Ministries to examine progress
of implementation of development
projects and schemes angd utilisa-
tion of capacity;

(iv) Advising executing agencies
to set time-limits and norms for
completing various types of work;

(v) Examining scope of simpli-
fication of rules and procedures,
de_legatian of financial ang ad-
Mministrative powers to executing
agencies and rationalisation of ad-
ministration system;

(vi) Appointment of high-level
tommittees of experts to make re-
tommendationg for improving the
Working, as for example in case of
State  Electricity Boards, and
ganagement Information System in

overnment Departments.

150

(vii) Linking specifically the fn-
ancial requirements with schedules
of work and application of appro-
priate technigues which can help
in reduction of cost and timely
implementation of projects;

(viii) Introduction of a system of
evaluation ang completion reports
to analyse reasons for cost over-
run and schedule slippages and

(ix) Organising a large number of
in-service training programmes for
project and Government officers at
various level for improving their
planning and implementation
capabilities,

It is too early to assess the result in
quantitative terms.

Steps taken for Effective Use of
Resources .

8478. SHRI T. A, PAI: Will the
Minister of PLANNING be pleased to
state:

(a) did the Finance Minister in
his Budget speech of 1978.79 stress
on an urgent need to project imple-
mentation and make an effective use
of resources; and

(b) what steps have been taken
for this and what are the results?

THE MINISTER OF STATE I[N
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
and (b), Yes, Sir. Some of the
important steps aiming at better
project implementation and effective
use of resources, which have been
taken so far, include:

(i) Rigorous scrutiny of projects
before approval by Public Invest-
ment Board;

of full-time
specialised

(ii) Establishment
monitoring cells with
skills at various levels;

(iii) Holding of review meetinga'
by Ministries to examine progress :
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of j:nplemgntntion of development
projects ang schemes ang utilisa-
tiun of capacity,;

(iv) Advising executing Bgencies
to set {ime-limits and normg for
completing various types of work;

(v) Examining $cope of simplifi-
cation of rules and procedures,
delegation of financial and adminis-
trative powers tp exzcuting agen-
cies and rationalisation of adminis-
tration system;

(vi) Appointmeny of high-level
committees of experts {p make re-
commandations for improving the
working, as for exampl: in case
of State Electricity Boards. and
Management Information System
in Government Departments;

(vii) Linking specifical'y the fin-
ancia] requirements with schedules
of work and application of appro-
priate techniques which can help
in reduction of cost and timely
implem’emation of projects;

(viii) Introduction of a system of
evaluation and completion reports
to analyse reasonsg for cost over-
run and schedule slippages; and

(ix) Organising a large n®mber
of in-cervice training programmes
for project and Government Offi-
cers at various leval for improving
their planning and implementation
capabilities, . |

It is tog early 1o assess the result in
quantitative terms.

Reservatiop of Seatg for SC/ST m
Pariilament and State Assemblies

8479. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the pruvisicny of Aru-
e 334 of the Constitulion of India
régarding resaivation of seats for
- Scheduled Castes/Tribes in Parlia-
ment and State Asgemblies will be-
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come inoperative from  January,
1980; ung R
(b) if so, whether Government

have taken a decision to extend the
period; and if =o, the reasons ithere-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) and (b) The question
of extension of the period of the
reservation for SC & ST in Lok
Sabba and State As-emblies beyond
the 25th January, 1980, is engaging
the attention of Government.

ARTA W HWE ®T WTEIA

8480. i & mf wrto &.4:
Far IEm w4t g aga ar g
Fa fx:

(%) ¥ e FREI H -
ATA F FIN HIHZ T ATHT W
g agr fdaT owar w s oa@g
arAT wIA 7 A7 Ay wen faaet
O R A

(&) 7ar faa=t a1 s oagiwrT
4 gfu ¥l & swad @i £ 3A
g0z w A0 AHr oA Fa S 4

wfaw weT ¥ Ao fear S

(w) 7r A wTmE, T
g & & e @i @ g
FarEly, @HE T HH INEA  HT
wF ; ur

(7) 71 7% qdg0 ¥ g AT
st # f5 ww a9 & gEer ¥ A
i ¥ @FF FT@EE] ¥ FW FOEA
fear & =Yz afr &, &t feeet wwr
¥ IErw & ogwT § YRR qar 9
Fr@rE ¥ faex Imw s
ﬁﬁﬁﬂ'; .
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Il AN’ wes qRy (sl
WA WWIT WAF) : (F) Fwad
§ #rd. 1979 Y fasdy & ovw &
AT Fre@E § W s ST
gfoam & Frvw 3% fawsEr omE-
7 & 30,000 Hifzw zw ww e
T ogWr 4 | g T e
frrg #iYdz @ ¥ 5000 WifEE
zq #1 wiafdd wEza FF  J97
25,000 ®Y+ TR HHZ AT wTAE
=% g1 e wwogr o smafee
gz Y ged Fawra famgdr  (wde
7 ¥ 1979) ¥ 9F T A ST

(=) (samt oafam fafawm awr
¥ IoamATEl AT JRIAT AT
71w & fany faardy F o oov
ITFT OFTETIT R HTHEZ OCFT 94F
yrETA PP oW 2 faw fuw
F F I ETHT 71 f IR FEA-
Tifwa star wFET gror fEwm
AT R

(W) 1978—;¢ # TAHT @
pamfay swew 196 @@ wiRE
Za i w1 fower ag9 (1977-78) &
192 8 = ¥Flo 9 & TFeargq ¥
Wi Fe Y Ataw ¥ |

(=) o= & 7 FeAr |

Setting up of Paper Industry In
Shivpuri, M.P.

8481, SHRT MADHAVRAO SCIN-
DIA; Will the Minister of INDUS-
TRY be pleased to state;

. (@) whether in order to provide
Job opportunities to the educated
Unemployed need for setting up large
or medium seale industsies in various
Parts of the country iactuding Shiv-
buri in Madhya P:adesn is being
felt; and

(b) if so, keeping thig in view
Whether Government would consider

for setting up a Paper Industry in
the District to overcome the problem
there:; and

(c) if so, his reaction thsreto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (ay to (c), At present,
Government have no proposal to
sel up a paper industry in Shivapuri
Dstrict, Madhya Pradesh. However,
any proposal from private entrepre-
neurs for setting up a paper unit in
tnat district will be considereq on
merits, whan received.

Amendments to FR and SR regard-
Ing Classification of Gazetted and non-
sazetteq Officers

©482, SHRI P, V. PERIASAMY:
Wil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
classification such as Gazetted and
Non-Guzetted official; do not exist
now; instead there ig a classification
such as groun A, B, C & D etc.;

(b) if so, tho deinils of the same
and conscqueni e¥oet of reclassifica-
tion;

(c) whether it iz also a fact that
suitable amendmenats have not vet
been issued 4o FR & SR: and

(d) if so, the reasons therefor?

T-ZE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D, PATIL): (a) and (b)
Government servants continue to bhe
classified intg Gazetted and Non-
Gazetted, with reference to the level
of responsibility and the functional
requirements, Simultaneously they
are also classified into Groups A, B,
C ang D on the basig of the pay/pay
ranges of the posts held by them as
shown below:

Group A.—A central civil post
carrying a pay or a scale of pay
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with a miximum of not less than Rs,
1300.00.

Group B.—A central civil post
carrying a pay or a scale of pay, with
a maximum of not less than Rs,
900.00 but less than Rs. 1300.00.

Group C.—A central civil post
carrying a pay or a scale of pay with
a maximum of over Rs, 29000 but
less than Rs. 900,00,

Group D.—A central civil post
carrying a pay or a scale of pay, the
maximum of which is less than Rs.
29G.00, :

Ecrlier the Government szrvants be-
sides being classifieq intg Gazetted
and Non-Gazetted, were also clas:i-
fied into classes I, II, III and IV. Th=
nomenclature of these classifications
Wwas changed into Groups A, B, C and
D respsctively with effect from
11-11-1975 ag recommendcq by the
IlIrg Pay Commission. There has
been no special consequenfial effects
©f this change in classificition except
that the ferm ‘class® has been re-
placed by the term ‘Group’.

(¢) and (d) Under Rule 6 A of the
Central Civil Services {Classification,
Control and Appeal; Rules, 1965,
introduced in November, 1975, al
references to ‘class’ or ‘classes’,

APRIL 25, 1970
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wherever occuring in any rule/regu-
lation etc., are to be construed as
reference to ‘Group’ or ‘Groups’.
Hence no separate amendments to
Fundamental ang Supplementary
Rule were necessary, However,
wherever an amendment tp the Fun-
damenta] Rule, Supplementary Rule
or other rules is made the change
from ‘class’ or ‘classes’ to ‘Group’ or
‘Groups’ is also made,

Recruitment of 1.A.S. Officers

8483 SHRI PADMACHARAN
SAMANTA SINHERA: Will  the
Llinister of HOME AFFAIRS b~
Pweased to refer to the reply given
to Unstarred Question No. 5095 on
the 2¢th March, 1979, regarding I1AS
cifficers and state out of the toty!
numhers of 1AS officers recruited
from 1975-76 to 1978-79. how many
bave been recruiled from the Deport-
ments and how many directly, Stuto-
Wise and year-wise?

THEE MINISTER OF STATE 11
THE MINISTRY OF HOME AFFAIRE
AND IN THE MINISTRY OF LAW.
JUSTICE AND COMPANY AFFA IS
(SHRI S D. PATIL): A statemen:
giving the number of 1A S officer:
appvinted to the Service (i) by pre-
metion and (i) by direct recruit-
ment is attached.
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Supply of Cement to Karnataka

8484. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) what is the annual demand of
cement in Karnataka;

(b) what is the quﬁntity of cement
which is being supplied to the State;
and

(¢) steps Government have taken
to meet the full demand in that
State?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI] JAGDAMBI PRASAD
YADAV): -(a) Government of Kar-
nataka have reported that their
annual demand of cement is of the
order of 16 lakh tonnes.

(b) During the year 1978-79 the
allocation and dtspatches of cement
made to the State of Karnataka iz
as under:—

Period Allocation Desputches
(oo0'tonnes)
April-June, 1978 279 -0 240 ;
July -September, 1978 2846 2538
October-December,
1978 . + 2990 267 5
January-March, 1979 325'0 266.6
(Provisional)
ToraL . . 1B16 - 1028.4

(c) The steps taken by Govern-
ment to increase overall availability
of cment in the country include the
following: —

(i) The export of cement outside
the country has been banned ex-
cept to Nepal and Bhutan;

(i) The pace of consideration of
new applications for grant of in-
dustrial licences has substantially

increased, As against only 7 letters

of intent ang 11 industrial licence
for a total capacity of 8460 lakh
tonneg issued from 1st April, 1974
upto 31st March, 1877, ag many as
35 letters of intent and 7 industrial
licences for a total capacity of
150,50 lakh tonnes were issued
from 1st April, 1977 to Tth April,
1979;

(iii) The present regional ime
balances in regard to distribution
of cement in the country has been
due to location of cement plants
uear limestone deposits. Thig im-
balance iz sought to be minimised
by encouraging split location of
cement plants.

(iv) A Cabinet Sub-Committee is
currently considering the various
measures adopted for conservation
of Cement. Conservation of Cement
ic sought to be achieved by using
substitute materials such as hy-
drated lime, paddy husk cement,
sugol, lime mortar etc,;

(v) A quantity of 1547 .akh
tonneg of cement has been impor-
ted into the country during 1878-
79 and the import of a further
quantity of about 20 lakh tonnes
is planned for 1979-80;

(vi) A cash incentive of Rs 30
per tonne for every tonne of addi-
tional production over the  best
production of each unit during the
last three financial years or 85 per
cent of its licensed capacity which~
ever ig higher, has been announced;

(vii) Existing rules relating to
freight reimbursement for road
movements have been liberalised;

(viii) Government have also
granted assistance to the cement
industry for use of captive power
for production of cement during
the periods of power cuts;

(ix) Government{ have announce
ed the assistance to the cement
industry for the use of furnace oil
for production of cement due to
inadequate supplies of coal;
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(x) The production of the exist-
ing units ig also closely monitored
to see that the industry maintains
an overall capacity utilisation of
100 per cent;

(xi) The import of pre-calcina-

tor technology has been permitted

to enable the increase in produc-
tion;

(xii) The construction of on-going
projects is being expedited;

(xiii) Government have also de-
cided to encourage the setting up
of cement plants at the site of or
near steel plants to utilise the slag;

(xiv) Government hag also decid-
ed to encourage the setting up of
large number of mini cement
plants; : :

(xv) A high Level Committee has
made a comprehensive study of
the cement industry and has made
a4 number of recommendations
which are being examineq by Gov-
ernment.

Supply of Defective X-Ray Filmg by
Hindustan Photo Film Corporation

8485. SHRI SHYAM SUNDAR
GUPTA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that Hin-
dustan Photo Film Corporation is
supplying defective X-ray films in the
market;

(b) whether it is also a fact that
some of the radiologists have pro-
tested and are not hapny with the
quality and their distribution;

(c) whether il is also a fact that
Indu X-ray films are most defective
films and unreliable; and

(d) what steps Government pro-
pose to take in regarg thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (¢). There have
been some complaints about the de-
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fective quality of fllms marketed by
the Hindustan Photo Filmg Co, Ltd,
(HPF); but it is not correct to say
that Indu-X.ray filmg are most
defective and wunreliable, The com-
plaints relate to less than one per cent
of the X-ray films marketed by the
Company.

(d) H.P.F, is doing itg utmost to
maintain the hightst quality of its
products, including X-ray films,
There is a continuous effort to up-
grade the quality of the X-ray films
through R & D, The Company also
maintaing continuous dialogue with
important Radiologists, Local Radio-
logical Associations ang the All India
Radivlogical Association and the feed
back from these agencieg .are made
use of for making further improve-
ment of the product,

Recruitment Rnleg for Hindj Officers

8486. SHRI T, §. NEGI: Will the
inister of HOME AFFAIRS be
pleased to state:

(a) whether in 1968 model uniform
Recruitment Rules for posts of Hindi
Officers in the Ministries/Departments
were finalised in consultation with the
UPSC; .

(b) whether minimum educational
qualification for the post of Hindi
Officer in those rules was anly B.A.
with five years experience of termino-
logical work and/or translation work
from English to Hindi and wvice-versa;

(c) whether in the draft rules for
Kendriya Sachivalaya  Rajbhasha

Sewa circulated for comments, the
minimum educational qualification is
M.A;

(d) whether the existing Hindi
Officers possessing B.A. degree but
having a number of years' translation
experience wil] be deprived of the op-
portunity of becoming regular Hindi
Officers; ang

(e) steps proposed to be taken to do
away thig injustice?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
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(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) In the model Recruitment
Rules, 1988, different conditions of
€ducationa] qualification were laid
down for those appointed by direct
recruitment and those appointed on
the basis of Selection from amongst
the departmental candidates, The
minimum educational qualification
fur appointment on direct recruit-
ment basis was a degree in M.A_ and
three years' experience anq for de-
partmental candidates, a degree in
B.A. and five years experience (three
years’ experience for those posses-
sing a degree in M.A.) wag prescrib-
ed,

(¢) and (d) In the draft recruit-
ment rules of the proposeq Central
Sectt, Official Language Service oniy
minimum educationa]l qualification
has been indicated for the officers to
be appointed on direet recruitmens
basis. The minimum qualification
proposed for them is a degree in
MA. No separate minimum educa-
tional qualification hag been suggest-
e} in the proposed recruitment rules
for the posts to be filleq from
amongst the departmenta] candidates.

(e) Does not arise,

Setting up Small Scale Industries and
their Closure and Sickngss

8487 SHRI CHHABIRAM ARGAL:
Will the Minister of INDUSTRY be
Pleased to state:

(a) State-wise number of persons
"-’F‘U received training in SISI of dis-
:I'l('t industrial centres in 1977-78,
978-79, and ag on 30th Mareh, 1979
since theip inception and the number
of bersons who set up small industries
1 the number closed and sick units
f;‘;ﬁn financial and other assistance;

. (b) whether it is a fact that loans
i;d"e not been sanctioned to district
Usiries centres from Bankg and

State Finance Corporations with the

result that district industries centres
have not been successful and the
details in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Information about

number of persong who  received
training from 1977 to 30th March
1979 in Small Industrits Service Insti-
tutes is not readily available, The
State Govts/UTs had been requested
to send progress reports in respect
of the District Industries Centres set
up in their States/UTs. Progresg re-
ports have been received from Dis-
trict Industries Centres which revcals
that 37660 new units were set up as
a result of assistance provided by
these reporting District Industries
Centres. A total number of 458 sick
units were also assisteq by these
District Industries Centreg in 3 num-
ber of ways.

(b) The Banks and State Financial
Institutions provide loans to the
units assisted by District Industries
Centres and not to the District Indus-
tries Centres. The Distriet Industries
Centres assist the units in obtaining
credits from Banks and financial
institutions, The progress reports
in respect of 164 District Industries
Centres for the periog upto Decem-
ber, 1978 received from the various
States/Union Territories reveal that
an amount of Rs 4720 crores has
been provideq as credit assistance to
the units assisfed by the DICs by
the financia] institutions including
banks. It will, therefore, not be
correct to assume that the DICs have
failed to arrange financial assistance
for the units assisted by them.

AUEATyt (Agroez) ® Iwnil @
TqTI

8488. Wl wyE T WY : T
UM At gg FaT # gur wE
fie -
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0 ¥, 1978 F wafg ¥ T+
TPAT  F AUSAET H2 E 18
qfaag fe &@ 3 sTa-
@ ol feg § 1 ¥z FR A
1-1-78 & 30 I, 1978 &
wafy & ¥ ofareai & fog
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ggraar g A wf §
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(2) =2 w7 F w201
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(3) exird ¥l ¥ fag
qUe 1

(4) 2w ¥ wfqdfug a=gsl &
It ¥ A OFHF AT GAWOT q
faqam oFet w1 faEsR

(5) sar= aswgraar |

(6) Trm =y waw famw
fafuge zrer fogmgelt ot o woAl
®T 9T |

(7) w=% s & wmE@ &
far frde gfaard

AqEATET &A@ F AR
#F feg dwfs o8 & &
St & s wad o fafa-
v F 15 sfona f T ¥ IaOw
fafmw owagmar 6 & I g
v 5 ag 15 @@ W ¥ wiaw
TE

TW §IFT ¥ qosare fawmw
frm emige fear & aar N @
ga ¥ fesrg & fag a3w afo-
g T9T w@r & | gusarer faww
frrw & = ofcarrad ==k §
forad st 200 =fREt ¥ fadr
e & wawe T go 1 WO
it fawrg frrw, stomare &
fafwer ageaqet qeral & wiA
1713 wafos el 1 41.162
wTE TTY w7 ggrgar ff vf § qww
fogd = 400 il wt wig-
T e ST ger
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wrzarer fawrg fom, wYomar S e §g 3 A sfeTg gre
¥ af 1978-79 & 1979-80 ¥ ¥ Y § Forwwr @l AN fear mar i

of o=t &1 W et fafer wfa fafrioer
(v way #)
(1) feow foeft quefigaw e . 12 210
(2) gt we=e . . 5 42
(3) s wmoTw TR . 8 111
(4) fadt i e . 25 71
(5) ¥z difem, ot S : 6 300
(6) FREZFH ” . : 6 35
IR 62 769
wrar § fF wasarer fawre fmr agIeg Wwer T faw fomm
YA ImAT  faer w1 wenfuas WA ¥ uw T faw oo
vy fawfas @a & wofm Ladi: 1 A
sy Ay fRx g afEr qEATE S ¥ SETTATR @
% o 25 sfawa AT gfeEdr Wix fry amfter ST oREe &
¥ fafrr sam it qf@sEr 9 sl Wi § oo ot @ Pt ¥
WY 100 W@ WY N AR wefs e Bt A 1977-78
e Wi TWE @MY 130 - ¥ frefefer sgerer e W
iy w Ao fdem T &
fordr w1 77 sgar S 4y ok Tfw o -
stafe gant (e aea) §)  nfio) « der
% dwr
(1) SEmwmER . . 24 1.42 210
(2) sfc . : . 100 1.44 1299

b ye g . 124 2.886 1509
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woseer s few fom, o
 woeagr & 182 wYOfirs qwwt
® 7 1977-78 & WA 333. 50
WTE TIC ¥ GETAAT NEA WY &)
wgraee & e Wi 7 fafanr
frmr & 31 Wi, 1978 ¥F WS-
AT AT F 432 TFH P FEEAT
N § aur foad swx 142,81
FAU¥ wqe w1 fafmarr fmr § wix
12,922 =fiagt & far Tomme

¥ wage Garfem & 0
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Purchase of Cotton by C.CIL from
Andhra

8489. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
INDUSTRY be pleased to state:

(a) what steps the Cotton Corpora-
tion of India has taken to purchase
cotton from Andhra farmers; and

{b) whether any target has been
fixed for the purchase of cotton bales,
if s0, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). The Corpora-
tion has & programme to purchase
nearly 20 per cent of the total pro-
duction in all the States, According-
ly, the Corporation’s plan of action,
finalised in consultation with the
State Government, envisages pur-
chaseg to the extent of 1 lakh bales
in Andhra which is three timeg the
quantity purchaseq during the last
season, The Corporation has already
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set up 10 purchase centreg in Andhra
Pradesh, and has up to 18th April,
1976, purchased 41,385 bales,

Research Project of Khadi and
Village Indusiries Commission on
Cottage Matich Industry

8490. SHRI S. R. REDDY: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that the
Khadi and Village Industries Commis-
sion has undertaken a research and
development project to provide tech-
nical support to cottage match indus.
tries in the country; and

(b) if so, the details regarding the
programmes?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV):
Yes, Sir.

(b) The Khadi and Village Indus-
tries Commission hags undertaken
tries Commission has undertaken
National Committee on Science and
Technology (NCST) programme for
cottage match industry details of
which are as under:—

(1) Project at Wardha for de-
signing and fabrication of hand
operated labelling, box making,
smaller capacity splints ang veneer
making machines and machines for
preparing booklet splints for match
industry,

(2) Project at Kora Kendra,
Borivili, Bombay for formulation
of chemical compositions for tips
and side paint with cheaper mate-
rails and by using substitute of
scarce/imported chemical by mnon-
mechanised match unit,

(3) Project at Kora Kendra,
Borivili, Bombay for design deve-
lopment for non-mechaniseg match
unit, This project is intended for
development of designs, art work
and block making etc,
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Number of Multi-nationals
operating in India

8492, SHRI C. N. VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the number of multi-nationals
operating in India. in the field of
manufacture of toothpaste, face
powder, cosmetics etc.;

(b} whether important members of
Government have talked often about
reducing or doing away with multi-
national participation; and

(c) if so, the precise time frame pro-
posed for a concrete policy in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEI PRASAD YA-
DAV): (a) A list of important com-
panies, having foreign equity, manu-
facturing toothpaste, face powder,
cosmetics etc., is attached.

(b) and (¢). In the Statement on
Industrial Policy laid on the Table of
the House on 23rd December, 1977,
Government has already set out ifs
policy regarding participation of
foreign companies in Indla’s indus-
frial development,

LIST OF COMPANIES WITH FOR-

EIGN EQUITY MANUFACTURING

COSMETICS AND TOILETRIES IN
THE ORGANISED SECTOR

1. M/s. Hindustan Lever Ltd., Bom-
bay.

2. M/s. HMM Ltd.
Beecham (I) Pvt. Ltd.].

3. M/s. Burroughg Wellcome & Co.
Lid., Bombay,

4. M/s. Geoffrey Manners & Co.
Ltd, Bombay.

3. M/s, Johnson & Johnson of India
Ltd.,, Bombay.

6. M/s. Glaxo Laboratorieg (I) Ltd.,,
Bombay.

7. M/s, Ciba-Geigy of 1ndia Ltd.,
Bombay,

8. M/s. Colgate Palmolive (I) Ltd.
Bombay.

8, M/s,
Bombay,
10. M/s, Martin & Harris Ltd.

11, M/s, Reckitt & Colman of Indis
Ltd,, Calcutta.

12. M/s. J. L. Morison, Son & Jones
(I) Ltd, Bangalore,

13. M/s. Ponds (I) Ltd., Madras.

14, M/s, J. K. HehneCurﬁsIAd»
Bombay.

[Previously

Duphar Interfran Litd.,
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Restrictions on Companies

8493, DR, BAPU KALDATE: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether there are any restric-
tiong of the Indian or foreign com-
panies who are having foreign col-
laborations in India, such as—

(i) exchange of personnel;
(ii) assistance in setting up R&D;

(iii) use of trade mark or trade
name; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI1 PRASAD YADAV): (a)
and (b). The foreign collaborations
are approved subject to certain stan-
dard conditiong which are detailed in
the attached statement.

Statement

(i) The 1ndian Company should be
free to sub-licence the technical know-
how /production design/engineering
design under the agreement to another
Indian party, should it become neces-
sary. The terms of such sub-licensing
will, however,, be as mutually agreed
to by all the parties concerned includ-
ing the foreign collaborators and will
be subject to the approval of Govern=
ment,

(ii) Deputation of Technicians either
way will be subject to prior approval
of the Reserve Bank of India, in terms
of number, period of engagement, re-
muneration, etc.

(iii) Import of capital equipment
and raw materials would be allowed
as per import policy prevailing from
time to time, )

(iv) Foreign brand names will not
ordinarily be allowed for use on the
products for internal sales although
there is no objection to their use on
products to be exported.

(V) Exports shall be permiited to
&1l countries except 'where the foreign

collaborator has existing licensing ar-
rangements for manufacture. In the
latter case, the countries concerned
shall be specified.

(vi) The duration of the agreement
shall be for a period of five years
from the date of agreement or gve
years from the date of commencement
of production provided production is
not delayed beyond three years of
signing of agreement, (i.e, a maxi-
mum period of eight years from the
date of signing of agreement), Within
this period, the Indian Company
should develop and set up their own
design and research facilities so that
continued dependence on foreign
collaboration beyond this period will
not be necessary.

(vii} In case the item of manufac-
ture is one which is patented in India,
the payment of royalty/lumpsum pay-
ment made by the Indian Company to
the Foreign collaborator for a period
of agreement mentioried in condition

(vi) above ghall glso comstitute full
compensation for uge of the patent
rights till the expiry of life of the pa-
ient and the Indian Company shall be
free to manufacture that item even
after the expiry of the collaboration
agreement without making any addi-
tional payments, A specific provision
in this regard must be incorporated in
the collaboration agreement to be en-
tered into between the two parties.

(viii) In case any consultancy is re=
quired to execute the project, this
should be obtained from an Indian
consultancy Engg. firm. 1f foreign
consultancy is considered unavoidable,
an Indian consultancy firm should
nevertheless be the prime consultants.

(ix) The Indian Company should
submit a return about the progress of
the undertaking as in the form en-
closed, showing the position as on
31st December, each year, This return
should be submitted by the 31st Janu=
ary, the following year annually till
the date of expiry of foreign agree-
ment. The return should be addressed
to the following authorities:
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(a) The Ministry/Department ad-
ministratively concerned with the
~ fleld of collaboration,

{b) The Directorate Generai of
Technical Development, Udyog Bha-
van, New Delhi-110011 (to be sent in
duplicate).

(¢) The Secretariat for Industrial
Approvais (Foreign Collaboration-II
Section), Ministry of Industry, De-
partment of Industrial Development,
Udyog Bhavan, New Delhi-110011.

(d) Ministry of Finance (Deptt.
of Economic Affairs), North Block,
New Delhi-110001,

(%) The agreement shall be subject
1o Indian laws.

Steps taken to arrange Supply Lines
of Inputs and Marketing

8494. SHRI T. A, PAI; Will the
Minister of PLANNING be pleased to
state did the Finance Minister in the
Budget speech of 1978-79 referred to
the effort to Plan, buili ap implemen-
tation organisation, arrange supply-
lines of inputs and marketing; what
steps hnve been taken in this direc-
tion?

THF MINISTER OF STATE IN
THE MINISTRY OF PLANNING
{SHRI FAZLUR RAHMAN):
The Finance Minister in hig Budget
Speech for 1978-79 observed as
follows:

“The effort to plan, build an im-
plementation organisation, arrange
supply lines of inpuils and market-
ing will have to go on unremittingly.
The details of this general strategy
of development will be available to
us when the new Plan is presented
to the nation nex{ month.”

So far as the indusirial sector is
concerned, the steps outlined in the
Draft Five Year Plan 107883 include
stimulation of demand for consumer
goods, intermediates and capital goods
industries, beiter utilisation of exist-
ing capacities, creation of additional
capacitieg in industries like fertilisers,
cement paper, textiles (spipning sec-
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tor), chemicals, drugs and pharmaceu-
ticals, conservation of gcarce non-re-
newable resources, imports to meet
planned gap between demand and
supply particularly in respect of steel,
non-ferrous metals, fertilisers and in-
creasing the export effort in sectors
with surplus capacity or high employ-
ment potential, Paras 12.20 to 12.39
of the Draft Five Year Plan describe
the policy of industrial development
proposed for the Plap period.

The decisiong taken gg far, in order
1o increase the rate of growth of in-
dustrial production, to 7-8 per cent in
1978-79, and to implement the indus-
trial strategy of the Plan include:

(i) Monitoring of the achieve-

ments in erucial industries like pow-

er, coal steel. fertilisers and non-
ferroug metals,

(ii) Setting higher targets of gut=
put in respect of certain major in-
dustries, where demand conditions
justify such higher output, such as
paper, cement commercial vehicles,
wagons and textiles produced by
N.T.C, Mills.

(iif) Advance planning of imports
and buffer stocking of crucial inputs
in order to ensure that production
in industry is not disrupted due to
21l in production of one or two units.

A special Cabinet Committee has
been set up to continuously monitor
production in crucial industries and
provide for effective inter-ministerial
coordination,

To minimise the number of contact
points that entrepreneurs have to deal
with, District Industrieg Centres are
being set up. They would make avail-
able various services and inputs Tre
quired by the entirepreneurs under one
roof, Two hundred and eighty {wo
guch Centres have beed sanctioned, 1t
is proposed to have these Centres in
all the districts in the country by the
end of March, 1980,

Credit requirements of small indus-
tries are proposed to be met increas-
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ingly through institutional finance, The
Industrial Development Bank of India
has taken steps to set up a separate
wing to deal exclusively with credit
requirements of cottage and small
scale sector and to coordinate, guide
and monitor the entire range of credit
offered by other financial institutions.
‘The banks will earmark a specified
portion of their tota! advances for
promotion of these industries, It has
been decided that loan assistance pro-
vided under the District Industries
Centres would be utilised as margin/
seed money to avail of institutional
finance,

Some of the important steps which
have been taken for building up better
implementation organisation include:

(i) More scrutiny of projects by
the Public Investment Board;

(ii) Introduction of a system of

evalution and completion reports to
analyse reasons of cost over-run and
schedule slippages;

(iii) Establishment of full-time
monitoring cells in the Ministries
with specialised skills at various
levels;

(iv) Holding of regular review
meetings by all implementing Mini-
stries to examine the progress of
development, project and utilisation
of capacity;

(v) Advising execuling agencies
to set time-limits and norms for com-
pleting various types of work;

(vi) Simplification of rules and
procedures, delegation of financial
and administrative powers to exe-
cuting agencies and rationalisation
of administration system;

(vil) Appointment of high-level
committees of experts to make re-
commendations for improving the
working; as for example in case of
State Electricity Boards, and Ma-
nagement Information System in
Government Departments,

(vili) Linking financial require-
ments specifically with schedules of

work and application of appropriate
techniques which can help in reduc-

tion of cost and timely implementa-
tion, of projects; and

(ix) Organising a number of ine
service training programmes for pro-
ject and Government officers at va-
rioug level for improving their
planning and implementation capabi-
lities.

In respect of small scale and village
industries organisational effort are
being stepped up to improve both in-
vestment and productivity and market-
access. Facilities are being expanded
for technical assistance, testing, and
coordinated input-supplies, The share
of large sector units in the total capa-
city for reserved items is being reduc-
ed and that of the small scale and
cottage sector increased, Further, the
large scale units wil] be encourag-
ed to diversify their output into more
sophisticated products. A new scheme
of marketing assistance has been taken
up to ensure sale of a certain percent-
age of products of newly set up small
units, The scheme also envisages
financial assistance to educated unem-
ployed enterpreneurs in gemi-urban
areas for setting up marketing outlets.

In the agricultural sector, the net-
work of input supplies—water improv-
ed seeds, fertiliser, presticides, credit
and extension services—is being ex-
panded steadily, The major cereal
growing areas and cash crops are al-
ready fully covered. The Plan pro-
vides for the highest priority to the
extension and intensification of this
programme.

In the fleld of agricultural market-
ing, developments would aim at en-
suring a remunerative price to the
producer of agricultural commodities,
thus narrowing down the price spread
between the producer and the consu~
mer and reducing non-functional mar-
gins of the traders and commission
agents. To achieve the objective, com~
prehensive and rapid expansion of the
system of regulated markets is envi-
saged, having organic links with the
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primary markets. Linkages with the
major consuming centres will also be
established, Tle success achieved in
States like Punjab and Haryana,
where regulated markets have been
established in major producing areas
with linked satellite markets in the
rural growth centres, would be aimed
at in other areas where production
has been intensified, The regulated
market complex wil! also include faci-
lities for grading and for monitoring
of prices. The development of regu-
lated markets is proposed in command
areas and terminzl markets especially
in areas where commercial cropg like
cotton, jute, tobacco and important
non-traditional crops are produced
and sold in weekly markets and hats.
Cooperative marketing and  distribu-
tion and banking will also be linked
wvith the regulated markets. These
markets will cover all the major
crops. Separate market yards are
proposed for livestock, fish, fruits and
vegetables, The State Marketing
Boards and Marketing Directorates
will play an important role in plann-

ing suitable location and facilities for

market development,

The arrangements for quality con-
trol, enforcement and inspection and
improvement in grading will be stream
lined, The number of testing labora-
tories will be increased and the pro-
gramme of grading at producers’ level
will receive greater attention especial-
1y for commercial crops.

Lifting of ban on Export of Salt

8495. SHRI CHHITUBHAI GAMIT:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government propose 1o
lift ban on salt export;

(b) whether it is a fact that this
year there has been g record produc-
tion of salt, particularly on the
Gujarat coast;

’(c)l!so,whetheri‘ti.salsoafact
that when the ban was imposed, an
outstanding order for the supply of
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1.80 lakhs tonnes to Bangladesh was
not executed and most of the trade
wag done through the State Trading
Corporation; and :

(d) ¥ g0, will the Government
decanalise the export of salt tax to
enable manufacturer to export
directly?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). As against the tota! annual
production of 40.76 lakh tonnes during
1976 and 33.28 lakh tonnes during
1977, the production of salt during
1978 was 66.93 lakh tonnes, of which
the salt production in Gujarat was
35.55 lakh tonnes,

With the recovery in production of
salt during 1978, the restrictions placed
on export of salt are being gradually
relaxed and guotas of 1,50,000 tonnes
and 2,50,000 tonnes have been allocated
for export during 1978-79 and 1879-80
respectively.

(e) Yes, Sir. Export of salt is cana-
lised through the State Trading Cor-
poration except to Nepal to whom
supplies are made through the Hindu-
stan Salts Ltd. With the imposition
of ban on export of salt (except to
Nepal Bhutan, Maldives and other
committed contracts) with effect from
29th September, 1977, orders for sup-
ply of 1.76 lakh tonnes of salt to
Bangladesh could not be executed.

(d) No, Sir.
Companies with approved Foreign
Collaborations

8406. DR. BAPU KALDATE: Will
the Minister of INDUSTRY be pleased
to state:

(a) the names of the foreign and:
Indian Companies who have foreign

collaborations approved in 1975, 1076,
1977 (up to March 1977), (after

March) 1978;
(b) the names of the products; and

(¢) terms (i) Royalty, (ii) Down
ntymf- (i) once for all know-how
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or continuing information, (iv) period
of validity, and (v) payment made
uptil now?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
to (c). Lists giving full details of all
collaboration proposals approved by
Government are issued on a quarterly
basis. These lists, inter-alia, indicate
the name of Indiap company, the name
of foreign collaborator, the item of
manufacture and whether the proposal
involves foreign capital participation.
Copies of these lists are available in
the Parliament Library. The other
items on which information is sought
come under the purview of the diffe-
rent Administrative Ministries and no
centralised information is available in
the Secretariat for Industrial Approv-
wals of the Ministry of Industry.

Export of Khadi Goods

8497. SHRI SARAT KAR:
SHRI K. PRADHANI:
SHRI S. S. SOMANI:

Will the Minister of INDUSTRY be
pleased to state:

{a) whether it is a fact that Khadi
goods are exported to foreign coun-
tries; if so, the names of such coun-
tries;

(b) the names of the important
Khadi items which are in popular
demands;

(c) the details regarding the
foreign exchange earned by the
export of Khadi goods during the last
two years, year-wise; and

(d) the plans Government have
formulated for boosting the export of
the Khadi goods?

THE MINISTER OF STATE [N THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEI PRASAD YADAV): (a)

.40 (d): The information i being

collected and will be laid on the
Table of the House,

Indusl.rfu Projects in Rajasthan

8498. SHRI CHATURBHUJ: Will
the Minister of INDUSTRY be pleased
to state:

(a) the number of industrial pro-
jects included in Joint Sector by
Rajasthan State Industrial and Mineral
Development Corporation Ltd;

(b) whether Central Government
have declared Jhalawar as an indus-
trially backward area and the names
of the industrial Projects in Jhalawar
taken for development for this pur-
pose; and

(c) if no scheme has been included
in Joint Sector; whether it is not in
contravention of the declared policy
of the Ministry and the details in this
regard? .

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (¢): Ag reported by the Rajasthan
State Industrial and Mineral Develop-
ment Corporation Ltd., a tota] number
of 22 Joint Sector agreements have
been executed by the Corporation so
far.

(b) Yes, Sir. Central Gorrrnment
has declared Jhalawar as irAstrially
backward district. A District Indus-
tries Centre hag also started function-
ing in Jhalawar District from July,
1978. 148 new industrial units have
been set up from July, 1978 to Decem-
ber, 1978 in Jhalawar District com-
prising 128 Artisans oriented units and
20 Small Scale Units.

Names of Private and Public Sector
Industries for manufacture of Small
Car '

4899. SHRI AMARSINH V. RA-
THAWA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether there is any proposal
to set up a small car project in the
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public sector under the consideration
of Government;

(b) if so, the details thereof;

{¢) whether any private sector has
applied for licence for manufacture of
small car; and

(d) if so, the names of that concern
and the progress achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b): The proposal for the manu-
facture of passenger cars in the public
sector was considered by the Govern-

“ment in 1972 and it was decided at
that time not to proceed with the im-
plementation of the poject, Govern-
ment are presently considering various
proposals, including the participation
of the public sector for upgradation of
the passenger car industry.

{c) and (d): There is no pending
application for jssue of a licence for
the manufacture of passenger cars.

Recovery of Pension from Freedom
Fighters

8500. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) in how many cases money has
been recovered from the freedom
fighters after the pension har been
suspended since March 1977;

(b) whether Government are aware
of the fact that the freedom fighters
in genera] are old people and living
in poor conditions; and

(c) whether Government would
reconsider its stang in the question ot
recovering money from the freedom
fighters?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a): In 632 cases where pension has
been finally cancelled since March
1977, the applicants have been asked
to pay back the wrongly drawn pen-
sion but the number of cases where
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recovery hag actually been effected is
not available.

(b) and (c): Where pension has
been cancelledq due to Government
decision not to recognise certain
mutinies and movements and where
applicants had been sanctioned pen-
sion earlier ang they had drawn it in
good faith, jt has been decided to waive
recovery but each case will be con-
sideredq on merit. The question of
waiving recovery in certain other
categories where applicants had drawn
the pension jn good faith is recceiving
Government’s attention,

Refusal by Central Government to give
Tex Marks for Powerlooms in
Ratnagiri

8501. SHRI R. K. MHALGI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Government ¢f India have refused
some months before to give Tex marks
for powerlooms to certain applicants
from Ratnagiri District (Maharashtira)
whg were to start g small scale power-
loom factory; and

(b) what ig the policy of Govern-
ment for giving Tex mark for power-
loom?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV): (a)
Yes, Sir,

(b) The Textile Policy Statement
laid on the Table of te Parliament on
7-8-1978 does not envisage any ex-
pansion in the weaving capacity in the
powerloom Sector, as the Government
feels that the future clothing needs of
the country should be met by Hand-
loom/Khadi Sectors. .

Setting up of Mini Cement Plant in
Meghalaya
8502, SHRI P. A. SANGMA:
Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is proposed to set up
a mini cement plant in Meghalaya im
view of its richness in raw material; _
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- (b) whether any explanatory survey
had been undertaken for this purpose;
and

{c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The State Government of Meghalaya
is examining proposals to set up two
mini cement plants, one at Garg Hills
and the other at Jaintia Hills,

(b) and (c). The Cement Research
Institule of India has identified three
potentia] siteg in Meghalaya for the
establishment of mini-cement plants as
detailed below:—

S N S —

Name & location Reserves in
of the deposjt Million tonnes,
Darrange-Era Anang 47.1
Sutnga ., . . . . 2
! Syndai . . . 100

Setting up of Cement Clinker Plant
in Meghalaya

8503. SHRI P. A. SANGMA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is proposed to set up
cement clinker plant in Meghalaya
Primarily meant for supply of cement
to Bangladesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b): An industrial licence was
franted to the Megalaya Industrial
Development Corporation Limited for
Setling up of a 4 lakh tonne cement

"linl_{er plant at Gare Hills, This letter

of intent wag valid up to 30th July,
1877 The Meghalaya Industrial
‘Development Corporation Limited had
"ot so far appromched the Central

Government for further extension of
validity periog of the Industrial
Licence.
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Guidelines laig down for holding of
Enquiries on Complaints

8506. SHRI RAJE VISHVESHWAR
RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Vigilance Machinery
of Ministries have been given discre-
tionary power to order enquiries on
receipt of pseudonymous complaints
-and whether any guidelines have been
laid down to prevent abuse of this
power by vested interests and mala-
fide discrimination while ordering
departmental enquiry in one case
and C.B.I. enquiry in another case;
-and

(b) if so, what are the guidelines
laid down for the game?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW,
JUCTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): . (a) and (b):
The existing instructions on the sub-
ject are to the effect that no action is
to be taken on any anonymous or
_pseudonymoug complaint, :
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Setting up of District Industries
Centres in Tripura

8508. SHRI KIRIT BIKRAM DEB
BURMAN:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether any plan for setti.n_ﬁ
up district industries centres jn.Tl'l"
pura has been submitted by Tripurd
Government for inclusion in that
State’s Five Year Plan 1978—83;

(b) if 80, the details thereof; and
(¢) Government's decision thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAY): (a)
to (¢): Yes, Sir. The Government of
Tripura had submitted a proposal in
July, 1978 for setling up of three Dis=
trict Industries Centres in Tripura
North, Tripura Scuth and Tripura West
to cover the en'ire State. The Gov-
ernment of India sanctiond the three
District Industries Centres in the areas
mentioneq above, in July, 1978 itself.

Price Support (o Jute Growers

8509. SHRI SUSHIL KUMAR
NDHARA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have any
plan to give price support to jute
growers of India; and

(b) it the answer i; in affirmative,
whether Government are aware that
the jute growers of West Bengal and
Assam have faced financia)l crisis due
to the fifty days long jute mill strike
in West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b): Every Year Government
announces Statutory Minimum Prices
of raw jute on the recommendations

of the (Agricultural Prices Commis-
sion,

Government haves not received any
reports about the prices of raw jute
having fallen below the Statutory
Minimum levels even during the recent
strike jn jute industry in West Gengal
and Assam. The Jute strike came at
a period whepn the bulk of the crop

had already left the hands of small
growers.
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Progress of Industrialisation ip States

8511. SHR] DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the progress so far
made in industrialisation in each State
after the declaration of new industrial
policy in December 1977, '

(b) the area of population covered
under the industrialisation in each
state since then; and .
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(c) what is the programme for in-
dustrialisation of each state during
the year 1979-80?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDMBEBI PRASAD YADAV):
(a) A total number of 440 Letters
of Intent and 348 Industrial Licences
were issued during the year 1978
under the Industries (Develop-
ment and Regulation) .Aet, 1951,
Similarly during January-March,
1979, 97 Letters of Intent gand 78.
Industrial Licenceg were issued.
Stat-wise details of these Letters of
Intent and Industrial Licences are
given in the attached gtatement-I

446 Schemes during 1978 ang 229
Schemes during the first quarter of
1979 were registered with the Direc=
torate General of Technical Develop-
ment, State-wise details of the re-
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gistration cases are given in the
attached statement-II.

During the year 1978, 31,512 new
Small Scgle Usits were registered
with the State Directorate of Indus-
tries. The State-wise break-up may
be seen in the attached Statement-IIL

In the Khadj and Village Industries
Sector, the production went up from
Rs. 25742 Crores during 1977-78 to
Rs, 289.96 crores during 1978-79.

(b) It js difficult to specify the
areas ang population in each State
effected by industrialisation and other-
wise.

(¢) The programme of industria-
idsation of each State for the year
1979-80 will be reflected in the Annual
Plang uf the States for that ycar, which
are in the process of finalisation by
the Planning Commission,

Statement—I

Statement showing State-wise Break-up of Letters of Intent (11) & Industrial Licences (11} iswed during

1978  and 1979
1978 1979 (Upto March)
State et e . it v e 8 e et
Letters Indus- Detters Indus-
of trial of trial
Intent Licences  Intemt Licences
1.  Andbra Pradesh 29 17 5 4
2. Andaman & Nicobar , 1 1
3 Assam 4 1
4. Bihar . . . . . . . 9 12 1 L
Chandigarh ) . r s ’ . 1 .
6. Dadra & Nagar Haveli .
7. Delhi ) 4 6
8. Goa, Daman & Diu . . 3 2 . .
9. Gujarat . . : . 70 46 21 8
10. Haryana 26 13
11. Himachal Pradesh . . . 9 4 3
12. Jammu & Kashmir . 5 . " 5 2 1
18. " Karnataka R . . . R 15 26 5 7
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1978 1979 (Upto March)
State
Letters Indvs- Letters Indus-
of trial of trial
ITmjent Licences Intent  Licence
14. Kerala . 13 i 1 2
15. Madhya Pradcesh . . . 24 8 8 1
16. Maharashtra . . " 90 101 20 22
17. Manipur . . . . . .
18. Meghalaya . - i .
19. Nagaland . 2 . : .
20. QOrissa . . . . . 4] 2 1 2
21. Pondicherry 1 .
22. Punjab 15 9 4 3
23. Rajasthan 20 10 4 2
24. Tamil Nadu 27 28 8 64
25. Tripura i
26. Uttar Pradesh 13 26 s _—
27. Woest Bengal | . 31 23 4 8
28. State not indicated 2 3 4 1
. 440 348 97 78

ToTAL

Statement—II

No. of schemes registered with DGTD during 1978 and 1979 (upto 31-3-79)— Statewise

No. of schemes
registeerd in

Sl Name of the State
No.
1978 1979
(Upto
31-3-79)
1 2 3 4
1. Andhra Pradesh . . . i . . 27 21
2. Assam . . . . . . . . . .
8. Arunachal Pradesh . . . . . . . . .
4 Bihar ., . . . . . 15 3
5. Delhi . . . . . . 4 o
6. Gujarat . . . . . 5 . . 68 32
9. Goa, Diu & Daman . . . . . LE ..
8. Himachal Pradesh . .. . e 6 5
9. Haryana . . . . . . . 32 1s
10, . Jammu & Kashmir , . . . . . 3
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1 2 3 4
11, Kerala . . . 5
12. Karnataka 18
. . . !4
13. Maharashtra . . . 86 6
3
14. Madhya Pradesh . 23
. L 17
15. Tamil Nadu . 29 8
1
16. Oriwa . . 8
. 2
17. Punjab 28 17
18. Rajasthan . 2
a 15
19. Uttar Pradesh . . ' 33
. . 3 15
20, Pondicherry 1
21. Chanfigarh . 2
22, West Bengal . 33
: 17
TotaL 6 aag
Statemont—I11 '5. Orisa 239
16.  Punjal
Statement  shocving  the numher  of new e 2074
Small S-ale Unitc registerad oith Stare divectorale 7. Raij
pog el il iy 7 1asthan 2246
18, Sikkim a
1. Andhra Pradesh 3271
19. Tamilnadu
2. Assam 150 .
20. Tripura , . N.A.
3. Bihar 188
21, Uttar Pradash | 3216
4. Guiarat ., 2201
22, Wesr Bengal . . 5635
5. Harvana . thz0 23, Arunichal Pradesh N.A.
€. Himachal Pradesh 31 24. Chadigarh 72
5. Jammo & Kashmi- NA. 25. Dadva & Nagar Haves; 3
£. Karnataka 1203 26, Dslhi 390
9. Kerala 525 27. Goa, Daman & Di. 103
10. Madhya Pracesi, . 2285 28, Mizoram . . . 7
11. Maharashtra 1194 29. Pondicherry, | . 107
12. Manipur 127 30. Andaman N.A.
13. Meghalaya 16 ToraL 31512
. . . 151
14. Nagaland « N.A.

N.A.==Not available.
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Production of ‘Activated Carbon’ from
Cashewnut Shells

8512. SHRI R. K. MHALGI: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pieased to state:

(a) whether about 1,00,000 tonnes
of cashew nut shells are used as fuel
at present in the country;

(b) whether the Regiona] Research
Laboratory, Hyderabad hag sueccess-
fully evolved a process to produce
‘Activated Carbon’ an expensive item,
from cashew-nut shells; and

tc) whether the Government have
any plans to make available this tech-
nology to industry so as to make the
cashew crop more remunerative and
help increase production of activated
carhon?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) No auth-
entic information is available,

(b) and (c). The Regional Research
Laboratery, Hyderahad has only carv-
ried out some laboratory scale experi=-
ments on making decolourising grade
activated carbon from cashew-hut ghell
Further work on large scale is needed
before the technical and economic
viability of the procesg can be estab-
lished.

Liquidation of Private Cement Factory
at Dadri

8513. SHRI DHARM VIR VASISHT:
SHRI MANOHAR LAL SAINI:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government had under

consideration liquidation of the pri-

vate cement factory at Dadri (Har-
yana); and

(b) if so, reasons for the same with
alternative proposals, if any, to give
employment to the workers"

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). Gevernment have decided,
after a review of the unsatisfaciory
financial position of the Company and
the impracticability of taking it over,
that ‘he Cement Controiler should nove
the Court under the relevant provisioas
of the Companies Act for winding up
of the Cempany for non-payment of
Cement Regulation dues., The Cement
Controlicr has been requested io {ake
appropriate follow up aclion. The
Government of Haryana is being re-
quested to assist in the rehabilitaiion
of the altected workers through ailict-
native employment.

Discugsion on State Plang in State
Legislatureg

8514. SHRI DURGA CHAND: Will
the Minister of PLANNING be pleased
to state:

(a) whether it ig 5 fact that State
Governments have asked to the Cen-
tra] Government that the proposals
for state plans are to be discussed in
the State Assembly before they are
submitted to the Planning Commlis-
sion;

(b) whether it js also a fact that
the state plans are finalized and ap-
proved by the Planning Commission
and then discussed on the floor of the
Legislative Assembly before their
execution; and

(c) if the answers to partg (a) and
(b) are in negative, in what manner
the representativeg of the State Legis-
latureg are involved in plan proces--
sing?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING . (SHRI
FAZLUR RAHMAN): (a) No, Sir.

(b) The State Plang are included in
the State Budgets and discussed in the
Legislative Assemblies.

(c) The views expressed by the
State Legislators o the floor of the
House ag well as outside are kept in
view by the State Governmentg whﬁe
preparing their Plans.
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Rural Orientation to Annbual Plans

8515. SHRI P. M. SAYEED:
SHRI M. V. CHANDRA.
SHEKHAR MURTHY:

‘Wil) the Minister of PLANNING
be pleased to state:

(a) whether it is a fact that Union
Minjstry has sent a communication to
all the States and Union Territories
urging them o give a rural orienta-
tion tc the annual plan 1979-80;

(b) if s0, what are the main points
of guidelines issued;

(¢) how many Siate Governments
have responded to the communica-
tion; and

(¢) whether Government have re-
celved the report of assessment of the
annual plan for 1978-79 the first year
of the rolling plan for 1978—83?

THE MINISTER OF STATE IN THE
MINIiSTRY OF PLANNING (SHRI
FAZLUR RAHNMAN): (a) and (b).
Planning Commission in their coms-
munication issued to  States/Union
Territories in October 1978 had indi-
cated that the objectives, strategy u.od
inter-secteral  priorities of the Draft
Five Year Plap 1978—83 having been
broadly approved by the National De-
velopment{ Council, it was not neces-
sary to issue separate detailed guide-
lines for the preparation of States/
U.Ts. Annual Plans 1979-80. It was,
however, emphasized that secloral out-
lays and physicul targels should be
consistent with the five year projec-
fions luzid down in the Draft Plan. In
respect of lthe.Revised Minimum Needs
Programme, it was suggesfed that ade-
quate outlays be provided for Elemen-
tary Education, Rural Health, Rural
Water Supply, Rural Roadg etc. in the
1979-80 Plan so as to reach the Plan
targets, for 1978-—83. The States and
Union Territories were also advised to
devise programmes of intensification of
rural development in selected blocks
with a view to atlaining near full-
empleyment conditions in these blocks

as early as possible.
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(¢) Draft proposalg for 1979-80 have
been submitted by all the States.

(d) As the financial year, 1978-79
has just closed, actual Plan expendi-
ture and achievements in physical ter:ns
in key gectors of the economy during
1978-79 has not yet become availabile.

Aijr lifting of Nuclear Fuel for
Tarapur

8516. SHRI P. M. SAYEED:

SHRI M. V. CHANDRA.
SHEKHAR MURTHY:

SHRI A. R. BADRI
NARAYAN:

Will the Minister of
ENERGY be pleased to state:

ATOMIC

(a) whether India had requested the
U.S. Government to airlift the nuclear
fuel for the use of Tarapur Atomic
Power Station in view of the urgent
need of the same;

(b) whether it was pointed out to
the Government of United States that
they were responsible for delay in
taking the decision for supply of
nuclear fue] ang so they should airlift
the same, if so, what was their reae-
tion; and

(c) whether the fuel has already
reached India, if not, when the same
is likely to reach?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND 1IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) No, Sir.
The decision to airlift the nuclear fuel
for the use of the ‘Tarapur Atomic
Power Station was taken by the Gowv-
ernment of India.

(b) No, Sir.

(c) Yes, Sir.
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Supply of Cement for Processing
Industries in Maharashira

8519. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state;

(a) whether it is a fact that the
supply of cement for processing ind-
ustries in Maharashira State has been
one thirg of their reyuirements dur-
ing the last six months; and

(b) if so, the reasons for  ghort
supply and the steps being proposed
to be taken up to meet the require-
mentg of cement for processing ind-
ustries in Maharashtra State?

THE MINISTER OF STATE N THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Government of India have advised all
State Governments that the demand of
cement processing unifs, who usa
cemeni as raw material should be met
in fulll On the basis of the recon:-
mendations of the Government of
Maharashira, a quantily of 137,500
ionnes has been released during the
six month period Oclober, 1878 to
March, 1979 in favour of processing in-
dustries under the small scale sector
in Maharashtra. In so far as supply
of cement to processing umts under
medium and large scale sector is con-
cerned, the requirements are met by
the Regional Cement Controllers con-
cerned direct from the bulk allocation
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placed at their disposal.
(b) Does not arise.

Guidelines for Imports to be Financea
under Technicaj Development Funa

8520. SHRI SUSHIL KUMAR
DHARA: W.11 the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have
laid down any guidelines for the im-
ports to be financed under the Tech-
nical Development Fund;

Number and value ¢f applications approved under the Teehnicol Derels fmesd Pene Schoy
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(b) whetl.ey any cases were cone
sidered by Government during the
period March 1977 to

1978; and

December

(c) if so, the details thereof?

THE MINISTER OF
THE MINISTRY OF

(SHR] JAGDAMBI

DAV) (a) Yes, Sir,
(b) Yes, Sir.

(c) The information is given in the
attached statement,

Statement

CG| Technical know-how and Drawings & Designs; Technical Comsutancy Tokniieai Colic
March  1977=-Decemiber 1036

STATE IN
INDUSTRY

r’i-‘

PRASAD YA-

peet of

Toeton vrann g

T

No. of cases Appd. Roweced’ Vaiue of

Industry Groups Regd. cancriloa arproval
‘Rs. ‘ilks
Textile Mach;»ry . . __* . 27 ) "r.:. 3 o ;!: '1;{{
Machine Tools . . " . G a9 oG ont
Tractors . . . . . 5 4 1 47140
Commercial vchicles . - . 16 4 1 12583
Foundry . . . . . . 8 5 3 2932
Forgings . . . . . . 6 6 56 0g
Ind .Machinery , . v . 25 25 o 219 22
Automotive Sector . . 23 22 1 208 67
Electricals . . . . . 26 20 6 133- 64
Electronics . . . . . . 3 3 14:66
Iron & Steel . . . " : 15 12 3 fia- 37
Textiles . . . ‘ . . 37 30 7 33381
Chemicals/Drugs/ Pharmaceuticals . . 9 <] 3 44 45
Other Industries . . . - 67 w 49 18 599- 84
ToraL 270 224 46  2128-34
Total Value of approvals sanctioned for ;
(1) Imports of Capital Goods . 1849° 20
(2} Technical know-how Documentation/Drawings
& Designs . . : 14711
(3) Technical Collaboration 107" 52
(4) Technical Consultancy . 24 51
TotaL -_;;W

- —
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Planning of Atomic Power Statlons

8523. SHRI D. D. DESAI: Will the
Mimister of ATOMIC ENERGY be
pleased io state:

(a) whether he has seen a report
in the ‘Economic Times’ of April 1,
1979 that the International Energy
Agency has found coal power stations
cheaper than nuclear ones;

(b) if so, whether further plan-
ning of atomic power stations would
be influenced by these findings; and

(c) whether 3 cost of study nu-
clear power as against coa] power in
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Indian
. out?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS QF ATOMIC
ENERGY, ELECTRONICS, SCILNCE
AND TECHNOLOGY AND SPACE
(PROF, SHER SINGH): (a) and
(b). Yes, Sir. Detaileq examination

. of the contents of the International
Energy Agency report referred to in
the question will be possible only

. after the report is published.

conditions will be carried

(c) The generation cost from nu-
clear stations vis-a-vis ceal fired power
stations as relevant to our country v

. continuously reviewed by Government.

_ Impact of Fifth Plan on per capita
consumption

8524. SHRI P. M SAYEED:
SHR1 A. R. BADRINARAYAN:
SHRI NIHAR LASKAR:

Will the Minjster of PLANNING be
pleased to state:

{a) whether the Fifth Five Year Plan
- with an outlay of Rs. 50,000 crores hos
- made practically no impact en ithe per
capita average real consumption in this

- country.

(b) if so, how far this is true,

(c) the main reasons for the same:
and

(d) whether in this regard his aiten-
tion has been drawn to the news-item
in the *Economic Times' dated 26tn
March. 19797

THE MINISTER OF STATE IN TUE
MINISTRY OF PLANNING (SHR!
FAZLUR RAHMAN): (a) to (d). The
final Fifth Five Year Pian provided
for an outlay of Rs. 39,287 croreg in
the Public Sector and an investment
of Rs. 47,048 crores in the private sec-
tor. The Fifth Five Year Plan wag ter.
minated one year before s schedul-
ed span so as to launch a new develop-
ment stretegy from 1978-79 onwards.
- Informat & available is inadequate
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for estimating private gector invest-
ment during the four vyears of the
Plan. But on the basig of first three
years' actuals and the anticipateg ex-
penditure in 1977-78 the outlay in the
public sector is estimated at Rs.
28,991 crores,

Per capita private flnal consumplion
expenditure at 1970-71 prices rose from
Rs. 527 in 1974-75 to Rs. 538 in 1975-Td.
It declined to Rs. 527 in the following
year before picking up 1o Rs. 352 in
1977-78. Such fluctuations in oper
capila income hiave bpeen recorded n
the past and occur mainly on account
of fluctuations originating in the agr-
cullura’ and allied seclers,

Licence to M/s. Kesoram Industries for
setting up of Cement Factory in Kola

8525. SHRI BHANU KUMAR SIIAS-
TRI: Will the Minister of INDUSTRY
be pleused to state:

(a) whether Government have saoc-
tioned the licence to M/s. Kesoram
Industries for the setting up a cement
factory in Kota disirict of Rajasthan:
and

(b) if so, the likely cost of the pro-
ject, the estimated annual production
and the likely date hy which the pro-
ject would be installed?

THE MINISTER OF STATE N THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (4}
and (b). Messrs. Kesoram Industiies «
Cotton Mills Ltd. was issued a letter
of inteni for establishment of a new
cement plani for an annual capacity of
3.0 lakh tonnes at Patan, District Sikar.
Rajasthan on 6-3-1974. Subseguently,
the name was changed to M/s. Man-
galam Cement Ltd. and the capacity
and location were revised from 30.0
lakh tonnes per annum to 40 lakh
tonneg per annum and from Patna in
District Sikar to Morak in District
Kota in Rajasthan respectively, The
Industrial Licence was issued to them
on 28-2-78. The likely cost of their
project ig Rs, 24.00 crores, The pro-
ject is expected to be implomented
during 1980-81,
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Research Work in Electronics

8527, SHRI G. Y. KRISHNAN: Will
the Minister of ELECTRONICS be
Pleased to state:

(@) the details regarding the re-
3031:{:11 works being conducted and
ichievements during the last three
Years; and

(b) whether Government are satis-
¢d with the achievements?

\iHE MINISTER OF STATE IN THE
NISTRY OF DEFENCE AND IN THE

DEPARTMENTS OF ATOMIC ENER-
GY, ELECTRONICS, SCIENCE AND
TECHNOLOGY AND SPACE (PROF.
SHER SINGH): (a) and (b). Electro-
nics is one of the most R&D-intensive
areas of industry in the country to-
day with the ratio of R&D expendi-
ture to the output of the indusiry
running at around 7 per cent. This
R & D effort is spread among num-
ber of Government scientific agenci-
es, public sector companies, private
companies, and higher educational
institute, e.g, the Defence R & D
organisation, the Bhabha Atomic
Research  Centre (BARC), the
Vikram Sarabhai space Centre (VSSC)
and the Space Applications Centre
(SAC). the Telecommunications Re-
search Centre (TRC), Indian Telephone
Industries (ITI), Bharat Electironics
Limited (BEL) and Electronics Cor-
poration of India Limited (ECIL), and
Universities and Indian Institute of
Technology (IITs). However, as the
nodal agency for elecironies, the Elec-
trenics Commission finances and pro-
moies a number of projects in key
areas. This R&D effort, which is cur-
rently running at around 15 per cent
of the tctal national R&D expenditure
on electronics, is done through the
Technology Development Council
(TDC) and the National Radar Council
(NRC) of the Electrenics Comm-ssion
and their respective Technical Working
Groups. The main thrust of the R&D
effort of the Commission has been to
identify and finance specific end-orieat-
ed project; wtth relatively short ges-
tation periods and which can make
significant impact equipment and ser-
vices in the near future. Some of these
have already made a significant im-
pact on the electronics base in the
country in terms of deversifying the
product range, modernisation of tech-
niques used for electronics develop-
ment and production capability to
handle high technology project inter-
disciplinary nature, capability take-
up newer scientific investigations id-
entified for future needs of the coun-
iry, ensuring the availability of the
king of manpower for different areas
of electronics ang leading to the in- -
troduction of appropriate electronic
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instrumentation and contro]

for enhancing the productivity of
varions sectors of idustries, Some
example; of the R & D supported by
the Electronics Commission and the
achievements which have resulted
from it are:

systems

Six major R & D projects on the
development of complex electronics
systems in the area of Radars and
Aeronavigational Aids initiated dur-
ing the last three years and on which
a total financial outlay of Rs. 2.8
crores have been committed, are to
result in about Rs. 32 crores worth

of industrial production over the
next 4-5 years.

One of the earliest projects pro-
moted and financed by the Commis-
sion was the collaborative one bet-
ween the public sector corporation
M/s. Elecironics Corporztion of India
Ltd, (ECIL) at Hydcrabad and the
Tata Institute of Fundamental! Rese-
arch (TIFR), at Bombay. Thig cover-
ed the development of the hardware
and system software for the TDC-
316 computer and the special applica-
tions software for using these com-
puters for Data Handling Systems
for the nation's Air Defence on the
one hand and for scientific and real
time apolications in industry on the
other. They have involved financing
Ly the Commission of Rs. 6 crores
over 1971-78, and have resulted not
only in ensuring security in a key
area of national defence, but in ac-
tual commercial production of de-
fence data handling systems worth
Rs. 8 crore already committed over
the next 4-5 years, apart from the
40 TDC-316 computers valued at ab-
out Rs. 8 crores sold by ECIL to a
wide range of users mostly in the
civilian sector up till the end of
1¢78-79, thug bringing the total out-
put to about Rs, 16 crores.

Another example in a very diffe-
rent area relates to Electronic Ground
Water Well Logging Equipment, where
as a result of an R&D project, worth
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about Rs. 18 lakhs promoied and
financed by the Electronics Commis+
sion at the Institute of Petroleum
Exploration of the Oiland Natural
Gas Commission (ONGC) in January
1978, such a logging equipment has
been successfully developed and field
tested in  April, 1879, Based on
transfer of technology to commercial
productian to ke completed bv the
end of 1979, some 100 units of such
equipment invoiving a money value
of about Rs. T crores will be produc-
ed over the next 4-3 vears.

Foreign Collaboration regarding
Industrial Products

8523, SHRI G. Y. KRISHNAN:
Will the Alinister of INDUSTRY I
pleased to state:

(a) what are the detaily regarding
the 14 industrial nroducts allowed
foreign collaboration with a view 10
containing the growth of monopolistic
trend in certain sectors of the econo-
my;

(b) whether Government are satis
fied with itg performance; and

(e) if so, to what extent?

THE MINISTER OF STATE m
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAT"J
YADAV): (a) to (ch Government 2
policy to regulate and conirol mono-
polistic tendencies has been dealt
with in the Statement on Industrial
Policy presented to Parliament o
23121077 in paragraphs 17, 18 and
19. In particular the Policy $f-atf—“
ment has mentioned that in lzcefﬂs-
ing other activities of large seale a“:
dustry, particularly of units belﬂf‘it
ing to large houses, GovemmFt.
would pay due regard to the ef‘stal
ing share of these units in the *°
domestic production of these ite ”
1t will be the policy of Governr_ﬂf;-:s
to ensure that mo unit or bus':nu'_
group acquired a dominant oret'm The
polistic position in the mark
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present industrial activities of the
Large Houses will be scrutinised so
that unfair practiceg arising out of

manufactuing inter-linkages are av-
oided.

Government’s policy  regardng
foregn collaberation is selective and
in conformity with national prinri-
ties. It has been elaborated in paras
22 to 26 of the Statement on Indus-
trial Policy uresented tg Parliament
on 23.12.1877. Government have also
issued a Press Note on 25th Decem-
"ber. 1§78, wherein an iliustrative list
‘of industries where ne foreign col-
laboration, financial or technical is
considered necessary has been given,
A copy of the Press Note is available
in Pariiament Library. It has been
emphasised in the Press Note that
Government would consider imgort
of technology even in these fields in-
ter-aliq, if indigenous technology for
these items is too closely held and
is not available for use by the enire-
preneurs on competitive terms Con-
sistent with the above policy, Gov-
ernmeng have allowed recently col-
laboration in important industries
svch as Fuel Injection, Shock Absor-
bers, Tyre Volves Nedle Roller
Bearings, IndustriallDomestic  Sow-
‘ing Needles, Relay, Power Driven
Hand Tools, Fibre Glass Carbon
Black Acetllene Black, Carbon Block
Graphite Electorodes. These indust-
via] units have yet to stabbilise their
production.

Supply of Clinker to Cement
Grinding Units in Punjab,
Haryana and Bhhar

8529, STRI DURGA CHAND: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether there is any proposal
under Government's consideration to
supply clinker from unexploited lime-
stone reserves in Himachal Pradesh
for 2 new cement grinding units in
Punjab and Haryana and moTe in-
dustries in the smal] sector in Bihar

as appeareq in the “Tribune” of 21st

March, 1979;
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(b) if so, what are the details there-
of; ang

(c) what are the reasons for which
clinker from unexploited lime-stane
reserves are not being utilised in
Himacha)l Pradesh itself and what
steps are being takep in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV): (a) and (b). The Govern-
ment of Himacha] Pradesh has a pro-
posal under consideration made hy
the Punjab Stalte Industrial Develop-
ment Corporation for setfing uy a
cement clinker plant in Himachal
Pradesh based on Jimestone deposits
found at Chamba and for localing
the cement grinding plant of Sah-
pur Kandi, Punjab,

31 Districts Industries Centres have
been avproved for being set up in
Bihar o promote small scale and cot-
tage industries.

{¢) A number of schemes have
been approved for setting up cement
plany within Himachal Pradesh uti-
lising local limestone deposits. The
Cement Corporation of India has set
up a cement plani with a capacity
of 2 lakh tonnes at Rajban. Lelters
of Intent have been issued. one in
favour of the Himachal Pradesh Mi-
neral and Industrial Development
Corporation for setting up a cement
plant with a capacity of 2 lakh ton=-
nes at Sanloti ang another in favour
of the Associated Cement Compan-
jes for a cement plant with a capa-
citv of 5.60 lakh tonnes at Gagal.
Further two mini cement plants, one
with a capacity of 9.000 tonnes at
Dharampur and  the other with a
capacity of 50,00.000 tonnes at Beh-
rli have also been approved,

Chandigarh Rent Control Bill

$530. SHRT DURGA CHAND: will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given
to Unstarred Question No. 2386 on
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the 7th March, 1979 regarding Chan-
digarh Rent Control Bi]] and state:

(a) whether the views of Chandi-
garh Administration in regard to
certain provisions of the Chandigarh
Rent Contsyol Bill in tha light of the
representations made by the Building
Owners Association, Chandigarh
have been received;

(b) if so, the details thereof; and

(¢) the action proposed to be taken
thereon?

THE MINISTER OF STATE IN
THE MINISRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir.

(b) and c¢). Do not arise.

qey SqN § Al & eAe @ fowd
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AT AN § TG AN ()
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Number of Sophisticated Camera
Factovies
8532. SHRI RAJE VISHVESHAR

RAQ; Will the Minister of INDUS-
TRY be pleased to lay a statement
showing : '
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(a) how many sophisticated'
camera factories are there in our
country;

(b) are the camerag manufactured
in them as good as the ones manu-
factured by other countries;

(¢) how many cameras are pro-
duced every year in each factory here;

(d) what are the priceg of each
camera; and

(e) do we, export these cameras?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD

YADAYV): (a) and (b), There is only
one unit namely National Instru-
ments Limited, Calcutta (A Public
Sector Unit), which is manufacturing
sophisticated cameras which are as
good as the ones manufactureq by
other countries,

(c) The registered capacity of this
unit is 3.000 Nos. per annum of 35
mm, SLR cameras.

(d) Rs. 4,000/- each.
(e) No, Sir,

Destruction of Forest for starting

Industrieg

8533. SHRI RAJE VISHVESHVAR
RAO: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether for the new big fac-
tories which come up, a large forest
is cleared thereby and a great deal
of forest is destroyed:

(b) whether there iz no other way
to start big factories without destroy-

ing forest;

(c) whether it is a fact that in:
Maharashtra only 21 per cent of the
forest ig left when i, should have been
33 per cent g per rules; and -

(d) whether Government propose
to see to it that Forestry is not des-
troyed just to bring up industry?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SYRI JAGDAMB] PRASAD
YADAV): (a) and (b). There are re-
ports to the effect that occassionally
forest areas are cleared for setting up
industries. However this is restored to
only when it is inescapable on tec-
hno-economic considerations.

(c) In the State of Maharashira
the area under forest is 21.7 per cent
of the total geographical area of the
State, as againsy the 33 per cent laid
down under the National TForest is
Policy of 1852,

(d) The Central Government have
alrcady issued guidelines to the
State Governments to serutinise
every case involving deforestation
very critically and to resort to it
only when inescapable.

As a matter of policy the recom-
mendations of the State Govern-
ments in regard to location of in-
industries are duly taken into consi.
deration before Industrial Licences
under the T (D & R) Act for the es-
tablishment of new  industries a:e
issued,

SHORT SUPPLY OF ‘SONA’' WATCH

8534. SHR] PIUS TIRKEY: Will
the Minister of INDUSTRY be
pleased to state:

(a) whether Sona Watch of HM.T.
is in short supply; and

(b) if so, what steps Government
propose to take to improve the shert
supply of that watch?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD YA-
DAYV): (a) and (b). The Sona Watch
of HM.T. like several other models
of HMT watches are preferred be~
cause of thire quality and performance
There is a growing demand for HM.T.
watcheg and steps have ben taken to
progressively augment their manu-
facture to bridge demand gaps. The
Productio,, and' supply of SONA
Watchés has also been steadily in-
Creasd an under: ‘

176-77 1,14,615 watches
1977-78 1,13,508 watches
1978-79 1,26,414 watches
1979-80 1,35000 watches -
(Target)

Products manufactured by Weston
Plectronics

8535. SHRI PIUS TIRKEY:
SHR] K. LAKKAPPA:
Will the Minister of ELECTRONICS
be pleased to state:

(a) the total number of T.V. sets,.
Tape Recorders and Tape Recorder-
cum-Transisters’ sets manufactured by
the Weston Electronies; Ltd. during
the year 1978;

(b) whether the company also €X-
ports its sets to foreign countries;

(c) if so, the total number of sets
exported during the year 1978; and

(d) the total amount of foreign ex-
change earneq by the company during
the year 19787

THE MINISTER OF STATE IN
TME MINISTRY OF DEFENCE AND
IN HE DEPARTMENTS OF ATOMIC
ENERGY ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) (i) TV
receivers: 40,615 numbers,

(iiy Tape Recorders Two-in-one:
45,617 numbers,

(b) Yes, Sir.
(e) (i) TV receivers: Nil

(ii) Tape Recorders/Two-in-one:.
33,900 numbers,

(d) Rs. 1.67 crores.
Servicing facilities for H.M.T. Watches:
in Delhd

8536, SHR] PIUS TIRKEY: Will
the Minister of INDUSTRY be pleased -
to state:

(a) whether &adequate servicing
facilities for HMT watches are . =oé-
available in Delhi; and
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(b) if so, what measures are being
taken to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEI PRASAD YA-
DAV): (a) No, Sir.

(b) Does not arise,

‘Industries Registered for giving benefit
to the Tribal Unemployed People

8537. SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be pleased
‘to state.

(a) how many small scale industries
have so far been registered to give
benefit to the tribay unemployed
people;

(b) what amount has so far been
‘finaiiced by the various Government
agencies to the tribal entrepreneurs
for small scale industry;

() whether there is any reservation
or priority in the registration or finan-
cing for the tribal people in setting up
small scale and cottage industries; and

(d) if not, what are the reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMEB] PRASAD YA-
DAV): (a) ad (b). The District In-
dustries Centres Scheme was launched
in May, 1978 to provide a foca! point
at the district level for promotion of
smali, village and cottage industries
mng to provide all services and sup-
port to the small and decentralisad
industries sector under a single roof
at pre-investment, investment and
post investment stages. From the
physical progress report furnished by
the States/UTs in respect of 184 Dis-
‘trict Industries Centres, it has been
observed that 37.739 new =mall scale
units have been granted provisional
or permanent registration. The
amount of financial assistance provid-
ed by the financial institutions stands
at Rs, 47,20 crores. A cash subsidy
amounting to Rs, 8.35 crores and
Seed/Margin money wssistance of
Rs. 1.46 crores hag also been provided
jn the reporting 164 District Industries
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Centres, However, separate figures in
respect of tribal enterprenurs are not
available.

(¢) The State/Union Territory Gov=
ernments had been advised by the
office of the Development Commis=
sioner, Smai] Scale Industries that in
the matter of disbursement of loan
assistance, entrepreneurs belonging to
Scheduled Castes and Scheduled
Tribes may be accorded prefercnce
and priority.

Y

(d) Does not arise?

Hoisting of Flags by Ex-Rajas and
Maharajas
§538. DR. BIJOY MONDAL:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

SHRI SHANKERSINHJI
VAGHELA:

Wil] the Minister of
AFFAIRS he pleazed to state:

HOME

(a) whether Government’s attention
has been drawn that erstwhile Maha-
rajas have left their titles but they
are still hoisting their flags on their
buildings in various States of the
country;

(b) if so, the names of the Ex-Rajas
and Maharajas who are still hoisting
their flags; and

(¢) whether they have been permit-
ted by the Government and if not.
whether Government propose to issue
orders to prohibit them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
(a) to (c). According to available
information the former rulers of Jai-
pur, Tripura, Jawahar. and Sawant-
wadi have been ‘hoisting flags of their
former princely families on their
buiidings. According to the State
Governments concerneg no permizsion
has been granted to the former rulers
to Ay these flags. The position
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that the former rulers are not debar-
red from exercising such rights as
are available to ordinery citizens.
However, the right of flying flags by
them as a matter of privilege has
ceased to exist on the commencement
of the Constitution (26th Amend-
ment), Act 1971 on 28th December,
1971,

Number of Sick Units in Small Scale
and Cottage Industries in Bombay

8539. SHRI R. K. MHALGIL: Will
the Minister of INDUSTRY be pleased
to refer to the reply given to Un-
starred Question No. 205 on the 2lst
February, 1979 and state:

(a) the number of sick unitg in
small scale and cottage industries
sectors in Greater Bombay, Thane and
Pune and Nagpur as on 30th June, 1978
including the reports of the four
nationalised banks whose reports were
not received gs on 21st February, 1979;

{b) whether as per scheme formu-
tated for rehabilitation of such sick
units, any financial assistance has
veen extended, any concessions given
by the financial institutions and Gov-
ernment Departments including State
Government;

(¢) if so, the details thereof; and

(d) if no substantia] response
comes forth by these institutions and
departments inspite of the advice by
Government, the reasons thereof and
the remedies thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMB] PRASAD YA-
DAV): (a) According to the report
received from the Governmbent of
~ Maharashtra, the number of sick units
in smal}l scale and cottage industries
sectors in Greater Bombay, Thang and
Pune and Nagpur including the re-
vorts of the four nationalised banks
whose reports were not received
earlier as on 21-2-1979 is ws follows
Bs an 31-12-1878: .

1, Greater Bombay - 672
2. Thune - 152

3. Pune 275
4. Nagpur 23

(b) and (c). Schemes for the re-
habilitation of the sick units have
been formulated by the bank/finan.
cial institutions. The broaq detmils of
the schemg are ag under:

(1) The banks and financial insti-
tutions will identify sick units in
the State. They will create Sick
Unit Cells in their Head Offices to
formulate nursing programmes for
the viable sick units;

(2) Concessions as under should
be granted;

(a) The banks and financial
institutions should separate out
clean over-drawings due to accu-
mulated losses and interest and
convert these into a clean medium
term loan.

(b) Banks should enhance the
working capital limit and reduce
the margin money,

(¢) The Banks/Maharashtra
State Financia] . Corporation
should examing the grant conces-
sion in rate of interest until the
sick unit becomes well again.

The banks have already undertaken
nursing programmes of 719 sick units
in the State. The Sick Units Cell of
the Directorate of Industries acts as
alinison agency between the sick
units ang the financial institutions on
the one hand and the sick units and
Government Departments on the ather.

(d) In view of (b) and (c) does not
arise.
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Gandhian appproach for Rural
Development

8541, PROF. P, G. MAVALANKAR:
Will the Minister of PLANNING be
pleased to state:

(a) whether one or more Members
of the Planning Commission have been
publicly advocating a Gandhian
approach and outlook for the formu-
lation and implementation of the Gov-
ernment’s rural development strategy;

(b) if so, broad details thereof; and

(c) how are the Planning Commis-
sion devising ways and means towards
the said goal?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) to
(c). The formulation of the Plan does
not have any particular ideological
basis. It is generally based on a
national consensugs and hag the ap-
proval of the National Development
Council. Members of the Planning
Commission may express their per-
sonal views about the need for a
particular approach. However, the
prioritics and policies of the draft
Plan, in their emphasis on rural
development, decentralised production
and the need to improve the condi-
tions of life of the poor, do reflect
some of the major concerns of
Mahatma Gandhij,

Name of Paper Mills and their
Production

8542, SHRI BHANU KUMAR
SHASTRI: Wil the Minister of
INDUSTRY be pleased to state:

(a) the number of paper and pulp
units in the country with the capacity
and actual production during the last
three years; year-wise and unit-wise;
and

(b) the number of licences/leter of
Intent is tp set up new units with
location and the approximate date
When these units will come up?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR; JAGDAMBI PRASAD YA-
DAV): (a) and (b). Information is
being collected and will be placed on
the Table of the House,

Proposa) sent by Rajasthan Handloom
Project Board for installation of a
Processing Plant

8543. SHR1 CHATURBHUJ: Will
the Minister of INDUSTRY be pleased
to Stﬂt'e:

(a) whether a proposal for instal-
lation of a processing plant has been
sent to the Central Government by
the Rajasthan Handloom Project Board
with a view to improving the quality
and sale worthiness of the handloom
cloth; and

(b) if so, the time by which the
proposal will pe approved by Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR; JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir.

'_(b) The proposal is under consi-
deration of the Government,

Restriction on Foreigners’ Entery to
Certain Areas

8544. PROF. P. G, MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that there
are certain regions and areas in the
country where the foreign nationals
are not permitted any entry;

(b) if so, facts thereof;

(c) whether any violations by
foreigners of such restrictions were
reported to and duly dealt with by
Government in the years 1975 to 1978;
and

(dy if so, broad details thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFATRS
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(SHR] DHANIK LAL MANDAL):
(a) and (b). Foreigners arg required

to obtain special permits for entry
into certain areas which are: —
1 Assam
2. Meghalaya
3. Darjeeling, Cooch Behar, Jal-
paiguri, Malda and West
Dinajpur districts of West
Bengal
4, Tripura
5. Andaman & Nicobar Islands
6. Manipur
7. Nagaland
8. Arunachal Pradesh
9. Mizoram

10. Border areas of Jammu &
Kashmir, Himachal Pradesh
and Uttar Pradesh

11. Sikkim
12. Lakshadweep.

(c) and (d). Some violations of the
restrictions during the period 1975 to
1978 have come to notice. In such
cases, action has been taken under the
relevant law against the offenders,

Appiications of Tata Birla for setting
up Industrieg

8545. SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether there are some appli-
eations lying pending with Govern-
ment belonging to the Birla and Tata
industrial houses for setting up indus-
ties; and

(b) if s0, the details of the industries
and the locations where the industries
are proposed to be set up (State-
wise)?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD YA-
DAV): (a) and (b). Yes, Sir. 10 ap-
plications from the Birla Group of
Companies and 3 applications from the
Tata Group of Companieg registered
under the MRTP Act, 1969, for grant
of industrial licenceg under the

APRIL 25, 1979
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Industries (Development and Regu-
lation) Act, 1851 are pending for
consideration with Government,

The itemg of manufacture in
respect of applications received from
Birla Group Companies relate to
Cement, Polyestor fibre, Wiper motor,
electrical motors, self-starter, horn
ring Sulphuric Acid man-made and
natural fibre, Cotton yarn etc. Loca-
tions indicateq by the applicant Com-
panies are in Madhya Pradesh, West
Bengal and Punjab. The Tata Group's
3 applicationg are for the manufacture
of forged/roled alloy stee] bearing
rings, Craft liner corrugating medium
poster and tissue paper and Synthetic
detergents. The locations proposed are
in Bihar, Maharashtra ang Kerala.
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Pension to Freedom Fighters

8548. PROF SAMAR QGUHA: Wwill
the Ministe, of HOME AFFAIRS be
Pleased to state:

(a) whether applications for INA
men and officers recruited from
civiliang' remained largely unsettled;

(b) if s0, facts thereabout;

(c) whether Government assured
reconstitution of INA Pension Ad-
visory Committee; and

(d) if so, the reasons for ils de-
lay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL):
(a) and (b). Out of 13,849 applica-
tions received from ex-INA men
recruited from civilians, pension has
been sanctioned in 2,060 cases,
8773 cases have been rejected
and 3,016 applications could not be
finalised for want of necesary docu-
mentary evidence in support of claims
of suffering from the applicants.

(c) and (d). No decision has been
taken on the reconstitution ofthe INA
Committee. Disposal of cases of ex-
civilian INA personnel was, howavar,
being done with the help and advice
of a senior Government official who
was also a senior officer of the INA.
With his recent retirement efforts are
being made to secure his full time
services in honorary capacity for this
work.

Sick Unit of Messers Andrew Yule
& Co. Ltd.

8549. PROF. SAMAR GUHA: Will
the Minister of INDUSTRY be pleaged
to state:

(a) whether & sick unit of Messrs
Andrew Yule & Co. Ltd. was com-
bined with Hooghly Docking & Engi-
neering Company Ltd.;

(b) whether such amalgamation
hag created serious problem for both;

(¢) whether demands have been
made for separating Hooghly Dock-
ing and Engineering and Co., for mak-
ing it econemically viable, and

(d) if so, steps proposed by Gov-
ernment in thiz direction?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY'
(SHR;} JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir, )

(b) At the time of take-over by the
Industrial Reconstruction Corporation
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of India Limited (IRCI), the amal-
gamation was considered necessary
in order to ensure bgtter utilisation of
facilities on g complementary basis.

(c) Yes, Sir.

(d) IRCI have submitted a long
term recovery development plan for
the company, which includes a num-
ber of proposals for modernisation,
rationalisation ang restructurig, Gov-
ernment have not taken decision on
these proposals, The company conti-
nues to be under the management of
the IRCI and assistance continues to
be provided for maintaining the
operational of the company,

Closure of Jay Egngineering of
Calcutta

8550. PROF. SAMAR GUHA: Wwill
the Minister of INDUSTRY be pleased
to state:

 (a) whether Jay Engineering ot
Calcutty producing Usha Fans had
s \ffered long closure;

(b) if so, facts thereabout;

(¢) the loss suffered by the fac-
tory and workers, separately during
‘the period of closure following a strike
by the workers;

(d) the period of closure of the
factory and the terms and conditions
of its re-opening; and

(e) the number of workers em-
ployed directly and indirectly by Jay
Engineering?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(8HR] JAGDAMBI PRASAD YA-
DAV): (a) and (b). The management
of Jay Engineering of Calcuta pro-
ducing Usha Fans declared lock out
on 6th June, 1878. Though the lock
out was lifted on 10.1-1979, the work
in the factory was resumed from Ist
March, 1979 following agreement wi
the Uniona.

{c) The lodg of preduction siffered
‘bir -the fattory is to the tithe of Rs. 128

APRIL 28, 1919
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lakhs per month and the loss of wages
by workers is Rs. 13 lakhs per month.

(d) The factory wag closed during
the period 6th June, 1978 to 1st March,
1979, through the production itself is
stated to have come to a halt since
19th April, 1878.

The work has been resumed follow-
ing an agreement with the labour
unions, the important terms of which
are as under:—

(1) The tripartite agreement dated
11-1-1979 in respect of Engineering
industry shall be implemented by
the Company,

(2) Two jncrements at the rate of
admissible under the 25th June,
1973 Industry-wise Enginering
Agreement shall be allowed to each
workman ith effect from the date
of resumption of work,

(3) Bonus for the yearg 1978-77

and 1977-78 shall be paid as per the

provisions of the payment of Bonus
Act

(e) The number of workers em-
ployed by Usha fan unit of M/s. Jay
Engineering Works js 1385 persons.

I § waatw e @ «fy
8551. i wiynmi
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Provision of Employmens by Khadi
ang Village Industries Commission

8552, SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Khadi & Village In-
dustries Commission has provided
additional employment to about 4
lakh persons during 1978; and

(b) if so, industry-wise and State-
wise details of the additional employ-
ment provided? '

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMB]I PRASAD YA-
DAV): (a) The Kahdi & Village In-
dustries Commission provided employ-
ment to 2416 lakh persons during
1977-78 as against 20.25 lakh person
in the preceding year 1976-77 regis-
tering an increase of 3.91 lakh per-
sons.

(b) A Statement is attached,

Statement
Slatement s3rwing State-wise and Industry-wise smployment in Khadi & Village Industries during  the
yoor 1977- -78
Name of the State Bmthlamémm:t;}QTFm
Khadi Village  Total
Industries
I
1. Andhra Pradesh . . « 054 1-B% 2'89
2. Assam o' 30 0- 31 o061
3. Bihar 1" 39 o 59 1-gB
4. Gujarat o' 36 018 054
5. Haryana o 14 o ag 0%y
6. Himachal Pradesh o' 06 o 0B 014
7. Jammu & Kaitimir o 10 o o8 o:18
8. Karnataka 0-28 o' 77 1708
9 ‘Kerala . . . . . # . O"IR i‘go - 1R
P S .. . ol eby  ope
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Fmployment during 1977-78

Name of the Stats ol siinan,
Kbadi  Village  Total
Industries
11. Maharashtra o o 1 1-8g 9-;0
12. Manipur . . ® o' 10 o 1o
13. Meghalaya o ar 00l
14. Nagaland . . . . oo o' ow
15. Orissa 010 1° 24 114
16. Pumjab 035 v ab o 6y
17. Rajasthan 110 0 40 14
18. Sikkim " * *
19. Tamil Nadu 103 4 a5 4 abl
20. Tripura * 002 0t
21. Uttar Pradesh 2+ 00 an 402
22. West Bengal . ; 024 050 ne i
—-:—L_m“:han 5[)0._“._. : - i s p SR Eae .
Union Territories Empln)('i‘:k:lﬁt :;:;;’;‘5197?' =
" Khadi® Village  Towal
Industries
..i..l.._.__._._.._.-,.___,_.__ — - R e e et e e
1. Andaman and Nicobar Islands
2. Arunachal Pradesh
3. Chandigarh
4. Delhi
5. . Dadra and Nagar Haveli
6. Goa, Daman & Diu :
7. Pondicherry ” ooz 0" 02
' Torar L& 11 gsm 1494 2416

I S

#Less than gou.
Prescribed Qualifications for Officers
of the Khadi & village Industries
Commission

8553. SHRI K. A. RAJAN: Will the

Minister of TNDUSTRY be pleased to
state:

(a) whether the Khadi & Village
Industries Commission has prescribed

24 16

s—

P et e

technical qualifications for the offi-

cers of various Industry/programme
Directors; :
(b) if so, what are the qualifica-

tions prescribed;

(¢) how many officers fulfil the
gualifications and how many do not
possess the gualifications; -and
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.(d) whether a list of such Direc-
tors with their qualifications will be
furnished?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMB] PRASAD YA-
DAV): (a) to (d). The information
is being collected and will be laid on
the Table of the House,

Testy for the Recruitment of Officers

by the Khadi ang Villag, Industries.

Commission

8554, SHRI K, A. RAJAN: Will the

Minister of INDUSTRY be pleased to
state:

(a) whether no written tests are
conducted  in the  selection/recruit
ment of Supervisory staff and officer:
by the Khadi and Village Industries
Commission;

(b) whether Government  desire
to give policy directions to the KVIC
to prescribe norms and principles
regulating assessment of the candi-
dature of the candidates officiating
for the post; and

(e) if not, what the
Village Industries
poses to do?

Khadi and
Commission pro-

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMB] PRASAD YA-
DAV): (a) Written tests in Khadi &
Village Industries Commission are
conducted for the posts of Publicity
Assistant and Legal Assistant only.

(b) and (c). Recruitment to all
posts of officers equivalent to gazetted
statug is made through the Services
Boarg constituted by the Khadi and
Village Industries Commission. Sim-
larly, selection of officers and non-
gazetted staff in the pay scales Rs.
425—700 per month and above under
Sclence and Technology Programme
is made through Services Board. Re-
cruitment to other posts is made
through Departmental Staff Selection
Committecs and Local Staff Selection
Committees, Assessment of candidates
is made by the Services Board|De-

242

partmental Staff Selection Committees
on the basis of qualifications, experi-
ence, merit and performance in
interview.

Sanction of Fundg to Khadi
Institutions

655, SHRI K_ A. RAJAN: Will
ttie Minister of INDUSTRY be
pleased to state: '

(a) the detaily of the funds sane-
tioned to Shri Khadi Ashram, Pani-
pat, Tamil Nadu Sarvodaya Sangh,
Tiruppur and Saurashtra Rachnat-
mak Samiti from 1976-77 to 1978-79
year-wise and Industry-wise—pro-
gramme-wise; and

(b) the working results of the
above Institutions i.e. profit earned,
reserves created, production, sales,
employment provided during the
above period?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) ang (b), The informa-
tion is being collected and will b2
laid on the Table of the House.

Capacity of Wagon Industry

8556. SHRI SACHINDRA LAL
SINGHA:
SHRI M. A. HANNAN
ALHAJ:

Will the Minister of INDUSTRY
be pleased to state:

(a) the details of the capacity and
utilised capacity of the wagon indus-

try during the last three years year-
wise;

(b) the details of the railway and
foreign order received and supplied by
these units during the last three years,
year-wise unit-wise; and

(¢) the details of the production
targets of these units unit-wise dur-
ing the current year?



243 Written Answers

‘THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
“(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Details of the capacity
and the utilised capacity of the Wa-
gen Industry during the last three
years, year-wise, are furnighed in
Statement.-1. _ )

(by Detaily of the Railways and
foreign orders receiveq and supplied
by these units during the last three

" APRIL 35, 1970
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vears, year-wise|unit-wise, are tur-
nished in Statement-II."

(¢) The details of the production

-targets of thege units unit-wise, dur-

ing the current year are furnished
in Statement-III.

The unit-wise targets are subject
to revision depending upon the ac-
tual Demands placed on. the Units by
the Railways,
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Statement— I

Dusails of Unit-wise Tentative Production
Target during 1979-80

Tentative
Name of the Wagon Builders targets for
Wagon
Production
for 1979-80
(in terms
of
4-wheelers)
Bharat Wagon & Enge. Co., Moka-

meh Unit | : . . too
Muzaffarpur Unit | ) . Goo
Braithwaite & Co. Ltd., Calcutta, ¢ 2,000
Burn Standard Go. Ltd.

Howreah Unit | . . 1,000

Burnpur Unit . s 2,200
Cimmen Limited, Bharatpur . 2,100
Hindustan General Industries Lid.,

Nangloi . . . . 400
Modern Industries, Sahibabad | 600
Texmaco Limited, Belgharia, Gal-

cutta . : o 2,100
Torar. . . 11,500

The Ministry of Railways’ 1979-80
Budget Propusals provide for pro-
curement of 13,000 wagons (in terms
of 4-wheelers), Of these 11,500 wa-
gons are earmarked for production
by the industry and the balance 1,500
wagons in Railway Workshops.

The above statement shows; the
tentative, unit-wise targets within
the scope of Budget Proposals for
1979-80.

Function of Cement Corporation of
India and Advertisements for
Cement

8557. SHRI SACHINDRA LAL
SINGHA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the details of the functioning
of ;:ement Corporation of India and

1901 (SAKA) Written Answers 250

the amount spent for publicity during
the last three years; year-wise;

(b) the names of the newsg dailies
and periodicals utilised for advertise-
ments during the last three years;
year-wise, language-wise, Stale-
wise,; .

(¢) whether there is a proposal for

building one cement factory in each
State;

(d) if so, the detalls thereof; and

(e) the action taken up-to-date?

~]1F MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRL JAGDAMBI PRASAD YA-
DAV): (a) The Cement Corporation
of Incis Limited have three working
factories for manufacture of Cement
ot (i) Mandhar (Madhya Pradesh)
3.8 lakh tonnes per annum, (ii) Kur-
kunta (Karnataka) 2.0 lakh tonmes
per annum, and (iii) Bokajan (As-
som) 2.0 lakh tonnes per annum;
The fourth factory at Rajban (Hima-
chzl Pradesh) with 2.0 lakh tonnes
per annum is on tria]l runs and is
expected to be commissioned shortly.
The Corporation ig setting up three
mure cement projects with an an-
aual installed capacity of 4.0 lakh
tonnex each at Neemuch and Akal-
turp in Madhya Pradesh and Yerra-
suntla in Andhry Pradesh. Letters
of iutent have alsp been granted in
favour of the Corporation for setting
up two Cement Plants of 4 lakh ton-
nes per annum each at Tandur and
Adilabag (Andhra Pradesh).

The amount spent for publicity
during the last three years is as fol-
lows:

Year Amount.

(in rupees)

1976-77 . _ 69,178
197778 . 42,523
1978-79 . . . 2 7,000

(b) The factories and projects of
she (Cement Corporation are situated
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throughout the country, Details re-
quired are being collected ang will
be laid on the Table of the House,

~ (c) There is no proposal for the
Cement Corporation of India to put
up one cement plant in each State,

(d) and (e). Do not arise.

Expenditure incurred on district
Industrial Centres

8558, SHRI RAM VILAS PAS-
WAN: Will the Minister of INDUS-
TRY be pleaseq to state:

(a) the number of district industries
centres working in the country at
present; and

(b) the expenditure incurred so far
on these centres and the number of
persong got employment therefrom
ag also the number of new small
industrieg given assistance?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) 346 District Industries
centres spread all over the country
have been sanctioned so far.

(b) During the year 1978-79, an
amount of Rs  2600,62 lakhs compris-
ing Rs. 1900.62 lakhs as grant and
Rs. 700.00 lakhg as loan has been re-
leasegy to the various States and
Uniun  Territories for implementa-
tion of the District Industries Cen-
tres Programme. The physical pro-
gress 1eport in respect of 164 District
Indusiries Centres has been received
so far irom the various States|Union
Territories, It has been observed
therefrom that seed money assist-
ance wag provided to 16888 units and
another 3649 units were given cash
subsidy, In addition 37554 units
were provided with technieal, mana-
gerial training
persons have been provided with em-
ployment.
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Buffer Stock of Raw Jute

8560, SHRI AMAR ROYPRADHAN
SHRI C. R. MAHATA:

Wil] the .Ministar of INDUSTRY
be pleased to state:

(a) whether it ig a fact that the
Indian Jute Mills Association has dis-
-cussed the modalities of formation and
operation of a buffer stock of raw jute
in the current season with the Jute
Corporation of India; and

(b) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD YA-
DAV): (a) ang (b), Discussions bet-
ween Indian Jute Mills Association
and Jule Corporation of India re-
garding modalities of formation and
operation of g buffer stock of raw
jute are likely to be held shortly.

Jute Mills in Bihar

8561, SHR! AMAR ROY PRA-
DHAN: Wil] the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that jute
mills in Bihar and perhagps also a few
units in this State have becn procur-
ing fibre from Nepal through sellers;
and

(b) if so, the reasons therefor?

THLC MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD YA-
DAV): (a) and (b), Government
have not received any reports abrut
proeurement of raw jute from Nepa!
by jute mill; in Bihar or West Ben-
gal,

Second World Hindj Convention

8562. SHRI S. R. DAMANI:
SHRI GANGA BHAKT
SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state:
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(a) the achievements of the Second
World Hindi Convention;

(b) what follow-up action hag been
taken by the concerned Ministries/
Departments so far; and

(c) whether the concerned Minis-
tries/Departments have implemented
the decisions taken in the Convention,
if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DYANIK LAL MAN-
DnaL)y: (a) A copy of ‘Statement of
Consensus’ on the last day of the
Second World Convention Mauritius
containing the achievements of the
convention held on 20th, 29th and
30th August, 1976, is attached.

tb) ang (c). Information is bzing
collezted in this regard and will be
laid on the Tahle on receipt.

statement

STATEMENT OF CONSENSUS

1, The Second World Hindi Con-
vention held at the Mahatma Gandhi
Institute, Mauritius, sends its frater-
nal pre tings and gooq wishes to all
the languages of the world and to
the mililons of penple speaking thim,
because it believes that Hindi should
grow and develop not in isolation
but witly the goodwill of all the lon-
guages which mankind uses for the
expression of its inner feelings and
thnughts. It would like to make a
special mention of the languages
which are spoken in Mauritius, where
peopie of all linguistic groups live
in peace ang amity, including
French, English, Chinese, Tamil, Te-
legu, Marathi, Gujarati and Urdu,

2 This Convention reiterates its
faith 1n the concept “Vasudhaiva Ku-
tumoakam”—"“The World is a Fami-

*—which was incorporateq in the
emblem ©of the First Hindi Conven-
tion held in India and has been
adopted by the Secong Convention
as well. The Convention believes
that, at a time when humanity staads
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at the cross-roads, Hindi as a langu-
age of love, service and peace inust
strive tp strengthen the forees which
try lo unite all mankind around the
ideul of “One World and One Fami-
ly" cver-riding distinctions of caste,
creed, race and nationality. 7This
Cunvention would like also to reite-
rate -what was declared in the First
Convertion that it does not believe
in compulsion or in forecing Hindi on
snylbody, but feels that a voluntary
and wiling acceptance of the lanpu-
age alone can make it increasingly

popt.ar and acceptable throughout
the world,
3. Pesides Mauritius, delegates

i 'om many countries participated in
le Convention including India, UX,,
SA France, Federal Republic of
;ndny Japan, German Demoera-
Repubhc. Czechoslovakia, ltaly,
mveden. Hungary, Kenya, Zambia,
Mipawi, Tanzania, Madagascar, Re-
(s"on Island and Rodrigues Island.
(a'trtictlar mention ' should be made
ml the official delegation of India
tunder the distinguished leadership
*of Mirister, Dr. Karan Singh, who
presided over the inaugural sessinn,

ant

4. The Convention converted itself
into four working sessiong  which
delibizleg on four themes: (i) Hindi
in ‘th International Perspective:
Fuim end Style; (ii) Media of Mass
Communications ang Hindi (iii) The
Roie vt Voluntary Organisations and
Hindi; and (iv) Problems 3¢ Hindi
Teaching in different countries.

5. The consensus in the Conventien
welcomed the decision takea at the
First World Hindi Conventrn that
Hirai :hould become one of the au-
thoriseq languages of the United Na-
tions (rganisation nd recommended
the adoption of a rhaseq pro;r mme
in crder to achieve = this ubjective,
The Cnnvention also notej lhe con-
crete sicpy that are being taken to
‘mpliinent tae decisions of the First
Crnvention, including the estaoiish-
mer, of @ Vuhwa Hindi Vidhy-\peel.b

8, 'rh. Convnenticm welcomed the
ﬂecman 'o: thg recent Non-aligned

Conference for News Pool held jn
India and suggested that nmot only
the press but al] other medig of mass
communication such as the radio,
T.V., films and other scientific equip-~
ment must be harnessed for the pro-
pagation and spread of Hindi and the
philosophy behind the Convention
which is to promote the concept of
‘One World, One Family’,

7. The Convention noted that
voiuntary organisationg in Mauritius,
India, Fiji, Trinidad, Guyana and
other countries have played g very
important role in the spread of Hindi
in their respective countries ang felt
that they should be strengthened and
given ail necessary help by the gov-
ernment; and the peopleg of their
respective countries. These organisa-
tions in some countries.like Mauritius
and India have carried on the Hindi
movement as & part of the movement
for political and cultural emancipa-
tion of their respective countries.
After ,the achievement of indepen~
dence, these organisations have con-
tinued their constructive work with
a view to propagating Hindi.

8. The Convention also discussed
the problems of Hindi teaching in
different countries, and the difficul-
ties in the availability of proper text
books, scientific equipment and other
material which is necessary to con-
duct these teaching programmes.
It felt that experts in these areas
should meet in smaller meetings to
sort out these problems with a view
to finding solutions for them. A
broad-based Convention of thig nature
can only identify, in a general way.
the areas in which more detailed
study ang work is necessary.

9. The fact that the Second World
Hindi Convention was organised in
Mauritius was widely acclaimed by
all delegates from other countries,
and there was great praise for the
efficient manner ip which the Con-
vention was conducted. A suggestion
wag made that some organisation
should be set up here in order to
continue in the international sphere
the good work done by the two Con~
ventions, A concrete proposal was
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made that a World Hindi Centre
should be set up in Mauritius, whiel
should - coordinate the work of Hindi
that is going on in the various coun-
tries of the world and bring out
an international Hindi journal as a
vehicle for promoting, through this
language, a proper climate for build-
ing up of a new world of tomorrow
in which man will live as a citizen
of the world and where the gremt
.forces of gcience ang spirituality must
coglesce in a new and harmonious
integration. It was the view of the
. Convention that the distinguished
Prime Minister of Mauritius, The Rt.
Hon. Dr. Sir Seewoossgur Ram-
goolam, who inaugurated the Con-
vention and is also the Chairman of
the National Committee of the Second
World Hindi Convention, should be
tequested to give a lead in the
matter, His wise and mature counsel
will be most helpful in the cause of
Hindi,

10. The delegates and participants
in the Conventien feit that the
Second Wotrld Hindi Convention re-
presents a jandmark not only in the
history of Hindi, but in the continu-
ing adventure ‘of the human spirit
The Convention, therefore, extended
its hand of friendship and affection
to all men and women of goodwill
throughout the world who are work-
ing for the same noble ideal. It
expressed the convietion that by
the time. the Third International
Hindi Convention. is held, Hindi
would have made notable progress in
the natiomml as well as the jnterna~
tional fields,
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Coordination in Hindl Teaching Work
by Hindl Teaghing Unifermity

8564. SHRI S. R, DAMANI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the achievement of Hindi Tea-
ching Uniformity Committee in bring-
ing about coordination in Hindi Tea-
ching work being done by A.IR.
Television, Ministry of Education and
Voluntary Hindi organisations go far;

(b) what are the suggestions made
by this Committee to the above De-
partments; and

(¢) whether the suggestiong were
implemented, if not, how Ilong it
will take for their implementation
and what are the hurdles in imple-~
menting them quickly?

THE MINISTER OF STATE [N THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c): Hindi Teaching Unifor-
mijty Committee has been consti-
tuteq under the Chairmanship of the
Hindi Adviser to the Government of
India, whose object is to bring co-
or dmatzon and adjustment in the
work of Hindi Teaching being donge
by the All India Radio, Television,
Ministry of Education and Voluntary
Hindj organisations. This Committee
has held three meetings so far, For
performing the duties of the Com-
mittee properly, the requisife infor-
mation from the various Ministries/
Departments has been called for.
Simul{aneously on the basis of the
amended syllabus the new text
material is being prepared by the
Reviewing Committee of the Hindi
Tenching Scheme. After its prepara-
tion_ it would facihtltate to bring co-
nrdmamn in the work relating to the
Hindi Teaching in varioug Ministries/
Departments/Institutions,

In this regard, the Directorate of
All India Radio under the Ministry
of Information and Broadcasting is

8lso orsanisin_g a  workshop/Seminar
shurtly

Parliamentary Secretaries in AP.
Legislature Assembly

8565. SHRI G. M. BANATWALLA:
SHRI SHRIKRIGHNA
SIN:qi'I: L .

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a} whether six members of the
Andhra Pradesh Legislative Assembly
were sworp in by the Chief Minister
of the State as Parliamentary Secreta-
ries against the prov:sicms of Artlc]e
191 of the Constitution;

tb) whether the Centra] Govern=
ment have rgcexved any. repon i.nre-
gard thereto and

(c) what action has been taken by
the Centrgﬂ Govemment in t,he Fn.a.t-
ter? : _

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)®

(a) to (c), According to the infor-
mation received from the Govern-
ment of Andhra Pradesh six men?-
bers of Andhra Pradesh Legislative
Assembly were administered the oath
of secrecy on 10-3-1979 by the Chief
Minister as Parllamentary Secreturies
and appointed as such with  effect

from that Qate The State Govern-
ment were advised that this Was nqt
against the Constitution.

The State Government have further
stated that Dr. T. K. Kothanda Ram,
Convenor, Dalith Jathi = Sangarsh
Samithi of Hyderabad hag submitted
a petition to the President a'!legin‘

" that the said 'six MLA’s on appoinit-

ment as Parhamentm'y Secretaries
have incurred disqualificatiori from
being mambens of” Aﬂdhra Predesh
Legislative' Assembly. ~ The Presidént
has referred the question to the Elec~
tion Commission of India for jits
opinion under clause (2) wof article
192 o the Constitution ang it is; pend-
ing eoslderation befoxe the Election
Commission,
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Linking of Public Undertakings with
surrounding Rural Areag in Northerd
: States

8567.SHRI DHARMA VIR VASI-
SHT: Will the Minister of INDUS-
TRY be pleased to state:

(a) the steps taken to link public
undertakings and the surrounding
rura] a reas for securing economic de-
velopment of that area in the Northern
States of India; and .

(b) the impact if any, it had on
rural employment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA.
DAV): (a) and (b). Instructions
have been issued to the public under-
takings under the Ministry of Indus-
try to actively assigst the District In-
dustries Centres of the  Districts
where these units are located. This
assistance may take the following
form :—

(a) Setting up of a District In-
dustry-cum-Training Centre atta-
ched to each DIC,

(b) encouraging setting up ancil-
lary industries to meet their pur-
chase requirements.

(c) Assistance in working out
marketing stratogies for the local
enterprises.

(d) Identify project possibilities
within the district.

Many publiec undertakings have set
up special cells for this purpose. It
is too early to assess its impact on
rural employment, but the various
programmes drawn up by the DICg do
have g sizeable employment potential,

Police procedures re: witness to acel-
' dent

8568. SHRI S. 8. LAL: Wil} the
Minister of HOME AFFAIRS be pleas-
ed to state:
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(a) whether the attention of Gowv-
ernment has been drawn to a news
item published in the Sunday Standard
of April 1, 1979 under the Captios
“Police  Procedures” regarding the
misery and complications in which one
gets entangled after giving any wit-
ness to an accident or crime and the
police procedures;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the steps being taken to simplify
these procedures?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) and (c¢). The Government of
India habe appointed 4 National
Police Commission ip enquire into the
system of investigation ang prosecu-
tion, the reasons for delay and failure,
the use of improper methods, and the
extent of their prevalence, and sug-
gest how the system may be modified
or changed, and made efficient, scien-
tific and consistent with human dig-
nity; and how the related laws may
be suitably amended.

The Commission will also examine

" the manner and extent to which police

can enlist ready and willing coopera-
tion of the public in the discharge of
their social defence and law enforce-
ment dutieg and suggest measures re-
garding the institutional arrangements
to secure such cooperation and mea-
sures for the growth of healthy and
friendly public-police relationship.

Pak spizg helg jm J & K.

8569, SHRI S. S, LAL:. Wil the
Minister of HOME AFFAIRS be
pleased to state;

(a) whether his attention has been
drawn to the disclosure made by the
Chief Minister of Jammu and Kashmir
that 18 Pakistani Spies have recently
been held among some persons rounded
up unde, the Public Safety Act: snd

(b) it S0, his reactions in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL); (a)
and (b). VYes, Sir. 18 persons who
include Pakistan nationals, residents
of Pakistan occupied Kashmir and
Indian naticinals have been detained
under the Jammu and Kashmir Pub-
lic Safety Act, 1978 for their espionage
activities for Pakistan. Detection, eli-
mination and prevention of such es-
pionage activities is a continuous pro-
cess and Cconstant vigilance 1s eXer-
cised.

Stepg to remove the problems of Tiny
Sector

8571. SHRI CHITTA BASU. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the tiny sector is one
of the important segment of the Inte-
grated Rura] Development; and

(b) the steps taken to remove the
problems it faces now?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB]I PRASAD YA-
DAV): (a) Tiny sector isan import-
ant segment of Integrated Industrial
Development, The main thrust of the
new industrial policy is on effective
promotion of cottage and small indus-
tries widely dispersed in rural areas
and smal] towns. Special attention is
being given to units in the tiny sector
viz., those which have investmept in
machinery and equipment upto Es. 1
lakh situated in towns with a popula-
tion of less than 50,000 according to
1971 census figures and in villages.

(b) The steps taken to remove the
problems of tiny units are;

(i) A new Central Scheme has
been introduceg for providing mar-
gins/seed money for promoting of
tiny units. The scheme provides
for margin money, assistance upto
10 per cent of the total fixed capi-
tal investment of tiny units. The
credit required for small units upto
Rs. 25,000 for equipment and work-

ing caiptal is being treated ags term
loan with repayment spread over 7

—-—19 years, Small units are also
given working capital at the rate of
interest of 121/2 per cent. The
loan applications of tiny units have
been simplified; a flexible approach
towards margin requirements has
been adopted and disposal of loan
applications is done within 30 days
and at the District leve] itself.

(1) The differential interest
scheme provides small loans of low
income artisans at the rate of inter-
est of 4 per cent.

(iij) Rural industries project and
Rural Artisan Project have been
made integral part of District In-
dustries Centres. These are for the
benefit of rural artisans and tiny
sector. Under this programme,
training is provided with a stipend.
Loan is given at low interest rates
and artisang are alsg supplied with
a tool-kit.

(iv) Tiny units according to the
criteria of value of output, are given
excise exemption in the case of a
large number of products. This
helps the tiny sector to compensate
for their other difficulties.

(v) In the entrepreneurship train-
ing programme, tiny units and those
of scheduled castes, and scheduled
tribes, ex-servicemen etc, receive
special attention.

Collaboration of Hindustan Motors
with Vauxhall Motors and Marina, Vik

8573. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether his Ministry has given
ijts clearance to Hindustan Motors’
package proposal for improving the
quality of their Ambassador cars with -
technical collaboration of Vauxhall
Motorg and Marina, Vik; and

(b) it so. what are the defailg there-
of?
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. THE MINISTER OF STATE IN
THE MINISTRY OF . INDUSTRY
(SHRI JAGDAMEI PRASAD YA-
DAV): (a) and (b). M/s. Hindustan
Motors Ltd., have applied for import
of drawingg and documentation, tech-
nical assistance and capital goods for
upgradation in the manufacture of
their passenger cars, Clearance so
{far hag been given for import of tech-
nical design drawing from M/s. Bri-
tish Leyland Components Ltd, UK.
for updating the technology of 1489
cc petro] engine for a value of about
Rs. 4.81 lakhs and also import of

awings and documentation from

s. Vauxhall Motors Ltd., UK. for
technology upgradation ang moderni-
gation of car body for a value of about
Rs. 858 lakhs.

Appibiationd fof Hew Iadustrial uader
takingg in WP

' g574. SHR1 JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is 8 fact that number
of applications for pew industrial un-
jertakings had gone up significantly
in 1978 in West Bengal reversing 2
declining trend since 1975; and

(b) it so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
EAVJ; (a) and (b). The number of

dustrial Licence applications receiv-
ed under the Industries (Develop-
ment and Regulation) Act, 1951 for
getting up new undertakings in West
Bengal has been showing a fluctuat-
ing trepg from year to year during
the periog from 1875 to 1978. The
iumber of Industria] licences appli-
cations received for new undertakings
‘was 42 in 178, 51 in 1976, 82 in 1977
and 41 in 1978,

Sctting up of A paper plant at Bettiah
8575, DR. RAMJT SINGH: Wil the
Minister o INDUSTRY be pleased to
state:
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(a) whether the Hindustan Paper
Corporation is getting up a paper plant
having 250 TPD capacity at Bettiah, an
industrially backward area in North
Bihar;

(b) whether any progress has been
made in this regard; and

(¢) if so, when is the above plant
expected to go into production; the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] PRASAD YA-
DAV): (a) to (¢), The Hindustan
Paper Corporation have carried out an
investigation into the possibility of
setting up of a Paper/newsprint plant
utilising the bagasse which could be
made available from the sugar mills
located around Bettiah in North Bihar
and a pre-feasibility report has also
been submitted. The details of the
econamics of the proposa] taking into
account the royalty payable to the
sugar mills for bagasse and the cost
of conversion of begasse fired boilers
into coal fired boilers, are being
worked out, No formal investment
decision has been taken with regard
to the setting up of the Paper$§news-
print plant so far, '
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Working Group on Mini Cement
Projects

‘85877. S8HRI G, M. BANATWALLA:
‘Will the Mmister of INDUSTRY be
pleased to-state:

(a) whe‘her Government of India
‘hgve appointed any werking group to
suggkst technology and facilities to be

provided to the Mini Cement Projects
in the country;

(b) whether Government have since

receiveqd the reports in regard thereto:
and

(¢) whet is Government’'s reaction
thereto®

.THE MINISTER QF STATE iIN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (¢). On. the recome
mendations of the two Working
Groups one relating to technology and
the other to the incentives necessary
for encouraging entrepreneurs for
setting up mini cement projects, Gov-
ernment have approved the following
scheme of incentives for mini cement
projects with capacity not exceeding
200 tonnes per day (66,000 tonnes per
annum) :—

(i) The ex-workg price of cement
produced by the mini cement pro-
jects would be the same as the price
admissible to new large-sizeq plants
viz,, Rs. 206/~ per tonne. This price
will be assureq for a period -of five
years from the date of going into
commercial production;

(ii) Mini cement plants will be
al] allowed g rebate in the payment
of excise duty upto 50 per cent for
a period of five years;

(iii) While mini cement projects
will be subject to price . control
under the Cement Control Order angd
shall not sell cement at a price
higher than the controlled price,
they wil] be exempt from distribu-
tion control under the Cement Con-
trol Order, 1967. The Mini cement
_projects will bear their own distri- -
bution costs and will not be requir-
ed to adjust the freight element
with the Cement Regulation Ac-
count. The other elements in the
F.OR. destination price of cement
will however, be subject to adjust-
ment with the Cement Regulation
Account as per the existing provi-

sions;

“(iv) Minj -cement projects . get up-
in hilly and remote areas will be
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eligible for additional excise duty
relief and/or cash subsidy on merit;

(v) Mini cement projects will also
be eligible for all other existing in-
centives and facilities available
under the Income Tax Act and/or
under other schemes offered by the
State Governments.

Staff of Central Forensl¢c Laboratory,
. Hyderabad K

8578. SHRI P. RAJAGOPAL NAI-
DU. Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whelther the staff at Central
Forensic Laboratory, Hyderabad is on
par with that of Delhi; and

(b)y if not, the reasons for this
difference?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) No, Sir,

(b) Central Forensic Science Labo-
ratory, New Delhi caters to a large
and more sophisticated need in. the
Forensic Science field than CFSL Hy-
derabad, There are more disciplines
in CFSL, New Delhi e.g, Documents
Ballistics, Serology, Toxicology, Lie
Detector; these disciplines do not exist
in CFSL, Hyderabad. The difference
in staffing pattern in the twgy Labs is
mainly because of the diverse roles
they place in the Forensic Science
field.

Setting up of Mini Cement Plant in
Andhra Pradesh

8579. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUSTRY
be pleased to state;

(a) whether Cement Corporation of
India ideniified locations to set up
min] cement plants in Andhra Pradesh;
and

(b) it so, the number of locations
identified?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI JAGDAMBI PRASAD YA-
DAV) (a) ang (b). Mini Cement
Plants are set up to exploit a number
of relatively smaller lime stone depo-
sits particularly in inaccessible areas.
No location meeting the requirements
has been identified by the Cement
Corporation of India,

Financial Assistance tn Andhra Pradesh
Small Scale Industries Development
Corporation

8580. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government gave any

_ financial assistance to the Andhra Pra-

desh Smazl' Scale Industries Develop-
ment Corporation Ltd. during 1078-79;
and

(b) if so, how much?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-

DAV) (a) Yes, Sir

(b). Under the Central Scheme of
Training of Engineer Enterprencurs,
the Andhra Pradesh Small Scale In-
dustries Development  Corporation
Ltd., was granted a sum of Rs.
45,000/ during the year 1978-78 for
conducting a training course for en-
ginee,y entrepreneurs.

Criticism _in Annual Session of the
Federation of Indiap, Chamber of
Commerce gbout Nationalisation

8581. SHRIMATI MOHSINA
KIDWAI:

SHR1 MADHAVRAQO
SCINDIA:

Will the Ministery of INDUSTRY
be pleased to state;

(a) whether Government have taken
note of the criticism made recently at
the annual session of the Federation
of Indian Chamber of Commerce and
Industry in regard to inter-alia
nationaliza‘ion of certain industries
and also imports being made at the
cost of the domestic capacities; and
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(b) it sﬁ, the reactions of the Gov-
ernment tnereto?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD YA-
DAV). (a) Goverment have seen the
address made by the President of
FICCI at the 52nd Annual Session
and the resolutions adopted by FICCI
at that fsession, whereiny references
have been made to nationalisation of
industries and import policy.

(b) Government's new industrial
po.icy laigd on the table of Parliament
o1 23rd December, 1977 clarifies
inter-alia that there will be an ex-
panding role for the public sector in
several fields and that apart from so-
cialising the mean; of production in
strategic areas, public sector will pro-
vide a counter-vailing power to ?he
growth of large houses, The po]llcy
also clarifies in para 28 that relaxation
of quantitative import controls m}lst
be consistent with overall plant prio-
rities, Such relaxations will _be in
areas where existing quantitative res-
trictions are hurting rather than he}p-
ing the future development of high
priority industries.

T. V. Sets Produced by Electronics
Corporation of India Ltd.

8582. SHRIMATI MOHSINA KiD-
WAI: Will the Minister of ELECTR()-
NICS be pleased to state:

(a) tha total number of Janata
model of TV sets produced by the
Flectronics Corporation of Indip Ltd,,
Hyderabad curing the year 1978-79 as
against the requirements during the
same period; and

(b) ibe reasons for the low produc-
tion of these types of sets and the
steps Laiag taken to step up the
production?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN THE
DEPARTMENTS OF ATOMIC ENER-
GY, ELECTRONICS, SCIENCE AND
TECHNOLOGY AND SPACE (PROF.
SHER SINGH (a): The Electronics
Corporation of India Limited produred
11,160 low priced ENCORE Model TV
sets during 1978-79. No precise esti-

mate of its mequiremenﬁa during that.
period is available,

(b) Does not arise,

Plea for Modification of Government

Policies made at the Annual Session of

the Federation of Indian Chambers of
Commerce and Industry

8583. SHRI K. MALLANNA: Wwill
the Minister of INDUSTRY be pleaszed
to state-

(a) whether a plea for thc modifica-
tion of Government policies relating .
to licensirg, investment, finance, taxa-
tion of Indian Chambers of Commerce -
and Industry:

(b) whether any warning has been
made to Government that its neglect

would lead to shortages of several.
items in the coming years;
(c) wkether it is a fact that the:

Governnient had not responded to
FICCI's suggestions for stimulating
industrial growth; and

(d) whether any suggestion has also
been made to the Government by the-
annual =ession of the Federation of
Indian Chambers of Commerce and
Industry on the 1st April, 1979 and if.
0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a) to
(d): Government have seen the resoli-
tions adepted by the Federation nf In-
dian Chambers of Commerce and In-
dustry at its 52nd Annual Session,
1979. These resolutions relate to effi-
cient distribution and role of trade,
need for a dynamic programme in
foreign trade, constraints to econo-
mic growth, industiia] development
as an integrated approach to maxi-
mising employment g@nd consumer
service and financial resourceg for-
growth,

Government have already -clarified
its industrial policy in the Statement
on Industrial Policy laid before Parlia-
ment on 23rd December, 1977. The
new industrial policy is directed to- -
wards removing the distortions of the-
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-past and to bring in a time-bound pro-
gramme cf economic developmeni.

‘Towns excluded for Industrialisation

8584. SHRI C. K. JAFFER SHARIEF
Will the Minister of INDUSTRY ULe
pleased to state:

(a) vhat are the details regarding
-the names of the towns having popula-
‘tion of 5 lakhs oOr more State-wise,
which have been excluded for pur-
-poses nf industrialisation;

(b) whether' Governmeni propose
for grant o?! further incentivesg for
setting up industries in less populated
towns; and

t¢) if so. what
thereof?

THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
A list of towns (State-wise) with
more than 5 lakh population accord-
ing to 1971 Census maintained by the
Office of the Registrar General Min-
istry of Home Affairs is attached.

{b) and (c): The main trust of the
‘Industrial Policy presented to Parlia-
ment ir December, 1977 is an effect.ve
promotion of cctilage and small ‘ndus-
tries widely dispersed in rural areas
and small towns. The District Indias-
_tries Centres set up by Government
provide under the single roof all the
services and support required by small
and village entrepreneurs.

Indystrial Undertakings proposad to
‘be set up In areas outside the standard
urban area limitg of cities with one
‘million ‘population anq municipal
qimits cf towns having population ot 5
‘1akhs and above adtording to 1971 Cen-
Bus are exempted from Industrial licens-
4ng suhjeet to certain conditions. This
exemption will not be availahle 'f th=
industrial ‘undertakings are propose?
40 be get up in the areas mentioned
above.

Licensing indusirial undertaking:
-proposing to- shift their activities to
notified backward areas are not re-
quired to take prior permission from

are the  detalls
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the Central Governméhy provided
prior permission. of the State Govern-
ment is obtained by such undertak-

ings.
. Statement
Cities with population dver 5 lakh as per 1971
Census.

Name of City Name of State

Fi1. Hyderabad Andhra® Pradesh’
2. Ahmedabad Gujarat

g. Bangalore . . Karnataka
r4. Indore Madhya Pradesh
" 5. Greater Bombay Maharashtra
"6. Poona Maharashtra

7. Nagpur Maharashtra

8. Madras Tamil Nadu

9. Madurai Tamil Nadu

0. Kanpur Uttar Pradesh
11. Agra . . Uttar Pradesh
12. Lucknow Uttar Pradesh
13. Varanasi Uttar Pradesh
14. Jaipur . Rajasthan.

15. Calcutta West Bengal

16. Howrah West Bengal

17. Delhi . . Delhi,

Production of Cosmetics by Hand

8585. SHRI KANWAR LAL GUPTA:
Will the Minister of INDUSTRY be
pleased to state: '

(a) the total production of washing
soap, bathing goap, tdoth Brush, tooth
paste, detergent, powder snd bther
cosmetics produced by hand without
the help of power;
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"(b)  how much of the gforesaid
items are produced in the small sector
and in the medium and big industries;

(c) what is the total demand of
-such of items in the country;

(d) wnether Government propose io
manufacture these items in the public
seclor; and

(e) it not, why mnot?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SIHR!
JAGDAMBI PRASAD YADAYV) (a).
The estimated production. without the
aid of power, for laundry soap and de-

tergents in 1976-77 was 3.62 lakh
tonnes and 1.2 lakh tonnes respective-

ly. In cosmetics, generally hair oils

are produced without the aid of power
ang their production in 1872 was Rs.
280.21 lakhs, Government  have no
specific information in regard to pro-
duction, without the aid of power,
of other types of soap, tooth paste and
tooth brushes.

(b) The estimated production of
washing soap, toilet soap, tooth brush,
tooth paste, detergents and face and
talcum powderg in the organised and
scale sectors is as under:

. Small Scale Scctor Organised Sector
o Year Production Year Production
Washing Soap . . . 1977 4-62 Jakhs tonne: 1978 1,97.000 tonnes
Toilct Soap . . ; Not available o7t 1,48,000 tonnes
Tooth brush : : .oy Rs. 45 19 lakhs 1978 21.600 Gross
Tooth past . . 1g978-70 687 tonnes 1958 [TERTITIRTT LN
(only for three units)
Detergents . . . 1972 1-2 lakh tonnes 1978 1'a2,088 tonnes
Face & Talcum Powders . o1972 Rs 98-68 lakhe 178 2,637 tonnes

(c) It is estimated that total demand
of scaps and detergents by 1982-83
would be around 8,483,000 tonnes and
4,24,000 tonnes respectively, In res-
pect of other items no specific esti-
mates of demands have been made.

(d) and (e). Governmen; have no
‘such proposal under consideration,
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Names of Industries to be taken over

8587. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) based on his statement on March
28, 1979, what factors he would con-
sider necessary for taking over any
private sector industry;

(b) whether there isg any proposal
of taking over any industries under
his active consideration: and

(c) if so. which are those industries
which are likely be taken over?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a) to
(c): In terms of the provisions of In-
dustries (Development and Regulation)
Act, 1951 the Central Government can
fakeover the management of an indus-
trial undertaking (and net an indus-
try), either after investigation conduct-
ed under section 15 of the Act or even
without investigation in certain circum-
stances. In case where investigation
is ordered, the management of an un-
dertaking can be taken over if findings
of the investigation reveal that the said
industrial undertaking is being manag-
ed in a manner highly detrimental to
the scheduled industry. The manage-
ment can be taken over without in-
vestigation, in case where an industriai
undertaking is closed for a pericd of
at Jeast threg months and Government
form the opinion that revival of the
industrial undertaking would be in pub-
lic interest. Industrial undertaking
can also be taken over withouy in-
vestigation if on the basis of factual
or other evidence available, Govern-
ment is convinced that persons incharge
of the industrial undertakins have
either by rackless investment or by
creation of incumbrances have brought
about a situation which is likely to
effect the production of articles manu-
factured in the industrial undertaking
and emergent action is necessary to
preveni such a situation. The guide~
lines regarding take over of manage-
ment of industrial undertakings are
confained in the policy statement on

APRIL 25, 1079
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sick industries announced on 15th May,
1978. According to  these guidelines,
the management of industrial under-
takings is taken over on selectiye
basis, keeping in view the circum=
tances and mer:ts of each individual .
case,

Collaboration of Bangladesh for sett.
ing up a cement factory in Meghalaya

8588. SHRI P, A. SANGMA: wWill the
Minister of INDUSTRY be pleased to
state:

(a}, whether negotiations are going
on with Bangladesh Government for
setling up a Cement factory in Megh-
alaya for export of cement to that
country;

(b) if so, the nature of collaboration
between the two couniries and other
details; and

(c¢) whether the Prime Minister dur-
ing his visit to Bangladesh had dis-
cussed this subject and what are the
details?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a) to
(c). During the visit of the Prime
Minister of 'India to Bangladesh fiom
16th to 18th April 1979 and in dis-
cussions hetween the Prime Minrister
of India and the President of Bangia-
desh, one of the joint venture projects
identifie¢ related to the manufacture
of cement with exports to India A
reference to this project has been made
in the statement by the Prime Minister
in the Lok Sabha on 19th April 19879.
Further discussions on this project are
to be held betwen the Union Minister
of Industry and the Bangladesh authe-
rities. Details of the project and of
ite linkages to Meghalaya would em-
erge after the follow up discussions.

Setting up of District Industries
céntreg in Meghalaya

8589. SHRI P, A, SANGMA: Wil the
Minister of INDUSTRY be pleased to
state:
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(a) whether aiy new proposal is
under consideration of Government to
set up distriet industries centres in
Megalaya; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a):
No, Siy. Central Government's appre-al
for the seiting up of District Industries
Centres in all the 5 districts of Megha-
iaya has already been accorded.

(h) Does net arise.

Authorities looking after infiltrauon
in N. E, Region
8500. SHRI AHMED HUSSAIN; Will
the Minister of 110ME AFFAIRS ie
pleased to state:

(a) which are the State/Central
authorities lonking after the work per-
tnining to identification of wvarious in-
filtrators in the Border Areas of Assam
and other parts of N.E. Region;

(2. the rules on the subject and the
procedure being followed by the above
authorities in identifying infiltrators;
-and

{¢) the number of persons held, de-
tained temporarily questioning de-
tained on suspicion, detained on other
grounds whose integrity was doubtful
and number amongst each of them who
could not be proved to be inflilirators
and community wise break-up of per-
.sons detained and released during
1978 angd 19797

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
and (h)' The BSF is devloyed at the
border to check any attempt by any
person to cross.over the border ille-
gally. However, on account of the long
‘border and difficult terrains through
which it runs some infiltraters are able
to sneak through the BSF security
screen and enter  bordering States.
‘Detection of such infiltrators inside the
States are made by the concerred
State Governments. Central Govern-
ment have also sanctioned to the con-
cerned State Governments some stafl
for this purpose temporarily, Foreign-

ers who are found without valid iravel
documents are proceeded against under
the provisions of relevanl laws.

(e) The information is being collect-
ed from the State Government: and
would be laid on the Table of Hcuse
when received.

Survey on Peacock population

8591. SHRI SARAT KAR:
SHRI ISHWAR CHAUDHRY:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether any survey on peacock
population wag conducted by the Gov-
ernment of India particularly in the
State of Gujarat and Rajasthan;

_ (b) if so, the details regarding the
number of estimated availability of
peacock tail feathers; and

(¢) the details regarding the plan of
Government for export of this waste
forest product for which there is no in-
ternal use?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
PROF. SHER SINGH). (a) Yes, Sir,

() The aanual availability of tail
feathers was estimated as 22 quintals
in Gujarat and 39 quintals in Rajas-
than.

(¢y The Survey did not make any
recommendation for export of this
item, As regards internal use, consi-
derable use can be made of the pro-
duct for handicraft items like hand
fans,
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Draft f!ules of Kendriya Sachivalaya
' Raj Bhasha Sewa

8593. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
bz pleased to state:

(a) whether it is a fact tha; draft
rules, for Kendriy, Sachivalaya Raj
Bhasha Sewa (Group ‘A’ & ‘B’ Posts)
. were recently circulated to all the Mi-
nistrie; and Departments of the Gov-
ernment of I_m.‘_.ia for eliciting their
comments, if so, the galient features
the proposed gervice; . L

(b) whether it is a fact that the em-
P_ln}_’ees likely to be included in the
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proposed service were also required
to give their comments on the draft
rules;

(c) whether all the Ministrieg and
Departments of Government of India
have concurred in the draft rules, if
not, the names of the Ministries and
Departments which have suggested.
modifications in the draft rules and
the nature of modifications suggested
by them; and

{d) whether it is proposed to discuss
the proposals with the Ministries con-
cerned before finalisation of the draft
rules, if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL MANDALY (u)
Yes, Sir. '

A copy of the proposed Service Rules
is laid on the Table of the House.
[Placed in Library. See No. L'T-4366/
79].

th) to (d). Yes, Sir.

While circulating the Drafl of the
above Service Rules to the wvarious
Minisiries/Departments, they were re-
quested to circulate these riules among
the employes working on the posts.
which are to be included in the pro-
posed. service, to obtgin their views
about these rules and based on them,
send their comments to this Depari-
ment, The suggestions/comments, in
this regard received fron:. various
Ministries/Departments are being con-
sidered. :

Creation of posts for Hindi work in
Ministries

8594. SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state: :

(a) whether it is a fact that a larg®
number Of group l.__al' 13’ and w0 postl
have been created for Hindi work i
the various Ministries and their attach-
ed offices, if 80, their approximate aum-
ber in gach growp; . . . IR
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(b) whether it is g fact that the dram
recruitment rules havy been preparea
and circulated to the various Minis-
tries/Deptts. for comments in respect
of Group ‘A’ and ‘B’ posts, but no drafi
recruitment ruleg have been circulat-
ed in respect of group ‘C’ posts; and

(c) whether it is also g fact that ir
the  overall proposed Raj Bhasha
Sewa for group ‘A’ ‘B' and ‘C’ posts,
there is 3 provision of promotion from
Group ‘C’ posts to group ‘B’ posts, if
so, the reasons for finalising the drait
rules for group ‘A’ & ‘B’ posts with
finalising, the draft service rules for
group ‘C' posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LLAL MANDAL): (a) Yes Sir,
According to the informat:on received
from the various Ministries/Depart-
ments, to be included in the propos-
ed Central Secretariat Qfficial Langu-
age Service, the estimated number of
the posts to be included in the prone-
sed Central Secretariat Official Lan-
guage Service is as follows:- -

1. Group ‘A’ o 24
2. Group ,B' -_ #r
3. Group ‘C’ — 339

(b) and (c¢). The draft recruitment
rileg of Group ‘A' and ‘B’ have L¢en
¢irculated to various Ministries/De-
partments. There is a provision in
the proposed recruitmeat rules for
promotion from the posts of Group
‘C to @roup B’ according to the
rules. So far as the posts of Group
‘C’ are concerned fheir recruitment
rules- are also being drafied.

Prleo Rise of Pim«
8508. SHRI JYOTIRMOY BOSU:

Wil thg Minister of INDU-BTRY be
pleased to state:

(a) total production and supply of
1139‘1’?&1'. from . Janmy to Mhrch a1,
8

(b) . mh.r At i,a a fact that prices
of m are shooting up even though

Wﬂtt'eﬂ Answsrs VAISAKHA 5, 1001 (SAKA) Wﬂtten Answers 286

production has not decuned but incre-
aped during recent months; and

(c) if so, the details thereof and:
reasoag therefor?

THE MINISTER OF STATY IN THE
MINISTRY OF INDUSTEV (SHRI
JAGDAMBI PRASAD YADAV): (a)
The total production and suvply of
paper ang paper ‘board during the
period January to March, 31. 1979
was about 2.51.474 tonnes.

(b) and (c). There is no statutory
contro] on prices of paper. However,
it is a fact that taking advantage of
the sharp incresse in demand for
paper. the paper manufacturers and
traders have been raising pricez to
unreasonable high leyels, A meeting
had been held with the paper industry
and they have been asked to cut back
the prices. The paper industry has
so far failed to respond. ‘Gowernment
are working on a package of measur-
es designed to curb profi*eering in
paper and to have a mora equitable
distribution.

Adoption of a low cost economy

8597. SHRI EDUARDO FALEIRO:
Will the Minister of PLANNING  be

pleased to state:

(a) vﬁrhether Government intend to:
adopt a low cost economy in the Gan-
dhian concept of trusteeship; and .

(b) if so, broad outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY @ OF PLANNING
(SHR1 FAZLUR RAHMAN): {a) and
(b) Government consider that it .is
necessary to reduce costs in all
sectors of the economy, . if possible,
through increased efficiencv. This does
not appear to be related In any way
t> the Gandhian conceot of trustee-
ship. :

Attention is invited to tte reply I:Jo*

Unstarred Question No, 32¢ which- was"
answered on February 21, 10979,
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Raise in prices of Tyres and Tubes

8598. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY be
plezszd to state:

(a) whether the attention of Govern-
ment has been drawn to the fact that
‘the Dunlop has decided to furtner

enhance the price of their tyres and
tubes;

(b) if so, the reaction of Government
-thereto; and

(c) what steps are contemplated 1o
‘bring down the tyre and tube prices
and to fulfil the assurance given by
-the Minister on the floor of the House?

THE MINISTER OF SvATy IN
‘'THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD YADAV):
(a) No, Sir.

(b) Question does not ansc.

(¢) At present there is no statutory
‘Contro] on the prices »f tyres and
tubes. The Government are, how-
-ever keeping a watch on the situation.
A reference has been made to the
MRT.P. Commission to detsrmine
whether the price rise affected by the
vericus tyre Companies jn March 1978
constitutes a restrictive ‘rade practice

- under Section 37 of the MRTP Act and
‘Whether the price rise effected violat-
ed the provisions of the MRTP Com-
mission’s order dated the 19th April,
1876’. The Commission, iindings ave
-awalted.

Expansioy of Phillips Company

8588. SHRI C. K. CHANDRAPPAN:
Will the Ministe; of ELECTRONICS
be pleaseg to state:

(a) whether the gttention of Govern-
ment hag; beea drawn to the report
about the attempts being made by the
PHILIP’s company to expand its pro-
duction by scuttling the Government
regulations by drawing some small
.scale unitg into their production set up;

(b) it so, the details thereof:
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(c) the reaction of
thereto; and

Government

(d) the gteps taken to prevent Lhe
company from this jllegal expansion?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY. AND SPACE
(FROF. SHER SINGH): (a) aad (k)
Government is aware of the news re-
port, but M/s. Philips ‘India) Limit-
e have not approached Department
of Electronics with any specific pro-
posal, The Depariment has alsy not
received any representation from the
small scale units in this recard.

(c) and (d). Do not «rist.

Dacoity in Post Office in Kalkajl Ex-
tension, South Delhi

8600. SHRI JYOTIRMOWY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether on the nignt of March,
7, 1979 a gang of armed dacoits hroke
into a post office in Kalkuji Exlens!on
South Delhi and escaped aiter looting
Rs 2,400 in cash and fFome insured
parcels; and

(b if so, what are the details there-
of? :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFMR?'
(SHR] S, D. PATIL): (a) and (D)
On 7th March, 1979 at 5.30 AM
Post Master, Kalkaji, informed Police
Station Kalkaji, on telephone that a0
incident had taken place in the Post
Office. The local police rusheld o the
spot. The Chowkidar of the post
office thep Informed ' ihem that bhe
and fhe Postman were a_l?'ai:s :0’;‘;;
the office, when at edbout =
A._M.p‘::tflz.pemns entered: mg'ﬂﬂ
{n the post office after cutting t
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iron rods of the window. The Chow-
kidar tried to get P™but the intrud-
erg ‘threatened him and the post man
at a pistol point and did not allow
them to get up. The intcuders then
asked the Chowkidar for the keys of
the treasury but when told that the
same was not with him cut the lock
of the treasury and removed ¢ash
cash amounting Rs. 2438.73, and av in-
sured parcel containing 26 HMT
watches. They then escaped after
tying the Chowkidar ang postman on
their cots with telephone wires. The
spot wag visited by senior police offi-
cers as well as by the cr'me team and
the dog squad. A case FIR Np, 308
dated Tth March 1979 u/s 395/397 IPC
has been registered at P. & Kalkaji
snd is under investigation.

12 hrs,

RE. MOTION FOR ADJOURNMENT
(QUERY)

SHRI SAUGATA ROY (Barrack-
pore): I have given notice of an
adjournment motion on the gjtuation
in Goa, which is very serious.

Two days back, the MGP Govern-
ment headed by Shashikala Kakodkar
was defeated on the floor of the
. Assembly, and it was followed by un-
precedented  scenes  within  the
Assembly, including the throwing of
a chair at the Speaker and the burn-
ing of the Constitution of India by the
MGP Members, The Lt, Governor
has submitted a report saying that the
Ministey s alveady in & minority end
a new Ministry headed by Mr. S, Laad
should be sworp in there, but there is
unfortunate delay and in the mean-
while Shashikala is using all her kala
to get Members to her side, to get
them defected, She has applied
threatening tactics. An hon, Member
of this House, Shri Faleiro has tele-
phoned me from Panaji saying that
the situation is very serious. The
MGP Members are threatening and
gheraoing the MLA hostel, The hon.
Home Mmnister 1s here. The Lt

Governor has submitted = report.
Shasghikala i# coming to Delhi, I want
him to make a small statement be-
cause this is a very serious situation.

SHRI VAYALAR RAVI (Chiyarin-
kil) 1 may add, because I have given
notice of an adjournment motion...

MR. SPEAKER: Your adjournment
motion is not on that subject. It is
different.

SHR] VAYALAR RAVI: 1 have
given notice under rule 377, I have
given notice of a calling attention also.

MR. SPEAKER: Statements under
rule 377 are only selected.

SHRI VAYALAR RAVI: 1 have
given two notices on the same subject.
Why don’t you allow me to draw
attention to the fact that horse trad-
ing is going on. Goa is completely
under the administrative control of
the Home Ministry. He can gct.

12.02 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE ELECTRONICB

Trape & TECHNOLOGY DEVELOPMENT

CorporaTION Ltp,, NEW DELHI FOR

1977-78 AND A STATEMENT re. REVIEW
THEREON

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): I beg to lay
on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of
section B1DA of the Companies Act,
1956: —-

(1) Annual Report of the Elec-
tronics Trade and Technology
Development Corporation ILimited,
New Delhi, for the year 1877-78
along with the Audited Accounts’
angd the comments of the Comptrol-
ler and Auditor General thereon,

(2) A gtatement reagrding Re-
view on the working of the Elec~
tronics 'I’rade_ and = Technology
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ﬁevelopment Corporation Limited,
New Delh.l for the year 19'?7-78.

[Plac_qd in Libfary See Wo, LT-
4357/791].

Review AND ANNUAL Report oF DL
StaTE INDUSTRIAL DxEVELOPMENT Cor-
PORATION Ltp., NEw DELHX FOR 1076-77

THE 2  MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): 1 beg to lay on the Table a
copy each of the following papers

(D Hundmd and thirty-second
Report on paragraphg 8, 14 and 17
of the Report of the Comptroller
and Auditor Geners! of India for
the year 1976-T7, Union Govern-
ment (Civil), Volume I, Indirect
Taxes relating to Customs Receipts.

(2) Hundred and thirty-third Re-
port on action taken by Govern-
ment on the recommendations con-
tained in the Seventy-seventh
Report on Direct Taxes.

(Hindi and English versions) under
sub-section (1) of section 618A of the
Companies Act, 1856: —

(1) Review by the Government
on the working of the Delhi State
Industrial Development Corporation
Limited, New Delhi, for the year
1976-71.

(2) Annual Report of the Delhi
State Industrial Development Cor-
poration Limited, New Delhi, for
the year 1976-77 along with the
Auditeg Accounts and the comments
of the Comptroler and Auditor
Genera] thereon,

[Placed in Library. See No.
4358/79].

LT-

12,03 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

THIRTY-SECOND REPORT

SHRI RAM YVILAS PASWAN
(Hajipur): 1 beg to present the
Thirty-seconq Report of the Com-
mittee on Private Members’ Bilis and
Resolutions,

- PUBLIC ACCOUNTS COMMITTEE

Hunopep AND THIRTY-SEeoND, HUNDRED
AND THiRTY-TRIRD AND HUNDRED AND
ForTy-rmsr RErPORTS

ASOKE KRISHNA DUTT
(JJv.nla%Dv.ur..ﬂit Ibez to present the
following

Reports of the Public
}iuounta Cotnmittee: ' '

(3) Hundred and forty-first Re-
port on action taken by Govern-

ment on the recommendations con- -

taineqd in the Seventy-third Report
on University Grants Commission
relating to Ministry of Education
and Social Welfare,

COMMITTEE ON PUBLIC UNDER-
‘TAKINGS

FORTY-EIGHTH AND THIRTY-NINTH
REPORTS

SHRI JOTIRMOY BOSU (Diamond
Harbour): I beg to present the fol-
lowing Report and Minutes on the
Committee on Publie Undertakings:

(1) Forty-eighth Report on In-
ternational Airports Authority of
India—Imbalances in the utilisation
of Airports ang in the operations of
foreign airlines vis-m-vis national
carriers and Minutes of the sittings
of the Committee relating thereto.

(2) Thirt-ninth Report on action
taken by Government on recom-

mendations contained in the Fif-

teenth Report of the Committee on
Public Undertakings on Central
Inland Water Transport Corporation
Ltd—Utility of Rajebagan
yard and other related matters.

COMMITTEE ON SUBORDINATE

LEGISLATION

SOMNATH CHATTERJED
(Jadavpur): I beg to present the Nine-

Dock- -
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‘teenth Report (Hindi and English ver-
sions) of the Committee on Subordi-
‘nate Legislation.
COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

REPORTS QF S1UDY TOURs ©Ff StUbY
Grours I AND II

SHRI SURAJ BHAN (Ambala): I
beg to lay on the Table the following
Reports of the Committee on the Wel-
fare of Scheduled Castes ang Sche-
duled Tribes:—

(1) Reporf of Study tour of Study
Group I of the Committee on its
visit to Calcutta, Tatanagar, Bhu-
baneswar, Paradip, Puri and Visa-
khapatnam during September, 1978.

(2) Report of Study Tour of
Study Group I of the Committee on
its visit to Calcutta and Andaman
and Nicobar Islands during January,
1979.

(3) Report of Study Tour of Study
Group II of thge Committee on its
visit to Gauhati, Silchar, Afzaw]l,
Lumding, Kohima and Tinsukia
during January, 1979,

(4) Report of Study Tour of
Study Group 1 of the Committee on
its wvisit to Baster, Bailadila, Xora-
put and Bhilai during February,
1979,

(5) Report of Study Tour of
Study Group II of the Committee on
its visit to Xota, Ratlam, Dhar
(Mandav), Alirajpur, Dahoq and
Vadodara during February, 1979.

12.06 hrs,

MATTERS UNDER RULE 877
(i) ‘ExPENSION OF PERIOD OF SPECIAL
FACILITIES PROVEDED FOR THE BCHEDULED

CASTES AND SCHEDULED TRISES

ol v fieavw et (gomoitaR)
weag sy, & st gaaf & frew-
Pefrer “wganget ‘Pt w1 TehiEr W

“grpgrfaer it} W it &
urewyr % fag % ag A@wr o fe
ife ¥ onfewi  anfors, wrfaw,
wafow avt g fewmi @ fredt § aa:
T & W wgl & qoad §q4@

3 = a% fawis wmaw A few

¥TQUT aF % 7 wnfaar oEw
g% &7 § fredt w®

gt & 31 wef & amw W
W & W dul w) A Ay gy
ATHTY Jae H WY g ST A
2 wgfes onfe od senfe #%
g den fremeT g gy wv
25 gfoma & ot varer €, afew w-
gfee wnfy o7 wqgfea swonfe o
dar saw Ao, fedta Soft o) g
Aot #7 Faw F Ay wwor § &, @
as fr =gy St & Fami § W
IAHT WA KT FreT G A § ¢
FAEAEY W HT TH WHGTE § WAET
grardt avar giom wfzant o
wEw a1 ¥ FeT § 1w AT § Wy

fer o wfent & wfee dfea s
I o IR E H owraT WY
focor g2 Tt § o1 § WA Ty
! wer T § M A o w
w F o o g ¥ afe swer

faar war o famr
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v g f, wg W et s
wg g | wew § fE 1980 ¥
N wfe awrE & &

‘AT waw #r wfuwrw afe ar
arY Fae AU T W SrER wEd
T FE F WX IMT F FrOw zfaw
R 1 wurE wWEIT § 1 wrA
afet & e @Y ol s @
T wihg awe gAtgwE g7z Saar
afzat & ot # frar 9 9uE ey
FAT AT g9 AMY & 1 wRE OF
qAMNT N ATT WA H R F gy
T wawT T § | ag At avemEy
wife & aft o f foiw v £
0T qIF F Afeqt ¥ 9 w5 =
WY B AE g o A faar ar
W &1 wfuswr swar e @
s 1"

(iil) REPORTED niss/TISFACT-ON AMONG

EMPLOYEES OF ALL INDIA INSTITUTE OF
MepicAL Serzvces, New Drour

SHRI K. LAKKAPPA (Tumkur):
Sir, it is widely reported in the press
that the prestigious All India Insti-
tute of Medical Sciences is torn apart
by suspicion among the eraployees
and that there is at present more of
political activity than the pursuit of
medical - sciences. Doctors are seen
discussing more often the politics of
the Institute than cases of patients
they have come across and the re-
- search projects in the different depart-
mentg of the Institute.

APRIL 23, 1079 .

‘Rule 877 - 296
Among the members of the different

faculties, so much dissatistaction is

being voiced regarding the procedures
followed in the matter of staff selec-
tions, In fact, one surgeon field a writ
in the Delhi Court challenging the
validity of the Selection Committee
set up recently resulting in the Court
issuing a stay order in regard 1o
several selections. The writ, among
other things, alleged varioug irregu-
laries committed on the selection
porcedures.

The atmosphere of suspicion and
uncertainty became worse with the
taking over of the Institute by an
Acting Director, His appointment as
Director as such has not yet been
confirmed. 1t is reported that a con-
siderable amount of political lobbying
in addition to taking the help of VIP
patients, was indulged in by the Act-
ing Director in securing the position
as Acting Director. Ang afier he be-
came the Acting Director, suspicion
and bickerings came to the fore
among the staff and an unhealthy rift
hag developed among them--some
siding the Acting Director and others
working against him, In fact, the
Acting Director is reported to have
displayed open contempt towards
some of the facuity members and he
is alsd reported to have remarkegd that
the research being carried on at the
Institute was ‘pseudo science’. It is
alleged by his associates that, after he
took over, several changes were in-
troduced by him in the hospital sci-
up in an arbitrary manner withou!
consulting the Hospita]l Managemen!
Board. His interference in the work
of the different departments is being
highly resented to, With bickerings
and dissatisfaction showing among the
doctors about the way things are
moving in the Institute, the hospital
administration and the patlents arc
suffering.

There has beep unrest among the
internees ang junior doctors also of
the Institute for various reasons and
they resorted to strikes only recently:

The Minister of -Health und Family
Welfare is, therefore, requested to go
into the affairs of the All India Insti-
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tute of Medical Sclences and take such
urgent measures ag necesasry for the
smooth running of the prestigious
Institute. The faculty members of the
Institute made valuable researches in
the field of medicines and its good
name should not suffer because of in-
terna] bickerings and politics of the
Janata Party.

(iv) REPORTED INADEQUATE SUFPLY OF
RAW MATERIALS TO THE SMALL ScCALE
SeEcTOR IN PUNJAB,

DR, BALDEV PRAKASH (Amrit-
sar): Sir, I want to draw the stten-
iion of the House to a very serious
situation that has arisen on account of
the threatened closing down of fac-
tories by the small scale sector in
Punjab if adequate supply of steel,
coal furnace oil and other raw mate-
riauls is not arranged by April 30. In
a news item in ‘The Tribune’ dated
24-4-1979 it is said that 50 per cent
small scale industrial units have been
forced to close down due to steep rise
in the price of steel and shortage of
other raw materials, As a result,
50,000 workers were rendered jobless.
The industry is not in a position to
pay wages to the workers and taxes
to the Government. The small scale
industrialists have threatened to resort
to a Punjab Bundh if the Government
failed to meet their requirements. The
small scale industrialists of Haryana,
Delhi, Rajasthan and U.P. top were
ready to join them and give a call
for India Bundh. It is a very serious
siiuation angd if not looked after seri-
cusly by the Government may lead to
grave consequences and even law and
order problems. Government should
take measures on mass footing to en-

Sure adequate supply of raw materials -

at reasonable costs.

(v) REPORTED TENSION AND PANIC

AMONG MUSLIMS IN KALvan (MaHA-

RASHTRA) DUg TO PROPOSED SHIVA-
JAYANTI PROCESSION

SHRI G, M. BANATWALLA (Pon-

nani): I rise under Rule 377 on a
matter of great importance and
urgency. '

There is mounting tension and
Panic among the Muslim minority in

VAISAKHA 35, 1901 (SAKA)
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Kalayan and its adjoining areas - in
Maharashtra, A Shivajayanti pro-
cession is proposed to be taken out
on April 28, 1979 with sinister insis-
tence to pass through the sensitive
area of Bunder Road in Kalyan.
Threats are general that a Jamshed-
pur will be enacted, Morbid enti=-
Muslim elements are at work. A
number of panic-striken Muslim
families are shifting out of the area.
It is necessary that proper, adequate
and timely steps are taken, In order
that the anti-socia] elements are
defeated in their sinister design, per-
mission be not granted for the pro-
cession at all and especially for
passage through Bunder Road. Fur-
ther as the S.R.P. allegedly a deplora=-
able record of partisan gftitude and
consequently does not enjoy the con-
fidence of especially the minorities
the SRP be not deployed and more
BSF and CRP should be posted. The
Centre shouly take up the matter with
the State Government immediately.

(vi) REPORTED NON-AVAILABILITY OF
RaILWAYs WAGONS IN ANDHRA PRADESIE
FOR MOVEMENT OF RICE AND PADDY

SHR; K. SURYANARAYANA (Elu-
ru): Andhra Pradesh is predominantly
an agricultural State and it is being
recognised ag the granary of the
South, The State has contributed
largely to the food needs of the coun-
try by supplying rice to the defleit
State during times of scarcity.

Now the Government of India have
issued instructions to all State Gov-
ernments to maximise the procure-
ment of rice ignoring the targets fixed
for the States for the Kharif season
1978-79 in view of surplus production
of rice. All restrictions have been
removedq on the movement of rice
within the country, Government have
taken all these positive steps with the
prime . intention to provide markets
for the paddy produced by the agri-
culturists.

The millers in Andhra Pradesh have
purchased huge quantities of paddy
hoping to export rice to other Stateg
as the percentage of free trade is in-
creased from 20 to 80 per cent. Still

nearly 30 per cent of the Kharif paddy
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remains with the agriculturisty be-
sides the Rabj crop which has now
Tusheq into the markets, But unfor-
tunately the rice millers us well aa
F.CI, are placed in an extremely
difficult position due to the non-
avallability of railway wagons for
movement of foodgrains.

The rice milling industry in the
State is in a very critical condition
and is also threatened with the risk
of facing extinction. I regret to bring
to the notice of the hon. Minister of
Railways that wagons are not at all
provided by the Railways for transport
of rice. As a consequence several lakhs
©of tonnes of* rice and paddy got stag-
nated in the mills. The millers are not
able to pay cash to the growers. There
are above two lakhs employees work-
ing under different categories in the
rice mills which are participating in
procurement programme.

There are more than 30,000 indents
pending in the South Central Raijl-
way for supply of wagons and out of
this 20,000 jndents are pending for
more than 2 to 3 months in Vijaya-
wada Division along which comprises
of the coastal districts of Krishna and
Godavari Delta areas which are the
main producing centres. The move-
ment of free trade from Andhra
Pradesh is mostly to Kerala, Karnata-
ka, Maharashtra and West Bengal

I request the hon. Minister of Rail-
ways to kindly take into consideration
the gravity of the situation caused by
the shortage of wagons and help the
industry and rice-growers in Andhra
Pradesh.

The following measures are to be
undertaken urgently:—

(1) To alter ‘Dr priority allotted
for movement of free trade
rice suitably to ensure supply
of wagons in view of the de-
creasé in percentage of levy
from 80 per cent to 20 per
cent and increase free trade
percentage from 20 per cent to
80 per cent.

(i) A commodity quota of mini-
mum of at least 6 full rakes

- APRIL 25, 1979

Rule 31 300

of covered wagong and cover-
ed Box wagons per week for
movement of free trade rice,

(iii) Free supply of open wagons as
and when the industry is pre-
pared to load rice in open
wagons.

(iv) Unrestricted movement should
be allowed to destinations in
the States of Kerala, Mahara-
shira, West Bengal and Kar-
nataka.

{vii) FoRMATION OF NEwW MINISTRY IN
'‘BrHAR

st Tt ATow (TrEaRY) o
19 wfa, 79 # fag ¥ e waly
%1 favarw a@ gred F7 7 ArEwar |
MFA St 7 T 77 T FAF
sf%ar & 105 e wroT 7y wafe
fady & 1359 7o AT AWM F
I ¥ fag 20 o Y fra T
Y, /g 20 arfa # 3qT ™ 7
AT T GO AR AT a9 q@ Aw
AT & FERTAQ AEER A1 943EWT
frger for o 8, & 52 saw @
far f& g qmra Y ww P
fafrm w7 agT w@ewy & ¥ =4
fear o | qw w1 arAerd 7@
JATH T FA 7 (e7merar) .
marwwﬁr&m‘m&ﬁwm&
T Fgw § fe wzer F facar o
TRT JT SR rAfAar g9 T4 e
%a‘x-zi mifrwrr forast fird 7w
miasﬁ&‘rw;m%ws
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MR. SPEAKER: Let him go ahead.

He is only objecting to the procedure
adopted.
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DR. SUBRAMANIAM SWAMY:
{(Bombay North-East); Sir, 1 risz on a
point of order.

MR. SPEAKER: Just a minute. What
s your point of order?

DR. SUBRAMANIAM SWAMY: It
draw your attention to Rule 377. Hav-
ing been exposed to the kind of things
that we are alloweg to raise here
under Rule 377, I would hke to under-
stand from you on what basis you al-
lowed Mr, Raj Narain to bring the
entire party matter on the pretext of
one small Constitutional pnint. What
hag it got to do with RSS or Birlas?

MR. SPEAKER: 1 do not see any
point of order. We have been allow-
ing other comments also,

DR. SUBRAMANIAM SWAMY: It
has nothing to do with 3 matter of ur-
gent public importance.

MR. SPEAKER: So far as ‘ha state-
ment is concerned he may be right or
he may be wrong but he is complaining
about the attitude of the Governcr.
There were large number of passages
even against the Governor which have
nnt been allowed and got deleted.

ot fang g A ;. weEw
agrea, fowx wr fear, fowe fom

APRIL 25, 1079

‘Rule 31T 304

afty fesr WX QR THo ® wgw WA
I A & WA & e fadelt
g

gl A% WAl w7 G faam
T A0 @ ¥ or wer W Y oW
I % Y O T ¥ gHdA wieg
TRTw o TE ww T fean
arfed o

st fawg e s ¢ wenw
gEa, & o gew ¥ e § aw-
ST F{ E | W AQ® #r AW
W9 AZT 9T TEAS FY Y, AW FT
qifafersr ai #1 78t X T @
g

(Shri Vijay Kumar Malhotra then
lejt the House)

0 WETW WETW (W[@EI) AT

fagw T 8, W oa@ w1 dEw
sy fear 2 v 377 ® wwwa 9%
X om ogFw g ! (wANIR)

MR. SPEAKER: Order, Order. 1 an |
on my legs. No statement against L
Bhandari has been made, All that has
been said is that there was a talk bet-
ween him and Mr. Bhandari. '

DR. SUBRAMANIAM SWAMY: §ir,
I draw your attention to Rule 352 para
(v). It says:

“reflect upon the conduct of per
sons in high authority unless the
discussion is based on a substan!ivé
motion drawn Iin proper teims,”

MR. SPEAKER; If he nad made eny |
reflection on Mr. Bhandarj I would cer-
tainly have excluded it. He has mere"
ly said that there was a talk between
him and Mr. Bhandari.

(Interruption)**

DR. SUBRAMANIAM SWAMY: He
ig commenting on the conduct of the
Gnvernor, R
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MR. SPEAKER: So far as Rule 352
is concerned you cannot make any re-
flection on any person in high autho-;
rity. That is the rule. It does not
preclude you from criticising his offi4
clal action. But you caanot attributq
motives. You cannot attrlbute malg
fides.

That is all,

SHRI RANWAR LAL GUFTA
(Delhi Sadar): 1 want to raise a point
of order. Please see Rule 352 and 353.
Kindly see that..

MR. SPEAKER; I have already done
that 1 have given the rule,

SHRI KANWAR LAL GUPTA:
Kindly hear me patiently. I am entitl-
ed to be heard.

W wr fa fag (aomh)
Teqer wErew, qg 9 A 377 HOE
wesA X qg wrAeT Ssmv 97 Py Afeat
¥ ¥aw fgg wwfaaely @ s Q&
AR St gomorg 2 af 4Y |
c o . (vTEEw) L

SHR]I RAJ NARAIN:
point of order.
(Interruption)**

MR. SPEAKER: Don's record any-
thing.

I rise on a

(Interruption) **

MR. SPEAKER: Don't record. Noth-

ing is recorded.

‘What is your point of order, Mr.
‘Gupta?

SHRI KANWAR LAI GUPTA:
Please gee what is given under ‘Ex-
blanation.’ It says:i—

“The words ‘persons in high au-
thority’ mean persons whose con-
duct can only be discussed on & sub-

——— .

**Not recorded.

stantive - motion drawn - in proper
terms under the Constitution or such
other persons whose conduct, in the
opinion of the Speaker, should be dis-
cusseq on a substantive motion
drawn up in terms to be approved
by him.” '

Then I come to Rule 353. It says:—

“No allegation of a defamatory our
incriminatory nature shall be made
by a member against any person un-
less the member has given previous
intimation to the Speakar and also to.
the Minister concerned..” .

MR. SPEAKER: You are reading it
now. I have read it earlier.

SHRI KANWAR LAL GUPTA: ] am
coming to the point. Shri Raj Narainji
is a very good friend of miune. He has
not right to say anything against a
Member who is a Member of the other"
House. To say that the report is un-
true is a reflection on the (Giovernor
himself. If you put up with such
stutements, then, what will be the posi-
tion of this House ?

MR. SPEAKER; Kanwar Lal Gupta,
now you are on a point of order, and
not on a lecture.

SHR] KANWAR LAL GUPTA: Rule
377 is regarding drawing Governmant’s
attention on urgent and important
matters.

MR. SPEAKER: I think you under-
stand the position. Whenever a per-
son of high authority is involved, you
cannot reflect on his conduci, That
does not mean you cannot say that his
decigion is wrong. It is not a reflec-
tion on hig conduet. There have been
at least 3% paragraphs reflecting on
the conduct of several persons. I have-
completely deleted that. 1 have not
allowed that, :

SHRI RAJ NARAIN: 1 risz on &
point of order.. B

MR. SPEAKER; Saying that he had
a talk with Mr. Sunder Singh Bhan-
dari is not a reflection on his charac~
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(Rr. Speaker)

ter. ' Saying that his decision 18 wrong,
is not a reflection on his character. (In-
terruptions). I am on my legs. Now
you please go on, Mr, Raj Narain,

SHRI KANWAR LAL GUPTA: Rule
377 is only in respect of matters of ur-
gent public importance.

MR. SPEAKER: This is an urgent
matter according to him. I don’t
decide.

Mr. Raj Narain, please read your
statement.

You have come up to the last para-
graph.

|
g’“i’
43
|

aA¥
131
-

11
1
i
i1y

14432
19w

MR. SPEAKER: We will now gO
to the next item.

SHRI RAJ NARAIN:
of order,

On a .point

+4+Not recorded.
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A0 wrdar § fe gedrd sar W wqeaw
W aer fr sad § offe g ot wied
i‘ IR '
MR SPEAKER: This is not a point
of order. Do not record.
FINANCE BILL, 1979

MR. SPEAKER: The House will now
take up further consideration of the
following motion moved by Shri
Charan Singh on the 24th April, 1973,
namely:—

“That the Bill to give etfect to the
financial proposals of the Central
Government for the Financial year

1979-80, be taken into consideration.”

Before we proceed further, there
was a suggestion yesterday that we
shoulq sit till 7.00 O'clock today and
tomorrow, otherwise we will not be
able to complete discussion op it by
tomorrow, Is it the pleasure of the
House that we git till 7-00 p.M. today
and tomorrow?

SOME HON. MEMBERS: Yes.

MR. SPEAKER: The House will be
sitting till 7-00 p.M. today and to-
morrow.

Shri Heera Bhal

ot grr wif (avrareT) - wAAT
oeae wgved, § ww fau @l Y ¥
frafrgor st sxgrar 1 &
frazs w2 = a1 fr gury o1 fees
gq faor & o= & forer &7 wavT A1

were wEew, wqy foer ffy &
=i qre @ ¥ fag werer grera 9
& = T war & afem fe Wy 9w
qg STaET @7 AT & f6 Sy srfarE
qa § wizardr o &7 § 7@ <
FTAN GYF T W § B2 Ta4qE 7
femrdt & @ o | el ST
¥ AT UEAT FrwTe ¥ Argarer o
¥ gwery WY SpwaTer WO @A
1 frotr forar o wgt o w1y A
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W T TG 5T X graw ¥ T
¥en ower wORT ¥ famiar
%mﬁﬁmﬁx%mumw
fear 1 gAY qgr wEW &@EA AT A
o gewTe X froin femm 9r SEwY
agi ¥ forer a1 & OF frar | oo
#ETq, ¥H TE ¥ T & A ]
AR & T AE A T F
T WA A AR AT &
arfeart i wY faer & of9w @
TAT | WAL GTHTL Jg TCOTLN AATAAT Y
qg WA T gAT FET | AT A
Y frofg fear & f afeandt ofer &
FTAT FIT AT &FAT &, AT Frorg &
TS I FEHR X qg hEar
fear a1 & agr sw War JC
78 97 foer N1F &1 Aw  wmr St
T4 & 1 forer 18 7 38 O% ofac
Tt & fe fowd frod gu wa &
mifaret gl & qEEE F T 9194
gHifaT g sremew a7 & 7 faed gu
dgal & e & TR A WA STW &
&1 WU YW qIg ¥ I HHE
FFp A EN A et graat &
fawrer #Y awr s gy § a@ A
Y Tl e fre? fat #r Pt @
A ¥ A9 G J4) 8 @67 | X
AT Helt AT ¥ g HAT ATEAT
g o Tromeqr @ 3 O Frof e
AR FEATT 9T FE A GARY W7
A e foraT § T FTROW o I

THNX HT IF qAW ®L N

wfg & vt qaf § oy
T A o o dvyr @ wET T
oy gfcort s enfienfit & forg
W fear aedfeer Praifcr v caT §

e wit o9 whaww wifaredt §,
futr % wft 9¢ 99 sierwe wf.arelt €
R wreerd § a1 wff o vt ool
gy w5d wfewe g qwt § a@ dwwew
formr &, ateramy &, Yreged, srayed,
et §, vt v gfeer qrEEw @
WTHTC T GTTR) IUeT afaw F q@
v wifgy afer St wraml
faadr & IEF wWET 9T IR
wrowt gfeg § & I wvfgd | 3w
¥ far o Wy T@Ew  fawifca
fieqr § 77 A Aw § Afew oyt =
sfewa a1 st st srfa o
§, o srfeanelt oficar & agt 9T wrowr
mmﬁaﬁ w9 T wrfgg Wi
SIF HAA ® THT €T GEE F
A1 iy | wrrew der wrar §—
fir =gt o< faselt & wTHT WIT wewdT
arfy & TaeT M § Awfeat 2 6
wreft g 1 ¥ i ¥ afew § sty
F0Y Y &Y Forgr oram =nfigd s Tt
1 Y TTEST FT T AAT WA
wrfgd | #fce forez ¥ qraTe oTag Y
T ot § fr s wrfrardt ager araT
qT WY |7 TqT A TATEZAE FQ NG
Iaet St fagr arar § st wgd ani
#1 & forr amar § s ot s g
o § JER ff o ¥ war
gt &1 WX wgR A« W,
aTgT araAY Ay & fogr o A f
wrfearfeal & fag wgt samr < angst
fom a¢ I W fear o wF o
¥ oferry & wroer ordenr &
"I 9 W @l W Avefot

WX & smaeqr wolt wrfgn

AW s 8 T gficar § e
Y qfcar £ & wrer sore ol
wreT freomar § o WY waw gy oY
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& it wwx W fircar § we W) Guw
W ot ot § 1 ww e gt ax
g wwrw o feufr Wt ot 8,
VT Y WY 3 a1 mare o &
W oAR R ogem ¥ fe gt
W M omweqr @ ogwet 3
wgt 9X 7Lt * sraear wex fowrd
W1 qre ITwsy fEar AT wifgd Wi
AT T HF  Forar€ qrew Iyeey
firdr o el w1 < gt gy Y Y
TERTAT ST AT § At O TgEET WX
' we foard ¥ e awesy
WTTHY w3X s )

o & ¥ g f v wgan §
fe e & drde anfe w1 s W
fear o § ag aft 9 1970~71 ¥
fraifer fem mr a1 2t Srer w
Ty oY TR A @ € | fawrw
Y afer v 2wd gy Wy & v @ fw
T F1E %) 9y ok 2R Freifka w¥ e
T WY EHz Wilx AT qwEqT
Lo

SHRI HAR] VISHNU XKAMATH
(#ioshangabad): Mr, Speaker, as I rise
to speak on the Finance Bii! which is
the linchpin of the budget proposals
and documernts. I am overhelmed by
& sense of inadequacy of time allottcd
for this important debate. Over the
years I find from the facts and figures
at my disposal that there has been an
erosion of time of total time, allocat-
ed for the budget discussion in the Lok
Sabha, and it is high time now that we
gave serious thought to this - matter,
because the budget session is the most
important and the budget discussion is
the most important for the economy of
the country in the coming months. I
shoulq therefore suggest that in order
to secure more time for discussion of
important matters, the Finance Bill
and the ministries’ demands, we should
see to it, we should try to ensure that
the House does have more iime than

_5,'1'2

it can get at present. Unfortunately,
because of the constraints of the Pro-
visional Collection of Taxes Act and
the copulsory, mandatory provision
there, that there should be only 75
days between the introduction of the
Finance Bill and the passing of the
Finance Bill, all these dificuliics crop
up. I have given notice, I have intro-
duced as a matter of fact a Bill seek-
ing to raise thtat period, the time Let-
ween the introduction and pessing of
the Finance Bill from 75 to 90 days &ard
I do hope within thig year, with the
support of the entire House, including
government’'s support, that Bill will
become law so that next year we will
have a more satisfying giscussion, 1 co
not say just more satisfactory discus-
sion, but a more satisfying ciscussion
on the Budget and the Finance Bill and
connected matters.

‘While I am on that subjeci I should
also like to suggest to the government
to seriously ponder over the necessity
for changing the financial year. The
financial year we have got, April 1 1o
March 31 of the following year has
been tailoreq to the British financial
vear, was tailored by the British re-
gime. It is a hangover of the British
regime; jt gtill persists; after 30 yeurs
of Independence we
hungover.

i MR. SPEAKER: Was it very intoxi-
i cating? Hangover is connected with
i intoxication.

SHR] HARI VISHNU KAMATH:
Those who are in power get intexicat-
ei. There is a saying jn Urdu:

———_ e g

WYX FT "I § qfwd AT
oy e orrert §, s e geaAr @

I am not going into that. You made 2
wise observation and I r:sponded; I
quoted that.. 1 do not know whether I
have satisfled you.

}) MR. SPEAKER: You always satis(y
me, o e

still have that .
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SHRI HAR] VISHNU KAMATH:
Thank you for your appreciation. The

Administrative Reformg Commission of
which the Prime Minister war the first
distinguisheq chairman, and 1 a ham-
ble member, a member frox: the then
opposition puarties—the Prime Minister
continued to be the chairmar, till he
was inducted as Deputy Prime Minis-
ter in 1967—that commigs.ca examin-
ed this matter—as far ag my memony
serves, as far as my memory can recol-
lect, changing the financial year. [ do
not know whether we made 5 recom-
mendation. When Mr. Hanumanthaiya
was the chairman, after Shr Morarii
Desai lefi, we referreq to that rmatter
in one of our reports, [ personally
think thaf it ijs high time we changed
the financial year, and we hsd it from
Diwali or round ahout that till the
following Diwall, 1st November or 31st
October and if the budget session com-
menced just before or ofter Dashera
and the discussion goes up to Christ-
mas, I think that would give us a lot
more time than we get at present.
As 1 said outlier, you were also dis-
posed to agree somewhat pot totally.

MR, SPEAKER: I have not said any-
thing for or against.

SHRI HAR] VISHNU KAMATH: A
few days ago you gave a recipe in
Your Bombay and Madras discourses.
1 had suggested that the tot:l time for
the Lok Sabha sessiong shoald te in-
¢icesed from the preseni Ave :u.d haif
or six monias tn sevea months in a
year., The Prime Minist>r al:o in a
letter to my Len. friend, the late Shri
Asaithambi mentioned that the Lok
Sabhg sits .4 pesent for sevan months
in the year. I go not know wh:efrom
he got that information, I have gove
through all the records fo; the laet 27
Years since 1852. I have got facts and
quma The Lok Sabha never sat be-

yund 6-1/2 mo=tks, that too in ona or
tWo years—I am not talk'ng of the
workin; days but the total duration of
the sessions. .Except for one or two
Years when it was 6-1/2 months, other-
Wise, it was only § months, and even
5172 mtha in some years. That is

not fair to Parliament ang to the peo-
ple of this country. This great Sabhs,
the Lok Sabha of the largest demo-
cracy on earth, elected directly ty ¢s0
nillion people must do j.stice tn the
netional problems and 1o f{he people
who have sent ug here. 1 would se:i-
ously plead with the Government that
they should think over this matter anf.
first increase the total tirne allotted for
the sessions from 6 mowuths or 5-1/2
months to 7 months in a vear, and the
financial year also shouii be changed
817 as to subserve the needs and re-

quirements of our country. Soon atter
the monsoon it would ke Lelter to
heve the budget session when the

khaurif crop comeg in. When | raised
this matter in the Constituent Assem-
L1y with regard to the fotal number of
sessions an¢ the duration of the ses-
sions—] had moved an amwoadment olso
that there shouli be a constitutional
provision for at least three sessions
every year not only for Lok Sabha
but for gll the State legislatures— Dr.
bedkar was perhaps ve'y optimistic—I
was not so optimistic as he was—and
he cbserved at that time, “I appreciate
Mr. Kamath's amendment. But | per-
sonally would 1like to tell him that
tkere will be so mucn bus‘ness bhefore
the Houses of Parliament and State
legislatures th»t they will require to
have more than thrre gess.ons in a
year”. If he were living today he
wiuld see how some of the State le-
g.:'atures behavi—one buizet gession,
a one-week sessian ai'er thut, g one-
cay session, as [ rimember in Hary-
Ena. .,

SHRI VAYALAR RAVI (Chiraym-
iil): In U.P, there is not even the bud-

_ get session!

SHR] HARI VISHN!T" KAMATH: I
think the Constitution should be
amended if need be ty provide for

thiee sesslons a ycar fo- State legisla-
tures. Here in Parliament the total
duration of the sessions should be 7
months in a year, and lhe Anancial
year should be changed from ist April-—
31st March to 1st October—S30th Sep-
tember. The Governme.t may consi-
der this matter. The duration of the .
period between the introduclion of the
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PFitance Bill 4nd the passing ol the
Finance Bill should'be raised from 75
to 90 days so as to prov'de fur g fuller
discussion in the House.

'THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
TISH AGARWAL): | agree with vou.

SHRI HARI VISHNI! EKAMATH:
Skri Satish Agarwal 1eferred to it
yesterday. He indicated his implicit
support for that and I hope he will
convert his colleagues in the Cabinet.
I am sure that with his persuasive
powers, he will be able to rersuade his
‘colleagues.

MR. SPEAKER: You have already
tzken 10 minutes on prelimiraries,

SHRI HARI VISHNU KAMATH:
Kindly give me a few more minutes. 1
have not spoken on many M:in.stries. I
have got some points to make. Uf yru
w.sh, I will just make th2 prints and
rot speak at all.

KR. SPEAKER: It will be better is

¢,y that.

SHHR] HAR] VISHNU KAMATH:
But it will be rather blao: and dull, it
I make the points witnout embel:sh-
ing them,

The senior Deputy Prime Minister...

SHRI VASANT SATHE (Akola):
What does he mcan by Senior? There
1s no senlor or jumior Diputy Prime
Minister,

- SHRI HARI VISHNU KAMATH: It
is a statement of "act, I think Le-ause
he is No. 2 in th: Cabinct

MR. SPEAKFR: If you go on the
peripheries, there will be no time left.

SHR] HARI VISHNU KAMATH: If
there are two, I would like to refer to
one as senior. ..

MR. SPEAKER: That is nct the su!-
Ject of discussion now. _

_'SHRI HARI VISEN! KAMATH; If
they ate equal, one is'h™"fe equial than
the dthert

MR, SPEAKER: 1 W.ve no objec-
tion, but 1 havé to 1ig the bell in
another two or thiee funu‘vs!

SHR] VASANT SATHE: Csll A and
E.

SHR] HARI VISHNJ KAMATH; 1t
you prefer that, I would leave it t) you,

The senior Depily Primg Min:ster
and Finance Minister wanteq 10 have
a break with the past and he has tried
his best to go forward on that path, I
would like to invi‘e his attertion—-he
is not here, but his able deputies are
here; I would daw his attention
through his depaties; depuly in the
sonse one who deputises for him...

AN HON. MEMBER: Junior Minister
or Minister of Staite

MR. SPEAKER:
over words.

et us not quurrel

SHRI HAR[ VISHNU KAMATI I
&rr. not quarrelling; they are quarrel-
Ing; so0, T have t, respond.

On the 22nd of July, 1977, the new
Finance Minister, the thea Home Min-
ister, who was »hys cally more robust.
more vigorous at that time—I hope he
will once again Lecome ropust and
vigorous, I am sure, by God’s grace he
will become as rcbust as he was then
~at that time, on ti2 22n4 cf July, he
made a very brief sps::h with regard
to my Resolution on the Emergency,
pledging this House and the Covern-
ment; you were in the Chuir and yuul
may also remember the walk ocut ity
SGme members. .

MR. SPEAKER: My eye: are always
on the watch,

SHRI HARI VISHNU KAMATH:
Thete he refétred to the socio-economic
revolution. I am not reading ohe part
of the revolution, because 'it may be
objectionable 'to ‘some members on the
Other side, whére I have talked about

‘Shtimiati Indira Gandh{ and her ‘ging.

Bhri Charein ‘Sindh, st that time Home

- Minister, accepted the {Resolution ' in
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its entirety, He said on behalf of the
Governmient—these are his very
words

“I have nothing much to say
because I accepi the Resolution
moved by Shri Kamath in its en-
tirety. There is no question of a
reply from me. Only 1 have some
difficulty about the amendments, I
think the amendments are not neces-
sary. If my {friends on this side
agree with me, I request them to
pass the Resolution as it stands.”

The relevant portion of the Resolu-
tion, the last part, reads:

“and solemnly pledges its earnest
endeavour for the speedy accom-
plishment, in close co-operation with
the people and by peaceful legiti-
mate methods, of a socio-economic
revolution, illumined by democratic
standards, vivified by socialist ideals,
and firmly founded on moral and
spiritual values, for which Lokmanya
Tilak, Mahatma Gandhi and Netaji

Subhas Chandra Bose suffered and
sacrificed, lived and died, and for
which Lok Nayak Jayaprakash
Narayan™

—may he live long—

“three years ago, called the nation
to battle.”

Now ihe Finance Minister has got a
golden opportunity to accomplish the
socio-economic revolution,

MR. SPEAKER: You have taken 15
minutes, 1 will give you 5§ more
minuteg for your very valuable con-
tribution.

SHRI HARI VISHNU KAMATH: I
will require another ten minutes time
8o that I can at least mention the
points,

The loéto-ecdnc;#jc rfwoluﬁon.“.
~ SHR1 VASANT SATHE: You spell

out the ‘Socic-economic révolution.

318
HRI HARI VISHNU KAMATH: I
will do it. o

MR. SPEAKER: Why do you fall in
his {rap?

SHRI HARI VISHNU KAMATH: I
will not fall in any body’'s trap,

MR. SPEAKER: Young men are
alwayg troublesome.

13 hrs,

[Surr N. K. SHEJWALKAR in the Chair]

SHRI HARI VISHNU KAMATH:
Mr. Chairman_ I shall be brief, concise
and precise, try to be; because, it is a
very vast canvas. I do not know what
to do; I am at a loss; you please give
some light and guidance to me. There
are so many points, I have to curtail
them or gloss them over,

Now, Sir, the blue-print, or outline,
may 1 say, of the socio-economic re-
volution was given in the election
manifesto of Janata Party in the Lok
Sabha election of 1977. I am glad, Sir,
and the House js proud, and I am sure
the country is proud, of the achieve-
ments of the Janata Government dur-
ing the first year of its regime, of its
rule, The political charter was com-
pletely accomplished and fulfilled, I
mean al! that was specified in the poli-
tical charter of the manifesto. Now,
{he social charter and the economic
charter have yet to be implemented,
and I will not tire the patience of the
House by reading in entenso, in detail,
the items listed in those iwo charters.
But. Sir, I am sorry fo say that the
main thrust of socio-economic. revolu-
tion, that is to say, the land reforms:
and the employment problem or un-
eftiployment problem, are still gtaring
us in the face, and have not been
achieved. The law and order problem
is also there and probably no revolt-
tion can be achieved with a difficult
law and order situation. To that
extent 1t is xiecessary, but the States
are empowered 'undér the Constitution,

‘and 1t is difficult perhaps for ‘the Gov-
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ernment to direct the States to do the
needful. But, Sir, the Central Govern-
ment can put the law and order situa-
tion in order, improve it in their own
Union Territories,

AN HON. MEMBER: Goa?

SHRI HARI VISHNU XAMATH:
Goa, Delhi and everywhere—and set
an example to the States,

Having said that, I would say that
there is a question of priorities, I am
racing against time. On the question
of priorities, I nowhere find here in the
social charter or economic charter any
reference to the implementation of
prohibition. I am all for prohibition
in principle, and I hope that all the
world may go prohibitionist, stop
drinking. but, Sir, to my mind this is
a question of inverted priority. Pro-
hibition should come, but whether it
should come today, tomorrow or day
after is the question. Today what is
Jimportant is land reforms, cottage in-
dustries and employment problem,
then the price situation and the law
and order situation. These are far
more important than prohibition. As
a matter of fact, to my mind what a
person eats or drinks is his own busi-
ness so long as he does not become a
nuisance to other people, and he does
not do it at the cost of his family and
his dependants. Otherwise, what he
does is his own business absolutely.
I don't ask what my friend, Mr. Ravi
drinks in the morning or I don't know
what Mr. Sathe does or my colleagues
do here. I do mnot want to, and I
should nof,

SHRI VAYALAR RAVI: Toddy is
very good in Kerala,

SHRI HARI VISHNU KAMATH:
Yes. And therefore, Sir, ‘what does
our Constitution has to say? Article
47 is invoked for the implementation
of prohibition policy. What does that
say? It says:

.. .the State shall endeavour to
brins about the prOhibitlon of the
. consumption except for medicinal
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purposes of intoxication drinks
‘What may intoxicate me, Sir, may not
intoxicate you or Mr. Mavahnkar.

‘.\...and of drinks which are in-
jurious to health.”

I am sorry that the Supreme
Court—there is charas and bhang and
all that, I do not know whether they
are also prohibited, they should be
prohibited, if they are injurious to
health. 1 do not know whether the
Supreme Court has given a flnal ver-
dict or interpretation of this as they
have done already on the Ariicle re-
lating to ban on cow-slaughter, The
Supreme Court, I wish, in some case
referred to them gave an interpreta-
tion of this Article—what exactly is
indicated by ‘intoxicating drinks and
drugs injurious to health’. And it
drugs injurious to health are referred
to here, what about smoking also?
Smoking should also be prohibited.
Smoking is more ipjurious also to the
person near the smoker. Suppose Mr.
Kodiyan is smoking—he does not
smoke, I know—and I sit by his side,
il is injurious to me also, but if he
drinks and I sit by his side, it is not
injurious to me at all. Therefore, I
would like to have a clear interpreta-
tion of this matter.

Two more matters, and I have done.
One is Panchayati Raj in consonance
with article 40 of the Constitution—it
has been a long-neglected article—
which says:

“The State sghall take steps to
organise village panchayats and
endow them with such powers and
authority as may be necessary to
enable them to function as units of
self-government.”

The report has been submitted by Shri

'Asoka Mehta and the senior Home

Minister the other day replied to my
question saying that it has been re-
ferred to the State Governments,
but it appears are dithering and dilly-
dallying, I will not say shilly-shally-



321 Finance Bill, 1979 VAISAKHA 6, 1901 (SAKA) Finance Bill, 1879

ing. So, I hope the Constitution will
be amended some time to provide for
this new set-up from gram raj to the
kendra, Delhi raj, the Centre, and you
have five Lists it necessary—the Union
List, the State List, the District List,
the Block List and the Panchayat List,
for financial and administrative

pawers,

Then there is the question of the
administration. Unless corruption is
eradicated, no  economic revolution,
no rural revolution, no real change
¢un be brought about. No radical
change can be brought about uniess
the administration is made efficient
angd mcorruptible. You cannot tolaiiy
gradicate corruption, Nowhere i the
world has it been done, human nature
being what it is, you are likely to face
it, it cannot be completely eliminated,
Bu! you can minimise it. I hope Gov-
ernment  will seriously address itself
to this iask, The Lokpal Biil has been
pend:ng for a long t{ime. During the
now extenguished regime of Shrimati
Intirn Gandhi it lapsed twice, but at
least we hope to get it passed in this
session, so that a major step towards
{he eradication of corruption will have
becn taken.

One more point and T have done—
a small point which I will develop on
some other occasion. There has been
talk of nationalisation. Nationalisa-
tion has very often mcant government-
alisation, it should be real socialisa-
tion, but it has meant only govern-
mentalisation and bureaucratisation,

Tregdvaseer @Y, AT FIU AT
AT | gAGETY ARl ger |

1t has become sarkarikaran and afsari-
karan. That is why it has not shown
good results all these years, as the
reports make out., The Prime Minis-
ter, if I remember aright, recently
told gome public undertakings confer-
ence. he made a speech asking them
to show results or get out. That is
how the press has reported. I am
glad he has taken this attitude. Other-
wise, 1 am afraid, they would become
undertakers of the couniry and not
undertakings. I do hope they will gear
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up their machinery snd show better
performance in the coming years.

The press and public reiations of
the Government should be improved.
Achievements tend to be played down,
while failures, party bickerings and
in-fighting in the party tend to be
played up in the press and the other
media. The senior Deputy Prime Min-
ister described himself as a farmer’s
son, He said he was not a farmer,
but a farmer's son. He is g chip of
the old block, as it is called. The
son ig better than the father some-
times. So, a farmer's son may be
better than the farmer father. But
there are farmers and farmers as you
are aware, big farmers, chhota far-
mers, medium farmers, majhle far-

- mers, sanjhle farmers. I do not know,

to which cawegory the Finance Minis-
ter belongs. He has been a good far-
mer. [ do hope that in India, it being
a vast rurai country, during his re-
gime. there will be a better deal! for
all farmers, big, small] and medium
and not for one category of farmers
alone. All parts of the couniry should
be linked as an organism, they should
be integrated. There should be no
conflict het'ween the rural and urban
areas. They shou!d be linked toge-
ther to subserve the national economy.

One last word, The Finance Minis-
fer—he has been a very able adminis-
trator--is new as Finance Minister at
the Centre. I am sorry to say that
the bureaucracy, which is ruling the
roost in many Ministries also, do not
just like some Ministers, implement
the directives of the Parliament and
the resolutions of the Parliament in
the spirit and the letter in which they
have bheen adopted. The attitude and
style of the administrators to general
work and performance could be summ-
ed up as follows, briefly—I hope that
fuits the picture, the administrative

scene today—
“If you can, don’t move;

If you must, move slowly;
Il pushed, move in circles;
If cornored, appoint a Committee.”

I do hope and trust that the Minis-
ter will not get trapped in this
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Chakravyuha of administration. He is
not an Abhimanyu. He is a tried
warrier. He. is not a young Abhi-
manyu or an amateur Abhimanyu, He
will have to come out of ithis adminis-
trative jungle. Even Pandit Jawahar-
lal Nehru once referred 1o the ad-
ministrative jungle. Referring to the
lowest class employees, he said: “When
I became Prime Minister, there were
6.000 chaprasis and now there are
18,000, We must do something about
it At that time, I was not in the
Ruling Party, I wag in the Opposition.
I pleaded with him and said:

“What do you mean by ‘we must
do someihing about it'? Why not
you do something about it? You
are now in the Government and vou
must do something in the matter.”

1 do hope that in the coming months,
the economy will brighten itself and
we have to watch the situaflion as
regards the tax proposals; whether
they will really narrow the dispari-
ties and ali that. will have to Le seen
at the end of the year. We cannot
judge anything just now. This is the
first budget of the Finance Minister
and 1 wish him good luck not merely
good luck but also good cooperation
from his colleagues, from the people
in the accomplishment of a socio-eco-
nomic revolution to which he pledged
himself, the Governmeni, the Lok
Sabha and the nation on the 22nd
July, 1977.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Chairman, Sir, the Finance
Bill that has been placed before usg is
a constitutional obligation on the part
of the Government. Yet it provides an
opportunity to the members to draw
the attention of the Minister to various
economic aspects so that ultimately
witdom prevails, Here, making the
Budget Speech, the Finance Minister—
I should call him, the Deputy Prime
Minister—made a proud declaration
that it is 5 farmers-orienteq Budget.
And that he is giving a new look to
the Indian economy.

So far as the Indian economy is con-
cerned, I cannot find anything new
in it. He said about the up lift of the
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farmers, I believe, the hon. Minister,
Mr, Satish Agarwal, will agree with
me as an educated person and thinking
that he knows, therg was a man called
Mr, S, K. Dey from his State of Rajas-
than who once upon a time became a
Minister here. May I ask him what wag
the role played by Mr. Dey in the
Indian Parliament? If you go through
ihe whole history since Independence
of thi; country, starting from the First
Five Year Plan to the Fifth Five Year
Plan, it can be seen that the Congress
Government had given not ©only due
attention but the entire plannig orien-
ted towards the development of egri-
culture and thus the villages, That is
why the Community Development
Scheme had been initiated by the Cun-
gress Government and g separate
Ministry was vconstituted by Mr.
Jawaharla] Nehru for the Community
Development Mr. S, K. Dev  was a
Minister in-charge of the Cemmunity
Develonment, 1 believe, Mr, Kamath
was himself a Member of Parliament
in those days. With all his political
prejudices against the Congres: Party,
he can’t say that the Congress Govern-
ment hag completely neglected rural
development or community  develop-
ment. 1 think, it is an unfair charge,
an uncharitahle charge, which was
made against the Congress Govern-
ment.

I would like io gquote some figures
here for the information of the House.
There are iwo aspects. One is, how
many villages are there in the coun-
try and the other is, what is the popu-
lation, There are 5,75 lakh villages.
Out of these 5.75 lakh villages, 3.1 lakh
villages are having a population of less
thap 500. When you speak of villages,
you cannot ignore the population; you
cannot ignore the topography of this
country and the scattered villages. A
population of 500 means 100 or 80
families. They are scattered all over
the country. It is only 6,333 villages,
as in 1974, with a population of 5000
or more. When you speak of villages,
it is easy to say that there are 5.75
lakh villages. But what is the popu-
lation of these villages? You cannot
ignore the fact that the population has
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jncreased rapidly when you think of
Indian economy and the National
growth, If you ignore these facts if
you are not linking the national growth
with the rise in population in the last
.30 years, I can only say it is a mere
ignorance.

I must draw your atlention to the
population figures, In 1851, the popu-
lation was 361 million; in 1961, it was
439 million and in 1971, it was 548
million and in 1976, it was 600 million,
When sou calculate the per capita
income or the national growth, can
you ignore thig fact also. I heard Mr.
George Fernandeg with all his voca-
bulary and demagogy abusing the
Congress Government, saying that in
the Jast 30 yeavs, they did nothing.
There was the Community Develcp-
ment Scheme enunciated by the Cong-
ress Government. I heard 3 member
from the Janata Party abusing the
Congres: Government, saying that the
Congress Government  jgnored the
rural areag while formulating the Five
Year Plans, Isit-fair? there was a sepa-
rate Department of the Community
Development, There were the Com-
munity Development Blocks, —which
divided the country into blocks for
Development. In my State of Kerala,
a block means almost an Assembly
segment, There are gram sewaks,
gram gowikas, block development
officers, etc. and the entire planning
has been based on that. A block covers
rural arcas und the planning has been
done at the block level taking into
account the needs of the block con-
cerned. The block development means
the development of rural areas and
the rural arcas mean rura] population,
I was not o Member of Parliament in
those days. Mr, Morarji Desai was the
Finance Minister. Except a few, many
of them were party to the Community
Development Scheme, Many members
of the Janta Party should be proud of
what they have done, I am not abus-
ing them because they are in the Janta
Party, They were in the Congress
Party once upon 8 time, Of course,
some of them were in the RSS, That
ig g fact, 1f Mr, Charan Singh claims
that this is the only Budget, the only

attempt towards rural development,.
he is accusing himself because he was.
a Congressman, He was the first defec-
tor in the country; in 1967 he defected
to become the Chief Minister, It may
be his political game; I do not want to:
blame him for that, But he was the
first defector. The ulcer of defection
was injected into the Indian politics
first in U, P, in 1967 when he lost the:
leadership to Mr. C. B, Gupta; then he
defected and became the Chief Minis-
ter. Till that time he was a Congress-
map in U, P,; he waz a Minister. If it
15 said that from 1947 to 1967 for 20
years, the Congress Government
ignored the rural population then that
means, that Mr, Charan Singh was
also responzible for it, Mr, Morarji
Desai was also responsible for it; all
those who were in the Congress then
were responsible for jt, But I am not
prepared, for a moment to point and
accuiing finger at them and say that
they commitied a crime because no
crime was committed. Pandit Jawa-
harla] Nehru was one of the greatest
leaders of the Indian politics, he was
one of the greatest administrators
that we have ever seen, hec was
one of the revolutionaries that
India has produced; he understood
the Indian problems, the problems of
the rural population, and he wag in-
strumenta) to framing the Five-Year
Plan giving top priority to community
development  which  means rural
development, I can quote the figures
here. But I do not know how muchr
time yvou are giving me.

Anyway, the point of populationy
has been raised because you
cannot ignore that fact. May I
ask a simple question of Mr. Agarwal?
Do you think that you came to:
power because you posed economic
question to the people? No. Don’t:
think that people are fools. Yoy had
only one slogan,Nasbandi and Emer--
gency. Nothing more. You look at the
speeches that many of the Janta Party
members made during election, Still
you want to cash in on Nasbandi and’
Emergency from your political banks,
but you are bankrupt now. So, you had
only one slogan then Did you have;
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during your election can:paign, any
«economic slogan to say unar the Con-
Bress Government had failed o the
«€coixomic front? You had only
“Nasbandi’ and Emergency. Now what
s happening today? You are also do-
.ing the same thing. I do not want to
waste my time on Nasbandi. The Janta
Government is al:y taking into account
1he threat of population growth and is
Arying to contro} it, You have only

changed the rame from ‘Family Plan- .

ming' to ‘Family Welfare’, You have
only changed the name without any
substance, It is a ridiculous thing.
This ig all hypocrisy,

Last time, Mr. George Fernandes,
-with his demagogic utterances on the
floor of the House :aiq that the Con-
Bress Government had made 5,000
foreign  coliaborations but  their
Government had cleared only 300
coilaborations jn a year. If, i 30
years, the Congress Government had
made 5,000 foreign coilaboration:, it
works out, on an average, 150 y4 vear,
and the Janala Gvernment has made
300 collaborations in a wvear! 1 can
understand if vou had reduced ‘he
number. But you have not reduced
it; you have increasei it., The
same Congress Government, which
entered into foreign collaborations,
introduced the FERA in this coun-
‘try making 40 per cent limitation
of foreign ownership, I can understand
if Mr. Agarwa) introduces g Bill re-
ducing it further to 20 per cent and
takes pride on that account, But you
have not done jt. Then what right have
you to criticise the Congress Govern-
ment's performance in 30 years? Mr.
Fernandes says that he will go for any
technology available anywhere in the
-world for this country. In 1947,
can you enlighten us, Mr, Agarwal,
-whether there was enough technology
in this country? What king of tech-
nology we had in 19477 We had no
technology. Naturally the Congress
‘Government had no other option
‘but to go jn for foreign tech-
nology. That is how the whole
progress has been made. I can come
‘40 our achievements one by one, but
‘T do not have much time. I wil] only
«come i3 the agricultural front, Many
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of the hon. Members; coming from
other States also know about the agri-
cultural development, the development
in food pivduction. In my State there
are irrigation projects and hydro-
electric projects, The other Stateg are
also having these projects, I am not
claiming, tor a moment, that every-
thing was perfect. But look at the
whoie investment which was muade for
agriculture in  the First  Second,
Third and Forth Five-Year Plans. The
food production in this country, in
those days, was very much less, it was
being rationed, und we were depend-
ing on PL-480 supplies. Mr. Krishna
Menon, who wa; criticised by the RSS
and other reactionaries in this
country, had always opposed PL-140.
Shri Krishng Menon alwayg took up
the position that PL-480 would do
harm not only to the development of
india but will also harm the Indian
farmers, He wanteq that the farmers
should come out with vigour to pro-
duce more and more foodgrain: All
the time he felt that if we depended
on PL-480 what would happen to our
country later? So.we should completc-
ly stop not only PL-480 Funds but we
should completely stop the import
of foodgrains. The food production
hag gone up and we are now
in surplus, It has egone un  to
110 million tonne- in 1976, Wity water
and fertilisers the production has Eone
up. If foog production bhas gone up,
it i due to rains and if it haq gone
down Shri Bhattacharyy woulg tloke
to azitation and abuse the Congress
Government. This is the double stan-
card,

Sir, the food production has gone
up thercafter. We are self-sulfizient
now. I have no hesitation {o pay =2
compliment to the Indian Council of
Agricultural Research which had in-
vented , variety of seeds, It iy really
a great achievement of the Indian
Scienti-ts which is a contributinn' to-
wards food production, We have given
water_ fertilisers and that is why the
productivity has gone up, This is the
achjevement in science and techno-
logy which the Congress Government
has given to the country. You will
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be zurprised to know that in 1851 or
s0 on.y 47 million rupees were spent;
in 1972—74 it has gone up to 2,500
million rupees for the developmaoent of
science ang technology, What has
happenegd in agriculture? Now you are
in a vomiortable position on the agri-
cultura] front, 1 remember wn the
floor of the House Mr, Filoo Mody
was accusing the Congre s Govern-
ment and condemned for its failure to
contain the abundance of production.
Funjab is now producing not only
wheat pbut also rice, Now they have
Lone to ~uch a stage that schavis and
other institutions have been given
holiday becau ¢ there ig no storage
space to storp the foodgrains, With
ail thy infrastructure provideg by the
Congress Government the production
ba: gone up to 126 million tunneg to-
dav. it i1s not because of the Janatla
Covernment's coming to power, Can
vou imagine so much of infrastruc-
ture being provided? Why then you
g0 opn accusing the Congress Govern-
ment al] the time?

Sir, I remember jn my school days
! got g slip from the school when I
wayg studyving in IV or V standard in
order to get a piece of cloth and kero-
:ene. It wa. over, Now after thirty
vears, Congress rule in two vears’ of
Janata rule, the people have to stand
in queue for getting kerosene. Not only
that, Evep the vehicleg have to gtund
in queue to get diesel oil, 1t was 1he
Congress Government which could
contribute to the production of the
onc-third requirements of o0il of this
~ountry. It has now gone up to 40
per cent of crude production in Gau-
hati, Assam as well as in Bombaoy-
High, Can you deny that thiz was
due tp Congress rule? Now you are
rationing kerosene. The reason behind
this you may say, is the politi-
cal turmoil in Yran, Even the Ameri-
cans said that there was no cil in
India. But the Soviet Uniop said that
there was oil available in India in
Asgam, -

Congreg; Government's achievement
was in finding oil in Bombay High
and in Assam., Otherwise, T do not
know what the Janatg Government
Would do, Even the small turmwil in
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I;aix made the Janaty Government
n..p'e ¢ and people have to stand in
qu. .. 1«0y tneir kerosene, They are
La...i taig counl/y back to the 1949
po ition. They are claiming many
things, But, you cannot give kero-
sene to the people, That is because
of the turmoil in fran? Why ¥o on
abusing the Congress Government?

Coming to budget I have a lot of
things to talk, after hearng the
speeches of the hon, Members aous-
ing the Congress Government. 1 am
proud of my veng a Congreisman ane
thirtv  vears of (Congress rule, The
Congress regime contributed h ghly io
Science and Technology. You expect to
spen:! money in Khadi and Village in-
dustries now. That is becaute the Lon-
gress regime spent money alreacy fer
other things. So. Sir, I am porud of my
party.

Sir. Mr. Bhatlachrya and his paviy”
always indulge in destructive activit-
jes The agitations in the public =& lor
as weil as the private sector ruined
this rouniry. Thueir polcy is to have
agilatiop for the sake of agitalion Mir.
George Fernandes once said that 453
will bring ahout a railway strike on
the guestion of Le s thus resulting in
fall of the Congress government. Now,
he is there in the government for the
laust two years put he has not hieet
able to pay bonus to the railway men.
S:ir. he mude this demand of berus
when the railways were running st &
loss and now when the raiways are
running at a profit they have not Leen
able to pay bonus to the railwaymen.

MR. CHAIRMAN: Please conclude.

SHRI VAYALAR RAVI: Lastly,
word about the economic pelicy. You
are trying to tamper w.th the Indiam
economic system. That will prove very
disastrous. You may remember, Mr.
Agarwsl. we criticised your gold pclicy.
Now, an ordinary citizen cannot get
his dgughter married. Sir, 1 know of
Kerala there is demand cof ien to twen-
ty Sovereigns in each case of matriage
and a Sovereign costs one thousand
rupess. You have failed in your poli-
cies one by one. The results will be
disastrous if you tamper with the
economic system without a proper pee-
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spective of socio-economic goal, We are
sitting on a voicano, So, I appeal to
the Minister to have a realistic econo-
.mic policy.

_ Sir, IDBI has become an institutions
-of corrupt.en. I find only the relatives
.of some of the Direciors of the JDBI
are being appointed in different insti-
tutiong to. represent IDBI, Many
-cases have come in the court. Even
the government of Tamil Nadu {cok
-exceplion to the appointment #f a
Managing Director to a firm in Madras.
He was related to the Execulive
Director of the IDBI. I do not wani to
name him but his name you know is
Mr. Punja. Five of his relatives have
been appointed as Director or Mangging
Direclors lo varicus firms. 1s 1DBI1
meant for appointment of relatives of
IDBI directors?

MR. CHAIRMAN:
‘now.

SHRI VAYALAR RAVI: I am con-
cluding in a minute or so, Then, Sir,
When Janata government came in
power they removed some of the offi-
cerg in the banking institutions but, I
find they have come back from the
backdoor. The former Chairman of
the IDBI who was removed becaase cf
his alliance with the caucus has mana-
ged through the Industrial Finanue
Corporation to become the Chairman
of Sylvania Lamps through the back-
door. Although you removed ‘he old
cauct s people, vet 1 fing they are
again operating the banking institi-
tions. Those are bad people. They
should not be allowed to be there.

Lastly, a word about match indus-
try. The matches are now beinz sold
at twenty paise each but according to
your taxalion proposals it ccmes to
seventeen paise, Due to coinage diffi-
culty this three paise is going to the
‘trader. So, when you were calculaling
your tax proposals you should have
arranged in such a way that it sfould
come to fifteen paise.

For the last many years the organis-
ed sector, WIMCO has not increased
the production. The demand for
matches is increasing every day in
the country. So, the cottage indus-
trieg must take up more and more of
production, They must be able to

Please conclude
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cope up with the demand. We must
encourage the cotlage industries
which do only ten per cent now. 50
to 60 per cent of the production is
concentrated only with one family in
Sivakasi. They are taking miore
money under your taxalion system
also. So, you must consider this
problem in al] seriousness. A little
more concession should be given to
this gector to fix the price of these
matches at 15 paise. I request Shri
Agarwalji to consider all the points
which I have raised and I also request
him to advise their Janata Members
not unnecessarily to abuse the Prime
Minister, Shri Morarji Desai, who had
ruled this country under the Congress
regime for quite some time. With
these words 1 conclude.
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SHRI SUSHIL KUMAR DHARA
(Tamluk): This is the first time that
I am taking part in the debate on the
Finance Bill and therefore there is a
possibility that I may commit mis-
takes. To thig Finance Bill I should
give my all out support and I am
giving it. In its election manifesto of
1977, the Janata party declared that
in the economic sphere the Janata
party will give primacy to agricul-
ture and rural reconstruction and it
will continue to be the base of our
planning ang development. What the
Janata government have done in the
last two years, I do not like to men-
tion. But in this budget at least the
Finance Minister and the finance
ministry has rightly taken up this
particular point, primacy to agricul
ture, Due to that the entire budge!
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has been very much rural oriented.
Anyone who knows that will not say
that iv is a kulak's budget; it is notat
all a kulak's budget. It is a budget
for the farmers’ benefit and for the
benefit of the smal] industries, poor
people and weaker sections. Let me
quote some remarks which were pub-
lished in the ‘Commerce of Bombay
on 3-3-1979, just three days after the
budget was presented here:

“Mr, Charan Singh had made a
significant shift in the budgetary
strategy in three directions, a
strategy which, if pushed further
may have the potential of far-
reaching consequences, First, he has
taxed capital-intensive urban orient_
ed production and has given relief
1, emp!oyment-intensive production
in the deceniralised sector. Second,
he has given massive relief to agri-
culturists who have adopted modern
methods of {arm production. Third,
he has laid specia] emphasis on in-
creased produetion and employment
in contrast to investment. If this
budgetarv sirategy is implemented
more vigorously the imbalance bet-
ween urban and rural areas may
be rectified over a decade.”

Now it is the question of implementa-
tion. Certainly the budget itself and
its implementation are twg different
things. There may be a big gap bet-
ween these two. For the last 32 years.
we have seen many good budgets, but
in the case of implementation there
had been a very big gap. So our
country has been made poorer and
poorer, As a result of that, the per-
centage of people under poverty level
hag risen to more than 70 per cent. I
will reag another comment:

“Entrepreneurs and the middle
class in the urban areas must un-
derstand tHat they are no more than
the branches of the iree of the
Indian economy. If the rural roots
of the tree continue to remain
starved for decades, the tree will
withey way. The recent crises of
the economy could be traced to this

relative neglect of rurai areas. The
fact that India with a population of

nearly 650 million people has a
market of only 60 million people
should also convince the urban
affluent class that its industries just
cannot prosper with such a small
market of restricted purchasing
power."”

There is no purchasing power with 80
per cent of the population living in
the rural areas. Therefore, our con-
sumer goods and industrial commodi-
ties eannot be sold and industries can.
not prosper, The big industrialists
and affluent people should understand
it. I had talks with some friends in
industry and big commercial houses
very recently after this budget was
presented. They were very much
critical of it and I tried to convince
them calmly saving that they have
earned much and now they should
look after the most poor people who
have been deprived for decades and
who should not be allowed to be de-
prived any more.

In spite of all this, the Finance
Minister hag made very significant
provisions for so many good things.
He has made a provision of Rs. 1488
crores for irrigation and flood control,
Rs. 1811 croreg for agriculture and
rural development and Rs. 254 crores
for special programmes in 2000 out of
3000 blocks, That means, each block
will get at least Rs. 12,70 lakhs. It is
not a small amount. For drinking
water, the Budget has provided Rs. 80
crores. Though we have in our coun-
trv more than 1.60 lakh villages with-
out any drinking water facilitiy, ?ret
this Rs. 80 crores will do something
for those villages. For rural electri-
fication Rs. 285 crores have been pro-
vided. = For Food for Work, Rs. 100
crores have been provided in this
Budget. But here, T have one experi-
ence in our State of West Bengal.
Last year, they got Rs. 1 crore from
the Central Government for Food for
Work, But to my knowledge, mnot
more than Rs. 25 lakh worth of work
has been done. I do not know what
is the fate of the balance amount of
Rs. 75 lakhs. The Finance Ministry
should look into it. Now,. they are
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providing Rs, 100 crores. There will
again be a big gap in implementation,
It should be looked into very care-
fully. When the Centre is giving
grant to the States of such a huge
amount, it shoulq also see that it
should be properiy utilised.

14 hrs.

We have announced categorically
several timeg that there is disparity
in the country. Chaudhary Saheb,
our Finance Miaister, has been fighi-
ing for rembving disparity belween
urbap ang rurai peopie, between rich
and poor and between upper class
and weaker sections. The disparity
should not be maintained or should
not be fostered in our country. But
1 have one experience . In this Bill,
the Government has not made any
provision to remove disparity between
the Government employees angd the
Government undertaking employees,
We have a good numb=- ot un<ertak-
inge and those have their cmployees.
1 shall particularly menticn abeut tle
house rent of the employees of the
Governmmenrt undertakings. On  2lst
June, 1978, the Vice-Chairman of the
Steel Authority of India wrot2 lo the
Chairman, Central Board of Divect
Taxes. In his letter, he mentioned:

“The steel plants of SAIL have
got their own fownships for the bhe-
nefit of their emplovecs. The resi-
dential accommorlation in these town-
ships is allott2d to the employees
both execulives and non-executives
against payment of monthly rent.”

In the third vara he has mentioned:

“Scaleg of pay and allowance of
executives upto the scale of Rs. 2100-
2600 were revised with the approval
of the Government of India and re-
vised scales were introduced with
effect from 1st January, 14975 Ac-
cording to the relevant order, the
house rent recovery from the execu-
tives who have been allotted quar-
ters by the Plants will be at 10 per
cent of the revised pay etc. etc.
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Now those employees haive been asked
to pay the house rent according to the
market rent; by payment I mean that
the.r income will be caiculoted, will be
as.essed, according to the market rent.
Suppose an execul ve is paying Re. 2ul
for his own unfurnished quarter, the
market rent of that quarter will Le
about Rs. 900 per month which
means Rs. 700 jaore per month or Rs.
8.000 per vear. which will be added to
his income and he will have 1o pay
income-tax on that Rs. 8,000 galso, It
would be a very greatl havdun, » on him,
At the same time, in the c.s» of Gov-
ernment servanls 1t is not so5. 1 am
no. saving that the  Government em-
ployees should be harasseqd for that;
my only request is that they should bz
L:eated ot par, because thev arve all em-
ploeyees of the samce  Cove nment,
though not strictly speaking Guvern-
ment servants.

Then, para 4 or that letter reads:

“Ag per the Rules Diameg by the
Government  for allotmen; or  Gov-
ernment quarters to Covermrent ome-
ployees, the rent is determincd as a
percentage oi the  badswe pay (it is
normally 10 rer cent but is lower
in the case of low peid em, lovecs)
or standard rent, whichever 1s lower.
srom the above it wouli be seen
that the same princigle is being (cl-
lowed by the Company.”

The last para reads:

“In view of the foregoing it is re-
questeq that in case of employees of
Corporations / Companies coaming
within the opurview of Income Tax
Ru’e 3(a)(ii) be treatedatparwith
the employees of th? Government for
purposes of determination of the
value of anfurmished resideritial ac-
commodation and no d'stinction be
made between @Government em-

‘ployees and the employees of the said
Pukblic Sector Undertakings/Corpo-
tion/Companies as pay scnles of the
employees of such Corporations/
Companijeg are determined with the
approval of the QGovernment which
also takes with regard to prevailing
wage structure in the Goverament.
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In any case, the perquisite value of
suck ‘furnished accommodation ke
c‘ermined at 10 per cent of the sa-
lary or standard 1ent (zs fixed under
FR 45-A), whichever 1s lower.”

In the Finance Buil] nothing is mentior-
ed about this.

Another point is vegarding convey-
ance. There are flve categories made
under rule 163(e) (ii);

(a) employees nol receiving anv
convevance allowanve (who wmay or
may not be :naintaining a vehicle);

For them a sum of Rs. 2,500 have keer
deducted from Lhe pay when the as-
sessment s made.  Bul, in the case oi
the other four categories, only Rs. 1,000
is deducted. This s a disparity which
should be changed or romoved,

The Choksi Committee has recom-
mended in Chavier V (Pma 1-5.9) that
“the standard  deduetion under sedtion
It(1)y may be caleulated at the uniform
riale of 20 per ceni at all levels of
sulary and the moneay  celng oy
be increased from Rs. 3,500 to Rs.
5,000.” This should be taken up.

Then, in para 63 or Chapter V they
have stated that in the case of an em-
ployee having the use of a4 conveyan- 2,
the limit gver the deduction under sec-
t.on 16(1) should bz raised to Rs 2,500
from the preseat limit of Rs. 1.060.
Further, in the cose of an emplovee
who is in receipt of conveyvance zllow-
ance, the ceiling chould be fixed ot
Rs. 5.000, This 1s the Report of Choks
Committee. So, we should aceept il.
Otfherwise the dispanty would be pre-
vailing.

Another thing 1s, we have 3 deficit
Budget of about Rs. 1.300 croves. We
can tide over the deficit. How? I
would mention a very unpleasant thing
Wwhich may not be relished by muany
beople here But 1 must meniion it.
We have blacx money of about 3s.
10.000 crores.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): He 3aid Rs. 10.000 crores?

In 1970 it was Rs. 2,00 crores and it
is growing at (he rate of Rs, 1.400
crores every year.

SHR] SUSHIL. KUMAR DHARA: Ac-
cording to Wanchoo {omrnittee Report,
it is Rs. 16,000 crores. However, the:e
is black money, It may te more or it
may be less, that is another maiter.
But there is black money. How to get
this money out? Our Finance Miris-
ter or Finance Ministry should give
sume soft-peddiing to the nwners of
black money and give so'ne sympathe-
tic consideration for them «o thal black
money may come oul. During the last
Y0 wvears we have failed to take out
that black money. Rlack llood is very
bad for health, g0 black money is also
very bad for the economi he:lth of
the country., If that iLlock monev can
be taken out and the deficit can he tiea
over. Deficit hudgel meuns price up-
rise. We cannot avoid thatl price up-
rise. So. if we wan: to get that money,
some method shou'q ke found out.  Ac-
cording to me. let the Goverrment take
decision that black rmoney be invested
as premium in the LIC or for the pur-
chate of any cerlificales of any savings
organisation or iinancial savings ovga-
nisation with the avorovil of the Re-
serve Bank. Then that sovine shonld
ge. same rebate in income-lax If thev
invest money in ,ural development, n
irrigation for Jdesaliration nf wafer nr
for any other savial service aclivities
recognised by the Government of India
then that black money may get some
tax relief and Govorsnment  will .ot
take any nenal inzasure  aza nst the
people with black monev, In this way
the bluck money ean come cut and we
mav have more resources for getting
funds Let me reauesi the Ministry to
think over this so that we can tie over
this deficit svstemn which is 11 vogue in
the country for the last 32 years.

With these words, I reques: the Mi-
nistry, through vou, to bear thig in
mind that we have alreuady invested
Rs. 1,500 crores in producing fertilizer,
the installed ~apacity being atout 20
lakhg metric tonnes. But thev are
producing 50 per cent of this, that is,
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10 lakhs metric {onnes a year. We
have 30 crores scres of cultivable 1end.
So, this production of fertiliser is very
insufficient. Only the gober gas plant
can be of great use. By gober gas
plunts we can produce at lezst 0 to
80 crores metric tonnes of manure
every year very easilyv., So. let me re-
quest the Finance Minister through
you to think over the establishment of
gobar gas plants in layrge number
throughout the length ang breadth of
the country.

SHRI JYOTIRMOY BOSU (Djamond
Harbour): This is one of the most un-
usual Budgets, and the aulhors are
either quiet about its clear implica-
tions, or it ijs a part of a plan and
they have produced this Budget 1
am very sorry that it iy amounting
to throwing dust in our eyes in th:
name of revival of the rural sconomy.
Ritua] is inevitable in a capitalist
economy, but you are adding fuel to
the fire and creating an alibi  wita
hollow assuranceg that the impact
will be negligible. The Budget has
earned the name that it is an One Per
Cent Budget.

A PTI survey dated 41th Maorch, i,
says:

“Consumers ail over the couniry
have begun to fcel the pinch as tra-
ders are charging cven more than
what the all-embracmig lev.es war-
rant.”

1 do not know how Mr Zulfiquarallah
will react to fthis news item. Official
figures admit that the rale of
inflation has risen from 2 (o &4 wer
cent and I feel that North Block js not
quite in India, !t 's oulside India, Le-
cause it has no reiation with the rea-
ity that is to he seen in the couniry.
On the one hand, they are zbetting
inflation or crealing inflation, and on
the other hand, they are Lthemselves
directly increasing gprices. Take for
example cement, steel and coal. The
price of cement—] am falking about
the controlled price, not the black mar-
ket rate, which s 300 per cent more—
was Rs. 174 per tonne in 1968 and
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Rs. 412 in 1978, but agair they have
added another Rs. 20 to the controlled
price.

The price of steel bars, which is a
very important item amongst all the
steel products, in 173 was Rs. 1370
per metrie tonne arnd in 1478 it was
Rs. 2220. The present market price, il
you ask me, is Rs. 1,400,

Coal. at the time of nationalisation.
was Rs. 37.50 per metrjr tonne. Now.
although the official rate 15 Re. 64.90.
in Ahmedabad I came {0 know for cer-
tain that a tonne of rmetaliurgical coul
costs as much s Rs. 1.10M0.

The Janata Party maniferto cortains
pre-clection promises.  There is abvevs
a gap between promite and perdorm-
ance. The votars are the people wine
musl be taken for a ride. What did 1t
say?  The gar.wi hatno of 1671 o
the Janata Party’'s monifeste have o
he weiched in the same tmraju. I saia:

A New Economic Pobiev: Social
justive 1s not an ansteact conecpt o -
dicating good milentiong, bul ;5 &
basic philosophy which must Le {rar
siate into action and lead to the
welfare of the muasses on the rrinc
ple of eguality unl prosperily lor
an'n

Very brilliant.

“There cannot be ‘wo souviehes
rich and poor, in which the latler
category is mada lo  subserve the
goalg of elitism, censumerism and
urbanism. The Gandhian values of
‘antyoday’ and austerily must he ac-
cepted and implementeq if ithe vizi-
ous circle of {he poor lwecoming
poorer and the ricw richer is o be
broken. Hence thz Janata Party
affirms..."”

Then it also talks about “End Destitu-
tion in Ten Years" It is a very ueod
vote-catching gadget, but in 1982 you
heve to bring out somc¢ jargan. and
even then you will be hardly able to
bring 90 per cent of your chaps here.

The full employment strategy, pro-
mised of.....,
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SHR1 HARI VISHNU KAMATH: 50
per cent will be good encugh.

SHRI JYOTIRMOY BOSU: I said,
90 per cent will not be able to come.

The present Deputy Prime Minister
and Finance Minister shows concern
for the rural population. But strungely
enougzh, the corporate sector, which is
making unprecedented and fabulous
profits at the cost of the weakest mf-~-
tions of the societly, has been left un-
touched.  Simiarly the  rural  1ieh,
piling money, have not only remained
untot~hed trut huve been given a bhonus.

Now vour Economic  Survev of

7T-78 says (puge 51, para 8.23):

“I'he predemizance of Jow incomes
and poverty in the rural areas should
nol muke us overleok e faet that!
income distribution in rural areas
also in uwneven and that there ate
well ot farmers who da not pay direct
laxes and who rece ve a number of
agricaltural inputs at concessional
prices,  Therefore, wavs should Lo
devised to muke this section also io
centribute its f{uir share to the ex-
cheguer.  Otherwise.  the  countsy
would not be able to move forward
sufliciently fast At the same unmu
care should e taken to ensure that
such taxation does not act as a dis-
mcunl,ve'to higher production.”

What is the cxisting provision for
heiping the rural rich? If you read the
Econcmic Survey of 1978-79. it says
(al page 8):

“Despite these development, nsti-
lutional credit stil! meets less ihun
half the amount of agricultural cre-
dit actually needed. Moreover, a
greater part of such credit goes to the
relatively better off farmers. There-
fore, the share of the small and mar-
ginal farmers which is already 37
ber cent in the direct credit ny
scheduled commereial banks is to be
raised to a.minimum level of 30 per
cent.’ ‘

AT §g, BIAIEY, A WITF
& feraly E{‘ foarr & Q !

I expose these things and you are:
threwing dust in the eyes of others. 1
will now come to how the corvorate
sector, the multinationals are oeing
fattened. 1 will quote one company to
start with viz. the Union Carbidy,
which has got its tentacles all over the
sphere. The profits after tax snd the
net fixed assets of Union Carbide India
Lim:led during the 10 years ended 25th
December are as follows:

1969—PFProfit after tax Rs. 316 Jakhs

1978 —Profit after tax Rs. 504
lakhs.

Net Fixed Assets—1969-—Rs, 1883
lakhs 1978—Rs. 3693 lakhs.

Approvals given by the Reserve Bank
for remittances 1y the Company dur
ing the ten f{inancial vears ending 3lst
March 1978 are as follows:

Dividend—1968-69 : Rs. 28,47,263,

1977-78 : Rs. 1,32,67,800.

On Technieal know-how  accouat,
they kave sent out 50 per cent moce
than what they huve sent out earlier.
The multi-nationais plunder money uu-
abuled and their sphere of activily 1s
mostiv the consumer goods, which aie
high prefit-ylelding and low prioriry
areas. They are producing sub-steng
ard goods and  this Government has
becoms a silent spectator. Take for
example, Hindustan Lever, which deals
in most of the consumer items. The
tolal fatty content in their soap. which
was agroed to be 72 or T4 per cent by
a Committee where a representa'.ve
of the Hindustan Lever, I think, was.
the Chairman or at least a Member,
has been brought dewn to 54 per cent.
This is in regard to the toilet svap,

gfT WM, A1/ FLETAT FT,

® TE Wi gaT Hoag |

only the other day. in Ghaziabad, in
their factory an oil tanker was caugal
with adulterated oil for the manufac-
ture of Dalda Now in this country, if
you are willing to spend money aud
engage the best of lawyers and if you
can move in the ccurt of law I would
not call it a bribery or corruplion in
judiciary. Then you can get out of"
anything. I am not surprised that they -



‘381 Finance Bill, 1979

have been able to get out of it. But
the fact remains that this Company
was caught red-handed in possession ot
adulierated oil for the producticn of
vanaspatli,

Coming to Hindustan Lever; the
profit in 1972-73 was 969.48 lakhs: n
1975-76. it was 1506.92 lukhs and in
the current year, it is much more. |
have been wriling to Parliament tnat
the Parliament Library must have Lhe
latest Annua! Reports and Profit an
Loss Accounts of nrivate sector com.
panies which have the paid-up -apital
of Rs. ! crore or more But it has been
deliveralely ave'ded because we can
not get readily such figures which we
must know.

Tike, for examole, Cigareite Vanu-
facturers, like, India Tobacco Co. Thev
are eroying a total monapo.y  and
middiemen dealing in tobacco had a
windiall proiit of Rs. 60 crores last vear,
I wrote to the Finance Minister tov
mepping up all this w ndial] profit or
force them to reduce the price to bone-
fit the consumer. But nothing was
done hecuuse the India Tohacro Co.
lobby is evervwhere with plent:  of
money and other amenities waiting for
the peaple in  power who can enjoy
themselves wnd  fatten themselves to

fleece the peor farmer and the Joor
consgTer,

In the current Budget there is »n dil
time record taxation and deficit fina»c-
ing of RS 1335 crores. The new tax
imposts amount to Rs. 665 crores ana
in the next four years, these wii,
amount 1o Rs 2600 crores. You can-
not dispute it. I am giving actual
facts and I am charging you. As 13-
gards additional taxation. the target
for five years is Rs. 7750 creres and in
the first two vyears alone, twosthirds
has already been imposed. In the cur-
rent two years, the Plan outlay will be
~only 1/3 of the or'ginal targetted
amount which is bound to create ;nflu-
fion. You cannot escape it. Last year's
deficit financing plus this year's Jdeficit
financing has added fuel to fire, Ynu
have no rcontrol over the economy and

you are running a hand-to-mouth
operziior,
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Regarding transfer of money from
the Centre to State, of the total Jdevo-
lution, in 1978-T% 4t was 40 per cen..
Why :s it in 1979-80 when they are
demanding grea.er autonomy and more
economic pewers you have the courage
to reduce it to 37 per cent? I am ala-m-
ed to read in papers that you are now
wanting to prune the Siatle plans. The
pretext ig that they have not been i-le
to raise their resources. But you have
got the inasler key lo the eniire econn-
my of the country in your hands aad
veu are fAogging the State Governmenys
to raisc the resources You tell us
from which souarce wi. they rawse the
resources. They cannot raise resources.

Now, let me {alk abhoul expor! suu-
s dies, how you are Yirawing oul money
and what disastrous policies you ure
follewing. 1 quote:

“According to an official report
recently quoted, g cash pssistance
of Rg, 1.15 lakhs was given [or the
export of a commodity which hkro-

ugnt In a4 Eross totul of Rs. 2.88
lakhs, after using imported mater-
ials worth Rs. 3.79 lakhs. The cush
assistance  of R: 1.15 lakhg was
thus given for a net fo-cign ex-
change earning of Rs, 4.000 or 3 470,
which meant an implicit rate of Rs
245 of cash as-istance for each dol-
lar earned.”

You tell us what sort of economy
is this? I have many more things to
say., But I do not want to take the
time of the House on this.

Regarding the rural rich, out of Rs
1500 croreg lent by banks in the rural
areas, Rs. 1200 crores have cornered
by kulaks only: Rs. 240 crores hive
pone to marginal farmers and merely
Rs. 60 crores have gone to landless
labourers ang artisans. Tuty relief
on dievel pil anq fertiliser means
benefit specially to the rural :ich
How many poor peasants own pumps
and tractors? How much fertiliser
is he able to buy? Kindly make 2
trip to the eastern region and Madhys
Pradesh area and count the number
on your finer tips ag to how many
tractors you will find in 5 district and
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household accounts for 20 per cent of
the rural assets, No effort is

being made to emsure remunerative
prices for agriculturists a.nd, as a re-
sult the small and the marginal far~
mer ig becoming poorer end poorer.
The groewers of cash crops, like to-
bacco, sugarcane, jute cotton are be-
ing fleeced from year to year, every
year, by the industrialists and the
Government is g silent spectator,

In the Janata Party manifesto be-
fore the electiong for vote catching,
you promised that the difference bet-
ween the highest wage and the lowst
wage should be 1:20 and you wanted
to reduce it to 1:10. What have you
done zbout that? The vote is over;
you have been brought into power
and, therefore, you kick them and
you do not allow them to come in-
side.

What are your banks dojng? The
bankg are failing to  maintain the
statutory liquidity ratio. Why is it
s2? Coming to Indiap bankg in pu-
blic gector and private sector and
foreign banks in the private sector,

and, against the specific directive of -

the Reserve Bank of India, this con-
stitutes a penal offence.

I wculd like this to be covered in
your answer as to what action you are
taking against these offenders. How
good you are to big houses! Kapadias
ahd Kohinocor mill people swallowed
Rs. 28 crores belonging to the Central
Bank of India. The Central Bank had
a paid-up capital of Rs. 17.4 crores.
Not only has the entire capital been
wiped away, but also they have taken
another Rs. 10 crorés with them.
Kapadias are still at large but you
cannot touch them because political
parties with your philosophy canaot
live without them.

Mr. Minister, your senior collearue
proposed two Committees for finding
out the impact on govomment axunﬁi-

769 LS—12,

ture—results and financfal effect on pro-
ductivity in regard to the various re-
liefs and rebates given. through taxa-
tion. Mr. Minister, we are sick and
tired of Commmees and Commislions
Do you know what the Taxation Law
Committee of Parliament of which I
happen to be a Member, had to face?
You will find from the Note of Dissent
that your bureaucracy refused to proe
duce certain documents and, as a pre-
text, a false statement was made. All
the time by your bureaucrafs, your
back?seat drivers you are made to tell
a lie on the Floor of the House, and
then face Privileges. As I said the
other day, Mr. Pranab Mukheree said
the settlement grant was Rs. 840 crores
while it was only Rs. 200 crores. About
fixing responsibility they say the gentie-
man has gone back to the State cadre
and they cannot touch him. Why take
the steering and sit in the front seat
when you don't know how to drive?
There are cases like this. In the case
of the Taxation Law Committee, if
you go through the Note of Dissent,
you will see that they refused to pro-
duce documenfs. The same thing hgp-
pened to the Wanchoo Committee,
What was the outcome of the Wanchoo
Committee’s Report? In its interim re-
port it was said vigorously that if you
want the economy to be on a sound
footing, demonetisation was the only
answer. But you dare not do that be-
cause your coffers will go dry and you
cannot run your political establish-
ment.

The Expenditure Committee ‘s an-
other joke. It is an asylum for retired
bureaucrats. Since Independence, I
understand that no less than 22 Com-
mittees have been appointed to enguire
into Incdome-tax, Customs, Central Ex-
cise etc. But, improvement apart, they
were unable even to stop detericration:
in our economy. Recenfly the Biia
and Big Houses Enquiry Committee
after spending 185 lakhs of rupees dur-
ing a'period of nine years, pulled taeir
shutter down. And you have grace-
fully done it. Why dont you go aind
célebrate it that the Big Houses Com=
mission has been done away, with.
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I find in the Finance Bill an amend-
ment, a very imporfant amendment-~
from our point of view it is causing
concern—to the Income-tax Act regard-
ing Settlement Commission, It is tased
on Choksi Committee’s report, I have
nothing against Mr. Choksi personally.
But to whom does Mr. Choksi stand
for? Is he not a proxy for Mr. Paikhi-
wala? And to whom does Mr, Palkhi=-
wala stand for? I wrote to the Finance
Minister that the recommendations
were highly - controversial and that,
without a proper debate in Parliament,
nothing should be dene. But so far
nothing tangible has been said. In fact,
Choksi substituted for Palkhiwala. I
regret, an inspired report was pianted
in the press prior to the submission of
the Choksi report and the unseen nand
of Palkhiwala, who stood for big busi-
ness, multi-nationals and wvested In-
terests was there, Please read the
chapter on remcval of disincentives to
non-foreigners t{o invest in India to find
out the truth of the statement. Mr.
Palkhiwala himself created many
trusts. The major recommendatiorns
were about relaxation of restrictions
placed by Parliament, righf from 19461,
when Mr., Morarji Desai was the Fin-
ance Minister, to check abuses by big
industrialists through charitable trusts
to aveid payment of taxes. The Tyagi
Committee, the Law Commission and
Parliament—each—deliberated  about
the Income-tax Bill of 1961, but failed
to stop this misuse. The glaring case
was Lok Shiksha Trust. The Choksl
Committee recommended deletion, not
involving the carrying on of profit. The
famous Beach Candy Club of Bombay
is considered in the eye of the taxation
people, an organisation for charitable
burposes. So, scrap the Choksi Com-
mittee’'s recommendations. It is only to
feather the nest of the rich people.
The Settlement Commission is another
racket. It is theoretically not meant
for interfering in cases where conceal-
ments have been detected and penalties
imposed. Originally the Income-tax
Act provided for this. If a Commis-
sioner feels that there is a case of fraud
or concealment, the benefit of satlle-
ment should not be given. He could
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object to entertainment by the Settle-
ment Commission of such application.
I am horrified to see the amendment
in the Finance Bill; it means that evea
if the Commissioner says ‘no’, the Set-
tlement Commission can admit the
application. What are you after, kindiy
tell us. Even if you do not tell us, we
can understand what are you after. ¥
can give an example the case of Mr,
Bhattacharya of Calcutta who received
a huge commission from Westing House
for supply of substandard thermal
power planis to the West Bengal
Electricity Board. The Incometax De-
partment never enquired about this
also. We wrote to so many people
When the matier came up before this
House, his hcuse was raided and his
involvement with one John Drubo was
revealed. He jumped bail with the
connivance of one Jaspal Kapur, o.ae
of the persons of the Indira caucus.
Mr. Bhattacharya’s house was raided.
The Commiss.oner objecied to his peli-
iion being entertained by the Settle-
ment Commissicn. You have to teil us
why it has been ruled out. What is the
consideration which has made you rule
it out? Strangely, the Finance Minis-
try is filing an appeal to the Supremc
Court against the action of the Settle-
ment Commission, its own crealicn.
The amendment should be withdraw:.

Now, in the new budget, we have
Rs. 865 crores of taxaffon, mostly in-
direct taxes. In the corporate sectlo:,
they have left scot free parallel earn-
ings in bonus shares. There is exten-
sive tax evasion. If you read the re-
port of Central Excise Self Removal
Procedure Review Committee, in the
chapter ‘Evasion’, on page 112, you
will find all the details. ..

MR. CHAIRMAN: Please try to cou-
clude.

SHRI JYOTIRMOY BOSU: I am not
reading it, Sir, I will take two more
minutes.

Sir, about the indirect taxes undet
which the poorest. people, the weakes
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sectiong are groaning, even if you are
able to collect a fair share and realise
that, you would have besn able to
reduce the taxes. But, you are follow-
ing the capitalist path of development,
a system under which, you are helpless.
You cannot do anything.

Now, we would appeal that you
please consider this that all the items
of commonman’s use should be freed.
Instead, you should have taxed the
luxury items, the items that are uvsed
by the affluent sections of the society,
(Interruptions)

Mr. Minister, are you aware that the
Executive Beard that you have created
in the Ministry is enjoying powers to
reduce or completely waive the taxes
through notifications? Are you aware
of this? The Public Accounts Com-=-
mitiee, hefore emergency, when I was
the Chairman of that Committee, de-
tected in one case the I1.C.I1. (Imperial
Chemical Industries) and Synthetics
and Chemicals where they got customs
exemptions amecunting to about Rs. 340
crores. Mrs. Gandhi had granted the
exemptions, of course, for g considera-
tion.

Now, ten days before the Election in
1977, concession of RS. 1.76 crores was
allowed through an executive notifica-
tion cn import by Ahmedabad Mili, a
Tata concern. Kindly go through it aud
the reply that was given. If you call
for the file, it will reveal the considera-
tion behind the unjustified concessicn,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGRAWAL): I have
removeq that order,

SHRI JYOTIRMOY BOSU: Please

cover it in the reply. I shall be’

grateful.

SHRI SATISH AGRAWAL: I am
saying this on the floor of the House
that I have done this. It is about
Rs. 1.40 crores of concession,

SHRI JYOTIRMOY BOSU: The
India Tobucco Company, a multina-
tional obtained a huge concession on
19th of March, 1977. If my informa-

tion is correet, the exemption was
granted by Shri Pranab Mukerjee, I
am told that the amount wag about
Rs, 90 lakhs, Plense find out as to why
this was done. This is the role of
bureaucrats, In this system mere
change of Government does not affect
them, It is a collusion between big
industry, big officials and big politi-
cians. It continues unabated. There-
fore, Mr, Minister, coming to the
budget, your budget has added fuel
to the fire. The groaning millions are
worst victims of your budget and there
are many avenues for taxing the
affluent provided you have a political
will which you are lacking, The Janata
Government js no better and no worse
compared to theid predecessor and, on
economie issues, they are just as bad
as the others. One small thing is about
your taxation policy on matches will
throw out thousands of people from
the match industry, WIMCO workers
have no wcome to Delhi because they
feel that they are going to be thrown
out on the streets and they will starve.
I appeal to you for averting this.

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): Mr, Chairman, 8Sir,
this budget, as it has been presented
by the Deputy Prime Minister, gives
an additional thrust to the policy of
the Janta Government for reorienta-
tion of the countries economy,

Sir, the philosophy behind thig
budget has been enunciated by the
Deputy Prime Minister himself in his
booklet which says:

“As an Economist has very cor=
rectly said, India is a rich country
with poorer people. That is, we have
enough resources to provide our men,
women and children a fairly decent
living. But the vast millions of our
people continue to be as poor as be-
fore and, in fact, in some respects,
poorer than others.”

...“The answer to the Indian
riddle—the riddle of massive deve.
lopment or developmental.
potential and massive poverty—lies

in non-utilization or the faulty mode
of utilization of our physical and
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human resources. Poverty, un-
employment and disparities of in-
-¢ome or wealth are not an accident
of development, They are built into
the mode of development we have
adopted, Modernisation of produc-
tion has taken place in India in &
circumstance of simultaneous moder-
nisation of consumption. Industriali-
sation, important in itself, was
capital intensive with the result
that, even for the massive in-
vestments, relatively fewer peogple
could get jobs,

As a very eminent economist put
it: “Large scale industries in our
private sector, which mainly cater
to luxury consumption are, so to
say, an agglomeration of tiny island
of riches surrounded by a vast sea
of poverty.”

Sir, he goes on to say:

“This man appear to be terrible
indictment of our planning process,
but this i no more than some re-
alistic stock-taking of what has been
achieved and what that achievement
has done to life styles in India—is

life style of abject misery massive
unemployment on the one hand
and a life style of conspicuous con=
sumption on the other.”

It is against this that the Finance
Bill and the budget are directed. The
Finance Minister has taken three
measures, First, he has taxed the
capital-intensive urbap oriented pro-
duction and given relief to employ-
ment intensive production in the de-
cenitralised sector. Second he has
given massive relief to agriculturists
who have adopted modern methods
of farm production; and, third, he has
laid special emphasison increased pro-
ductiofi’ and unemployment in contrast
to investment. This is designed to re-
ctify the imbalance between the rural
and the urban areas. It is a shift from
an economic strategy which cohcen-
trated ‘more on pseudo-modernisation
than meéting the buasic necessities of
the poor.’ '

Sir, the question that has to be
seen is whether for implementation of
this policy such massive mobilisation
of resources through taxation was call.
ed for and is going to be utilised in the
proper manner, It is for the first time
that since the coming of the Janata
government that we have abandoned
the theory of pecolation which meant
that if there is a higher growth i.e,
the total national product goes higher
up, then its benefits will percolate to
the people—to the lowest and the low.
liest. That theory has been exploded
by experience, After thirty years of
planning we have come to a stage
where we find that despite massive
investment, poverty and destituteness
and large scale unemployment and
under employment persist, also there
are shortages of basic materials, coal
oil, electricity, cement, gteel ete, which
go into the production of almost all
the industrial goods. Where there
are surpluses there is glut in the
market, ag also is demand recession,
because of lack of prchasing power.
There is, therefore, widespread sick-
ness in industry which persists. About
8,000 small units, 300 large units are
stated to be sick. How long can our
development processes go on in this.
manner? These massive dozes of taxa-
tion, in good measure, touch the
pockets of the poor who are living
below the poverty line. The number
of those people has increased. We
have to reconsider whether the path
which we have followed so far is the
correct path which can take us to one
goal of eradication of poverty and un-
employment, The question is, what is
the justification for these massive
dozers of texation. It is true that we
had hitherto reached only upto the
black level in our planning process. It
is now for the first time that we are
looking to the needs of lowliest person.
We have got the antyodaya program-
me. We have got the programme of
integated rural development; we
have got the programme of
minor irrigation works. We have got
the small scale and cottage industries
development programme which will
promote employment for our youth
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All these rural development program.
mes will provide facililieg for the poor
‘vho are living below the poverty
line so that their condition may be
improved, The social infra-structure
has yet to be built up, like education,
health communication and soon. Of
course, this requires heavy investment.
The benefits of these measures, how-
ever will take some time to materia-
lise and reach the people. But the im-
pact of the budget on prices will be
immediate. Because of the imposition
of indirect taxes on articles of daily
use, the common people have natural-
ly been hard hit. It is not a question
of urban or rural poor. High prices
will hit both the rural and
urban people  equally, whether
it is kerosene or matches or
soap or other necessities of daily life.
Parclically cvery item has into the
excise nel. The hon, Finance Minister
may have been able to redress the
imblance between the urbanp and the
rural poor, But the imbalance between
the urban and the rural rich and
the rural poor remains still unredres-
sed, For the concessions given in the
budget will not benefit the poorest who
use neither tractors nor tillers nor
power. Their jmplements are gimple
with which they do their cultivation.
Their funds are very small. So, most
of these concessions that have been
given in indirect manner are likely to
benefit the rural rich and not the
rural poor to that extent. The ques-
tion therefore again arises whether
such heavy taxation was desirable?
Could the resources not have been
raised oherwise than by imposing
this heavy dose of taxation? The first
question is about the Government
expenditure  itself, Of  course,
a Committee has been set up to go In-
to it. But Committees take time to
give their report and tecommenda.
tions, as Mr. Jyotirmoy Bosu has poin-
ted out. We know it for a fact that out
of the benefits of the monies that have
been provided in our plans barely
2/3rds it may be only half, that actu-
ally reaches the poor. Sc¢ while the
Finance Minister has taken steps to
tut production of luxury and semu-
luxury items of goods, he should also

show sufficient courage to curb Gov-
ernment consumption, During the past
two decades, Government expeundilure
has risen frem Rs. 2500 crores or 17
per cent of G.N.P. in 196061 to
Rs. 27000 crores or nearly 30 per cent
of G.N.P. today. In other words, Gov=
ermmment Expenditure appropriates Re. 1
worth of goods and services out of
every Rs. 3 of goods and services pro-
duced. On top of these budgetary
deficits of both the State and Central
Governments, it contributes {o irfla-
tionary pressures. The stale of the
economy is thereby undermined by
huge Government expenditure and
deficit financing. The fact that bud-
geted defieit itself is a matter of con-
cern and it shows a tendency to rise
at the end cf every/year. The curceit
year is now expected to close with a
record deficit of Rs. 1590 crores, com-
pared with the budget estimte of Rs.
1071 crores which underlines the con=-
tinuing inability on the part of the
Goverment to effect the much needed

economy in Government expenditure.

Sir, the general impression iz that
while the fruits of develcpment have
been clearly visible in the prolifera-
tion of the bureaucracy and its high
standard of living, they have been cor-
spicuously absent from the life of the
common people of this country. Some
70 per cent of our children still go to
bed hungry every night.

The cther point is about the massive
investment in public undertakings
which is not yielding sufficient return:
this year, it is showing an overall loss
of 14 crores. I wonder how long thisg
continue at the cost of he tax payer,
One wonders at times why some of the
other Asian countries have male good
while we have lcgged behind. Mr. Les
Kuan Yew, the Prime Minister of
Singapore raised this question. “it {5
pertinent to ask how is it that the Asiun
countries like Japan, Hongkong, Tai-
wan, Thailand and Malaysia beave
achieved success while countries pro-
fessing socialism have failed to produce
satistactory results”, These small coun-
tries, which have not the same re-
sources that this courntry has, have -
made much better progress and em-
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nomic development than we have beea
able to do. We have to review our
policy as to how much curbs and conr-
straints we should place on the indus-
try. The Government have ample
fiscal and regulatory powers fo curb
and crush any waywardness on the
part of the private secter without tak-
ing over ownership of their unde-tak-
ings, particularly the efficient oies.
The private sector should be allowed
to function in a manner which gives
them sufficient scope for the exercise
of its initiative and skill.

15.00 hrs.

I would like to make one more poiul.
Apart from the proliferation of bure-
aucracy there is widespread corruption
everywhere and unless something is
done to root it out, nothing is going
to reach the common man. He is at
the mercy of the officialdom through
whom we seek to confer the boons of
welfare on them. As a matter of fact,
these boons become curse when they
descend from the files into the fields.

Finally there is need to change our
ideas about development. We  are
using the non-renewable sources of
energy which are very scarcve, thatis
why we are confronted with shortages
at every stage. We have itc have a
new approach to this question. Tha
sirength of this approach lies in that it
is aimed at not only the regeneral.oa
of villages but also the regeneration of
science. So far the stress has been oa
taking technology to villages in which
the farmer was conceived as the pas-
sive recipient of instructicns; and the
thing to be doled out: was technology,
that is. a set of practices, possibly
evolved in another environment. n
stead, the emphasis inherent in the
suggested approach is on making vil-
lages the bastions of science. Ques-
tions relating to science will well up
when there are efforts to unravel the
mysteries of recycling in its varied
forms and the endless variety of intec~
relationships woven by inhabitants of
the soils and the plants. All these
questions will be stimulated by the
demands of a truly sclentific agricul-

APRIL 25, 1979

Finance Bill, 1979 364

ture and the needs of remodelling a
village society in a way which Is not
repellant to Nature. This is a way
which does not destroy, but gives scope
to recreate, an eco-system cn the basis
of partnership between man and Na-
ture.

With these words, I couclude,

o qgwa s (dE)

gwmfa wgew, & ag W g fF
frr a® & www ¥ gy WX
T F gt A, T AR AN
g9 IEl § O IT wT ATET 2
W FE AR_A aF FAH AVHAT §
T A §oAawmw wr W gw g fw
TAF FT & AT IH 7 7 6T gA
o &Y gAY g1, IW F TATL Fearw
W faww & @w ww A 9w
gt gRQ Iwfa &< 1 Ad ar
FOER W AE Fwdr | aHE F
foe @g ogETEwEE g, oar
I FAT I

15.04 hrs.

SHRI M. SATYANARAYAN RAO in
the Chuair.

fFr ag @@ a& w an
¥ 7 @ wan @ aw f& wg
gC A & wd Iw AT ¥ A |
A & dv ag 5 g0 § @ e
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T WX @, o ¥ gF g7 arl
U9 ¥ 9F WO AE W 9 q8)
g @ o N
a owgan g ) oWt A e 9€
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g ok g W dar @ S e
gt wfegz a1 | der e ¥ T
¥
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O TR X G W ¥ @ agw
waq s, & @ oF SwwEer @
T oAgm | Ay afEmw wve-
2fevor wd A1 fo ¥ @@ @
E:

“The Committee finds that Air
India spent Rs. 20.74 lakhs in 1974-75
Rs. 22 lakhs in 1975-7¢; Rs. 22.89
lakhs in 1976-77 and Rs. 29.90 lakhs
in 1977-78 in providing perquisites to
46 of its executives drawing Rs. 2,000
and above.”

T AL AT 9T F I T TR
gfeemd & | wgr o 8 o
fazg ox 3Fw @wMar 3, IV g2 A%
ez WX, dfFq F7 T § R
frem @ v aR ¥ 3@
AFTT §, WTIHT FA dgd T8 TE
2138 Sl ¥ ag q@aET § WK
F® @ F A a@wEr § | WA
e AT #r |G

“The average annual value of per-
quisites per officer in India is of the
order of Rs. 33,000 to Rs. 38,000 ....
In other weords, the value of per-
quisites enjoyed by each of the ex-
ecutives cost Air India as much as
Rs. 3250 per month in 1977-78."

g
t qgfa agh 9T w=d agY A
st &
“The expenditure on perquisiles
enjoyed by ...."” I will not mentioa

his name, He was the chairmaa-
cum-managing director.”

§oam ft g g 1 ¥ wwE
tfear queomew ¥ Wrchv-sg-aw-
fwe ¥

“was of the order of Rs. 81,905 in
1975-76; Rs. 89,111 in 1976-77 and
Rs. 91,796 in 1977-78. The former
managing director .... out stripped
him by spending as much as
Rs. 88,772 in 1975-76, Rs. 82,817 in
1976-77 and Rs. 24,910 during lhe 1
months prior to his retirement in
July 1977.”

“The chairman is allowed to use
petrol upto 250 litres a month while
other executives are allowed 160/200
litres. The rates of recovery for all
these facilities are “a ridiculously
meagre” Rs. 150 a month from the
chairman and Rs. 75 to Rs. 100 from
others.”

W I ¥ A § WR =g W aw
wafh 98 IHT IR 9¢ wT @ &
gt @ gL et A o gwr
THEY A AT grew ¥ Ak ¥ off qaAr
g

WY AT w9 @ AT GRS
T MY Rl g et R ee H A 7

- qrarg e gew e dr A ¥ sgr wd

fr ofigwr & g wwfmat Wy
g7 ¥ arrEAY grg o o g o g
Y 9\ T TXEE F2 TR AT
q< fae W & 1 w9 & g are oY AT
gt 2 fo EfeeY @ arit o ¢
qg¥ ¥ aga v at § e ey sy
g5 W ¥ T W WifF gEiw
Wl ad wrac AT row @ E
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SHRI K. LAKKAPPA (Tumkur): Sir,
for nearly two decades I have Heea
representing my constituency in tie
legislature and 1 have been observing
every year after the conclusion of the
budget, the Finance Minister ceremoni-
ously introducing the Finance Biil aud
getting it passed by the majority, This
kind of conventional introduction aud
passing of the Finance Bill in a grest
country like ours should not be doue
in a very righieouys and customary
manner unless certain improvements,
suggesticns and certain directions are
contained in the Finance Bill. Yester-
day I wag hearing the great Deputy
Prime Minister and Finance Min.ster,
No. 2 in the Cabinet, announcing small
concessions with great pride in his
mind that he was making the budgel
more progressive. First of all, T wolid
like to know whether the financed of
the country are sefe in the hands of
a person who is not even an expert in
finance. I will not eall him by aay
rude word but he is a quack economist
and with his rustic background, he
wanted to piease the electorate, But
there are no land reforms, no progress
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and no pragmatic approach. On the
whole, the budget presented by hum has
been criticised not only by this side
but even more vehemently by the other
side. They have also stated very cate-
gorically that this present Government
*£31ed 119t} JO OjsdFIUBW Y3 Par[aq sey
ultimately belying this great counmy.
This is the outcome of the budget and
the great Pinance Bill, even after the
small cancessions announced by him.

For many years, in the matter of
mopping up resources and avoidirz
wasteful expenditure in the various
min;stries, several ways and means of
introducing a change have been sua-
gested by various commitlees. The
great committees have met, deliberawed
wasted time and money and even the
mest pragmatic and  progressive sug-~
gestions made by them have not hess
implemended. This is how the §rances
and the economy of this countey a.»
in a complete mess and in shambles.
Take even the Choksi Committee. the
Jha Committee and other commitiees.
From oul of the various recommerdu-
tions made by these expert commitlees,
we have not yet picked up certaa
good proposals in order to make a
meanitgiul change in the Finance Big
and some structural changes in the
taxation methods. This is not my view
but the view of experts. The Minister
of State for Finance has made a sta‘c-
ment. There is a news report saying
Rs. 70,000 crores taxation effort n th:
sixth plan, Every year the taxation
system is creatling strain on our olan-
ning and the planning economy of tiis
country. We have introduced a sertain
planning system. All these planning
systems have been completely sroded
because every budget is not in con-
formity with the planning objectives
envisaged for a planned economy of this
country, Therefore, o balance this,
to suit the needs of the Planning Com-
mission, you are resorting to hotche
potch knitting and tailoring to moat
the needs of the bureaucracy. The
Planning Commission which operates
and ultimately the Ministry which
operates. This is how the Budget of
this country has been framed fer
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méral years and it is no exception for
the last two years also. Therefore,
Mr. Satish Agarwal reportedly told a

‘Seminar in New Delhi:

“But the frail of spirit or the weak
of heart need not get frightened. We
have it on the authority of the puo-
lished Draft Five Year, Plan 19786—
83, of the Planning Commission that
‘the Central and State Government
resources at existing rates of taxation
are expected to contribute 12.890
crore rupees, while additionai re-
source mobilisation by the Centre ard
the States by way of taxation is ex-
pected to bring in 13,000 crores. In
other words., the share of tax reve-
nues, both Central and State in
financing the Sixth Plan, wiil aggre-
gate 25,890 crores. Qf this 13,000
crores are to Lz securel through
additional tfaxation imposed during
the period of ‘he plan.”

I do not know in what taxation
measure he is an expert. I know that
he is a brilliant advocate. A brilliant
advocate in a court is relevant. Buit
he is arguing his case in a different
court ir the peoples’ ccurt where 80 per
cent of the people are rural. illitera‘e
and unfortunate under-dogs of in2
country You have to prepare a Bud-
get for them.

There are many notiong prevailing
for many years in your bureaucratir
system and you are parrot like repeai-
ing the same figures given by them.
And you are mopping up the resources
by additional levies and more taxes in
this country, But I want to quote one
example. In this Budget, Rs. 200 crores
have been provided to the Ministry of
Education for adult education. This
is the education system that this preat
mgn, Mr. Chutider has created. He
comes from Calcutta. Probably, he
was & prefessor there. Now, his career
has been spoiled by becoming a Minis-
ter here. Even he cannot reply to many
of the questions that we put to him in
the Parliament. The politica] conspi-
racy of the Janata Party is being ernter-
tained, irfluenced, introduced and alsa

translated into action hy providing this
Rs. 200 crores to the ‘ghatakwad’ of
RSS camp. They are your Janata Party
ultimately. Therefore, they hsave to
be fed at what cost?—at the cost of
the poor people. By taxing these popr
people, you want to infilterate a politi-
cal organisation. You want to misuse
the tax proposals for yeur political put-
poses. Will you kindly reply whether
this money has pot been infiltrated
into the RSS camps? When we raise
this issue, there is no answer from the
Government. This is not the spirit in
which the people voted you to power,
But in a negalive approach you have
come to power. Now, the Janata Party
is tottering. Their days are numbered,
This Government cannot run in this
fashion. This is how the monev is
being squandered. This is how the
entire money is being misused and
abused.

The Minister further says:

“The draft plan’s dependen2e on
Government borrewings is also guite
considerable, As a matter of fact,
recent or current experience suggesis
that {he Government may plan to
mobilise somewhat larger resources
through small savings and inarket
loans than is anticipated by the f£lan-
ning Commission.”

Because the Planning Cemmission
requires a planned economy, you have
your Budget proposals to show direc-
tion to The Stateg and tc the Centre and
to different Ministries. But where
does the Planning Commission stand
and where do the taxation measures
stand, these have to be considered.
There is a vast gap between taxation
measures and planning. The Staites
are not allowed to function. The
States are not given full powers to
raise taxes; nor are they given flnan-
cial help to complete the projects
which they have already taken on hand.
In my State of Karnsgtaka alone pro-
jects costing Rs, 150 crores are pend-
ing, awaiting allocation ¢f resources
by the Central Government. We are
not getting any benefit for the money
we have already spent, Because of
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the delay in implementation, the cost
of implementation goes up and there
is additional taxation to cover that in
the Central budget.

Take the utilisation of aid. All the
resources have to be utilized, the eco-
nomy of the country has to be prepar-
ed and given a direction according 1o
the will of the people of this country.
But the question iz whether the Gov-
ernment has got a will.

You have not come forward with any
land reforms. You say this is a kisan-
oriented budget. How are the kisans
benefited by this budget? Take the case
of the small cultivators. Their re-
quirements are very few, like a bag of
urea costing Rs. 5/- or a little kero-
sene. You are not able to provice
them either. You say that the velro-
leum prices have gone up. So, you
are introducing ration for kerosere.
Then how can you create wealth?

Then money cannot be generated un-
less there is investment, and invest-
ment is not possible without savings.
Take the capital gains. Three Finance
Ministers, including Shri T. T. Krisn-
namachari have changed the taxation
system. The previous Finance Minis-
ter, the present Home Minister, under
whose regime people are slaughtered
now—after cow slaughter, now people
are being glaughterad—' gaig that the
exemption should be abolished by the
present Finance Minister.

1t jg said that there will be a tax
holiday for the small scale indusiry,
there will be labour-oriented
and industriai-oriented programmes
and the whole country will
be ruralised, and not urbanised.
In spite of all these tall  pro-
miges, unfortunately, this sector is
suffering very much. It is said that
there is a tax holiday for new entre-
preneurs. Today you are allowing the
multi-naticnals and foreign companies
to have re-grouping, because there is
a lot of milking there. You are driv-
ing out one group and allowing an-
other group to take its place. The
present Government is helping the
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multi-national to regroup themselves.
What is the tax holiday for the new
entrepreneurs? You have now abolish-
ed it. Then you say you are labour-
oriented. What is happening in
WIMCO match factory? They have
given me a long memorandum.
which I will pasg on to
the  Minister. I dannot refer
it in my speech. The hosiery industry,
the beedi industry, they are all suffer-
ing because cf the bad economic situa-
tion which you have created. There
is genuine suffering, so far as these
people are concerned, while people who
invest money in  unproductive work,
like black-marketeers and hoarders
wil} get the benefit. Sir, this is rele-
vant and I would like to quote jt.

MR. CHAIRMAN: Mr. Lakkappn,
you will have to conclude the speech
now.

SHRI K. LAKKAPPA: This amouat
cf 500 million roubles and also other
foreign loans advanced for develop-
mental activities have noi been utili-
sed. They are not only utilised. The alu
minium project and other power inlen-
sive projects are slill pending without
the money being utilised and 3»ven
when we burrow money for tnem and
put it in the projects, still the projects
are net coming up in time and the en-
tire money is not utilised. It is not a
great shame for the economy of the
country and what are the reasons for
all these amounts not being utilised?
When the question was put on this
last time, the Minister told that he was
not in a position to give an answer.

In this connection, I would like to
read an extract from the Eecnomic
Times dated 15th December, 1877:

“In the case of the goviet Uniun,
for instance, the entire 250 million
roubleg aid offered remains unuti-

lized. The Finance Ministry is SO
desperately on the look qut for

rupee-backed projects that it has
suggested that out of 250 million,
200 milion may be used for the

Rs. 800 crore aluminium project.
The External Affairs Ministry I8
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opposed to thiz suggestion because
the aluming project is part of the
production operation programme and
foreign exchange for the project is
likely tc be earmarked by USSR as
and when the project comes through.
Moreover, even if the suggestion of
the Finance Ministiry were to be
accepted, it would not solve the
problem of non-utilization of Soviet
aid because the alumina project will
take at least two more years before
it can absorb the 200 million rouble
aid suggested for it by the Finance
Ministry.”

“A comparison of aid utilization
during the two years 1875-76 and
1976-77 shows that there was a drop
of Rs 300 crores. For instance there
was a big fall ip the utilization of
aid from EFC countries.

The prcblem of creating rupee re-
sources is engaging the attention of
the Government. A section of offi-
cial gpinion has come to the conclu-
sion that the solulion to the problem
would lie in increased resort to defi-
cit financing.”

Therefore, I would like to say that
the manner in which the Finance
Ministry is handking the Budget in its
preparations ang in the operations for
the last two years is not only not
conducive to this country, but at the
same time it is making this country
not progressive and it is destroying the
edifice that was built for the last 30
Yyears. By all efforts the present gov-
ernment wants to destroy it for their
political ends. I know that the hon.
Minister is capable of answering in the
Parliament and I know he will argue
well. But I think now young men may
be coming up in politics. So, I request
him to kindly take into account the
progressive thoughts and ideas from
whichever section or from whichever
party they come. You  kindly con-
sider these things and see that some-
thing is done in this regard.

With these words I conclude.

N TR wred (AT
wamfe wgew, & faor @ ot W
geETe AT AT § R oewd W

SN W a FT ¥ oG w9y
e ®r W § oAy A W Fer
FT N4TG HL@T § | T4 T WIqaw
T wwa AT goe § foredy 7wl &
HSTAT AT FY W BN FT AATH
frar § sC gu% fag fawr wefr of
aqr faer wamww & faadr o wavd
& oy ag A g gxEr wEEw
T qE ? WW a% 75 EAIC FOF
Y qAW AT A @q fEw aw
15 §ATT FUF T gfewrs awex &
ATET AGT | ZA SE-HE  IU ¥
2w # fawfva g4 | sw-wTE™
FATY WA | G §¢ qrAT LWA AN
@ afFw T ow F@T WT A
arw g g v qErd Jwr awl
o\ fow ghus & fag ol o
frar & =1 #Y f& 0" F1 GTHIT
¥ wdr wuwferat FY, @1 g Wt I
s Iywtex & fr wror sore fguo
TMFT 2@ Y 5 FOT d FUT T
2w & w17 & AT ag Fwrd =gy
AT L | I AT FEHT T AQG
STgr AN WX A FA ISTHT
q& o ag qGdr e HIT ETX AEE

& fou OF wwEHT A HLQE N0

TH WLFIX & §THA §UET W4T
Y | 38 &1 fase F wraeE WL
w ) g 5 gw ¥ H 60-70
Hred Ahr wdEr A @ FARE?
m@q@aﬁgfmmwﬂm
20 stfawa @ TR # aed § AT
80 wfawa wm il Hwed § ?
wr wg s Y T wowEieo
BrEEr TAT qEAr § AG wrE wEH
i, = T Af), Nf ¥ o
FIRE™ T 7 3% fog w1 FE7,
gfraft «ff & | W TW a<g W
wEeqr g @ fafew &1 8 €@X
w ®f 7 W emreda wfRETd
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WA VR A\ S TF Wa-
PG F79 T TIR g1v T g 7
foriw Al a1 T aF o e
fF ag wigl w1 7w g, T wgd w1
FheT &Y M€ § AT AZ DB AT
* THE §, T3-3§ SATIFT TR 370
—ag fregw w@g T W
as 80 wfawa wwar %1 fawe g
g1, A% wufg wd wudr 59 9%
% ¥3 sasr@EiH wiq fFaar g
IJATEY FL IgEY ®E @Id A gr
" w7 T 5w T w7 frgre @
gHT | gEfey faw wamem ° AT
AT qUEF Fr FIFIT T EE AT w7
wuter fogr & f5 wiEl #r A 7we
HTA, oF «5T TEAT F1 KT TG JqT
wgdl ®1 A F@H F1 ATFGT FO
B i (I A

FIFT RWiFET F qafas 1950
51 & ogr wial ¥ FTR O®FIA ATY
afesl #1 afa safes oragdr 198
¥ AT o A@E AT K FTH AV
ITAT FT 399 TTAT 400 F F{F
qr | 1977-7g ¥ 5g feafq 3¢ 5
wEt § FrA wTH ATl AT ATEAT
198 & 92T 196 ¥IC 1@ TE TafF
W § FIW FTH AR FT OATARAT
399 @ ®EFT 813 ¥IC &I L |
AT WL WEA F FIAH FIA ATHT HY
STHEAT FT gATT T TEA 1 A
2 ¥ 9T 9g W TIAFL 1 WK 4 FT
&Y TAT | THR WIT wWETAT W W
¢ fe wiql o frg wp1T @ 9qET A
€ §, 9 B o 3t fwE T
® I o wf {1 Wl #
N B2 ww FH I ags,
oY, wff, gaT AR A
Tl A g7 W) osawr gy
T E O\ wF qT $T wTX qed w7
B T g€ ¢ e ot e g
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f& 1951 ¥ &Y 1 W% 2% wqwE
T IIAFH O F I 4 Y
T ) gHR Y WA Y A4 T
€ 1| QAT grag ¥ fg@ qaw & A
THT AT AR TG WIT qWRAAY
TS ¥ AT T AT Fr AT @Y
&1 qars fFwar war g garde wiw
A fr wravas w80 97 FT WX
wZ oY faer qar ¥ wqdr Q@A NI
F 31.45 FAT % B F7 {7 F
WIT &4 9T IFIA 16.29 I3
gz e w¥ 1+ ¥ gamar § 5 afz
garsr wewfw feawwr soAr S
g, sexrfarrg S v A frar war
glat @t faa .1 & <1y 9gx 78 =rfgg
7 fmv 41 a7 ng ag g7 ad aF
gt g gorey St 7 AT AT
qIE A F AW AT AT | F UG
/AT § HAT AT ¥ ATH IAL T FLT
g fr 3.8 afawa 9% 7 zrway
g1 70fR7 ¥ 21w ¢ wrdzr ag Ay
g A1 gamly & afr qrdr gfg gd
g | @8 T At F1 @aw g fF A
Sr3qe ARG § 7 ATIT SRR
faey 9T o fos a@ & gz aEawr
FT 53q § | gIwafd &7 wwy =gv
IWIRT FA & T A q=G | qAefa
INTET # B2 g sarmid 78 &)
& Fa g e DNt foar e@
qE WE FTH qE w1 | 5qfag
UETT FY qA9AT gORT AIGAT FIHT
gér £ war wgr feafa <@ av
gaeafa ¥ WoRTT F AFT FrAAAT
{aan o e | grdwfeE
wer & fAT wm & F wem-
oo w1 qF o faedy w IaT
b 5TFTT SEET TaTe ST ) £ )
fer % w9 weew @ v AEN
fo aegal & 7 o o0 F AT
oY g% geErc A Aift wg & g
fe swdranst ¥ sara & T WA
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T3 QATH Z, AL LN, wAT Y, O
' Iwsr arw fafrxa w0 gww 99-

warEaral ®Y sqrA H @y Wanar § adqr

frarat oY aras AT A ar <@
g ¥ fag F wgmm  wwar §
fir wrer e & yanfaw qF wfiew
Y da1 w7 o weaw 230 TR @
g Ewre w7 ff w1 Fw faal
¥ fc o7 #1798 160-185 T
sfa #&iza a1 AT a A § 2 30
Tog fear gare agt qdf sax w9
# foaet & fax 7@y Y 5 frmel &
™ ®T FE (A AT G 4T, AT
FAFT [ AZ ATATS TEY ISTE AT TEA
T FrAT F1E wEATA I wAr afEA
wg =AAT w3 faa-afast £ ais-
TE & TN, ATHRIT T FIE FI7 547 A AT
2% afT fas-mfAs & oF wFw T
frofrsr faszw &1 5o grg & T@1 AT
AT A7 w74 e faay, ar S qaT
H WY 9g TITT AT TQT HIT AME FGATI
% wat 2\7 7T ST @ra w6 AT A
ag a1 fw 275 o0F wfg iz & wfow
T {IAT gAY, a7 G TT F @A
Y | SYw g, ag qrerdy FTARITA E TR
ATHTT FqT FAY 7 At FY qea @Ay
qr iy e, AR gwra gaaw A
& ¥fwm grwre FrAT & Ha 97 gar
TH, TER AT @AMT T
ITET [T ¥ qIAT 2, TW & oY
srTe T oA wfg o

Tt g ¥ o F AT § 0 A
1Y 5 & 7 faw @y & g\ wd ow
mAftT faa ¥ w71 1 gAY SEEETE
¥ uF wag w1 i et wie fasw <@
AT w1 AX FTAT A ¥ & w9 AV
Tars’ fr AL gy oF feam &Y @@
Ieft wrdr AW wre A fow §
¥ v AfET wgt 7T Few DXy Al
T w1 i gt 19 1@ ¥ W & fag

g AE & | W Y gwT wg g
I7 AT mEay & wrogwl H1 Ia¥ 7@
9T @ fear o wgr x5 fag W o
AT WY & A ey w4) fF oqgt ¥
TE O AT ¥ A BT oY @Y qm,
Tg WTLAT F A ¥ whw g | gy
I IT AAHT FY qg foely Y Fow
qT F7a7 Sfaa awwr | gl & oo &
wreaw ¥ faer weft off & wgan wgan §
fe g0 93 ST HEl WY BT T AX
# a1 wiat w1 AW ¥ ¥ feaEy Sy
o g A A 4 X ag e
g g fr frel Y = & fag
FATY AT AAAT EY, FEA &
Frreradt 9T 8Y | TF 9% A FY v
AT 98 |

AT A1 W 431 T g, 9w
ffaqar &< WY § | wWITA T
T FT ThrHeaL gArafady ot 3, 2
gl & fF oF  #iew afgwm w
7T ®<F # 40 TR @« g § 1 AT
fgara am Afsg 1 s B ®
foraer = T &, 9@ 9T Wy &%
13 yfowe gz T &, S g2 F1 I®
T frmmt &t am T Hfoo 1 w9 9=
¥ 99 T O o & Afwg | gaw fog
Fr€ o9 F1 TG AFar & Afww  T@
N ERY w7 Eew Afge 0 F ww &
areaw § Al AT § A FgA AREAT
o ot arar ¥, o gEAr 7 AT =R
=1 fagior oF ad & siwe< & o Tifgg,
TET AT W FT EE wOY q ol o
T AT § | WY 3E A TW @ §
#3 & OF 7 qed AT ¥ ag wg =0
gt g fe o ag & ot avge wifea
oot 3« faRwi & " @ & o fadwm)
¥ A @ E I aw ¥ AT owA
% e WY faRwl ¥ Ay oFF o=
N oY frate arefvedy &, 2 3@ am@ 9% -
qeEt Ay fir § @@ g w et &
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forg it 1 o o e ety
g, v VW % dE o weh § Wk

ety & ag s wigm fe oo
I & w5 g

ey faefad ¥ & oF o o wg
T wrgen € 1wy ¥ faww & fao,
g &% § i vy o ady o gk e oY
Zwe TaX Ay fveTT §, 39 B 1w awe
¥ A€ aga wrr A G wife e
# T qgX A agd ¥ 0F ¥ o Ao
* awm WY 75 T §, W & oy s
wg g i s @ 7 fawfira e
o T W W WA N A DR -Br
WT WY B FAN GEX | gAT WY
¥ B IFRT TN A FT FE FTLEAT
varfas Y fawar, fomr &Y a7 o= a%
W T A A g, A e A
Ffy fawfa =& €1 T & 1 wrw A
gz § f& w1 & qoeel quw S
ot %532 & fae®, s 37 * Fwren
AT ARTH ATHAA N IAQT AT qE G
g% ux fafga <1< ag o ar fx a9
o # e fagto ww g foad
¥ A AAIH FT IOUEA FH EY M@ |
g UF T3T AT AT 47T W7 o 1 A
ft wvdE ¥ faerw ar, Afew g
2w ¥ w7 § o ovr gAY @, Ay
Wt gfy 5 ot @ Frerr o A,
aaRgT § v wy of, A o g
g W ofY seefoer Y ¥ o wiT qvwTT
¥ T 9T F oF TE TR | FAT FEA
¥ & 7o g @ T IW I wWe
Fifaw, 39 9T 7o @ 77 YA Hifw
oW T %Y gA WE @@t

¥ agw ¥ faalt & war fir agy A
¥t faafn = § %' wvEw S
Ty v & farg ¥ & ag wa
R fo oY Y SvaT e A Ao
N owtg TN mw & ogw £

AT I S, wa g et Y O P
3 ¥ fory, aeefr o &% ¥ Ry Wi
A vy AT OYATAT | IH AT
a8 AT T o7 f et e e dw
fadiet ot gy FarddY | S s
ag wee A ¥ | gl ar e wgrd
sz 1 ¥few wrr A g
¢ fw wdf Y & fag amgaY F @wey
@A 9% | W fedt S & qXer
aft & 1 WU gAY @ Y i are
T e A a1 A o e
# 723 § 9\ 7% woTy & 39 How wr
QY A § WA AT F A AT
fver ¥ fam frow fey @ o
gHET 21 T FY ATF AVEIT AT AN
STt =1fET

AT T AR F 95 0F ®/iT
wTY 7A@ 1 Ardy gfemr ® afowy
WG AXGT AX TE § ——Ar7H geA
Ffard  wrwgm? A & ATAR T
FIT A WA mAT R fE W
qzqY & fao } a1 gredY weitw & fao
e’ mras gg wmr W wr & ¥
aredt woiw ¥ faq & FEE &
fFadft and /T o =% fa Gy
wrzfagt Y s=7F it | wa T gury
fasm 1 %7 Swer @7 wr v ) 9
qT7 7g e gr w37 & fr wenA o &Y
T & A1 a7 1 ag aror atenfaw
fawm ol #fa #1 fawe a9 wve &
faerr & fa3 31 o5 v faew
w7 f& w¥wE Ty Hoer §remic
qTE FIWT qigw ) gAY & fag & WA
&1 T ax xw (fewor & awe
¥ s fewr ma & fe 7w Sow
TG WET WY Ay ¥ @R A
BIE-BIE FTAMT TJaATEA ®T  ARA I
T et ¥ wiww & wfire ghrar ]

& way § foad fie wfas & W!ﬁ‘ﬁ

w1 Ao faw 7%
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AT, FATL AW F WX I Wy
ahiri‘ﬂwﬂ'rt f—a3-frd o a3
frd QWY | wToe fdrerd
w17 o ot wTE 2@ oy & § e
R & i oga-forrd & ame of &0 Y
w7 fawar | % wiaw ey
g fr oz% 7 grf = v fomn, ww
w1 Ag) fae, seoifegs 53 & a
w9 faer sroar, f6e ot w1 7Y faen
ar @rwy € fF flo 7o, TwHo Te 7y
fors &7 & arx faw oo 0 A
FAF w1 Af faear 1 3@ 9 s
et AE 34T + Avgar, § FFAT Tgar
g & = ol & Jeaea ¥ 78 war
ot & for gw wrw & mfasTe #1 wvEtiee
Tz F wifes #7313, g9 39 9| &1
FHr fF o1 9 § IAER! FTHETS &7
afagrs & | o7 g8 aae § o 3
FI HIE qAEqT T4 & | 99 A% FA 1A
F1 ST A4Y Fowat 170, 9T TS FW0
F1 TR Z7A w1 15 Aatdror TroET T8
FAeY AT aF 307 o7 fawr TE¥ 21 |AT |

wrga7, & sgar "gar g & F3-
I3 FIL@TAT ¥ FT9 F w13 97 At
&1 a1 6 A fFmr 9w | meIw H
48 9ET T aTA 36 9w fAT SO )
ft:graw ¥ owEem W1 JTSard
%1 I g7 IE qFF WrAWES § | Mo
T¥o To & HA0A ¥ g9 7 IF a1 41
fe gagm & sq =77 & s
T WIAC TAFT AT aF 7@ AT w>yr
g wafar ¥ figm 2 5 dwdr
B X FA F frrg oo wreaY ¥ v
¥ 8 W& FT YT FT 6 W FL |

ATFGAT, TF AT W1 AT § FZAT & |
W avwe ¥ wrf smaeqr afi @ ' ammey
T ageat & o feymadt s
§ g A g & o SR g forrsa e
YraTY wrodfr 1 s W SOl

Tgeal # foqeadf wn wT W L A
Wt w3f ¥ weR wot ¥ ok g
it T w0 F Wl X A wme @

T |

e oy ag FEAT A i g
faer farwrrr & o 3y ey @ g €
fr <t 7w gw 7 @@ T § faifar
frar § a8 @=t #% o w7t o, 77
% WIS gL qTer e aw fegr srar
& ¥ f5T awad 9 v aw d@
faarrd s wEgsy WS 9% IAST AN
A & | 194 78 fHqaad it &
FT AT T ANEF T AL F@SAT Svgm,
% 7 §F g1 T g g

16 hrs,

= qgwg 9q 7 faq faqq
91 #1 39 are § & 97 2 o HZa7 |
faveq a7 aga & 7g F F 1 wEw
FIEIT FT I ATEIT FIA I FY
%7q wg AY gorw & wndfy @ 1 qare
ZHTTH SATET ITEATEN HIqGH | A4qT9F
¥, 912 7 fqg cra M ware g ¥ 3 agy
agt g% &, ® a® A\ aig WY g
&3 § 7fFa § &1 vEEd) g ar O
FIEAA ATET O AEY FA §, T AL
g A TAqA F A g § &
FeE ¥ A& W9 T FH &1 fAqErd
Ag &1 9g FTH AT ALY AT qE AN
Fre 78T & 1 ¥ wgm o 98 g Ao
ATHIT HITH BIEZH BT JTEATC AT
at AT AT A AT g M A &
fesht # aoee At WY @ w1F
Y wfgr

T AT & /19 & WA £ §
AT 3T ¥4 wAT aqr fam d4y ofr F1
T a9 & fay gaw ¥W@r g
PROF. P. G. MAVALANKAR (Gan-
dhinagar): The new Finance Minister's

Budget this year has been his #rst
full-fledged exercise in ttying to use the
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well-known economic instrument pf the
Annual Budget to promote the politi-
cal social and economic philosophy
of his and of his Party in power
But the budget and the full-
fledged exercise which the
Minister has gone into, although they
contain many good and even ncble in-
tentions and I welocome them all--I
am afraid that I am bound to add that
they ure alsc combined and couplea
with many in-buil  hindrances and
handicaps.

I do not want to make a complaint
that the Minister of Finance and Depu-
ty Prime Minister is not presen! in the
House when the House is discuss:ng
the Finance Bill

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): He is indispos-
ed.

PROF. P. G. MAVALANKAR. That
is why I am not complaining. I hope
he will berecovering very soon, but if
he were here, I would have liked him
to answer some of the questions point-
edly which I am trying io raise.

Choudhury Saheb wrote a book which
was  published last year  entitled
India's Economic Policy. A Gandhian
Blueprint.” When I saw the book I
bought it and read it twice—once he-
fore he hecame Finance Minister and
the second time after he became Fin-
ance M nister—to find out what has
been done, new that he is in power, to
put into practice what he has, in a
very romantic style, put into this book
“India’s Eccnomic Policy”. 1 am pound
to say that the book tries to give rather
simple solutions, if not simplistic golu-
tions, to India’s compiex economic
problems. This is not to suggest that
the book ig not worth reading, But the
point is, the attitud e to the whole
problem of using financial exercise to
transform the Indian society from a
mass rural, poor, sick and depraved
society into a modern, new, Scien'!
fically and economically develop
society is a Herculean task and I don’t
think anybody who undertakes this
task can afford to have a mere simplis-
tic or simple view of these problems.
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Choudhury Saheb Is a simple man
and he described himself yesterday as
a farmer's son. But I find that his
strong likes and dislikes have not
merely ‘crept’ into the Budget but, 1 am
afraid, his strong llkes and dislikes
about many matters of public life, in-
cluding financial maters, have ‘got
hold’ the Budget! I would not have
objecte¢ if they had merely crept in
but they have got hold of the Budga*
and, to that extent, this Budgel is some
what prejudiced and has some pre-
meditated intentions.

Now, look at the dose of taxat.on.
The dose cf taxation that he has given
is of course partly to meet the budget-
ary deficit but, even after the taxation
he hopes to get only six hundred and
odd crores and so, even thereafter, the
deficit runs inte many more crores.

Now. what has he done? Not only is
the dose excessively heavy and terribly
widespread, but the point is that the
excise duties are hoth erratic and ex:
cessive. What happens is, when the
Finance Minister begins to have an
eve on a number of commodities, the
manufacturers of even those commodi-
ties wh.ch have escaped his notice—
either deliberately he has avoided Lhem
or unintentionallv—increase thei
prices. I can give you the example of
the malch-box. Of course the mecha-
nised sector has been taxed: excise
duty iz there and it is gcod, becuuse
the non-mechanised sector should get
promotional facilities and develop-
ment., But even those units which are
in the non-mechanised sector have in-
creased their prices. They have also
increased the price of the matco-bux
to 20 paise. “Wimco” has raised ih2
price by 20 paise, among others. S0.
what is the difference between a taxed
item and a non-taxed item? Have
Gevernment no agency to find out what
items are wrongly taxed? Have they
no control of any sort to ensure {hal
customens are not unnecessarily and
wrongly charged or unjustly charged
by the fact of the manufacturers rais
ing the prices because, in the same
field or in the same sphere some taxes
or excise duties have not been levied?
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This problem needs to be probed nte
more seriously by the Government
because from year to year I notice that
whenever excise duties are levied, the
prices of even those commodities on
which duties have not been levied
begin tc rise, and Government seem to
be helpless about it. They say that
they cannct help if prices are ris'ng
because of the tax. They also say thatl
they cannot do anything f prices are
rising even though those commodities
are not taxed. How can you have the
consumers taxed in a double way—cCn
both taxed items as well as non-taxed
ilems? I want the Government o E2

into this.

If 1 had the time. I would have gone
into the interesting paragraph from thie
book of Chaudhuri Charan S:ugh
which 1 have mentioneq earlier.
I that book he says how
indirect  taxes put an extra-
ordinary burden on the consumers.
But after wriling that paragraph, when
he became the Finance Minister, 1 am
afraid, he has forgotton the consu=-
mers. The burden on them is not cnly
large enough, as he has mentinned in
his book, but it has been phenomenal;
the urban poor, the rural poor, the ur.
ban middle class and the flxed income-
group people cannot bear this burder.
Therefore, 1 would like the Goveraoment
to go into the question of extensive
excise duties creating all kinds of
harassment, including harassment {o
traders and manufacturers. Some-
times these excise duties are put in
such a way that the consumer, in the
last analysis, has to pay three or four
times because everybody goes on ad-
ding the excise duty to the commodity
with the result that the thing be-
comes very expensive, This also needs
to be look into.

Of course, I welcome some of the
tax-reliefs which the Minister gave

earlier and also welcome
another smal] bunch of
tex-reliefs he gave yesterday. I

should have thought that the Fin-
ance Minister would wait for an-
houncing those reliefs until the
debate was over. Why should he

i

have announced them earlier, unless,
of course, as I would like to believe,
he has a third and final lot of giving
reliefs? If that is so I welcome a
good start and a better finish at the
end of the debate on the Finance
Bill.

I am glad that he has given some
relief to the people who would get
money because of capital gains. I
am glag that he has mobilised those
people whi will get the capital gains
to invest that money ip rural deve-
lopment projects. I had already sug-
gested—the Minister will recall this
—that jt may gp into public invest-
ment, for rural development. 8o, it
is good, But I do not know whether
the sacrfice that he is asking for is
good, especially when the period is
seven years and the rate of interest
is 7.5 per cent, Perhaps, that may need
some kind of sympathetic examina-
tion, if not thig year, may be the next
year,

I now come to price stability. The
DAVP, on behalf of the Finance
Ministry, hag produced some book-
lets, which are telling us what kind
of a situation is obtaining in the
market. In this  booklet—Meeting
Everyday’s Needs at Stable Prices—
the wvery first paragraph is to be
challenged. The paragraph savs:

“Government has succeeded in
maintaining general price stability
and an easy availability of most
of the commodities.”

As regards the latter, namely, ‘easy
availability’ of most of the commo-
dities, I wil agree with the Govern-
ment that most of the things are
available. But it would be wrong to
say that the things which are avail-
able are available at stable prices. In
fact, many of those commodities
have become more expensive in
the recent months. Therefore. that
claim cannot be accepted. I say this
because, if the price rise is not chec-
ked—and the price rise is a reality
—then this phnomenon of rising
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prices will ultimately damn and is practicable—you implement
destroy the Janata Government. fully? y mplement them

You will recall, ag I do, that my
maiden speech in this hon. House on
14th November, 1972, was on an Ad-
Jjournment Motion by my friend, Mr.
S. M. Banerjee, who had given the
Adjournment Motivn on rising prices.
That was the subject on which I gave
my maiden speech, and I am sorry
to say that, after nearly six years or
more, I am constrained to sound a
similar caution today. If this new
Government, if the Janata Govern-
ment, do not take effective, concrete
and timely steps for seeing to il that
the price rise is checked and check-
ed sufficiently, then they will also
go the same way ag the earlier Gov-
ernment had to, that is, they will be
opted out by the people of this
country.

Now, the Minister says that prices
have not risen compared to the
world figures. In many countrieg of
the world prices might have ricen
more than they have risen in this
country. But how can we get a
consolation? Because, after all, the
comparisong are odious, Even
statistically, it may be true that India
hag been able to maintain g certain
price stability. None-the-less Indian
consumer cannot feel satisfied by
your telling him that ‘All right you
look at the other countries and be
happy and then console vourself that
you are payving less here’ After all,
what is important ig this. This kind
of comparison may help and satisfy
the statisticianss, publishers and
printers of the publications, But, it
will not satisfy the consumers, That

is my point,

Now, 8ir, you will see that the
taxation structure hag been gone
into by various Committees—Wan-
choo Committee, Choksi Committee
on Direct taxation and the Jha Com-
mittee on Indirect Taxation. I would
like to say, why not government go
into those recommendations in
more sensible, serious ang rational
way and see that whatever ig practi-
cable—I think a gooq part of them

About governmental expenditure 1
want to say something, I am on,._.'of
those who believe that all kinds of
Committees are not good. But some
Committees have got t0 be appointed
as otherwise Government cannot
function without proper und careful
studies by those Committees. Gev-
ernment jg going to appoint a Com-
mittee or a Commission to g0 into the
governmental expenditure ang to
see that Governmental expenditure
goes down. That Committes must
work in a record time. By spending
lots of money, for example, on
Commission Jike Sarkar Commission
ang other Commissions wherp crores
of rupees are spent. the result is not
only zero but it is minus. On the
question of governmental expendi-
ture I want to say that those who are
appointed are not with high salaties
and higher perquisites. That only
makes y mockery of the whole thing.
The poor man iz being cheated and
you make a fun of it. It ic a most
intolerable situation. The gap bel-
ween the very rich and the very poor
iz all the more increasing. I would,
therefore, like you to make a begin-
ning in changing you, life-stylcs,
The life-styles of V.I.Ps, Ministers,
the M.Ps the MLAs must be
so tuned that we give an example In
modest living ang high thinking and
concrete acting,

With the remaining few minutes at
my disposal, I would like to touch
upon the Ministry’s Key Role because
it does involve taking crucial and
major decisiong in regard to coordi-
nation, allotment of limiteq re-
sources, and in deciding right priori-
ties anq ensuring prompt and proper
and judicious implementation of the
same, If that is so then 1 would
like to say that the Finance Ministry
must be more energetic in thig regard.
Two more points and I have done.
That is sbout the relationship bet-
ween the Ministers and the Secre-
taries angd the higher officials. T find
that barring a few exceptions and
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barring ¢ few honourable exceptions,
by and large, our Ministers are
neither applying their mindy ner
they are finding any time to look
into the flles and In deciding on
time and on merits. I would like to
say that the result is that, in the
meantime the bureaucracy merrily
goes on and with more powers. This
increased power of bureaucracy must
stop.

Finally, I would say that there
are certain favourable factors like
the food surpluses, foreign exchange
reserves and economic growth rate
which is slowly but steadily growing
and is better than what it was. We
should take advantage of these eco-
nomic factors and tackle the basic
problems which are still starting,
and starting more and more into our
eyes—the problems of poverty, di-
sease, ignorance and unemployment.
If these problems are tackled, then,
I am quite sure, the new Finance
Minister and the New Deputy Prime
Minister will have achieved some
concrete results.

If not, I am afraid, it will be a mas-
sive exercise in futulity. I am one
of those who believe and it must
be said—and I say it with a great
agony—that our Deputy Prime Mi-
nister and the Minister of Finance
and his colleagues the other Deputy
Prime Ministey and the Prime Mi.
nister should sit together and sort
out all their major and minor and
petty or whatever their problems and
difficulties may be, thein ambitions
and whatever, and settle *hem once
for all. Then only this country can
have a sensible, good and effective
government, and then only the peo-
ple's problems are solved effectively.
We are sick of this politicking and
in-fighting and I am bound to say
this on behalf of the toiling millions
of this country, because their voices
must be reflected on the floor of this
honourable House.
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SHRIMATI PARVARHI KRISH-
'NAN (Coimbatore): Retired Govern-
ment officers and Class—I officers are
-coming under ‘special category’.

-
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SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore): Mr. Chair-
man, Sir, yesterday, I was listening
to the speech of the hon. Minister ot
Finance. 1 was reminded of the
saying of Alaxender Pope. He said:
“Blessed is he who expects nothing
for he shall never be disappointed.”
Yesterday, pre-empting the discus-
sion on the Finance Bill, a most un-
usual procedure was adopted by the
hon, Deputy Prime Minister by an-
nouncing further tax concessions at
a time when he was introducing the
Finance Bill Obviously, it seems
that he has decided to close his ears
to the debate even before it took
place. Otherwise, if he had all this
in mind, surely the final announce-
ment should have come when he is
replying to the debate, because al-
ready this budget has shown what a
bankrupt budget it is. This is not at
all a budget. This is a bankrupt
budget of a bankrupt government-—
one concession, then another conces-
sion, then one more concession and
so on. In practice, even before the
budget comes into being as a totality,
you start changing here and there.

Now, firstly, I would like to refer
to one thing and that is that the
bureaucats sitting in the Secretariat
had Indicate, according to the Press,
that the increase in prices would be
to the extent of just 1 per cent. And
yvet within a few days of the budget,
everywhere the prices started going
up of the essential commodities,
apart from petrol, diesel and kero-
sene. Kerosene, in my opinion, is
an essential commodity, particularly
in the rural area about which the
Deputy Prime Minister is naver tired
of speaking. where the hon. Minister
of Energy has not been able to reach
and give electricity, how do the peo-
ple in the rural areas lit their huts
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and houseg at night, may I ask? Do
they just do it by Aladdin's lamp or
something like that? Not at all. They
have to use kerosene and, therefuore,
I consider that kerosene should be
considered in our countiry as an es-
gential commodity until such  time
as the Minister of Energy is able
to bring all energy under his con-
trol without it being ervatic as it is
today in almost every State in the
country—both coal and electricity.

Take the case of prices of eszential
commodities in my State of Tamilna-
du, The rise in prices, after the
budget on  9-4-1979, was like this:
Take cabbage. This i a vegetable.
In case the Minister does not know
and perhaps he doeg wo* know. It
was from Re. 1 to Rs. 240: carrot—
from Rs. 120 to Rs. 2.40; tomatoes—
from Rs. 1 to Rs. 2 a kilo This is
supposed to be 1 ner cen*, (Interrup-
tions) I am talking about Tamil-
nadu. Obviouslv. vou 2re as igno-
rant as usual about the South. Beans
—from Rs. 1.50 to Rs. 240 a kilo?
bringal—from Re. 1 to Rs. 1.20 a
kilo: There the summer comes ear-
lier and therefore the prices oo
down earlier, Groundnut oil—Rs. 7.80
a kila; refined woil-——from Rs. @ to
Rs. 10 a Kilo black gram—from Rs, 4
to Rs. 4.45; T dp not have to tell you
about what has now beccme virtual-
1y a national dish—iddlie and ¢osa.
They cannot be manufactured without
blackgram which is a very essential
commodity, I am sorry, this ig what
is happening in spite of you or
bsecause of you.

AN HON. MEMBER: This is in
South.

SHRIMATI PARVATHI KRISH-
NAN: &So, this is what is hap-

pening.

Once the price goes up, it ig com-
mon knowledge and commonh sense
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in a capitalist economv Mke ours, they
do not come down. Therefore, a tra-

ders’ budyet is being sold to us as
rural oriented budget. I can see
hardly any rural orientation in it

Similarly. we had expected that
Chaudhuri Charan Singh weculd at
least come lorward and indicate what
measures would be taken to prevent
further black marketing and black
market money being generated and als)
what measures will be taken to mop up
what is already existing there it is
said to be to the tune of Rs. 14.600
crores. Nothing is done about that.
Instead, turther loopholes are beng
opened again in the mname ol rural
development. Because, you are oiviag
tax rebate, income tax rebate to the
corporate sector- for carrying out so-
called ward of rural development or
for contributing o rura: ceveicpment
training on programmes that have oeen
approved. What is going fo we the
mointoring machinery? We know wh:i
happened last yvear. In the name of
rural develonment money is siphoned
off. iil vou nvplease tell me what
monitoring you have done to find out
whether this was a worthwhile exercise
or not, to find out whether you are
going to gel adeguale returns in terms
of development by giving such a tlax
rebaie. No such picture is there in
the Economic Survey nor has it been
given by the Minister. Ii is common
talk that this is precisely a method by
which the cerporate seclor can generat®
their black money. We know that the
corporale sector has gone into the agri
cultural sector. Today you have capil’
alism in the agricultural sector also;
those people are not being taxerl toiay.
On the other hand, there is not a wesd
about land reform, not a word anaut
what employment schemes are goIg
to be drawn up for the rural peopis.
On 20th March you witnessed here &
great sight all the newspapers said that
it was historic not seen since Inde-
pendence. Over flve lakhs of agricul-
tural labourers came to Delhi; tbey
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were mest peaceful and did not disturb
the social or economic life of Delhi.
Though five lakhs turned out, they did
not ko to tea shops to finish off the tea
.or they did not ko into the restau-
rants to finish coff the food that was
there; they came with their own food
.packets. They came here with one
voice; see the writing on the wall:
The people in the countiryside are now
on the march. Theyhave come after
the announcement of your budget. It
is not that they feil that your pudget
was going te deliver the goods. Thej
know very well from their experie:ice
what your slogans mean. There was
once the slogans garibi hatao; one lady
said: garibi hatao, she was ‘hataoced’
You are now saying: “rural develop-
ment” you w'll be developed in 1 dil
ferent direction altegether; you will
become under-develored in the country
sooner or later if you do not look out.
There is the writing on the wall. You
have biven the green light to the cor-
perate sector and said to them: Go
along, boys, people are talking of bleck
market money; now you do rural
development and you will get income
tax rebate. So much as eleven ¢rores
nf rupees are to be coilected from bip
business houses by way of tax arrears.
An ordinary maa, a middle class em-
ployee cannot evade your tax. How
van he? Becauge these are deducled at
source, But these people have got
their methods. It is common telx
everywhere that the corporate sector
has two lots of account books: cae
for the tax inspector and The other for
themselves and their famulies. Then
when they start squabbung. government
has to come in and take over. There-
fore, I should like to remind the hon.
Minister that the concessicns to the
corporate sector are something that
should be abandoned. I hope there will
be further announcement that there is
Zoing to be tightening up of the cor-
porate sector.

Then the other thing I would lLike
to know is: the financial instituticns
in this country are giving a large Scaie
credit—such as the LIC, IDBI and so
on, to various companies and you have
your Directors on the Boards of those

Companies. May I know what check
up or what monitering is done about
the work of those Directors? I think
it you take statistics, the position is
not satisfactory. Unfortunately, we
could not discuss Company Law Affairs.
That is why I have fo raise it now. I
would like to knew how many of your
officers are regularly attending the
meeting, checking and going througn
the manner in which those Companies
are functioning. I do know that many
of the Directors are over-worked. The
same person is put on so many voms
panies. [ do remember when we had
tc take evidence of Agro-Industrial
Corporat.on, we found that the Gov-
ernment representative there, or the
financial institution representative
there, quite often was only attend-
ing one out of the three meetings so
that he does not lose his member-
ship. What monotoring is done?
Are  your callinfi for the Re-
port? Are you going into it? I
do not know what the minious in your
Finance Ministry are doing. apart from
coming out with this r diculous—I1 per
cent husiness,

You have got a deficit budget of
Rs. 1.000 and odd. You are creatintg
deficit in every single House except
the higher income group in the coun-
try. There is a deficit budgeting of
15 per cent in every household and the
officials claim 1 rcer cenl. Obwviousiy
they are not doing their home work ani
they are not bothered absolutely as to
what is the reality cutside. Therefora,
it is important that you have fthis
monitoring and you have to see what
the financial institutions representatives
are doing in the various Boards of
Directors of the different companies.

Now I come to the question of small
scale industry. Thi§ kind of juggiing
with figures—Rs, 1 lakh anq so onm,
I am not convinced by it
because exemption, as one

hon. ember said, was origi-
nally given upto Rs. 30 lakhs.
Now you have brought exemption

down to Rs, 15 lakhs. Then you are
giving 4 per cent between Rs. 15 and .
Rs. 30 lakhs. Above Rs. 30 lakhs you
get into 8 per cent again. In what way
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15 it relief to the Small Scale Industry. '

I would like to know? I can tell you
because 1 come from an area that has
got a very wide net work of small
scale industries in hosiery, in engine-
ering and so on. If 2 per cent is the
return on Rs. 15 lakhs, that goes, Be-
cause when they reach 30 per cent,
4 per cent tax is there. Then what
remains? In the small scale industries
or in the smal] properietory concerns,
there are not people with big reserves
to fall back upon. Therefore, I would
request that the Minister should con-
cade, that the earlier ceiling of Rs. 30
lakhg in the case of small scale indus-
try should be restored. This 4 per
cent should not be there.

I do not want to go into the question
of State resources because many hon.
members have already spokem about
it, Therefore, in view of the short
time at my disposal, I am not going
into that.

Lastly, I would like to come to a
very important point. That is the
point of the old age pensioners, Year
afte, year this matter is being raised
and year after year one Finance
Minister goes and another comes,
whether they belong to the Congress
or whether they belong to the Janata,
the same thing continues. We have
Pension Act of 1871 and we have been
free since 1947. But the rules of that
Pension Act and the spirit of that
Pension Act continue haunting the
pensioners in oyp country. Every time
you amend the Pension Rules. It
does not effect those who have retired
earlier, The result is that many old
age pensioners who retired before
1973 do not get the benefit of all the
new amendmentg that are there for
the pensioners now. These people
who have loyally served the country
nd the Government during their
years of service are being asked to
continue on a pension that was based
on a.cost of living which wag much,
much lower than it is now.

Inflation has been galloping in this
country. You may have checked it
now. But during those years when
inflation galloped, their pension has
remained unchanged. Here I have
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got some figures. For instance, now

those who retired before 1973 some--
one wag getting pension of nearly Rs..

. - 400/., Somebody who: retired in the

same grade in 1977 will be getting
Rs. 519/-. Somebody who retired in
between 1977 to 1878 will get Rs. 554
and so on. This is slightly higher.
But there are some who are getting
a pension of only Rs. 60, 80 or Rs. 120.
Do you think it is moral that this
should go on? Why should they be
penalised because they retired earlier?
If you change the rate of pension,
why should it not have retrospective
effect? Don't tell me it is going to cost
crores and crores of rupees. Rs. 11
crores gre just going like that. You
have collected arrears. I know, Mr.
Satish Agarwal, you have been very
energetic and 1 accept that your ex-
cise collections have showpn a good
crop. 1 would congratulate you on
that. Why don’t you also have a look
at the pensionary benefits?

SHRI SATISH AGARWAL. I am
not in charge of that; I am in charge
of revenue collection only,

SHRIMATI PARVATHI KHISH-
NAN. We have made an amendment
to the Pension Act whereby if a Grade
I retired officer or a Supreme Court
Judge happens to become Minister or
Speaker, he continues to draw his
pension and his salary as Minister or
Speaker. But the poor pensioner who
is gettin gonly Rs. 80 should not be
given relief by amending your Pension
Act!

SHRI VINODBHAI B. SHETH
(Jamnagar): The wife of the ex-
Commander in Chief, Gen. Rajendra
Singh—tHe widow—is getting only
Rs. 300 as pension. I agree with you.

SHRIMAT1 PARVATHI KRISH-
NAN: He is giving more facts, Take
it. Every day the pensioners are writ-
ing to us. Where can they go exceot
1o the Government and to Parliament?
Therefore, I would request the Minis-
ter to give an assurance that the pen-
sloners’ case will be gone . into
they will be given be relief that they
are asking for. Why should you penal
lose them for committing the crime
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them to live. You say, “You must die
on such and such date because your
pension is commuted”, If he does not
die by that date he is to be penalised
whereas there are many rejas who are
living off the fact of the land!

Lastly, I would like to add my voice
to what has been said about WIMCO
workers. There are 8000 workers who
are likely to be thrown out on the
street, 28 per cent ig all that the
manufacturing sector ig con-
tributing.  In  January 1979,
the manufacturing sector had a
meeting with Mr. George Fernandes,
the tub-thumping Minister on the
Treasury Benches, and an agreement
was reached that they would not ex-
pand and they would give their
technical know-how to the hand-
made gector. Now, why should they be
penalised? Whatever you do, please
see that these 8000 workerg continue
in employment on the same wages and
same conditions as they are having
now. Also please guarantee that the
workers i nte cottage sector will also
get sufficient wages commensurate with
the needs of their livlihood, because
remember to years out of the 10 years
for eradicating unemployment have
already one by. You have got only
8 years and you have increased un-
empioyment. 1 would like to know
how with thig sort of budget is ever
going to reach your ten year target
because jn any case in another three
years you are out.”

SHR; PABITRA MOHAN PRA-
DHAN (Deogarh): Sir, I rise to sup-
port the Finance Bill, containing the
financial proposals that the Finance
Minister and Deputy Prime Minister
announced jn the House in his budget
speech, Other speakers have criticised
that this Bill and the budget would
not serve the purpose of the nation,
nay the purpose og the announcement
that had been made by the Janata
Party before going to elections. In
nay the purpose of the announcement
future budgets will definitely serve.

We the political parties, political
People and politicians, mostly rur with

the hare and hunt with the hound;:
That is our characteristicc Themean-
ing is that we go on demanding money
from te Government to be distributed
to persons on the one hand and on
the other hand, when the Government
imposes taxes, then go on criticising
the Government ang creating stumbl-
ing blocks on the path of the Gov--
ernment to realise money, to impose
taxes, I think, this double dealing on
the part of the politics will neither
help the society nor the nation at
large.

While supporting the Bill from the
core of my heart I would say rather
appeal and after appeal, I demand
from the Finance Minister, Mr. Charan
Singh who is known, in the country to
be a clean politician and clean admi-
nistrator, that he must look into the
fact that of the entire sum of money
that is given to the bureaucrcy for ex-
penditure for developmental works, 50
per cent is mis-spent in the form of in~
terception, embezzlement, misappro-
priation, bribery, extravagancy luxury
and misuse. How it js misused, I
have a riugh calculation. Political
interception 15 per cent. It doeg not
mean the ruling party alone but all
the political parties. Official exrtava-
gance 125 per cent, contractors’ profit
12.5 per cent, labour exploitation 4 per
cent, donations 3 per cent and luxuries
3 per cent. Thus, it comes to 50 per:
cent. It may be a little more...

SHRI VASANT SATHE: From
where did you gat this 12.5 per cent?

SHRI PABITRA MOHAN PRA-
DHAN: Thig is my experience. This
is not the venue to discloss that.

MR. CHAIRMAN: H is a former
Chief Minister,

SHRI PABITRA MOHAN PRA-
DHAN: The Finance Minister who-
is a clean person and clean admini-
strator, s supposed to control the
finances of the nation of the Govern-
ment. Till now from the very beginn-
ing after Independence, it has been
earmrirked in every Parliament, it
every state Legislaiure, everywhere it
is spoken, remarked and critised that
there is bribery in bureaucracy which
has become rampant and open. But-
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"no Government till now has made any
-effort to check it. 1 expect that the
present finance  Minister will make
-effortg and schemes so that it may be
checked; if not in one year, yet at
the end of three years it cap be
checked upto at least 90 per cent. I
can say from my experience that if
efforts are made sincerly and
-seriously, it can checked upto 90 per
-cent. This misuse of money is monstly
‘taking place in the public sectcr
‘organisations,

Now there is the bogey of nationa-
“lisation and socialisation of everything.
"From my experience and information
T am bold enough to say that of all
‘the nationaliseq and socialised public
concerns, 90 per cent are running at
a 1oss becausg of this interception,
bribery, bureaucracy, lavish expenses
and so on and so forth. There is a
demand to nationalise this industry or
socialisg that business.

'116.56 hrs,

[SHRT DHIRENDRANATH Basu in the
Chair]

“Well, you may do it; T have no objec-
tion to that. But unless the nationalis-
ed and socialised indusitie; and cor-
porations which are under the different
‘Ministries show profits, you have
neither the moral right nor adminis-
trative right to further nationalise or
socialise any indusipy or business in
‘the interest of the nation,

‘I read in the papers the other day
‘that the Prime Minnster had
remarked ihat if any industry
cannot be run profitably, then the
“blame wilt be laid on the head
of the corporation and he should be
removed. The nation exrects {hat
when the Prime Minister has said
-something. the ‘Government must act
up to that. Since two Ministers of
"State of the Finance Ministry are pre-
sent here, they should try to imple-
ment it. If any Corpsration under the
Government is running at a loss, the
“head rhould be asked to explain it end
“f he cannot explain it satistactorily, he
should be removed fromn service. Under
‘the present law, their inebility to run
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‘the business or industry is sufficient
enough to prove that they are incom-
pctent and so they should be removed
without assigning any reason. lLet
them go to the court of law; the court
of law wil} not accept what they say,
it you proceed properly.

The money  that goes to the States
from the Centre is also mecting the
same fate. Even ‘*hougzb the Cenlire
huas no direct cont/ol over the State
Governments, in my opini’n. you ar2
a supervisory and inspeziing authori-
ty. But your officars neither super-
vise nor inspect properly with sinceri-
ty and wholeheartedness. This is my
experience,

17 hrs,

Then I come to the fact hiw this
Government  money  which is to be
spent for the development and the
well-being of the nation is Leing mis-
spent. For the last twy years this
Janata Government has launched a
scheme to bhe executed in the rural
aeas to give employmnt tn those ner-
sons who are willing to do manual
work and get employment. Another
thing is that wheat valuing hundre:is of
crores of rupees is being sent to the
different States. In my opinion and
from my experience 1 can boldly sav
that in some ecases a maximum of 40
per cent grain hag bean properly uli-
lised, in some cases 30 per cen-, in
some cases 25 per cent and in some
areas not even 10 per cent. But the re-
sult has been ;hown t>» be cent per
cent. Thiz Government gives monev,
gives grain, giveg commodities and
every thing, but it does
not take staps to  see whether
this is properly used or not.
1 would say that wheat had been given
to the different States, The Govern-
ment’s rate of wheat by then, that 1s.
2 yearg back, was about Rs, 130 or
Rs 140 a quintal. But this wheat was
given to the contractors who took
charge of doing the work. The con-
tractors sold Government wheat at the
rate of Rs. 80 a quintal. Thig is a
known and a proven thing. I support
the Government, the people support the
Government, they are ready to pay
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their taxes. They are not opposing it.
It is we that political people, we the
press people, we the vociferoug people
who are objecting to that. But they are
not objecting. What they are objecting
is that the money which is being spent
{for them is not reaching them. ) pet
cent of it is going under misappropria-
tion, embezzlement, mist.butior., dona-
tlon ete. and the rest aZ the 50 per cent
has also beep destieyed this way or
that way. So, the complaint made by
the masses i¢ thut the money that is to
be spent for thew should b controlled
properly. But they are not complain-
ing that you imposed one paisa for
onv match box. That is not their com=
plaint bul that is my complaint be-
cause I am partisan, I an fond of gel-
ting votes and I am running with the
hare and hunting with the hound.

Now, the question of removal of un-
emplovmeny has been roisel by some
hon Members. As | huve previously
said—today also ] have sdid-1no gov-
ernment on earth in the entire world
under the circumstances which are now
in existence in 1India will be able to
eradicate  educated unempioyment
within a spezifiel  period. Neither
Indira could do nor ‘ny Prime Ministet
an¢ my Finance Minssler can do that.
But they are promising to ge* the un-
employment problem removed in 10
years. Let them do t. I shall be ha; p¥
But unless and until therc is control
of the birth rate, change of the educa-
tion system, you cannot{ remov: nnem-=
ployment even in 20 yaars to come. As
the years go on the number of edvcateg
unemployment wil] 20 on increasing be=
cause now-a-days the students are not
reading. They simply mark their at-
{endance, that is sufficient. Whether it
is 11 plus 2 plus 3. at the end of 13
years they get g degree of graduation,
and then they say: We are graduates,
glve ug jobs, or we will gheraon you or
throw gtoneg or soda bottles at you.
So, the Ministers are obliged fo make
plece-meal, half-hearteq  happy-go-
lucky, provision and give some em-
ploment, half cmployment or under
employment to some of them.

S0 far as garibl hatao is concerned,
Shrimati Indira ‘Gandhi tried to remove
poverty, but instead of 1emoving
poverty, she behaved in such g way
that the poor were removed in great
numbers. We ure alsp trying. Let
our efforts be successtul. Poverty can
be removed only if the persoa who 1S
poor tries his level best, sincere Lest,
tc remove if. How can you remove
the poverty of a person by giving
Rs. 2000 to him to construct a house?
1 do not accept this thenry that by
giving 5 poor man Rs, 2040 for getung
a house construcled, you can remove
his povertv. because out of that Rs. 500
will be taken by the contractor and
Rs. 300 by some polilical workers o
my parly or your party or any nurty.
With the remaining Rs. 1000 how con
you remove his poverty, I do not under- .
stand it. So, efforts should be made to
help sincere people who are deter-
mined to remove their poverty, sq that
they become better off,

With these words I expect that the
Finanre Minister the Ministers of
State and the Ministry will try their
best to contrel the finances so that

what the nation desires may be ful-
filled.

SHRI VASANT SATHE (Akola):
Today, while speaking on the Finance
Di'l, 1 thought T would take the
opnortunity of rising certain funda-
mental issucs of the economy, rather:
than go on the routine debate about
the figures and the provisions made
under various heads, which is a cleri=
cal exercise that the administration
does, the routine budget methodoly,
I thought T would utilise this time to .
=<k the auestion: have we thought, or °.
are we thinking at least now, im~
view of the fact that the parliamen- .’
tary svstem has found a missing gap -
of having an alternative party of/:
baving a national dimlogue about the
basic, fundamental economic proposis;:
lions? All of us desire that India and,
the entire people of India, 64 crores;
now. shou'ld have 2 balanced gll-:
round growth. Right from the’
beginning, every leader has heen say=
ing this. Actually, the whole M,i
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the plmned economy that we sdopted
wag to achieve this objective. Let us
evaluate at least now—I have said it
before also; it can be said that
‘because there was all one party, they
dig not bother and they had their set
ideas and all that, alright—at least
now let us think nationally whether
our direction is correct or not. If you
adopt a system of economy, where the
effort of economic activity leads to
capital formation +w=nd that capital
information ig allowed freely 1o be
accumulated in the hands of the few
in the name of freedom, free enter-
prise or whatever you may have, then
the result will be the present struc-
ture that we have, the state of
economy that we have. We have seen
that a question wag asked some 15
vears back, where is the wealth going,
where is the growth going? It was
found, when a Committee was appoint-
ed for this purpose, that there is a
parallel economy growing in this coun™
try, the economy of bleckmoney, The
last Select Committee, which was
appointed to find out, the extent of
black-money in this country and how
to narrow it, found that approximahe-
1y ‘the ‘“exten of ' block-money
and unaccounted ' jricome in
this country would be to
‘the tune of Rs, 20000 crores,
not in cash, butinuaeta,ﬂquidmm
and properties. NOw, ure we going
b have a system as long as this con-
tinues—call it capitalism; if you do
not like it, call it whatever you may
JMike—where a few grow at the ccst
of many, where a vertical growth
takes place and a horizontal periphery
of poverty persists? We have seen
that today the people who have the
purchasing power in this country to
buy any consumer goods in the
market @wre gbout 3 crores, whose
monthly income jg abou! Rs. 200 per
month,

My friend the hon. Finance Minis-
ter can find out and let us have the
figures, if my flgures are wrong. I
have been saying about this
for 80 many years. I

fre o
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monthly income is above Rs. 1.000 are
hardly 1.7 per cent. - Those, ‘whosé
annual income, assessed to income-
tax, is above Rs, 1 lakh are about
3000 individuals and corporate bodies
und they pay about 80 per cent of
your tax, The entire nation’s
economy is, in effect, controlled by
these 3,000 assessees, This is the
result of allowing g capitilist system
of economy to continue. It is not
the fault of the capitalists; it is the
fault of the capitalist system which
is inherent jn the economy itself. That
is why it was agreed and decided that
we must adopt a different system.
That system was socialist system.

Some people have objection even to
that word. I will not quarre!, But
let me quote here Gandhi. We now
talk of Gandhian socialism. What
has Gandhi to say about the concept
w©of socialism? What are the basic
criteria of economy? If it is to be an
egalitarian, a just economy, what
should be the basic criteria? This is
what Gandhi hag to gay in the book
entitled “The Coming Struggle for
Trusteeship” by Kamala Gadre, on
p. 42, under the heading—Destroy
Capitalism, Not Capitalists. I gquote:

“By the non-violent method we
seek not to destroy the capitalists,
we seek tp destroy capitalism.” We
invite the capitalist to regard him-
self g trustee for those on whom he
depends for the making, the reten-
tion and the increase of his capital.”

Further, he says:

“Socialism was not born with
the giscovery of the misuse of
capital by the capitalists. As I have
contended, socialism, even com-
munism, ig explicit in the first verse
of Isopanishad.”

That verse is well-known.
TTATEATHE 97 i e AT T |
AT R {ArGT ;AT w6 ferped)

He says, “All this whatsoever moves

in this moving world, is pervaded by

God. Through such reunciation you
may enjoy. Do not c_o?gt;"fnr whose,

indeed, is wealth?
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Later on, he says:

“There ig no other choice than
between voluntary gurrender on the
part of the capitalist of superflul~
ties anq consequent acquisition of
the real happiness of all on the one
hand, and on the other, the impend-
ing chaos into which jf the capitalist
does not wake up betimes, awaken=
ed but ignorant famishing millions
will plunge the country and which
not even the armed force that a
powerful Government can bring into
play, can avert.”

This is the warning Gandhiji had
given g long time back:

“A violent and bloody revolution
is a certainty one day unless there
is a voluntary abdication of riches
and the power that riches give and
sharing them for the common good.”

This was the concept of Gandhiji.
Then, later on, in preparing his for-
mulg for {rusteeship, these were his
points: e

“Trusteeship provides a meansg of
transforming the present capitalist
order of society into an egalitarian
one. It gives the present owning
class a chance of reforming itself.
It is based on the faith that human
nature is never beyond redemption.

It does not recognise mny right of
‘private ownership of property ex-
cept so far as may be permitted by
society for its own welfare.

It does not exclude legislative
regulation of the ownership and use
of wealth,

- Thus, under state-regulated trus-
teeship, an jndividual will not be
frce to hold or use his wealth for
selfish gatisfaction or in disregard
of the interests of society.”

How succint and how beautifully the
Whole concept of socialism, within
the framework of a democratic set-
Up, has been put! What are we doing
Shout it? Ag I have gaid, it js not the
fault of an jndividual: it is the fault

of the system. Today you have willy=
nilly accepted a capitalistic system.
And what is the crux of that system?
It is that capital formation must be
allowed to take place in the hands of
a few: they must be free to do that.
And you, as the Government, will only
ask for a share of it in the form of
taxation so that you may use it for
running the Government and also for
welfare activities. So, first you give
the freedom to earn capital] and
acdummulate capital, and then, by
taxation, you try to get part of it
Whep he is given the freedom he says
‘why should I give it to you? I will
hide part of it and show you only &
small portion; you can tax that'. So,
in the system itself the faull lies.

Then, you have the budget. What
is the budget? It is a system of
taxation, a capitalistic system. You
can go on experimenting years on
end, ang every day or every year you
can prepare a budget, read it out and
then bring the Finance Bill. I beg of
you, let a man like Choudhury Charan
Singh, who hag dynamic ideas about
the welfare of the rural people, start
a national dialogue, to think of this
basic issue, Are we going to con-
tinue with the system which breeds
the growth of exploitation by the few
of the many? This is jnherent in the
fystem. I am not particularly
ehamoured of these words, but
Gandhiji used them when he said T
am more of w socialist and a better
communist than many socialists and
communists’, All right if you do not
like the words ‘socialist’ and ‘com-
munist’, I am not going to quarrel with
you. I am only asking, whether there
should be a change in the system or
not, whether a change in our demo-
cratic set-up can be brought about.

Economic activities are two-fold:
they are productive and distributive.
If vou have a control on national pro-
duction, why should there be this
dichotomy of two sectors the public
sector and the private sector? There
is only one sector in the country, the
people’s sector or the national sector.
80, why should there be this difference,



in the distribution also? Therefore,
if you have this i{dea, then the entire
national trading activities can be
brought under one umbrella, Just as
the Medica] Practitioners are com-
pulsorily registered under the Indian
M- cal Couneil’s Act,—otherwise they
cannot practice—the entire trading
and industrial community should be
reg.istered under one industrial
national society. Then you can decide
the priorities. Priorities must be
decided as an in-built mechanism. For
that I would suggest that in every
industry there should be a ‘Trimurti
of control—that js, an equal propor-
tion, in the management, of workers
who produce, of entrepreneurs or
capitalists who have got the money
and of the Governmental or finoncing
agency which today provides B0 per
varnt pf 1the finances. Imagine having
the +tructure in every industry, Today
mantiPLain blood-money is made by
buv ANiation of the stores that you
materidly what you sell—the raw
is ther€ " gng the finished product. It
PULatﬁd":hat the wholg thing is mani-
- murtl’ ¥ g i the ‘Troika’ or “Iri-
sofefud’y there, it will be able to
mechaniy .q; interests. An in-built
'if’““m“gsm must be provided in the
indust™ of the svstem. Do it for all
natio®jes in this country a; the
Prodiy) jevel, for distribution and
natiGietion also. If you have one
T;;tnm marketing organisation, every
O¥.iilor will be a member of that
Tganisation as also the wholesaler.
et it be headed by a whoie-saler;
it does not matter. Then you will be
ahle to reguiate and say: ‘Look, what
is wour profit at the wholesale point?”.
Mv friend Shri Agarwal is a know-
ledgeable person in the field of trade.
Will 14 per cent be al Iright?. All
right, you may tel] the wholesaler
that he can take 2 per cent. He should
be very happy. My friend Shri
Kanwar Lal Gupta ghould also be
abic 10 tell us about this, because he
is connected with trade. Is 13 per
¢ent all right?

- SHRI KANWARLAL GUPTA
(Delhi Sadar): ] am not connected,
but I know.

SHRI VASANT SATHE: I have
collected it from his brother Shri
Bhaniram Gupta who is President of
the Wholesale Traders Association.

SHRI KANWAR LAL GUPTA:
Then you quote him and not me,

SDHR] VASANT SATHE: All right
I wil: gunig Mr., Bhani Ram Gupta
He zaid, ‘one and a hall per cent’. 1
said, ‘If 1 give half a per cent mose
Y 77 &1 A0AV WA T ST &R |
He said that they wouid be very
happy. So, two per cent Lhere. Then,
coming to the retailer 24 to3  puw
cent is their return. Give them five
per cent. Al the retaijers—they may
be in any corner of the country—will
be very happy. Sece the difference
now. I am coming to the crucial point
in which Mr. Chara;, Singh is interest
ed. You want to give a remunerative
prize to the agricuitural producer
without affecting the consumer. Is it
not” If voy want to improve the
standard of life in the rural areas ant
have hetter minimum wages also fot
the vrorkers. how can you do it unless
you give a remunerative price to the
producer? Now. you can say. ‘I want
Rs. 130 to be paid for a wheat pro-
ducer; Rs. 100 for a rice producet,
You say ihat and sece the beauty.
What is the margin in between #
there iz @ national marketing orga=
nization to regulate all trade?
seven per cent is added. it comes b
Re 140 or Rs, 143. Now, at the last
retail shop in the country, withou
eny harm {o the irader, without ex”
ploiting or harming the trader, yo!
can seil it for Bs. 140 per quin
And how happy the consumer will
Today the consumer is paying Rs.
or Rs. 300 in the black market. tht
I am trying to emphasize is thid
There has to be a national regulatio®
There cannot be ‘a half-heart
mathod. ..

AN HON. MEMBER: What abod
transport? S

SHR; VASANT SATHE: Al ¥
is included in that ._tw@ © per oot
gEfiFr eI ARl
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Thig was what Mr, Bhani Ram told
me. Even assuming that transport is
not added there and you add it now,
it cannot go haywire; in between the
cost cannot become Rs, 2 per kilo.
Therefore, with an inbuilt mechanizm
for distribution, a National Marketing
Organization, we can achieve this. If
any one defaults, his licence must be
cancelleg and he should be put in jail
for the anti-social anq anti-national
activity. Don’t have any mercy there.

Now you can determine—once you
have this marketing control—what
should be produced in the rural areas.
Now what is the gifficulty about pro-
duction in rura] areas? You are so
much interested in rural areas and
emplovment. Thi; is the crux of the
prohlem. Why is employment not
possible?  Whatever thev produce,
there is no marke{ because the market
is only in the urban areas. I always
give this example of soap. A soap
produced by an intelligent matri-
culate or chemist in a rural area will
not szcll hecause the hig companies
whao produce soap advertise their soap
in every village. Any one listening
to the transistor or radio fecls that
he or she must use the Lux. Why?
Because Hema Malini uses Lux, That
is the advertisement. How much
money is spent on advertisement?
*What kind of economy are we having?
% is an artificial economy.

Take, for example, chappals. That
hag been monopolised by the big
houses, The other day Guptaji and
myself were discussing in that Com-
mittee,. We found that a pair of
thappals or sandles worth Rs, 30 are
sold by Bata in the shop for Rs. 79.99.
You will be amazed to hear this. This
Is the exploitation. How can you run
the economy? How can you give
‘employment in rural areas, I ask
You, with this economy running a
Mini-India for three crores of people?
The entire productive activity in this
Country i5 for these three crores which
eonstitute the rea] market. The 60-
Crore people do not constitute the
market at g1l, What kind of 2 thought
Me you giving to this, I ask. This has
Aothing to do with the Party. I beg of

_the time is now.

this Government: let ug have a small

group—Mr, Agarwal, you and some
others—of people who are willing to
give thought to this basic issue; Let
us come together. Let ug have a
national dialogue on this. 1t is only

then we can solve it. T tell you there

is so much manpower in our country.

So many goods cam be produced. The

goods are there. If you give the
purchasing power to the man in the

rural areas, ag I said, you should,

immediately there will be employment

and you can flood the world with

goods. So such labour force is there
in thig contry.

The economy has to be changed.
A structural change in your economy
will ke to ke V-voight ~»nit.  The
capitalist structure wil} have to be
destroyed. Of course, Gandhiji want-
ed it to be done in a peaceful manner
and in a democratic manner and unless
vou do that, there is no use of all this
budgeting. This budgeting and taxa-
fion js nothing but wanting a share
in the loot. That is what your taxa-
tion idea and concept is.

Therefore, if you want to go ahead,
with this go ahead. God bless you.
Go ahead with this yrigmarolo of pur
whole exercise of a capitalist eco-
nomy. But you will not be able to
solve the problem of +his country.
Employment ijg impossible because
vou have no wherewithal to provide
either the productive activity or the
market and you do not want to control,
I sayv it ig possible within the demo-
cratic set up. For heaven'’s sake I
appeal again, The time hag come.
We are going astray on non-issues
and on non-priorities in this country.
On the basis of caste, religion and
everything the whole nation is going
to get derailed. This is the only
economic and real problem. Let us
all get together. I would beg of the
Prime Minister, the Deputy Prime
Minister and everybody in the Janata
Party and everyone -in this country.
Let us start a natipnal Jdimlogue and
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wfrgR, A, | fagqw,  wemrew,
‘Paarer w1 qF fY www Al & 0 T8
wor # feafr § | @ s Y
@y ¥ EW e ar fawre Wy o
® E? AR W AEg W qawT
QW AT AT TW AT 79T T A
WX T§IY T GIAT & a9 § ¢

w I AF az A f-aw
I@ A FQ@ & 5 7O g
211w w1 o aft i FQamd
‘g @1 Ay fzom ® oW @ew
WO £ 1 W ST IAm T A
faer &1 gay A1 g wWaE-TA #,
Jg A3 TIA TATH § AL TAA AWM
& FH WAM | AE AT H oG E
5 FH & fao gara wY @ OwAr
T 7 & TAT AT AL AT HAAT )
T T AT A A Fare 7% fad
&, mifaw ade iz 3aa Ay faer
% A Famr wr fR 1978-79
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FIT AT AT FA FH oo !
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qET |

afz eqrdt &7 ¥ WA F A7 Y
FH T ] A IEF A Y Ahw §)
TF AV AT girer . SEwE-g4i wy
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o frar syarfer ¥ @@ § §F oy
FO R FY E, I FH S GHFTC
T WA T & | B Il
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AT F A AT @R owEr v g
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A & fa7 9o 7% Ay v
sfra=q s faar 8 7 owar 7% SAm
wWT FT AT FEY A 7 s TE
JAR HTIT W FIeT A& qvd ?
T g a1 WY g0 AE ) ey
fare gamTEY w7 w2 g 3w
AFT § B IIMAT A wA
qUEd | o A8 FAW w8 wT HaAE
2 @ oF adwr 3g & fF o2
TMA F AT H AR Sy way 3
IR WATYT FI, IART T4 T F
qfeord w2 & faT =m0 wares sare
F{ A AL AT ITAY &0 ST
L

H
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[=fr @mem sava wren)
oy | wig fey @ arawr § od,
WY YR AT FAT T TeIR @
At ag T qEAE § AW A FEAT

@ & we § afd wOr A
T wrEAEEar § AqT W LA B
a= T w1 ft wrEvwar 3 oofe
a st § wiw frew 7% ARogf-
= w5 fae 2% '

¢ w5 aF s g g fear
wTAT a9 aw 59 2w & faww & fag
ot At fawr @R 1 @F fag
wravgEar & 5 &Y soo & AR &
yoaq % F faqr 915 |\ A9 q®
qg 7 gN, AT qF IA AN J FroY
u9 FY SHITAAT Aq-sA9eqT qATe
aEY gy o

& wror wxar § e o7 I ax
aETT faw & &9 AW H WO
e a% TgE & fAu andw e
Lauil

t owRl & & ¥ wqE faw
fagaw #1 wwda w@ g |

SHRI K. T. KOSALRAM (Tiru-
hendur): Mr. Chairman, Sir, I wish
‘0 say » few words on the provisions
of the Finance Bill. Sir, the hon.
Lady Member, Shrimati Parvathi
Krishnan, has already explained to
the House how after the presenta-
tion of the Budget g1l prices have
gone up. She pointed out how prices
have increused in respect of all articles
including vegetables, So, this is the
way in which the budget has hit the

poorest and the middie-class people.-
It i very clear and everybody knows,

wbout this. Although 1 em criticisliig

this Bill, I must express my gratitude =

to the Deputy Prime Minister and
Finance Minister, Shri Charan Singh,

for having consented to my redquebt
for the development of Chinnamuttam

Fishing Harbour. If we invest Rs. 2.0

crores on thig harbour project, we can

expect that this would generate an

income of Rs. 28.0 crores a year. We:
are exporting ‘prawn’ to Australia,
Americg and Japan. So far we have

been earning a foreign exchange to
the tune of Rs. 2.0 crores by exporting

this variety of fish from this rea. If,
we develop this harbour, we can earn-
foreign exchange worth about Rs, 28.0

crores per year. That is the opinion

given by the experts, How, except

for the funds, all necessary approvals

have peen giggn and the Government

of Tamil Nadu has agreed to give

whatever is wanted for this purpose

by the Central Government in this

regard. I would request the hon.

Minister to kindly set apart a sum

of Rs. 2.0 crores for this project in

the year 1979-80 itself. He has already

promised me that he would look into

the matter. I would therefore request

him to kindly mention in his reply

as to when he is going to take up this

project.

Now, I must point out another im-
portant thing that Chaudhary Sahib
has done for the development of ugri=
culture in the country. He has
written to me about the provision that
has been made for the conduct of
Ganga-Cauvery link survey. The
garmers of India would like to felici-
tate him on this farsighted action ofy
their leader, Chaudhary Sshib. But
1 would like to know how mueh
amount has been provided for this,
purpose. _

Fortunately, the Minister of State
in the Ministry of Finance, Shri
Zulfiquarullsh, is here and [ want 10
bring to his notice about the public
sector financial institutions; ‘which: are
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Minister and Finance Minister is very
muzh concerned. For -exarnp'e, the
Tamil Nadu Industries Investment
Corporation gives loan for buying
machinery to the small jndustries in
* the State. The Financial institutions
are also giving monetary assistance to
the smal] units for getting machinery
and other equipments. But at the
same time they are not giving working
capital. The nationalised banks and
other banks ware giving working
capital. But here in these cases, these
public sector financial institutions are
to follow the guidelineg issued by the
Reserve Bank of India. Wherever the
small scale industrial units are in
default in the payment of their in-
stalments, say about Rs. 2000 or
Rs, 3000, immediately it is being
brought to the notice of the bankers
saying that so and so small unit is
in arrears. The bankers immediately
become alert and they feel that such
and such unit might be closed mnd
therefore no more loan should be
given to that unit. In this connection,
I have written to the hon. Minister and
he has also repliej to me saying that
my suggestion has been forwarded
to the Department concerned. If
there is any delay in the jnstalment
payment by the industry concerned,
the TIIC should get in touch with the
industry concerned. If the industry is
not showing any sign towards instal-
ment payment, the TIIC can take steps
to recover the dues under the RR
Act. They can collect the money and
they need not write to the bankers.
Insteag of adopting this method, the
TIIC writeg to the Bank which has
given working capital assistance to
the industry about the non-payment
of TIIC’s dues. This creates friction
between the Bank and the industry.
Therefore, the hon.. Minister should
give instructions to the Reserve Bank
of India so that the small industries
getting help from the financial institu-
tions continue to engage themselves
in the production activities, without
being hampered by the public sector
‘financial institutions directly with the
Banks for any slight delay in -the
repayment of dues. .

- m mmm Bma 1979 - nus Jdone _

away with the tax holiday being-
enjoyed by the small indusiries. ‘The:
hon. Deputy Prime Minister is com-
mitted to the growth of small indus--
tries. He should restore the tax hali--
day for the small scale industries. In
this case, how can you expect the-
small scale industries to grow? '

In his (Deputy Prime Minister) in=--
troductory remarks on 24-4-78, Chau-
dhary Sahib had acknowledged re--
ceipt of several representations plead-
ing the genuine cause of mechanised"
sector. But he has adviseq the
machanised sector to live with the:
increased excise duty. It is iust like:
asking the drowning man to catch:
hold of the straw. The economic:
vimbility of the mechaniseq sector is-
affected by this increase, It is not-
that the mechanised sector is holding-
out any threat of closure just to spite:
the Government, There is a disparity
between the small scale sector and’
the mechanised sector in certain -
respects. In the case of mechanised’
sector, the increase in excise levy is-
being passed on to the public ex-
chequer without any increase in excise
levy. The increase in prices of~
matches produced by the handmade
sector confined to three taluks of Tamil-
Nadu will yield Rs. 15 crores to the
ownerg of the handmade sector. Even
the handmade sector has demanded
that the excise differentin]l between-
them and the mechanised sector need
be only Rs. 150. I explained to the-
Minister of State for Finance and he-
has agreed with me that the .pro-
posal of handmade sector for main-
taining the differente of Rs. 1.50-
would be considered. As far -as
matches are concerned, mechanised"
sector is selling them in the market
at 20 paise a match box at the same
time the handmade sector is also .
selling it at 20 paise. By this action
of handmade sector, how much money-
the government is losing? It comes:
to about Rs, 15—17 crores. This much

- money the Government will be losing.

In such a way, you are generating

~ black money, Why are you prejudiced -

against #7 There are 40,000 people-
dependent on the. mechainsed gector -
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.'bf.u';atch industry. I request the hon,

. 'Minister to maintain the gifference of

¥ ‘Rs. 1.50 between the mechaniseq sec-
~“tor and the handmade sector. Shri-
“mati Parvathi Krishnan hag also ex-

. pressed her views on this. The limit

“in the case of cotton banians
- and like hosiery products for the pur-
- pose of excise levy had been Rs. 30
lakhs, In this Finance Bill, it has
- .been brought down to Rs, 15 lakhs.
~This will adversely affect more than
.2000 small hosiery unitg in Tamil
"Nadu. I reguest the hon, Minister to
" restore the limit of Rs. 30 lakhs for
“these people.

Another thing, The Birla Institute
of Scientific Research has pointed out
‘that the administrative superstructure
to implement the rules which seek to

~‘regulate the country’s economy costs
the taxpayers as much 35 Rs. 4125

. crores. Regulations that control prices
~ angd distribution cost another Rs. 1162.6
crores by way of subsidy and grants
to bring the total cost of the regula-
tory activities of the Central Govern-
ment aglone to Rs. 15675 ecroreg in
1978-79. 1 want the Government to
Jook into it and ecxamine it properly
and do the needful.

18 hrs.

SHRI A. C. GEORGE (Mukanda«
puram): The Finance Bill is being
~discussed for the past one and half
days and the Ministers as well as the
Janata party leaders must have
noticed that any support or compli~
ment, to this Finance Bil] iz yet to
come; I do not think it is going te
come at all. I had been carefully

~ following the speeches of the Janate
party stalwarts; many of them being
realists  have refrained from ex~
“aggerating what has been provided in
the Bill. One statement was made by
the Finance Minister and the depart-
" ment, namely, that the impnct of the
budget proposals will be an escalation
. of only one per cent in price. I do
“'mot say it is ridiculous because it is
“worse than ridiculous. They could not

APRIL 20, 179

repeat that speech in their. homes  realities, they thought that the so- '
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because their wives will not lesve
them alone as they will be feeling ‘the
pinch of the budget.

I was going through the budget pro-
posais during the past one decade, 1
can say with absolute certainty that
there was never a budget during the
past decade or even two when a
massacre of this type of has taken
place. Prices have gone up, even
according to government statistics, by
8 per cent, Even a member of the
cabinet who i; dealing with essential
commodities andg civil supplies, Mr.
Mohan Dharia, is on record in Rajva
Sabha that the price rise will be un-
imaginable. Our Planning Cowmnmigsion
member, Mr. Rajkrishna in a television
interview said that we would be
lucky of if we are alle to end un w.th
ten per cent. The price stability

.which was attained during the rule of

the Congress government, espectizily
during the last two or three years, has
completeiy been spoiled. We used teo
project India as the one couniry
among the developing countries where
price stabilitv had been achieved, in-
flation had been curbeq and in fact
there was a negative rate of inflation.
Now it is lost for ever. What for?
What gre these taxes meant for?
When we study the budget proposals
there is not a single excuse for increas-
ing, apart from increasing the over-
heads. There js no encouraging in-
crease in the developmental activi-
tics. My learned friend Venkatara-
man has pointed out that whatever is
being taxed is not at all being used
for development purposes. Take for
example one provosal which was
referred to by so many members: the
small scale sector, from Rs. 30 Jakhs
the limit is being brought down to
Rs. 15 lakhs, The labour intensive
hosiery units in Tiruppur, engineering
units near Coimbatore, all those units
will be adversely affected: so called
encouragement is completely negated
Abnat the match industry. the Min:s-
try has been taken for a ride. I think
tha Industry Ministry alse is in that
ride. Without having an ‘idea, with
things which have got no relevance to -
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:cll!led small 'scale-seetor in certain
parts of South India belonged to poor
people or small men. Mr. Kosalram
was expiaining this, Rs. 17 croreg w1l
be looted and it is being looted by
17 familieg who are interlinked, The
Buginese Standard has publizhed the
family tree to snow how it is so.
It is (he mechanised sector. The In-
dustries Minister revealed his colossul
ignorance, and that of his department
by saying it is a multinational. Tt is
considered wrong to speak on befalf
of certain things. WIMCO is not a
multinational. It is fashionable to
speak agnainst certain things, There
is a mechanised scctor, it is a family
sector; it can be called as such instead
of small sector, The tiny sector, the
family zector, which is controlled by
17 family people. They have increas-
ed the price as if they have been
taxed. The consumer is paying the
high rate. They are not taxed on ine
simple excuse of differential in taxa-
tion. The family business, they have
ineransed it and the exchequar 1s
losing it. Who is benefiting and whe
is paving? The consumer is paying a
hich rsle gn the match box. The
Government of India is losing it. Who
is raining? The 17 families who are
inter-linked are paining. I am sure,
being a realist the Minister who has
got his feet down on earth, a man with
ahundant common sense. the Minister
of State for Finance. who is incharge
of Excise and Revenue, will have a
second ook and a closer look and find
out how this differential can be
amended. At least the benefit; are
passed on to the consumer.

Let me tell you = few other things.
I mav mention about the Banking
sector. I know he js not directly
handling it. As I often repeat, at
present the strength of the Indian
rupee is being maintained by the
Overseas Indians. The performance
of the Commerce Ministry is well
known—27 per cent rate of growth
of exports during 1976-7T7 when the
Congress Ministry handed over the
Commerce Ministry to the Janata
Government, we had Rs, 82 crores of
‘surplus. 27 per cent of increase in

Export rate comes dovrn to 4 5 per cent _
next year. .I think it may be negative-
growth now even. When the Ministry -
is trying to bring out some figure it
may be something even or shghtiy:
more. But the fact remains, when
the real statistics are on hand, the
exports are going to show a negative
rate of growth. Thep insnite of this
failure, how is it that you have got
Rs. 5122 erores of foreign exchanges
This ic the remittance from the Over-
seas Indians. It is their sweat and.
blood. It is their hard labour in the
deserts that is cwelling the foreign
exchange reserve,

They are trying their level best to
fritter away the foreign exchange.
‘The Commerce Ministry are trying
their level best and even the Finance
Ministry by suggesting import of
power tillers, import of even - elec=
tronic components and everything that
the Indian technicians, Indian engi-
neers and Indian craftsmen and the
Indian young people are capable of
making. They are trying their best te-
fritter it away. Of course, I have to.
compliment them for it. Commerce
Ministry is often putting up keen com=
petition, But inspite of that ‘Rs, &
crores of foreign exchange is there.

One thing is {0 be noticed. Even,
their remittance i3y showing a sign. of
pgoing down. Recently 1 saw ap adver-
tisement in the Magazine which is be-
ing published in  America—India
Ahroad. Can you imagine, there 's an
advertisement asking people to contact.
a particular address who will take .
dollars and pay rupees in their coun-
try? There is an advertisement in .
the magazine ‘India Abroad’. It is::
blatant. There is no hiding at-ail. |
They are courageous because " of
liberal provisions made. e

I may point out about Banking.
They have allowed some of the North -
Indian non~nationaljsed_ Bankg to
open branches in Gulf countries.
When there are signs of remittances -
‘coming . down, it is hnparlﬁf\rl. _
it. is common  sense . tlntth;



.443 Hmﬂiﬂ,lm ma,tm

"'-Kerala blﬂd branches like tne
South Indian Bank, Federal Bank,
‘Catholic Syrian Bank, Lord Krishna
Bank' and many of the excellent
banks in Kerala whose performance
ds really good those Banks must be
ailowed to open up branches in Gulf
countries. After all there is a reaiity
of emotional attachment. I asked the
Finance Minister once, why are you
=allowing these Banks—New India
Bank, Punjab and Sind Bank to do
‘this? 'Being a Panjabi, they have
got attachment. If that is the logic,
‘you will see when at least 40 per
-ecent of remittance is considered to
‘be coming from Kerala. Naturally
the Geraia based Banks, the Sche-
duled Banks must be allowed to
open branches in Gulf countries,
"What is happening? I may tell you
there is an instruction from the
Banking Department that no more
branches are to be opened in Tamil
Nadu and Kerala. According to
them it is overbanked. The deposits
are from those areas. The spending
is in Calcutta and Bombay. I do not
have any quagrel with Calcutta. It is
1o ‘be‘noticed at one point the de-
posits are siphoned and at another
point these are @eposited. This po-
lUcy has to be changed. More and
‘mbre branches are to be started.

SHR] VAYALAR RAVI: It i8 a
clear case of discrimination against
the south by the Reserve Bank,
which we will not tolerate. We will
resort to agitation. Don't think you
can play with the south,

- SHRI A. C, GEORGE: The Bank-
ing Department is creating confu-
sion.. We demand that you should
allow banks with headquarters at
Kerala to open branches in the Gulf
countries and also take away this
ban on opening more branches in
Tamilnadu and Kerala. Their con-
cept is that south of the Vindhyas
there ig no need for more banks?

" Cochin is one of the four major
ports in the country. It is considered
to be the Queen of the Arabian Sea,
Mngmecunmmumduﬂm
#ich ‘countries. The devélopment of

Tinance BUL T8 4y

this port is being ‘hampered ba-
cause there is no proper linking of
the different islands around it. In
Bombay they have done a good job.
For development of Cochin port, we
need what are called Sahodaran
Bridges, named after a famous free-
dom fighter Sahodaran  Ayyappen,
for connecting Vypeen isiand with
Vallarpadam island, Vallarpadam is-
land with Mulavukad island and
Mulavukad with Ernakulam. This
proposal was very much there. The
Transport Ministry had a  proposal
called STOT—Super Tanker (0Qil
Terminal—which was half comple-
ed. Already Rs. 5 to 6 crores have
been spent. But suddenly somebody
said that it would not be economical
and it has been shelved. These are
the colossal monuments to the failure
of the thinking of the  Transport
Ministry. It is time the Cochin Port
is developed, because the congestion
in Bombay port is undeniable.
Therefore, there has to be an alter-
nate port and Cochin Port is the
answer to that, because it has im-
mense potentiality.

More money has to be given to
the Agriculture Ministry to develop
a fisheries complex. At present there
are scattered units doing research in
fisheries at Cochin the CM¥RI—Cen-
tral Marine Fisheries Research Ins-
titute, the CIFT—Central Institute of
Fisheries Technology the Fisheries
Operatives ete, There are six impor-
tant branches of fisheries under the
ICAR of Agriculture Ministry. It is
time tha; being an important cen-
tre of fisheries and being an impor-
tant port of expcrt of marine items,
a fisheries complx is developed thers.
1 do not insist it must be right in
the heart of the city. It can be at
an appropriate place in or around the
backwaters, near to the coast of
Cochin. Money has to be provided by
the Agriculture Ministry so that a
huge fisheries complex will be created,
where all the scattered units will come
under one roof and one cmtpu:, so that
thelr work will be coordimhd’
Otherwise one research is' going o



"8t one end, another Tesearch is going

“On"at another end and o on. So, -3
gﬁm -reorganisation- has' 1o take
ace,

In the matter of industries, Kerala

is being discriminated,

AN-"HON. MEMBER: What was
happening during the last 30 years?

SHRI A, C. GEORGE: I do not
deny that. 1 am not saying it is a
3In  of the Janata Ministry alone.
It is the consistent habit prevailing
in the Ministries at Delhi. Recently
there was proposal that the second
integral coach factory has to be
started in appropriate place called
Palghat on the boder between Kera-
la and Tamilnaduy,

SHRI VAYALAR RAVI: It was
at Kazbakottam in my constituency.

SHRI A. C. GEORGE: We can
think of that also, but it has to
be in Kerala.

SHRI HARIKE&H BAHADUR
-¢Gorakhpur): ‘ Talk about U.P. also.

SHRI A. C. GEORGE:  Definite-
ly. 1 know it is 2’ highly neglected
‘Statel The interesting thing  is
that the integral coach fastory at
Madras’ was started in 1955 and it
hus ‘attained suprema - technology. It
is-one of the biggest and best in Asia,
At present we have attained a capa-
city of 75 coaches, In fact, it was
able to earn Rs. 12 crores of foreign
exchange by exports alone. In 1683

the projasiion of the Ministry is, we

Wil need 2500 coaches, So it wag
decided that since most of the ancil-
- are supplied by Coimbatore
and areas around it, since electricity
8 in plenty in Kersla since fresh
"Water supply is no problen., since
thers are enough of skilled emplo-
Yees, so it was to be started at an
appropriate place near the bog:: lt:j
#0me appropriate place in ra
Now I am told that some forces are

orking - to ‘shift # away from the

step-motherly treatment but a step-

grandmotherly treatment, because
éven a step-mother will have some’
attachment. Naturally the geographic:
distance may be one reason, But 1
am sure the Finance Minister will -
adopt a sympathetic aprroach to the
problems of Kerala, At least take
away the ban on brancheg of barks
banf)(rs in Kerala. That will be in
your own interest because you will
have encugh money to frittey away
in the next budget,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Excuse “me
for the intervention. What do you
mean by this ban on the expansion
of bank brancheg in the south? Re-
cently, I had gone to Hyderabag “to
open a branch there,

SHRI A. C, GEORGE: May be
it was decided last year. There i
a tacit ban in Kemlg that especially
new branches of the nationalised
banks or scheduled banks meed not
be ‘opened there. You verify it ead
correct us. .

Since my friend has asked me to
say something about Ut‘l.a_r. Pradesh,
definitely Uttar Pradesh is a bacl_x-
ward State and ‘t needs vympathetic

consideration,

ﬁﬁnmm(ﬂm:m
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*SHRI A. MURUGESAN (Chida-
mbéfarh): On behalf of All India
Anna DMK, I wish to say a few
words on the Finance Bill, 1979,

At the very outset I would like
to tefer to the lowering of excise ex-
emption limit from Rs, 30 lakhg to
Rs. 15 lakhs for small scale indus-
tries, I would like to condemn this
niove on the part of the Government
because thig has affected adversely
many small industries. 1 would
quote the exemple of 2000 small
hosiery units in Tirupur in Tamil
Nadu which manufacture cotton
banians, vests etc. All of them have
come to grief beciuse of the lower-
fng of excise exemption limit. Is
this the way that the Janata Gov-
ernment wishies to help the growth
of smal) industries in the coumtry?
1 suggest that the excise exemption
Jimit of Rs, 30 lakhg should be res-
tored immediately so that the small
fiosiery units manufacturing cotton
banians, vests etc. can be revived,
ﬂlmgﬂ'ﬂr. 1 would refer to anoth-
er iq__‘;g'ﬂmiﬂ;\’ie_'iﬂéreasé in the ex-
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cige levy on mechaniseq match = in-
dustry. The hand-made match
costs 20 paise and the mechanised
match-box costs 20 paise, There is
no increase in the excige levy had-
made match industry; yet the price
of matches hag begn increased by the
hand-made sector, 1 can under-
stang WIMCO increasing the price
of match-box becausze the excise duty
has been enhanced. But the hand-
made match industries located in
Sivakasi, Sattur anj Koilpatti are in
the strange-hold of Seventeen af-
fluent families. Is it proper that
they should increase the price of
match-box when the Guvernment
have not increased te excise duty?
The consumers are being taken for
¢ ride. The resources thus raised
do not go to the public exchequer but
they go to swell the private cofters.
The Government must look into this
issue and remedy the situaticn, The
Government must also endeavour to
encourage tiny sector match units.

The 1979-80 Budget has Wwith-
drawn the tax holiday being enjoy-
ed by the small scale sector. This
fiscal adjustment will not prove use-
ful for the small industries. The
tax holiday must be restored.

The pension rules need immedia-
te modifications. Those who re=-
tired before 1078 sre in great dis-
tress. The Pension Act itself must
be amended suitably,

The Government should also san-
ction unemployment allowance
for the young educated unemployed
in the country, If they are not help-
ed, the unemployment will become
explosive.

In Coimbatore more than 200
Foundries are on the verge of clo-
sure for want of steel. While the
Finance Minister brings down fhe

‘excise exemption limit from Rs, 30

lakhs 1o Rs. 15 lakhs, our Steel -
Minister raises the price of steel by

~ *The gtll'i&imil speech "W“. del!venu in Tamil
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50 per cent. This is not the way
that the small industries should be
helped by a Government committed
to their growth, The loud thinking
and lip sympathy on the part of
Janata Government for the develop-
ment of small industries should be
translated into action-oriented pro-
grammes; the gap between word
and deed should be bridged,

Many monopoly concerng have
been miseppropriating the divi-
dend for the personne] benefit of
management. The Government should
tax such heavy accrual of dividends
for the public good.

Before 1 conclude, I would like to
refer to the need for revamping the
Small Industries Service Institutes
s0 that they can serve the small in-
dustries better, At present they
are all gleeping beauties anq the
employees cnjoy getting salary for
doing nothing. The S.I.S.I. institu-
tes must be made potent instruments
for rendering wmssistance to the small
industries,

With these words, I conclude my
speech.

SHRI G, Y. KRISHNAN (Kolar);
Mr, Chairman Sir, with the rise in
priceg after the Budget, I fear, the
inflation which was controlled ecar-
lier may again creep in and it will
adversely, affect our country’s eco-
nomy. '

The labour force which is abun-
antly available in our country is
not being utilised properly, To quote
ong instance, I represent the Kolar
gog.d flelds where there is .abundant
labour available, Very recently, in
the Rajya Sabha, it has been annou-
nced that the production in the Kolar
gold fields is coming to a stop and,
very shortly, within a range of 10—15
years, the gold mineg are likely to be
tiozed. With this closure, the labour
Which hag been trained for the last
several  years and from the days
when the Jobn Tayler Compeny
Sarteq the. gold mines, the workers
. Who hive shéq their sweat and blood
for. the production of . gold in our

couniry, gre going to suffer badly
The gold js also not being taken at
the imarket value by the Goverument,
The gold iy being taken by the Gov-
ernment from the company at the old
IMF value and, every year, the com-
pany is forced to show aloss, of
course, the subsidy is being given, But
that will serve very little or ng pur-
pose,

The workers have been yngder-
8%ing troubles and sufferings for
generations. 1 have been raising the
matter through questions and other
forums, They have no proper houses
to live in; they are living under in-
sanitary conditi wise, the me-
dical facilities wiycn gre bﬂiﬂg given
by the company are very meagre be-
cause of lack of funds. With all these
difficulties, the labour has given abun-
dant gold to our country and our
country has earned a lot of foreign
exchange. If the gold mines are clos-
ed after 15—15 years, nearly thou-
sandg of workers will be thrown out
on the streets, All those workers will
be without any employment and they
will be without any house to live in
even, in spite of their long service
for the past several years, in spite of
shedding their sweat and blood for
the production of gold,

Unfortunately, the majority of
these workers, I would say, 98 per
cent of these workers, belong to the
Scheduled Cestes, The Governmenit
has promised the upliftment of the
people belonging to Scheduled Castes
on the floor of the House and on the
different platforms outside also. But
this is the fate of Scheduled Cagte
people who are living in the Kolar
gold fields area ang who are work-
ing as labourers in the Kolar gold
mines, which hay been a Central
Government undertaking. When the
mines are closed, many workers will
be at the last days of their service
and many more will be at the be-
ginning of their! service. Both the .
groups of people wilj suffer g lot and -
heir growing children will also suff~ '
er, Those workers will have the
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of their children, Without 5 house to
live in end without any meanz; for
earning their bread they will suffer
a lot. In spite of my repeated de-
mands that those workerg should be
providegq with houses and other faci-
lities, nothing has been done.

Because of the impending closure of
the mines, I suggest thal the rehabilita-
tion of those labourers has to be done
in a phased manner; otherwisg, they
will be Jeft in the lurch, The area is
full of labourers; the population is a
little more than two lakhs, and the
labourer; will bg not less than one
lakh, To provide labour to them, the
Central Government should come
forward with a heavy industry very
early. Right now itself it has to come
forward. The rehabilitation process
should start right from now on. It
may be saiq that already PBharat
Earthmovers has been started for
that purpose. The purpose for wktich
Bharat Earthmovers was starteq was
the same, that is, to rehabilitate the
workers of Kolar Goid Mines, but
not even 20 per cent of the workers
of Gold Mines have been accommo-
dateq in Bharat Earthmovers, So,
the same thing should not bLe re-
peated with the starting of any
proposed industry there. The local
workers should be given first prefe-
rence, More than 80 per «ent of the
local workers should he accommo-
dated in that. With g time-bound
programme, we should utilise those
labourers in the proper manner and
also provide them with houses of
their own.

To start an industry, the major
" requirements are water and {rans-
portation. Nqw there is a crisis in
that area so far as water ig concer-
ned. Thai can be remedied by starl-
ing some projects for which funds
should bg provided by the Centre;
because the area is dominated by
. Central Government industries, the
" tunds shoulg be provided hy the
Central Government,

So far as transpory is concerned,
tha-g is a proposs] for construction
__-:.-ot a éau‘b].e Hne. a parallel line, from
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Bangalore to Madras, The double line
has now been constructed from
Bangalore to Bangarapet, From
Bangarapet to Kuppam, it has not yet
been constructed. The present line
which is passing through KGF can be
made use of as the sccond line by
connecting Marikuppam ond Bisana-
tham which is only g distance of
three miles. Thig linkage of three
miles will not only reduce the ex-
penditure but will also serve the
purpose of a double line gg already
planned by the Railways, With this
the transport problem will alse be
solved and the underground wauater,
as already suggested, can be pum-
ped outl by the fundg supplied by the
Ceniral Government.

With regard to the other
transport, it is already  pro-
posed for the conversion of the
present narrow pauge track into
metre gauge or broad gauge and con-
nectirg 1 to  Guntakal eor Madana-
palle Road, This will serve the pur-
pose and the labourers can be utilis-
ed for huge industries and the area
cun be improved and definitely it
will be of much use not only to the
labourer: but also for the progress
of our country.
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a7 T | A W AT WM &
fragdr Eafer &8 w1 3w &
280 forey & fory & 20 @a¥
& oW 3 ¥ 15 P gt
R ¥§) Ins Fv frez
# forer mrardy & I9HT 17.3
wraTdy I6< saw ¥ &, Wy W2w ¥
10. 2TTFZ &, WYTATHT a¥ AT 9TY,
aYaré o< zad fe F A &) 3w
waw & 68 whwa faer fre¥® & ot
% 61 wfgme mrardr fawdr &
1960~61 ¥ 2w #1 wfx =ufe =
230%0 ¥Y, IN §HY IHL TN KT 717
261. 33 To 9T wYT 7dF fomt & gaeit
waaraT oY f5 A% 168 %o wfw
srfer ST 9t 1 1962 & 250 Fo WX
1974 3 9= T 198 Fo Y M | ¥y
o wreRr rAArd a3 T T
¥ oY faerd w7 39Ty fiear, Sam &
W TRT AN AT 1950-51 ¥
© 1948-49 Hwm Tt R AW wrafer

»

frot
997
it

sifed wTg 247,50 %o WY AP FAX
R_wH 260%c 4T | ¥fer 1968-69
§ wgt ¥w *Y vy wfe wrr 315 A
T X SAORY ¥ 9fv | gmwe
FT 249.50 To & 7€ | TQ A
FERr st AR ET frev ® &1
1950~51 ¥ a1 3w ¥ wfe =yfem a
247,50 ¥ 9T WX IOT WM FY
259. 62%0 sfaaufed gy ot Afw
1961 ¥ AT 301 *T ey 310 %o o'
HT a7 13w ¥ g =i =g 92
FT 245.88 §Y W | 1965-66 H
315. 30 ¥¥ 4 a1¥ 2w Y ufy =fe
wTa, IuT w_W 1 gfa srfeq ww w2
FLHG AE 244.56% | 1970 ¥
HYT T T | FEFATE AW K WTT 450
597 gfq aufea g of agt g 2w
FI 253 799 @ TE | TH FHTCAGT A
FYTAT FAY, FET T AT WTAEAT 92Q-
Fza wret g w€ |

JaaeqT 1962 % fgara ¥ 362
wraw wfa awpsver 2w #Y §, SO N2AW
#Y sfa it 650 § W w¥® gWR
for # 1250 ¥ 37T ¢ | wfy ww
TAWETT FT 7T T&T T QT &

awifres sfawe = § 7 gt
afosra 935 =fwr, o I &
wrafre afer §, @ sac qw &
¥R 481 &, T e wrat § )

qgraar & o qawrr @ar § 1 et
aE A% WY AETAAT Y TE 4V Ty
foé & afsrmg & g 80 7@ =T
¥ qTy Y TETA T, TACNRW A 38, 80
e FTurafEm amw i 13,28
ara ¥ 1 wAwer wwifww g€
afieam % 20 FT@ 64 gWTX, SET
2w & 225 amw M ghwR o
# 152 N7 55 g | _aggar fyoAy
faely ¢ afiremy & 24 WOF 51 @

 owoRtw ¥ 73 Wy 62 WM W
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ofrew &aTw & 88 ®AT 93 Wi |
WO § A faE w1 8 wfaww
afware, #, 38 s s Rw &
T 13 fawe ofres dmer § WX
sorifara et 1 afwrears, # 3 sfewa
IaC W & 34 yfowm s ofvaw
Farer ¥ 23 wfewa | T agwar w1
oI ®aT & P 99T g3W W7 1 8§,
qfrew e &1 3 Wi afweArg &7

1581

zq a7 fawwarqel 9 gAY W9
STAYTT FT T §, F47 g HrE wifaen
g7

§qmq g FATARAE FES
&Y w7 FY-r Tegu w1 wqrer AT |
AT AT FgaT § F eame agmil,
e AT ATHA TG g SETTEA 7T
¥ 7 o arfen Y oy § ) fee ard
qi-are IFET TG & | AT 7 JewreA

wgrat, Y€ 8 F e, e,

WY T T eI qgAT BIE qO7
arer A} 1 & g wEAn g v e
FIFSERNEAE § {2 H OO,
Lo R S

W W OUF AT W TgAT e

g | g2 ¥T SOg Fean @ Wi e
& sty a1 @epl e s
R ¥ #r ww w1 T awtar @y
® qw v, e § faaar o
few & W aw T §, Saw frar
@ A T Wt ¥ T w7 FT
w1y gz &fe, T gad fs 97 &
wgre & o Qo | A8 Frofr v
t e o 812 ¥ v ¥ & myrofeai
®T g WTUTT, HETT, FANT g T
O T

:«wﬁf%mﬁuﬁm.m'
F@TE |
ot gudx (afear) : AT EE-
ofq wgvew, & wd faa A=l & ¥
qIE FT AW4A FA § Afww F qop

1 w1 fau a=f agew 7 e &
iy avell @Y W AT e g

g v . qg wgTr wgw g fw
wgt & ¥ wren g Tty foer &, @i 2t
qataw ag<reT & ST afear an aga
fawer gan & 1 nfswar 30 wEl § SEE
fredtw ® g7 v & fo¥ gww wge
werf AN A F 10, 15 T A T
FTH &< T § T agt ot ag 71 =
¢ faedi 3 s afeai &, wrear, wod
1% Y, A g Afzay # aw g
gt o A qatew & & 3 FE AWl AT
winft fre s

# g wet & Wi fadw w=l
#1 g741e &an § i T qoe @ 6
gt IR 19 TIvET AT & 9, s
e & fod s wreEn wwdt & fad,
T @t areerEl @ A9l uw awg &
F & AT AW & i &Y oW
U qF A9 v T W agi wEaer
B @Y | AW & wawr ¥ W faw
T WA ¥ wg § fr oW womh
19T & fog ae€ §% #) e WY
I qgT A @ ¥ | Afwer gwre Fawd
weelt & g forer < oramer fear & foF gy
TREIFNIEA N A H
t wgY sfedy Fav g 7 &Y o 1 7o
UFo oo g% fawma & fem dar F@T
1 Farer wgar & fr g wnEd v gw
mzfmﬁmuﬁmﬁrt '
W IR |

WK 3T T X qaw W
fawre wow §, wgt & olw Wy
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o e wry O A s e A ¥
A UF T % AW g, @
Araral F AL F oy g www g, Ay
AT ATFTL H AN F AT FATA
FYSHAT FT FTH TEA FLE |

wat a% faer o aeaew &, zw @
sAE & e 1 gfar & g
AR FFATE, T WY qAEw § g
@ & afw gat agt o feafer 87
qoEr F9 ®T #wreag g fF7 o
@ wo Hro—zfregy FifeT wrw
oiftwew v foa, & mwo ords o,
FEAT FATE Ao A g A
FEfoady frad deftoqe, Frge W
Fezd & gwrdo wAE. A mfz fae
*@m«#%ﬁwa“r:ﬁ T a5 A7
TATHT AT Fr-wrafen armatzal w1
AT JATAT AT ZT @ 1 ggt ®Al AT
a8

FAGT W FF AL F ool e &
FgutAm g 1 ZAT =7 AT 7 woT IT0AT
g omrds wrde Ao, FrAT § e
qF FF WETAIX #T #4719 S, a7
T ¥ AW gufed wv

WA GTRTC §F el a1 &% a@
¥ AT g g, O A S T F
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gRAMd 9% 1 WE AR EYs THo Wro
TTTo FT T74H §, §9F GTET J15 0vE
T fawrs & SO W E W
dre um > wrEo AT & T W ¥ )
g &1 59 Heqr & fay & Wik
oreHr @@t famr 2 1 39a few wew
TEETT AT e | FgE 97w
9T BT TTAT & 1 ALAT F AR Yo
TP WES F 17 MEAT A BE AR
FEAE H [AAAT A3 G £ WY 9
2@ I Fem’t ot § f& agt 1
wifeaw forg w’izarz? gt &1
q9 g 2

Mr. CHAIRMAN: The hon. Member
may continue his speech {omorrow.

PR S—

BUSINESS ADVISORY COMMITTEE

TumTy-THIRD REPORT.

THE MINISTER OF PARLIAMEN-
TAY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir 1 beg to
present the hirly-third Report of the

- Business Advisory Commitiee.

18.57 hrs.

The Lok Sabha then adjourned #ill
Eleven of the Clock on Thursday, April
26th 1979/ Vaisakha 6, 1901 (Saka).
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